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'LOK SABHA DEBATES

LOK SABHA

Wednesday, December 11, 1974|Agra-
hayana 20, 1896 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

*  Cut in Plan and Non-plan
Expenditure

*“413. SHRI ANADI CHARAN
DAS:
SHRI D. D. DESAI:

Will the Minister of PLANNING
be pleased to state:

(a) whether Government have taken
any decision on substantial cuts in less
essential plan expenditure and non-
plan expenditure;

(b) if so, whether the overall plan
outlay for the current year will be
retained; and

(c) whether expenditure on the core
s:ctor programme will be stepped up?

THE MINISTER OF STATES IN
THE MINISTRY OF PLANNING
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) During the current year the
overall Plan outlay has been reduced
by a saving of Rs. 132 crores in the
Central Sector. This has been done
in such a manner that only schemes
which are not of high priority in the
present context are affected.

(c) Yes. Additional funds to the
tune of Rs. 160 crores for certain
essential schemes in the core sector
of the Central Plan like fertiliser,
coal, steel, petroleum, chemicals, etc.
have been provided. While there has
been a redistribution of Plan expen-
diture in favour of the core sector, no
net savings have been possible.
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SHRI D. D. DESAL: Presently the
country is suffering on the one hand
from inflation and on the other, from

stagnation. The stagnation has beem
on the industrial and agricultursl
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side.. Would the hon. Minister con-
firm that he is presently investigating
and devising ways and means to know
that whatever investments have been
made during the past plans are put
to optimum use? In other words, is
the money having its fullest return
or not? In short, whether the tar-
gets are money-oriented or would be
based on the criterion of return to
the economy in terms of tangible
goods and services which constitute
our basic necessities?

SHRI VIDYA CHARAN SHUKLA:
Our approach is result-oriented. In
the Draft Five Year Plan itself, we
have indicated that we want a cer-
tain growth pattern for agricultural
and industrial development. In our
present exercises and the economies
we have effected, we have tried to see
that these aims are not disturbed and
the growth patttern we have envisage
in the Fifth Plan document is not dis-
turbed. That is our effort. But the
situation is very fluid and as the hon.
House knows, it is very difficult to
state very precisely and firmly at the
present moment how much more re-
sources would be required in the core
sector to maintain the envisaged
growth rate.

SHRI D. D. DESAI: My question
is not tully replied to. I was inter-
ested in knowing whether the invest-
ments so far made have resulted in
achieving tangible returns on the
basis of which monies were spent and
whether any additional investments
will be related to tangible results at
actuals already achieved on past in-
vestments?

SHRI VIDYA CHARAN SHUKLA:
For the first year of the Fifth Plan,
that is the current year, the results
that have been achieved are being
reassessed or reviewed in the Plan-
ning Commission. Plan discussion for
the next financial year, 1975-76 are
going on. In this process, we are
also reviewing what we have been
able to achieve in the current year.
Therefore, it would not be very easy
for me to state precisely what has
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been achieved, but I can assure the
hon. Member that we have tried to
make the best use of our resources
during the current year.

About redistribution of our re-
sources, I will indicate to the House
what we have been able to do in the
exercise that has been done. I have
give the total figure in the main
reply. I will give the details. . .

MR. SPEAKER: He asked whe-
ther the investments already made
have resulted in the returns envis-
aged and so on. That was the sim-
ple question. By going into details,
you are yourself inviting so many
questions. Shri Mavalankar.

_SHRI P. G. MAVALANKAR: The
hon. Minister has been talking about
this year’s plan and the next year’s
plan. May I know, however, at what
stage the Fifth Plan stands? In that
context, how do the Government dis-
tinguish between plan expenditure
and non-plan expenditure? Will the
moneys spent on drought and other
calamities in States like Orissa, Guja-
rat, etc. be comsidered as part of the
plan expenditure of that particular
State because, the plans of the indi-
vidual States are disturbed and dis-
located and the State Governments
are compelled to spend a lot of money
on these calamities?

SHRI VIDYA CHARAN SHUKLA:
Whatever expenditure had been pro-
vided for the schemes which are in-
cluded .in the Plan, are regarded as
plan expenditure.

SHRI P. G. MAVALANKAR: What
is the criteria for deciding the essen-
tial and non-essential?

SHRI VIDYA CHARAN SHUKLA:
That is another question what is the
core sector and what is not the core
sector? Broadly speaking, the core
gector is that. which will enable us to
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have industrial and agricultural
growth at the rate we have envisaged
in the plan; 4 point something in ag-
riculture and the same kind of indus-
trial growth; these are things like
power, fertilisers, coal, transportation,
shipping, ports, etc. Here we have
tried to maintain the same tempo of
development as had been envisaged.
As far as drought relief is concerned,
the hon. Member knows that it had
been stated in this House earlier that
we would not be able to give a defi-
nite sum of money as drought relief
for a particular state because we do
not want to burden our economy with
more and more of deflcit financing.
Therefore, we have requested the con-
cerned State Governments that the
plans that have been provided and
the expenditure that has been set out
against them, if they wish they could
spend in one year instead of in three
years, if they think it is better to do
50, so that they can provide relief in
the drought affected areas. That is
only for adjustment of expenditure
in the year when more expenditure
is necessary so that this could be met.
We have taken a decision not to give
any additional sum over and above
the plan allocation for drought relief.

SHRI P. G. MAVALANKAR: I
seek your guidance. The Gujarat
Government is being given about
Rs. 4 crores. The hon. Minister says
that he could not give more than a
certain amount.

MR. SPEAKER: He has answer-
ed the question. There is no use en-

tering into a debate. .. (Interrup-
tions).
SHRI D. BASUMATARI: May 1

know whether the plans for the tribal
area development have been affected?
May I know whether the plan has
been cut?

SHRI VIDYA CHARAN SHUKLA:
Several plans for tribal area deve-
lopment have been sent to the Plan-
ning Commission by some State Gov-
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ernments and they are being scrutin-
ised; it would be our effort not to
cut down on these plans.

PROF. MADHU DANDAVATE:
While effecting a cut in plan and non-
plan expenditure would you give spe-
cial concession and facilities to the
backward areas? May I know whe-
ther the projects which are likely to
be started in the regions in whose
case the expenditure is likely to go
up because of the increase in the price
of raw materials—will you make a
special exception in the case of pro-
jects in the backward areas?

SHRI VIDYA CHARAN SHUKLA:
It is our accepted policy that we will
give encouragement for the develop-
ment of backward areas. Encourag-
ing the setting up of more industries
in backward areas is part of this plan.
Because of the price escalation if
these projects become costlier, our
efforts to locate the industries in
backward areas and to develop the
backward areas will become more
difficult but this will not lead us to
abandon our plan for the develop-
ment of backward areas. We shall
continue to develop the backward
areas and give our best attention to
it.

Target for Power Generation in Orissa

*414. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of
ENERGY be pleased to state:

(a) the target fixed for power
generation in Orissa in the Fourth plan
from various sources;

(b) whether the target has been
fully achieved; and

(c) the target fixed for Fifth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD: (a) to
(c). A statement is laid on the Table
of the House.
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Statement

(2) The following targets were fix-
g for power generation in the IV
an;

Balimela Hydro
Station . . 6X60 360MW
Talcher Thermal
Station Extn. . 1X625 62:5MW
ToTAL 422' SMW
(b) No, Sir.

(c) The following targets have been
fixed for the 5th Plan;

Spillover from the gth Plan :

Balimela Hydro
Station . . 4X60 240MW

New Scheme

Talcher Thermal
Station Extn. . 2X110 220MW
ToOTAL 460MW-

SHRI CHINTAMANI PANIGRAHI:
Though the target for the fourth plan
was 4225 MW, the actual achieve-
ment was only 182.5 MW, leaving a
shortfall of 240 MW, i.e, more than
60 per cent shortfall. Will the Minis-
ter let us know whether the Central
Government made available the neces-
sary funds, but the funds could not
be utilised and so there was a short-
fall or whether enough funds could
not be given and so the targets were
not achieved?

PROF. SIDDHESHWAR PRASAD:
The shortfall in achievement was not
because of shortage of funds, but be-
cause of the delay in the completion
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o2 the civil works construction of the
project and also because of delay in
the supply of equipment. The State
has been requested to complete the
construction of the projects and also
to ensure that the equipment is sup-
plied in time.

SHRI CHINTAMANI PANIGRAHI:
From the statement it becomes clear
that for the fifth plan, the spillover
comes to 240 MW and additional ge-
neration comes to 220 MW. May &
know whether it has come to the
notice of the minister that due to the
shortage of power generation in
Orissa, there is a cut of 25 to 40 per
cent in power supply to industries and
even the Rourkela steel plant has been
suffering and almost all industries are
suffering in Orissa? In view of this,
may I know whether the Orissa Gov-
ernment had submitted further pro-
posals besides these for inclusion im
the fifth plan? May I know what is
the demand projection at the end of
the fifth plan for Orissa and how the
Central Government is going to meet
it? Also, what are the immediate
steps they have taken to see that the
industries in Orissa do not suffer on
account of the power cut?

PROF. SIDDHESHWAR PRASAD:
All steps are being taken to meet the
power shortage of Orissa. Some
power from DVC is being diverted to
Orissa. Rourkela steel plant is not
being made to suffer because of short-
age of power. As far as other prio-
rity consumers are concerned, they
are also being supplied power to the
fullest extent possible. The shortage
is due to the failure of the monsoon
and one unit of the Talcher thermal
power station being shut down. We
are taking steps to remedy the situa-
tion as early as possible so that we
may be in a position to meet the power
requirements of Orissh. As far as
the other schemes which have been
submitted for our consideration are

.concerned, they are being scrutinised.
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SHRI CHINTAMANI PANIGRAHI:
What are those schemes? -

PROF. SIDDHESHWAR PRASAD:
The schemes which have been under
consideration are Upper Kolaba Hydro
Electric Scheme, Talcher Extensiop
and Rengali. These have been includ-

ed for advance action during the fifth
plan.

SHRI P. GANGADEB: In view of
the fact that Orissa has still large
' pockets of power poverty in spite of
power surplus there. I would like to
know what are the proposals of the
Government, or in other words, whe-
ther the centre will make a full study
of the situation from the techno-eco-
nomic angle to ensure even distribu-
tion of power and reduce the imbal-
ances between various regiong in that
State?

PROF. SIDDHESHWAR PRASAD:
Very recently the Government of
India had instituted a review of the
position with regard to commissioning
of power plants and the construction
of transmission lines. We have found
that certain steps are to be taken.
We are taking these steps for the con-
struction of transmission lines and
their completion and the early com-
missioning of the projects which are
under construction.
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Push Bution Telephone

*415. SHRI D. B. CHANDRAGOW-
DA: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether “Push Button” telephone
replacing the dialling system has been
introduced with the new range of in-
struments at the Indian Telephone In-
dustries (Bangalore) recently; and

(b) if g0, the facts thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA):
(a) and (b). The Indian Telephone
Industries Limited, Bangalore, have
developed a prototype “Push Button”
telephone instrument.

‘The “push button” package replaces
the dial. The telephone operators and
subscribers would have to push down
buttons corresponding with the num-
erals of the called number. The re-
quired number would then be dialled
out automatically. This will ensure
accurate dialling with less effort.

SHRI D. B. CHANDRA GOWDA:
Having known the advantages of the
push button system, may I know whe-
ther the Government is going to have
any plans to extend this system and
replace the dialling system? Have
they any production target, so far as
this instrument is concerned?

SHRI JAGANNATH PAHADIA:
Yes. So far as this type of instru-
ments is concerned, the expansion
will depend on the demand.

SHRI D. B. CHANDRA GOWDA:
My question is whether there is any
proposal by the Government to re-
place the system, it it is found useful
and advantageous.

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): We developed the push
button system because it has been
adopted in other countries, there were
enquiries and we wanted to supply
them. So, we have developed our
own design. The problem is that it
is costlier. In the first instance, we
intend produting 500 instruments
mainly to be used by the operators.
I they become popular and the sub-
scribers are willing to pay the higher
costs, we will develop production,. We
will be in a position by 1877 to pro-
duce 60,000 instruments, if required.

SHRI D. B. CHANDRA GOWDA:
Knowing the advantage of this sys-
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tem, may I know which are the places
to be covered immediately or by the
end of 19777
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DR. RANEN SEN: In view of the
fact that there is a very large mea-
sure of dearth of telephone goods and
the people of India are suffering be-
cause there ig lack of telephone com-
munication, may I know what prompt-
ed the Government to go in for this
sophisticated telaphone machinery.
instead of increasing the usual pro-
ductions that are going on and which
will be affected by the production of
sophisticated ones?

DR. SHANKER DAYAL SHARMA:
I agree with the hon. Member that
we have got to provide a large num-
ber of facilities, but at the same time
I would like to inform the hon. Mem-
ber that we are producing not only
for our own country but also for
other countries. Secondly, in a sub-
ject like tele-communication, we have
got to carry on our researches and we
have also got to be abreast of the
time in order that we are able to
compete in the world market also.
You will be happy to know that we
are competing in the world market
and next year we are expecting to
earn more than Rs. 2 crores in foreign
exchange. As I have «aid in the be-
ginning, we have developed this push
button after getting enquiries from
outside whether we could supply the
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push button—not only push button
but certain .more sophisticated mo-
dels also—because we wantto be in a
position to meet the demand when-
ever the need arises. Moreover, the
push button, when it is used by the
operator, will result in better service
algo.

SHRI H. K. L. BHAGAT: The
hon. Minister has said that the push
button telephone will be costly. I
would like to know the difference
between the cost of ordinary dialling
telephone and the cost of the push but-
ton telephone.

DR. SHANKAR DAYAL SHARMA:
The ordinary telephone, a coloured
one, costs the customer Rs. 310; ano-
ther design costs Rs. 370. The ordi-
nary black telephone costs Rs. 289.
The push button telephone will cost
about Rs. 1,000 or glightly more at
present prices.

SHRI THA KIRUTTINAN: The
hon. Minister has just now said that
the push button system is more ad-
vantageous than the present system.
I would like to know what are the
defects which are prevalent in the pre-
sent one and which will be replaced
by the push button system.

DR. SHANKAR DAYAL SHARMA:
There js no question of defects. The
push button system will save time.
In the dialling system. more time is
taken—you dial every digit andthen
it hag to come back. But in the push
button system, you just push those
numbers and then the whole thing is
recorded on the plate which is there
and then it is automatically dialled

also.

Role of Christian Missionaries in Tribal-
Bengalee Clash in Agartala

*417. SHRI BIREN DUTTA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawpn to the fact
that a hut has been burnt at a
distance of 8 km,  from Agartala on
?1st October, 1974 by a gang instigated
by Christian Missionaries fomenting
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Tribal-Bengalee Communal clash re-
sulting in injuries:

(b) whether there was an exchange
of bullets between the miscreants and
police force; and

(c) if 8o, the number oy miscreants
arrested?

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): (a) to (c). A statement is
laid on the Table of the House.

Statement

According to information received
from the Government of Tripura, no
incident as alleged, had been reported
on October 21, 1974. However, on
October 23, 1974 a group of tribals
armed with lathis and other deadly
weapons were alleged to have looted
some shops at Sombar Bazar within the
jurisdiction of P. 8, Jirania near Ta-
karajala under Sadar Sub-division of
West Tripura District. Some local re-
sidents were also allegedly beaten.
Two persons were reported to have
sustained serious injuries of whom
one succumbed later. Immediately on
receipt of information about the al-
leged incident, a police party rushed
to the spot. On the same afternoon,
a group of tribal youths armed with
gun and other deadly weapons were
alleged to have attacked the house of
one person at Dajurampara and assa-
ulted him. When the police who were
present in the area, rushed to the spot,
the miscreants fired one round. The
police fired three rounds and the mis-
creants fled away. A case U/S 148/
149/363/307 LP.C. was registered and
investigation is in progress. The ac-
cused persons are reported to be eva-
ding arrest.

SHRI BIREN DUTTA: May I know
whether it is fact that g tribal woman
was raped earlier by a non-tribal and
the Government of Tripura did not
take any steps to protect that and thi
incident was exp'oited by the Chris-
tian Missionary to create anti-Bengali
feelings among these people?
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SHRI JAGANNATHRAO JOSHI:
The question has been clearly put. It
is about the Missionaries and the
Minister eays' that he has not under-
stood. That is the difficulty.

oY FA wEET A w fe oy -
W T, W

MR. SPEAKER: Let him ask.

IT AT B QA AAA qq IS
T

SHRI BIREN DUTTA: I want to
know whether the incident took place
as a result of tribals’ feelings having
been raised by non-tribals and the
Government of Tripura did not take
any step against that incident. This
was_instigated by the Christian Mis-
sionaries and that led to this incident
and firing, etc. Is it a fact or not?

SHRI K. BRAHMANANDA REDDY:
According to the information received
from the State Government, in this
particular incident, the Christian Mis-
sionaries do not seem to be involved.

SHRI BIREN DUTTA: May I know
whether the Chief Minister of Tripura
himself has.expressed, as reported in
the Hindustan: Standard, that some
underhand activities of the Christian
Missionaries are there?

SHRI K. BRAHMANANDA REDDY:
We have no information.

SHR] DASARATHA DEB: Is the
Minister aware of the fact that some
anti-social elements among the pon-
tribals in these areas have in the re-
eent past very often assaulted tribal
women and have even attempted to
rape the tribal women when they
were going about their work in the
villages and if so, what steps are the
Government taking to prevent all
these anti-social elements from indul-
ging in such anti-social activities
against tribal women? 1 also would
like to know it any anti-social ele-
ments who were alleged to have tried
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to rape the tribal women as a conse-
quence of which this Sombar Bazar
incidents of October 28 took place
leading to firing etc., have been arres-
ted so far.

SHRI K. BRAHMANANDA REDDI:
The incident has come to the notice
of the Police and in fact, the case has
been investigated and a charge-sheet
has been filed and five of them have
been arrested and some are absconding
and they are being traced.

SHRI DASARATHA DEB: He is
not replying. It is not about the tribal
youth who were alleged to have creat-
ed some trouble. You have arrested
them or warrants were issued against
them, My specific question is whether
those non-tribal anti-social elements
who attempted to rape the tribal wo-
men as a result of which this incident
has flared up have been arrested.

MR, SPEAKER: Please sit down.

SHRI K. BRAHMANANDA REDDY:
So far as the case is concerned natu-
rally, action was being taken by the
Police and, as I have already submit-
ted, some have been arrested, etc. Re-
garding other activities of other anti-
social elements, naturally, the Tripura
Government is looking into it.

SHRI DASRATHA DEB: He is
evading my answer. I put a specific
question because this incident took
place due to an offence committed by
the anti-social elements among the
non-tribal communities who tried to
rape the tribal women. You have not
taken any steps against them. You
are saying about those who are being
incited by those who tried to take re-
venge.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): I am told that some people
have been arrested in the rape case.
Although that question does ont arise
directly out of this one, I entirely
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agree with the hon. Member that such
incidents must be dealt with very
severely.
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SHRI K. BRAHMANANDA REDDY:
So far as the facts mentioned in the
question are concerned it is already
stated in the statement that the ac-
cused persons are evading arrest and
the police are making vigorous efforts
to arrest them. (Interruptions).

Stgww W weEw fareraT
g F W9 59 6 qrR argw w9 &
qFE? T4 Il ¥ g vET @
g a

MR. SPEAKER: Please sit down.

SHRI DASHRATHA DEB: The fact
is, they are not evading arrest but
they are being sealed up by Govern-
ment.

MR. SPEAKER: This is an hour
devoted to Question and Answer. And
it everything is to go as per wishful
thinking, allegations, accusations and
80 on, we cannot reach anywhere. Shri
Indrajit Gupta.

SHRI INDRAJIT GUPTA: Sir, in
view of the fact that this type of un-
fortunate clash between tribals and
non-tribals takes place sometimes in
that area—which is a deep reflection of
a feeling due to historical and emo-
tional reasons among the tribals that
they are noj getting a fair deal and
are being discriminated against and
guppressed—in view of that particu-
larly, and in order to avoid the basic
cause of such clashes, in future, has
the Government given any considera-
tion to the demangd of the tribal people
of Tripura for which they have re-
cently been agitating that the autono-
mous district council in terms of the
Constitution should be granted to
them?

SHRI K. BRAHMANANDA REDDY:
It is true the tribals in the area are
complaining about some matters re-
lated to them regarding land. about the
language question in primary educe~
tion stage etc. In fact some of their
leaders have met Prime Minister aleo
some few months back and submitted
@ Memorandum. That memorandum
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has been examined and in fact we
have advised the Tripura Government
and some steps on the lines that we
have suggested may be taken by the
Tripura Government.

SHRI INDRAJIT GUPTA: Demand
for autonomous district council. Is
that under consideration? Has it been
granted? What is the position in that
regard?

SHRI K. BRAHMANANDA REDDY:
1 do not know whether it is under
examination or granted. It is a mat-
ter which may have to be considered.

SHRI TRIDIB CHAUDHURI: This
whole matter of the relations between
the tribals and non-tribals in Tripura
‘was considered by a special working
group of the ARC particularly with
regrd to Tripura, and they made
certain recommendations. As far as
1 remember those recommendations
were broadly accepted by the Gov-
ernment. Why have they not been
implemented so far? Will the Home
Minister give some information on
that?

SHRI K. BRAHMANANDA REDDY:;
I have not yet got the recommenda-
tions of the Commission before me.

‘SHRI D. BASUMATARI: Is it not a
fact that the mind of the tribal people
in Agartala is agitating for the lands
in tribal areas reserved for them by
the old Maharaja? If 1t is so whether
the Government is thinking to restore
the old system for reservation of land
for the tribals which has been taken
out from the people of that area by
outsiders, that is, Bengali refugees?

SHRI K, BRAHMANANDA REDDY;
It is true, during the time of the Maha-
raja an order was passed by him and
subsequently in the year 1974 the Tri-
pura Government has passed an Ordi-
nance which is being questioned by
the tribals. We have gone ‘into the
matter and suitably advised the Tri-
pura Government to re-think on the
matter.
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Report of Netaji Inquiry Commisston

*418. SHRI SAMAR GUHA:
SHRI V. MAYAVAN:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the attention of the
Govermment has been drawn to the
press report in a local daily on 16th
November, 1974 under the heading
“Netaji probe counsel gays report is
biased”; and

(b) if so, the reaction of Government
to the allegation made in the report?

THE MINISTER OF HOME
AFFAIRS (SHRI K. BRAHMANAN-
DA REDDY): (a) Yes, Sir,

(b) The Government have accepted
the findings of the Commission of
Inquiry.

SHRI SAMAR GUHA: This is, as I
described earlier, one of the blnckest
treachery committed on a great son
of India. This report is nothing but
that. I have ng doubt this rubbish
bunch of papers will be thrown to the
dust bin in the near future and along
with this rubbish bunch of papers
those people will alsp be thrown out
who have accepted this rubbish bunch
of papers.

It the Government is so convinced
that Netaji died in the plane crash
what are the reasons for shadowing
each and every person whenever there
is an information about Netaji by the
intelligence men? What is the reason
for censoring all my letters, tapping
my telephone and telegrams if there is
nothing. It would be better if the
telegrams, letters and all other com-
munications of the Prime Minister are
tapped and censored because ehe
knows much more than I know about
Netaji.

1 want to know from the Govern-
ment whether it is a fact that before
accepting this report, it was first sent
to Research and Analysis Wing and on
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the advice of that Wing many changes
were made?

(b) In the name of the findings,
ugly comments have been made about
Netaji describing him as a puppet of
Japan and Japan had no trust in him.
Al] these comments and the false-
hoods which Shri Khosla hag com-
mitted and which do not form part of
the evidence have been incorporated
in the findings. Have all these been
accepted by Government also.

SHRI K. BRAHMANANDA REDDY:
Sir, I repudiate this allegation very
strongly.

PROF. MADHU DANDAVATE:
Even such words have to be suggested
by his colleague.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): He was looking for a
‘better word,

SHRI SAMAR GUHA: Why are you
laughing?

SHRI K. BRAHMANANDA REDDY:
I am only laughing at the baseless
allegations  made by you I
repudiate very strongly his first alle-
gation. Secondly also, to say that this
report has been first seen by the Re-
search Wing is also strongly repu-
diated. You know, that Government
itself accepted the findings. (Interrup-
tions).

SHRI SAMAR GUHA: What is the
use of censoring letters written to
me.

MR. SPEAKER: You will please ask

your question.

SHRI K. BRAHMANANDA REDDY:
I do not know to whom he has writ-
ten hundred of letters. So far as we
are aware, the Commission of Inquiry
have convincingly repudiated the alle-
gatiors and the rumours that were
indulged in by the hon, Member, Shri
Guha. ... (In‘erruptions.) ..
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MR. SPEAKER: Order, order. You
please try to control yourself preperly.
Why are you losing your temper?
Ask your questions.

SHRI SAMAR GUHA: After the
remark has been made by Shri Khosla
which does not form part of the evi-
dence anywhere, no witnesg said so
and there is nothing about it, he incor-
porated certain of the remarks. Why
were these remarks incorporated In
the report? This is what I want to
know.

MR, SPEAKER: Mr. Hari Kishore
Singh.

SHRIMATI INDIRA GANDHI: My
colleague has very strongly repudiated
the insinuations being made by the
hon, Member Opposite. We have ex-
pressed on the floor of the House and
outside that we have great respect
and admiration for Netajl Subhas
Chandrs Bose. I do not know whether
the remarks referred to were made by
Justice Khosla or by somebody else.
That is not the point. The point is
the utimate findings as to the manner
of death. The side remarks have no
bearing on the ultimate findings as
to the cause of death.

MR. SPEAKER I have called Mr.
Hari Kishore Singh.

='SHRI SAMAR GUHA: I want to
know whether it is fact that number of
articles have appeared in the Ananda
Bazar and Jugantar Patrika that Neta-
ji could not and did not die in the
plane crash. On the basis of that whe-
ther those writers of these articles in
the Ananda Bazar Patrika and Jugan-
tar were threatened by the Intelli-
gence people ag a result of which they
had suspended further instalments of
the writing of those articles In the
Ananda Bazar Patrika and Jugantar.

SHRI K. BRAHMANANDA REDDY
The House is aware of the findings of
the Shahnawaz Khan Committee and
the Report of the Khosla Commission
and the conclusions reached. The
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eonclusion was that Netaji died of air-
crash at the Taihouku airport. (In-
terruptions.) '

MR. SPEAKER: Order please.

SHRIMATI INDIRA GANDHI: 1
myself believe the House will be very
happy if Dr. Guha would let us know
where Netaji is. We would all wel-
come him here.

SHRI SAMAR GUHA: Be prepar-
ed for this; at the heart of your
hearts. z

SHRI HARI KISHORE SINGH:
Sir, it is not only Prof, Samar Guha
who is suffering from this illusion,
but, there are some other people also
in this country who are suffering
from the same illusion. I remember
dictinctly that in 1964 when Panditji
died. . ..

MR, SPEAKER: You better ask
your question.

SHRI HARI KISHORE SINGH: 1
am coming to my question. When Pan-
ditji died, one gentleman from my
home district Muzaffarpur came to me
with a picture and asked me ‘Look,
do you recognise this gentleman who
is standing by the pyre of Panditji?’
I said ‘I do not recognise’. He said
‘He is Netaji’ therefore, 1 would
humbly request the Home Minister,
through you, Sir to get all the neces-
sary information from Prof. Samar
Guha and find out where Netaji is,
because he is a great son of India
and would like to have the benefit of
his presence here amongst us.

'MR. SPEAKFR: You will start
abusing me also.

Delay in Execution of Power Projects

*419, SHRI INDRAJIT GUPTA:
Will the Minister of ENERGY be
pleased to state:

(a) whether the North India Engi-
neers’ Forum has blamed bureaucrats
for scuttling and delaying the power
projects;
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(b) if so, the reaction of Govern-
ment thereto; and

(¢) whether in view of acute power
shortage, Government are going to con.
sider power projects as priority num-
ber one in the Fifth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESWAR PRASAD): (a) The
Ministry of Energy has no informa-
tion in the matter,

(b) Does not arise.

(¢) Power has been recognised as
a component of the basic infrastruc-
ture for industrial and  agricultural
growth and accordingly a high prio-
rity has been accorded to Power
Projects in the Fifth Plan.

SHRI INDRAJIT GUPTA: Sir, I
am surprised to hear that Govern-
ment has no knowledge of this report
regarding the Conference of the
North India Engineers’ Forum. May
I draw their attention to the fact that
the report of their Conference, of
this Forum, which was held in Chan-
digarh on the 26th September appear-
ed in the Press? It says, I am quoting
from the Press report:

“The Conference blamed bureau-
crats for scuttling and delaying
power projects as a result of which
the entire country was facing an
unprecedented crisis. They point-
ed out that IAS Generalists in
order to show their supremacy over
the technocrats turned down tech-
nically sound projects.”

There is much more. I am not reading
the whole thing. In any case, since
the Government seems to be ignorant
of this occurrence, May 1 ask them,
whether or not it is a fact that in
spite of the feelings which were ex-
pressed very strongly last year by
power engineers all over the country
regarding this issue of their not being
given their status which their quali-
fications call for in the handling of
these power projects ag compared
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with the bureaucrats, those grievan-
ces have not been removed at all—
nothing has been done so far—and
therefore, this kind of feeling we may
call it an agitation or an expression
of discontent, is continuing to be
voiced. Surely, the Minister knows
that only last week, demonstrations
by power engineers have been held
in West Bengal, Bihar and other
places also. I would like to know
from them, even if they do not
know anything in regard to this
particular meeting to which I refer-
red in the question, are they* prepared
to tell the House what steps they
have taken since last year to see that
these power engineers get their pro-
per status and rights and priority
over the generalists in the formula.
tion and handling of power projects?

THE MINISTER OF ENERGY
(SHRI K. C. PANT): Sir, the ex-
cerpts which my hon. friend read
out from some reportéd news item
are very very sweeping. There may
be cases where some schemes might
have been held up by IAS Officers.
There may be cases where schemes
might not have been properly imple-
mented by engineers. It is very
difficult to make sweeping statements
in this regard. My point is, we doa
need both the generalists and the
engineers, In many cases, their func-
tions are complementary. In some
cases, the same person combines the
quality of both. That, of course, is
ideal and in that case, the engineer
can be placed in many important posi-
tions in administration also. There-
fore, the question relates more to in-
dividuals’ capacities than to a general
question.

So far as the general attitude of
Government .to technical people is
concerned, if he will look even at the
number of Secretaries in the Central
Government, he will find that in the
last few years the number of technical
people who have been made Secreta-
ries is certainly much larger than it
used to be in the past.
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SHRI INDRAJIT GUPTA: Please
give us the figures.

SHRI K. C. PANT: It is easy; ft
can be got.

So far as the States are concerned,
I know that in some States, engineers
have been made Secretaries to De-
partments also, like Irrigation, Power
and Technical Education. Now, some
of them have done well; some have
not done so well. So it is not merely
the placing of an engineer that is
important. I agree that engineers also
have done well in many of our im-
portant works such as the Beas-Sut-
lej project which I saw. They must
get their due place in the sun,

In regard to the recent Pay Com-
mission recommendations when we
were finalising that matter, we tried
to do our best to see that engineers
also got their due. So, we are con-
scious of the sentiments of the
engineers. .

SHRI PILOO MODY: He is fili-
bustering the question hour.

SHRI K. C. PANT: This is an im-
portant question and the sentiments
of engineers all over the country are
involved. T want to make it clear
that is whatever we do. we do mnot
allow a caste feeling to come into
the services.

SHRI INDRAJIT GUPTA: Is the
Minister aware of the fact—I do not
think he wag in change of this port-
folio at that time—that certain speci-
fic assurances or promises one may call
them, were given by the Prime Minis-
ter and other Ministers at the time of
the countrywide strike last year by
the power engineers and it was on
the basis of these assurances that the
power engineens called off their agita-
tion? Their grievance now is that
these promises and assurances have
not been fulfilled in the main and
that is the cause for this continuing
friction and conflict which none of us
desire should continue because it is
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a very unhealthy thing (Interruption)
Power shortage, of course, is there.
Could he tell the House which of
those specific assurances or promises
have been fulfilled, which have not
been fulfilled or are in the process of
being fulfilled and which have been
withdrawn?

SHRI K. C. PANT: I am not aware
of any specific assurance given by the
Prime Minister.....

SHRI INDRAJIT GUPTA: On what
basis was the strike called off?

SHRI K. C, PANT: T will have to
go into those things. But tried to
express the broad approach of Gov.
ernment and said that the policy of
representation of technical people
should be there in the services and
the proper status due to them should
be given to them. Even when you
put an engineer in charge of a Minis-
try like Irrigatio and Power, then
also difficulties come up between vari-
ous kinds of engineers, irrigation
engineeers, power engineers, civil
engineers and other types of engineers.
So this kind of fragmentation is not
the best way to get the best out of
the whole system I think our ap-
proach shquld He get the best out
of the system as a whole. 1 would
appeal to power engineers all over the
country; whether in West Bengal or
elsewhere, that in view of the present
power shortage in many parts of the
country, this is not the time to have
any agitation. It will curtail the pro-
duetion of power, it is affecting the
production pattern.

oft fergfer foor: g gfear #
fagre WY wraT § 1 Sg HeA T ot Ay
TgT & At A @ fog §—= wRa
fag ¥ WY 37 Y 0w foay —FH araw
ttfas 7 gefmafor faumr § agy
& TEaEY &Y, TrEwEE W1 AT w7
£ ar fegwama & § fagr ox #fw
qraT & fae@l € 1 ¥ gy amt ®}
WY g T AT FgT HY a7 W

TSR AT 7

28

Wymwrqw: fa@e ¥
9T BT ATE QIR W WA )

o fnffa forwr @ sft o fag

A uT Y S wY o FraT 81w
Rar o qEA A & g€ §1 A
S@TT FTEAT g |

SR HAY, GRSt H, per-
frae st aan wimfem st (s
ghrurmist) : @ & @ w1 ww W@
¢ T frelt WY o< &7 deT wT ar
g &1 wwa § fagrewe ogr qraw &
AT &V

MR. SPEAKER: The question Hour
is over.

WRITTEN ANSWERS TO
QUESTIONS .

Overhauling of Tarapur Atomic Power
Station

*416. SHRI P. M. MEHTA: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether Gujarat State has ask-
ed the Union Government to overhaul
the Tarapur Power Plant as this plant
hag frequently been going out of
order; and

(b) if so, the action taken by Cen-
tral Government thereon?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) No, Sir,

(b) Does not arise.

Setting up of Export-Oriented Tex-
turised Vegetable Protein Plant at
Bulandshahr

*420, SHRI N, E. HORO:
SHRI SUKHDEO PRASAD
VERMA:
Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:
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(a) whether Government have ap-
proved the setting up of Rs. 3 crores
export-oriented texturised vegetable
protein plant at Bulandshahr; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
Maurya): (a) and (b). A letter of
Intent has been issued for the setting
up of a unit for manufacture of tex-
turiseq vegetable protein at Buland-
shahr (UP.) for an annua] capacity
of 15,000 tonnes. The scheme involves
export of entire production which is
likely to result in a foreign exchange
earning of Rs. 22.5 crores per annum,
and import of capita] goods of the
value of Rs. 10 lakhs. The total ca-
pital investment has been jindicated
as Rs. 1.50 crores.

Manufacture of Electric Typewriters

*421. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of INDUS-
TRY AND CIVIL SUPPLIES be pleas.
ed state:

(a) whether there is any proposal
under Government’s consideration to
get electric typewriters manufactured
by the Hindustan Teleprinters; and

(b) if so, by when such a type-
writer will be available in the
market and its cost?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) and (b). As part of
the diversification programme, Messrs.
Hindustan Teleprinters have under-
taken the manufacture of electric type-
writers. Their proposa] for the manu-
facture of 4000 Nos. of electric type-
writers per annum has been approved
by Government. This project involves
no foreign collaboration and the elec-
tric typewriter has been developed
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entirely by the research and develop-
ment efforts of the company. The first
batch of electric typewriters has been
assembled and these are undergoing
reliability tests with a view to carry-
ing out modification if necessary. As
soon as these are completed, the ma-
chines wil] be put in the market. The
cost per unit will be worked out after
the final model is ready.

Imbalance in Development of Gujarat

*422. SHRI D. P. JADEJA: Will
the Minister of PLANNING be pleased
to state:

(a) whether any special attention
has been paid to correct imbalance in
the development of Gujarat, and
L3

(b) if so, the results achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Correction of intra-State imba-
lance in economic development is pri-
marily the responsibility of the con-
cerned State Government. According
to the information received from the
Government of Gujarat, a number of
specia] steps are being taken to correct
jmbalance in development of the State.
The results achieved by the end of the
Fourth Five Year Plan are reported
as under:—

(i) Tribal Areas: In the 52 tribak
development blocks jmprovements
in agriculture were effected
through distributjon of agricul-
tural inputs, construction of wells,
supply of electric motors, etc.
Land reclamation in 6500 hectares
and soil conservation in 41000 hec-
tares was done. The membership
of cooperative societies has in-
creased to 8.70 lakhs. Construction
or roads networks has provided
linkages to remote tribal areas.
845 drinking wells were construc-
ted or repaired. Ashram schools
and other educational facilities
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and other .medical facilities have

allotment of develo lots and
been extended in these ureas, h o

built up sheds which are being
supplied to the entreprenuers
along with supply of machinery.
These areas are also benefitting by

The Government of Gujarat have
also formulated and submitted a tribal
are sub-plan to the Planning Com- the preference given to them in
mission which is currently being exa- the purchase of raw materjals.
mined. The districts of Pachmeahals.
Broach and Surendranagar are also
eligible for the centra] cash sub-
sidy and an amount of Rs. 57

(ii) Drought Prone Areas: There
are 41 drought prone areas in

Gujarat. In the Fourth Five Year
Plan, an amount of Rs. 11.54 croreg
was spent on the drought prone
areas programme for the various
activities like minor irrigation,
roads. soil conservation, drinking
water, etc. An employment of
about 147 lakh man-days is esti-
mated to have been created against
this expenditure. The D.P.AP.
continues in the Fifth Five Year
Plan for which a provision of Rs.
38 crores is being made, This pro-
gramme will continue to empha-
sise development along with crea-
tion of employment in these areas.

(iii) Economically backward talukas;
For the economically backward
talukas and selected talukas suf-
fering from sectoral imbalance,
special provisions were made dur-
ing Fourth Five Year Plan for
minor irrigation, soil conservation,
roads, etc. It has been decided to
continue these schemes for 31
talukas not covered by the tribal
sub-plan and the drought prone
area programme.

(iv) Industrially backward areas:
There are 10 industrially backward
districts in the State which receive
.concessional finance from the fin-
ancial institutions. In these areas
the number of small scale indus-
trieg registered with the Industries
Directorate increased from 2336
on 31st March, 1969 to 5696 in
the end of the Fourth Five Year
Plan. The State Financial Corpo-
ration has sanctioned Joans of over
Rs. 18 crores upto the end of the
Fourth Plan for the industrial
units in these areas. These areas
are also being benefited by the

lakhs has been sanctioneq to 210

units,
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lan on Import of Paper Manufactur-
ing Machinery

*424. SHRI R. S. PANDEY: Will
he Minister of INDUSTRY AND
JIVIL SUPPLIES be pleased to state:

(a) whether Government propose to
»an import of paper manufacturing
nachinery; and

I R I N N

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SURPLIES (SHRI A. C.
GEORGE): (a) and (b). Government
has not been allowing import of ma-
cthinery with the exception of machi-
nery for newsprint. The reason is
adequate indigenous capacity lying
substantially unutilised at the moment.

S. T. D extension. to Major World
Cities

*425. SHRI RAM SHEKHAR
PRASAD RINGH:
SHRI R. V. SWAMINATHAN:

2961 LS—2
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Will the Minister of COMMUNICA-
TIONS
be pleased to state:

(2) whether the S.T.D. extension to
major world cities is being planned
by the Union Government;

(b) if so, the facts of the gsame; and

(c) how many countries will be
connected with this system?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) to c). Semi-automatic
telephone service i.e. direct dielling
of the subscribers in other countrics
by our telephone operators js present-
ly provided by the Overseas Commu-
nications Service Inter-continental
Telephone Exchange at Bombay bet-
ween India and U.S.A. and India and
U.K. So far no plans have been
formulated for the introduction of
subscriber trunk dialled service (STD)
between Indiz and other countries.
Government are, however, continu-
ously studying the techno-economic
and traffic feasibility of introductjon
of direct Subscriber Trunk Dialling
between India and other countries.

Introduction of Commercial Division
in ALR., Ranchi

*426. KUMARI KAMLA KUMARI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government propose to
introduce a commercial Division in the
A. 1. R.,, Ranchi as it is in industrisl
belt; and

(b) if so, the main features thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI 1. K
GUJRAL): (a) and (b). Yes Sir,
Government have approved the pro-
posal to extend Commercial Broadcast-
ing Service to Ranchj Station of All
India Radio and installation of equip-
ment has been completed. Ranchj will
be the link Station to Patna.

~ra
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Recrultment of Jobless Scientists and
Technologists in Private Sector

*427. SHRI NOORUL HUDA:
SHRI VIRBHADRA SINGH:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether two lakhs and twenty-
six thousand Scientists and Technolo-
gists are jobless in the country; and

(b) if so, the steps being taken to
compel the private sector to recruit
suitably qualified Technologists
through Employment Exchanges?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLILES, SCIENCE
AND TECHNOLOGY (SHRI T. A.
PAI). (a) 2.26 lakhs, science graduat-
es/post graduate job seekers, all of
them not necessarily unemployed,
were on the live register of employ-
ment exchangeg as on 30-12-1973.

(b) In the case of Private Sector,

recruitment through Employment Ex-
changes is not compulsory. However,
suitable applicants are also sponsored
by the Employment Exchanges against
vacancies notified to them by private
employers. Under the Employment
Exchanges (Compulsory Notification of
vacancies) Act 1959 gll employers in
the Public Sector and Private Sector
engaged in non-agricultural activities
and employing 25 or more persong are
obliged to notify the vacancieg to the
concerned Employment Exchanges.
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Fuel Efficiency Committee

*420. SHRI YAMUNA PRASAD
MANDAL:
SHRI M. RAM GOPAL
REDDY.

Will the Minister of ENERGY be
pleased to state:

(a) whether Government have de-

cided to reactivise Fuel Efficiency
Committee; and .
(b) if so, purpose of the Com-

mittee?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a)
and (b), the Fuel Efficiency Committee‘q
was set up as a permanent Committee
in 1958 with the main objects of draw-
ing up industry wise schedule of grad-
es of a coal and to study the fuel pro-
blems of coal consuming industries
with a view to ensure maximum fuel
efficiency and to advise on proper
types of appliances. The Committee
hag not held any forma] meeting since
1971 but the fue] economy Unit of
the Coal Board has been rendering
whatever service was required of it.
The Fuel Policy Committee has re-
commended the organisation of fuel
efficiency service on a national scale,
and of fuel efficiency training schem-
es. The role of the Fuel Efficiency
Committee will have to be reappraised
in the context of the decision that
may be taken on the Fuel Policy Com.
mittee recommendation and of the
abolition of the Coal Board.
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Energy Commission

*430. SHRI BIRENDER SINGH
RAO: Will the Minister of ENERGY
be pleased to state:

(a) whether Government have
since decided to set up a high-power-
ed Energy Commission to deal
speedily and decisively with all as-
pects of energy problem op the
country; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a)
No, Sir.

(b) Does not arise.

Amount of Payments outstanding
against Customers of D.ES.U.

*431. SHRI MOHINDER SINGH
GILL: Will the Minister of ENERGY
be pleased to state:

(a) the total amount of payments
outstanding, against the bulk custo-
mers of DESU; and

(b) the reasons for delay in pay-
ment and how far thig has affected
the smooth working of the improve-
ment gchemes of this Undertaking?

THE MINISTER OF ENERGY (SHRI
K. C. PANT): (a) and (b). According
to the DESU, claims amounting to Rs.
477 lakhs are outstanding against
various bulk consumers. These amounts
are outstanding largely because of
certain disputes regarding these claims,

While a certain amount of outstand-
ings are ineviteble, the comparatively
large amount due at the moment has
affected the ways and means posi-
tion of the Undertaking, but has not
in any way interfered with the gene-
ration and distribution of electricity.
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Fake Cases of Pensions to Freedom
Fighters

*432. SHRI N. K. SANGHI.
SHRI SARJOO PANDEY:

Will the Minister of HOME
AFFAIRS be pleased to state:

(ay whether Goverrment have re-
cently cancelled pensio, of some
fake freedom fighters from Delhi
and other places;

(b) whether any effort has been
made to recover the full amount of
‘money that they had received from
the Government or any legal proceed-
ings have been initiated against them;

(c) if so, the number of the fake
cases of freedom fighters whose
pension hag been suspended, State-
wise; and

(d) whether any action has been
taken to find out possible collusion
between fake freedom fighters and
the administrative machlnery grant-
ing these pensions?

THE MINISTER OF HOME AFF-
AIRS (SHRI K. BRAHMANANDA
REDDY): (a) and b). Pensions
have been suspended in 299 cases and
cancelled in 2 cases, including 1 from
Delhi. In both these cases the per-
sons concerned have been asked to re-
fund the amounts drawn by them.

(c) A statement showing the num-
ber of cases where pension has been
suspended is laid on the Table of the
Sabha.

(d) No such collusion has come to
the notice of the Govenment.

Statement

S.N. State/Union Territories = Number
of eases

in which
sion

as been

suspended

I 2 -3
1. AndhraPradesh . . 13

2. Assam . . . 3
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1 2 3
3. Bihar . . .
4 Chandigarh ., |, .
§ Delhi ., ., ., | 48
6. Guijarat . . . 4
7. Haryana . . .
8. Himachal Pradesh . b
9. Jammu & Kasbmir .
10. Karnataka . . 2
11. Kerala . . . 1
12. Maharashtra . . 7
13. Madhya Pradesh . . 3
14. Orissa . . . . 89
15. Punjab . . . 12
16. Rajasthan . . . 2
17. TamilNedu . . ., s8
18. Uttar Pradesh , . . 44
19. West Bengal . 5
T 299
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Alleged Complaints against the Gene-
ral Manager (Telephenes) Delhi

3985. SARDAR SWARAN SINGH
SOKHI: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether there has been general
public complaint against the present
General Manager (Telephones) Delhi
as reported in a weekly newspaper on
8th August, 1974; and

(b) if so, what action Government
propose to take in the matter?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL SH-
ARMA): (a) No, Sir.

(b) Does not arise.

Setting up of Tractor Factories

3986. SHRI DINESH SINGH: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to refer
to the reply given to Unstarred Ques-
tion No. 4598 on 13th December, 1873
regarding issue of licences for manu-
facturing tractors and state:

(a) the number of tractor factories
set up by the Companies; and

(b) the number of those factories
which have not been get up and the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C. GEO-
RGE): (a) Out of 12 companies
mentioned in reply to Unstarred Qu-
estion No. 4598 for 13-12-1973, the
following five have gone into produc-
tion so far:

1. M|s. Kirloskar Tractorg Ltd,
Nasik (Maharashtra)

2. Mls. Escort Tractors Ltd., Fari-
dabad (Haryana)
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3. M|s Punjab Tractors Ltd., Cha-
ndigarh (Punjab)

4. The Hindustan Machine Tools
Ltd., Pinjore (Haryant)

5. M/s. Raja Bahadur Motilal
Poong Ltd., Poona (Maharashtra)

The Industrial licence issued to one
company viz. M|s. Steyr India Ltd.
New Delhi has since been revoked.

(b) The remaining six units, have
not commenced production of tractors
because of delay in finalising arrange-
ments for procurement of capital goods
and components required for under-
taking manufacture in accordance with
approved manufacturing programme,
Steps are being taken to revoke licen-
ces in such other cases where there are
no production prospects in foreseeable
future.

Rural Electrification Scheme for Orissa

3989. SHRI P. GANGADEB:
SHRI ANADI CHARAN DAS:

Will the Minister of ENERGY
be pleased to state:

(a) whether Rural Electrification
Corporation has sanctioned any rural
electrification scheme for Orissa;

(b) if so, whether work on the
scheme is not in good progress; and

(c) if so, the steps taken to speed
up the work?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF, SID-
DHESHWAR PRASAD): (a) The Ru-
ral Electrification Corporation Ltd. has
so far sanctioned 50 rural electrifica-
tion schemes of Orissa State Electri-
city Board for a total loan assistance
of Rs. 2049 crores.

(b) The schemeg sanctioned by the
Corporation are phased for completion
over a period ranging upto 5 years
from commencement, The progress in
implementation of these schemes san-
ctioned for Orissa has been below the
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target. The main reasons are organi-
sational deficiencies in the State Elect-
ricity Board and general short supply
of construction materials.

(c) The Corporation took up the
matter with the Orissa State Electri-
city Board who have agreed to fur-
ther strengthen their rural electrifica-
tion wing. The Corporation has also
been assured that the required mat-
erialg will be procured in time.

Generation of Power in Rajasthap in
Fifth Plan

8990. SHRI SHRIKISHAN MODI:
Will the Minister of PLANNING be
pleased to state:

(a) the estimated demand of Rajas-
than Government for the generation
of power in Fifth Five Year Plan; and

(b) the allocation made for the first
year of the Fifth Plan for Rajasthan?

THE MINISTER OF PLANNING
(SHRI D, P. DHAR): (a) The Rajas-
than Government in its Draft Fifth
Five Year Plan proposals submitted to
the Planning Commission had proposed
Rs. 74.83 crores for the generation of
power out of g total of Rs. 180 crores
for the entire Power Sector.

(b) The approved outlay for the
Power Sector of the State in the cur-
rent year is Rs 21.44 crores in which
the allocation to power generation is
Rs. 8.41 crores,
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Air Postal Service to Goa

3994. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of COM-
MUNICATIONS be pleased to state
whether Government propose to link
Goa with Air Postal Service during
the current financial year?

THE MINISTER OF COMMUNICA-
TIONS (DR, SHANKER DAYAL SH-
ARMA): The Indian Air Lines plan

DECEMBER 11, 1974
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the air services in the country. Da-
bolim is the only station in Goa link-
ed now by air. Air mails for and
from Goa are flown by the existing
Indian Air Services. Other proposals
can originate as and when more sta-
tions in Goa territory get connected
by air.
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Nationalisation of Distribution of Raw
Material in Delhl

3996. SHRI ARVIND M. PATEL:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government are pro-
posing to nationalise the distribution
of imported raw material in Delhi;
and
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(b) it so, the salient features of the
proposal and the time by which they
will be enforced?

THE MINISTER OF STATE IN THE
‘MINISTRY OF INDUSTRY. AND CI-
VIL SUPPLIES (SHRI B. P. MAUR-
YA): (a) Bulk of India’s import of
raw materials are canalised through
state agencies such as STC, MMTC,
HSL etc. There is no new proposal
under consideration.

(b) Does not arise.

Production of Newsprint in Public
Sector

3997. SHRI VASANT SATHE: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government have taken
effective steps for the production of
newsprint in the public sector and
evolve schemes to encourage produc-
tion of newsprint by small and
medium size news papers on a co-
operative basis; and

(b) if so, outline of the steps taken?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CI-
VIL SUPPLIES (SHRI B. P
MAURYA): (a) Yes, Sir.

(b) The following steps have been
taken to increase the indigenous pro-
duction of newsprint: —

(i) The expansion programme of
the National Newsprint and Paper
Mills Ltd. is nearing completion.
This will raise the installed capacity
of the mill from 80,000 tonnes to
75,000 tonnes per annum. A pro-
posal for further expansion of cap-
acity from 75,000 tonnes to 1,50,000
tonnes per annum is also being ex-
amined.

(i) The Kerala Newsprint Pro-
ject being set up in the Public Sec-
tor envisages an installed capacity
of 80,000 tonnes per annum. The

project has been cleared by Govern-
ment and steps are being taken to
implement it as early ag possible.

(iii) A letter of intent has been
issued to the West Bengal State In-
dustrial Development Corporation

for setting up a newsprint plant in
West Bengal.

(iv) Several schemes in the pri-
vate sector have been approved in-
cluding two small capacity units.

Export of Cement to Iran

3998. DR. H. P. SHARMA: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether Government propose to
increase cement exports to Iran;

(b) if so, whether an agreement has
been signed in this behalf, if so, the
facts thereof; and

(¢) how this increased quantity of
cement would be made available for
exports and how it would affect the
internal needs of the country?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL, SUPPLIES (SHRI B, P.
MAURYA): (a) Yes, Sir.

(b) In addition to the export of 3.00
lakh tonnes of ordinary grey portland
cement to Iran, for which a contract
was entered into on the 19th April,
1974, a further contract has been con-
cluded on the 30th August, 1974 for
export of 11 lakh tonnes of ordinary
grey portland cement conforming to
B. S. Specifications, packed in new
single jute bags, each of 60 Kg. net
weight to be delivered during the:
period January, 1975 to March, 1977.

(c) The contracted quantity will be
supplied from the production of cement
resulting out of fuller utilisation of

" capacity by the use of furrace oil and

this will not have any significant effect
on the internal needs of the country.
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Flimg financeg by Film Finance
Corporation

'3999. SHRI VEKARIA: Will the
.Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) production of how many films
wag financed by the Film Finance
Corporation during the year 19873-74;

(b) whether any assistance was
provided to Gujarati Filrus;

(¢) if so, how much and to which
films; and

(d) the maximum amount financed
to the film?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
‘BIR SINHA): (a) 16.

(b) No, Sir.
(¢) Does not arise.

(d) Rs. 2,50,000.

Strike in TAFCO, Kanpur

4000. SHRI VARKEY GEORGE:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether, as reported by an
English newspaper dated the 30th
October, 1974, about 2000 workers of
the Tannery and Footwear Corpora-
tion of India, Kanpur have begun
strike;

(b) whether it is all due to non-
payment of interim relief already
agreed to by the UP. Government;
and

“(c) if so, the reasons for delay in

payment of interim relief to the State i

Government employees?
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THE MINISTER OF STATE IN THB
MINISTRY OF INDUSTRY AND
CIIVIL SUPPLIES (SHRI B, P.
MAURYA): (a) No, Sir.

(b) Does not arise.

(c) The interim relief at the rates
approved by the Central Government,
has already been allowed to the em-
ployees of the Corporation,

Scheme to meet shortage of Power for
Rural Electrification in Madhya
Pradesh

4001. SHRI MARTAND SINGH:
Will the Minister of ENERGY
be pleased to state whether any
scheme is being evolved to meet the
shortage of hydel power, and to meet
the requirement of rural electrification
in the State of Madhya Pradesh par-
ticularly in Rewa Region?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDESHWAR PRASAD): There is
no overall shortage of power in the
State of Madhya Pradesh including
Rewa region,
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Supreme Court Judgment regarding
the right of a citizen to do peaceful
Agitation

4003. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Supreme Court has
recently upheld the right of a citizen
to do peaceful ‘agitation’;

(b) whether in one case the Court

has also held detention under MISA .

for such purposes as illegal;

(¢) whether Government have stu-
died the ramifications of the Supreme
Court judgment; and

(d) if so, whether they have issued
orders for release of such arrested
persons under MISA since the intro-
duction of the act and if so, the num-
ber of persons who will be released?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Presumably the reference is to the
judgment devlivered by the Supreme
Court on the 12th November, 1974, in
writ petition No. 347 of 1974. In this
case the Supreme Court set aside the
order of detention made by the Dis-
trict Magistrate, Patna, under the
provisions of the MISA, against a
local student leader. The grounds of
detention referred to his involvement
in certain types of agitation in Bihar.
The Supreme Court observed that the
grounds did not explicitly refer to
violent activities and that such acti-
vities like formation of gn association
for ventilation of grievances in a law-
ful manner and peaceful protests can-
not be cited as grounds for detention.
Referring to the lack of mnexus bet-
ween the detenug activities and the
alleged disturbance to public order,
the court set aside the order of deten-
tion.

(¢) and (d). Government have
studied the judgment. The Supreme
Court have only pointed out the need
for the grounds of detention to be
relevent to the authorised purpose of
detention. This is legal require-
ment which has to be satisfied by the
detaining authorities in each case.
There appears no need for issue of
any instructions in this regard.

Help to new Technocrats

4004. SHRI K. C. CHAVDA: Wwill
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government propose #8
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help ﬂne‘ new technocrats by ‘massive
public investment’ and ‘substantia] in-
dustrial credit’; and

(b) whether Government propose to
fix time limit for the disposal of appli-
cations from new entrepreneurs (90
days or so) as is done for Industrial
licence applications?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURAYA): (a) A Committee on the
development of small'! and medium
entrepreneurs set up by Government
had recommended, inter alia the crea-
tion of a new ‘focal’ organisation to
service the entreprenurial require-
ments of mew and medium entrepre-
neurs. Government has accepted
that special attention needs to be
given to this class of entrepreneurs.
With this end in view, it has been
decided that a separate division with-
in the IDB] will be constituted to
specially look after these require-
ments,

(b) It would be the endeavour of
Government to speed up the conside-
ration of all applications,

Financial Assistance to Sangli District
of Maharashtra by RE.C.

4005. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of EN-
ERGY be pleased to state:

(a) the total amount of aid propos-
ed to be given by the Rural Electri-
fication Corporation for the rural elec-
trification in Sangli district of Maha-
rashtra during 1974-75 and 1975-76;
and

(b) the salient points of the scheme
to be implemented in the said district?

The DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDDHESHWAR PRASAD): (a)
and (b). The Rural Electrification
Corporation Ltd., sanctioned in March,
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1878 one gcheme for rural electrifica-
tion in Sangli District at a cost of
Rs. 61 lakha. When completed, this
scheme envisages electrification of 87
villages and energisation of 1,300 agri-
cultural pumpsets in the District.

The assistance during the years
1974-75 and 1975-76 will depend upon
the number of sch:mes sponsorad by
the Maharashtra State Electricity
Board and approved by the Rural
Flectrification Corporation Ltd, if
found in accordance with the norms
and puicelines prescdibed by it.
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Kerala Plantationg (Prevention of
MMIMM),IIL
197

4007. SHRI C. JANARDHANAN:
SHRI C. H. MOHAMMED
KOYA:
SHRI M. M. JOSEPH:

Will the Minister of HOME AF-
FAIRg be pleased to state:

(a) whether Government had raised
certain objections on the Kerala
Plantations (Prevention of Fragmen-
tation and Alienation) Bil] 1971, for
the consideration of the ‘State Gov-
ernment;

(b) it so, the facts thereof and the
State Government's response thereto;
and ,

(c) the reasons for further delay in
obtaining the Union Government's
concurrence to the Bill?

THE DEPUTY MNISTER IN THE
MINISTRY OF HOME AFFAILS
(SERI F, H MO'i3',: (a) Yes, Sir

(b) and (c). Ay the mutier is the
sukject of correspordence beiweca
the State Govermmncn: sud the Gov-
ernment of Inla and is still vuder
corsideration f the latter 1t will not
be desirable in public interest at this
stage to disclose the details.

Advertisement for post of Junior
Administrative Grade in Central
Information Service

4008. SHRI A. K. GOPALAN: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

Junior Ad-
Central

(a) the pay scales of
ministrative Grades in the
Information Service;

(b) whether an advertisement was
published recently for the post in
Junior Administrative Grades;

(e) if so, the pay scale for Junior
Administrative Grade shown in the
advertisement; and

(d) the reasons for showing less p
scnleftor this post in the’ ndi{erlléé-.y
ment

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Consequent to Pay
Commission’s recommendations the
revised scale of the unified Jumior
Administrative Grade of the Central
Information Service has been notified
in the Gazette of India (Extraordi-
nary) on Tth October, 1974 ag Rs.
1500—1800.

(b) and (c). Yes, Sir. In the Union
Public Service Commission's adver-
tisement of 14th September, 1874 the
old scale of Rs. 1100—50—1400 was
publisheq before the revised scale was
notified.

(d) Question does not arise.

T WA QvE wT faw, Tar & e

4009. =t swe Taw fay: w7
e we amfoe gfx 7 ag T
FFAFGF

(F) g7 @a@ a7 FEA
gz faew, war & fraq sd=rdr § AR
I Fa7 aqr Wi < I 7 fvaaw
sqq 3ar & ;

(@) 34% & 3% s fray
& <3 qa: frqfe forar rar ¢ Wi ol
frar g Far fAqa I, A

() a7 fasr & wfgs & Feamor
aar 3-3 gfaard 39 & fag o= a5 =0
Frdardy Y v g ?

I s amfoe gfe e &
o st (st o dte W)+ (%)
wFgET, 1974 ¥ A= § a@aT 1,025
"IgY, 85 fafas wYz 14 sl qur
"eteror FAAT X1 T FFATAT FT
g A da fad 2,59,469. 0087
FT 97



57 Written Answers

(7) o= () wifew s
RFZEY & o Y § W |7 T2 )
@ € st

4010. SHRI M. KATHAMUTHU. Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether the massive pro-
gramme drawn by the National Co-
operative Development Corporation
for the Fifth Five Year Plan period
has been lying shelved due to paucity
ef funds; and

(b) it so, the main functions of this
corporation and the outlines of the
projects now stalled, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE): (a) .No, Sir.

(b) Does not arise.

Stpport of Educated Unemployed to
Shri Jayaprakash Narayan’s move-
ment

4011, SHRI B. V. NAIK: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
of the support of the educated unem-
ployed to the movement of Shri Jaya-
prakash Narayan; and

(b) whether Government intend to
investigate into the causes of this
support and rectify the errors, if any?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) ana (b).
Government are atvare that parties
and organisations gupporting Shri Jaya
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Prakash Narayan are making continu-
ous attempts to exploit the hardships
and the economic difficulties of the
public including those of the educated
unemployed.

Electrification of Villages iy the
Country

4012. SHRI ARJUN SETHI: Will
the Minister of ENERGY be pleased
to state:

(a) the total number of villages
electriied up-to-date (State-wise
break-up) in the country;

(b) the specific facilities Govern-
ment have provided to the economi-
cally backward States to come up to
the national standard during the Fifth

Five Year Plan period; and

(c) the break-up of funds provided
to the States under minimum needs
programme for the current Financial
year 1974-75?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a)
There are 5,66,878 wvillages in the
country. 1,61,092 villages (285 per
cent) were electrifieq upto 31st Octo-
ber, 1974. State-wise break-up is
given in Annexure I laid on the Table
of the Sabha. [Placed in Library.
See No. LT-8726|74.]

(b) The programme of rural elec-
trification is formulateq and executed
by the State Governments/State Elec-
tricity Boards. However, additive
financlal assistance is provided to the
State Electricity Boardg for ' imple-
menting rural electrification schemes,
by the Rural Electrification Corpora-
tion Ltd, a Public Sector Undertak-
ing set up by the Government of lnt?ia.
Loang are provided by the Corporation
on softer terms for rural electrification
in areas which are hilly, tribal and
economically backward. Besides, rural
electrification is being taken up as an
essential component of the Minimum
Needs Programme in the Fifth Plan
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in order to supplement the resources
-of the backward States ang ensure that
during this period at least 30 to 40
per cent of the rural population would
be covered with this facility. The
broad principles for the formulation
of the progranrme and the allocation
of resources to States are as follows:—

(i) only those States which will
not have reached a coverage
of 40 per cent by the eng of
the Fourth Plap would nor-
mally be eligible for alloca-
tion under the Minimum
Needs Programme. In excep-
tional cases, however, some
provision ig being made under
this programme, to enable the
Stateg to provide adequately
for the tribal and backward
pockets which have been left
behind in this respect, even
when their average coverage
has reached the leve] of 30 to
40 per cent.

(ii) Financial provisiong will be
made In this programme only
to the extent of enabling such
States to reach the minimum
nationa) level of coverage fix-
ed at 30—40 per cent,

(c) An outlay of Rs. 23 crores has
been provided for rura] electrification
in the States under Minimum Needs
Programme during 1874-75. State-wise
break-up is given in Statement II
laid on the Table of the Sabha. [Plac-
ed in Library. See No. LT 174].

Diversion of Electricity from Ramsa
Pratap Atomic Power Station ta
Rajasthan to Other States

4013. SHRI NAWAL KISHORE
SHARMA: Will the  Minister of
ENERGY be pleaseq to state:

(a) whether the Government of
India have issued instructions to
various States to divert more electri-
city for farming purposes;

60

(b) if so, its effect on the industries
in these States;

(c) whether the Central Govern-
ment have also mssureq these States
to make available electricity from
Rana Pratap Atomic Power Station in

Rajasthan; and

(d) if so. its effect on power cut in
Rajasthan as a result of its diversion
to other States?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a)
No instructiong have been issued to
the States to divert power for agri-
cultural purposes, but in the guide-
lines sent to the States in May, 1974
for observance of priorities in the
distribution of power in conditions of
shortage, agriculture production has
been given very high priority.

(b) The States have generally given
very high priority to the peeds of the
power of the agricultural sector and,
to that extent, industria] production
in respect of industries of lower pri-
ority, hag been affected.

(c) and (d). It js propsed to parallel
the Ranapratap Atomic Power Station
with the Delhi-Bhakra System and to
the extent surplug power is available
in Rajasthan, to transmit thig to aug-
ment supply in U.P, Punjab and
Haryana. Rajasthan is not short of
power, and there are no power cuts in
that State.

Export of Know.how for Construction
of Buildings

4014, SHRI BANAMAL] PATNAIK:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether India is in a position
to export know-how for construction
of buildings, particularly pile founda-
tion used on unstable soil, according

_to the Director of the Central Build-

ing Research Institute, Roorkee; and
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(b) if s0, the steps proposed to be
taken in this direction?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES AND MINIS-
TER OF SCIENCE AND TECHNO-
LOGY (SHRI T. A. PAI): (a) Yes,
Sir. Central Building Research Insti-
tute (CBRI) is in a position to export
know-how for the construction of
buildings on unsuitable goil by adopt-
ing (i) Under-reamed piles ang (ii)
compaction piles as foundations.

(b) Several countries e.g., Ethiopia,
Kenya, Tanzania, Jordan, Sri Lanka
have shown interest in the techniques.
Preliminary information in the form
of technical notes have been sent to
these countries. The Institute would
be in a position to provide the details
of the technical know-how of cons-
truction, when specific requests are re-
ceived.

Use of Regional Languages in High
Courts

4015. SHRI GAJADHAR MAJHI:
SHRI C, K. JAFFER
SHARIEF:

Will  the Minister of HOME
AFFAIRS be pleased to state the
names of States in the country in
which the High Courts are delivering
their judgments in the Regional
languages?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
According to Section 7 of the Official
Languages Act, 1983, the Governor of
a State may, with the previoug consent
of the President, authorise the use of
Hindi or the official language of the
State, in addition to the English lan-
guage, for the purposes of any judg-
ment, decree or order passed or made
by the High Court for that State and
where any judgment, decree or order
is passed or made in any such language
(other than the English language), it
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shal] be accompanied by a translation
of the same jn the English language
issued under the authority of the
High Court. The initiative for the
use of Hindj or the regional languages
in the High Court has, therefore, to
come from the State Governments
themselves under the aforesaid provi-
sions of the Official Languages Act.

So far only the Governmentg of
Uttar Pradesh, Bihar, Madhya Pradesh
and Kajasthan have asked far the
consent of the President for delivering
of judgments etc., in the Hindi langu-
age by their respective High Courts.
The President has already accorded
his consent enabling the High Courts
of Allahabad, Patna, Madhya Pradesh
and Rajasthan to deliver their judg-
mentg etc., in Hindi.

Fresh Guidelines on Use of M.IS.A.

4016. SHRI MUHAMMED SHERIEF:
Wwill the Minister of HOME
AFFAIRS be vpleased to state:

(a) whether fresh guidelines have
been laid down on use of Mainten-
ance of Internal Security Act; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and
(b). Gists of important judicial pro-
nouncements on the Maintenance of
Internal Security Act have been con-
veyed to the State Governments/
Union Territories, from time to time,
for their guidance.

The Supreme Court in a judgement
delivered on 21-8-74 upheld the consti-
tutional validity of the Act and its
provisions. The principles stated by
the cofrt regarding preventive deten-
tion are given in the statement laid on
the Table of the Sabha. [Placed in
Library. See No. LT-8727|74].

A copy of the judgement was sent
to all State Governments and Union
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Territory Administrations on 1-10-1974
for their guidance,
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Land Deal by Bohra High Priest

4018. SHRI SHASHI BHUSHAN:
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether his attention has been
invited to & news report which
appeared in a news weekly on the
16th November, 1974 under the head-
ing ‘Bohra High Priest Benefits from
unholy land deal’;

(b) whether about 40,000 square
yards of land near Irla Nalla under
the Juhu-Vile Parle Scheme (Bom-
bay), meant for housing the low in-
come groups, was gifted away to
about 59 Bohra families for a song;

(c) whether Government have
made enquiries into this deal; and if
so, with what results; and

(d) whether it i3 proposeq to cancel
this deal in the wide public interest?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) to (d).
Government have seen the report ap-
pearing in the weekly ‘Blitz’ of 16th
November, 1974. Factual information
is awaited from the Government of
Maharashtra,

Equipment manufactured by, LT.L,
Bangalore

4019. SHR1 G. Y. KRISHNAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the State-owned
Indian Telephone Industries (Banga-
lore) Limited is facing a glut as the
Post and Telegraphs Department is
not having adequate budgetary pro-
visions to buy the equipment manufac-
tured by LT.I; and

(b) it so, the facts thereof?

THE MINISTER OF COMMUNICA-
TIONS (DR, SHANKER DAYAL
SHARMA): (a) No, Sir.

(b) Does not arise.

Night Airmail Service

4020. SHRI DHAMANKER!:
SHR] VASANT SATHE:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is any proposal
to revive the night airmail service
through Nagpur;

(b) whether any other new system
for carrying air mail to some points
is under consideration; and

(¢) if so, when it jg likely to be
introduced so that the postal mail is
carried to distant places in the coun-
try within the minimum possible
time?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) Yes, Sir, The re-
quest for revival of the Night Air
Mail Service has been repeatedly
made to the Indian Airlines authori-
ties.

(b) No, Sir.
(c) Does not arise.
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Raid by Police on the Bhil Settlement
at Pasodipada in Maharashtra

4021. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government are aware
that a group of armed Police raided
on the Bhil settlement at Pasodipada
in Maharashtra and destroyed stand-
ing bajra crops and they were merci-
lessly beaten by the armed Police;
and

(b) the action taken by
ment in this regard?

Govern-

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) and
(b). The required information is
being obtained from the Government
of Maharashtra and will be laid on
the Table of the Lok Sabha on
receipt.

Requests from States for More Alloca-
tions During Current Year

4022. DR. RANEN SEN: Will the
Minister of PLANNING be pleased to
state:

(a) whether Government have re-
ceived requests from the State Gov-
ernments for more allocations for the
current year’s plan in anticipation of
shortfall in plan resources; and

(b) if so, the names of the States
and the amount demanded by each
State?

THE MINISTER OF PLANNING
(SHRI D. P. DHAR): (a) and (b).
No requests have been received from
the State Governments for more allo-
cations for the current Year's plan
in anticipation of shortfall in plan
Tesources,
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Ruleg for Enrolment of Scientists in
the Scientists’ Pooi

4023. SHRIMATI PARVATHI
KRISHNAN:
SHRI K. M. MADHUKAR:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Council of Scienti-
fic and Industrial Research has framed
certain rules for enrolling names of
scientists in the Scientists’ Pool, who
are trained abroad; and

(b) if so, what are those rules?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES AND MINIS-
TER OF SCIENCE AND TECHNO-
LOGY (SHRI T. A, PAI): (a) and
(b). The Scientists’ Pool was consti-
tuted by the Government of India in
1958. The Council of Scientific and
Industrial Research was authorised by
the Government to operate the scheme.
According to the scheme selections to
the Pool are made by a Special Re-
cruitment Board in consultation with
Union Public Service Commission.
Indian Scientific and Technical Per-
sonne] trained abroad are enrolled in
the Indians Abroad section of the
National Register of Scientific and
Technical Personnel maintained by
CSIR and are automatically consider-
ed for selection to the Pool provided
they do not hold any employment in
India. Particulars of candidates
brought to the notice of the Special
Recruitment Board by U.P.SC,
Manpower Directorate, Govt. of India
or C.S.I.R. are also considered
Candidates with good record who had
not been abroad, are also considered
on merit.

Mail Vans in West Bengal

4024. SHRI MOHAMMAD ISMAIL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

.(a) whether the Government are
aware that in RMS division in West
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Bengal State, out of 72 Mail vans,
only 22 mail vans are working at
present; and

(b) if so, the reaction of Govern-
ment in the matter?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) and (b). There is
no shortage of RMS Mail vang in West
Bengal Circle as in all 36 mail vans
are needed for the sorting sections
whereas 41 mail vans are available in-
cluding those meant as stand-by vans.

Growth of Paper Industry

4025. SHRI S. R. DAMANI: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether recently the Prime
Minister has given a direction to him
to speed up the growth of paper in-
dustry and to promote a system of
rationalised distribution;

(b) whether the Prime Minister has
desired that the Hindustan Paper
Corporation Ltd. should speed up its
projects to increase availability of
paper; and

(c) if so, the facts of the follow up
action initiated to implement the
Prime Minister’s directives?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) to (¢). The Prime
Minister has, from time to time, em-
phasised the need for increased pro-
duction and proper distribution of
goods of mass consumption. In this
connection, the Prime Minister has
also stressed the need for increased
production and rationalised distribu-
tion of paper and early completion of
public sector paper projects.

Steps have beep taken to expedite
the Nagaland and Kerala projects cur-
rently being implemented by the
Hindustan Paper Corporation, and to

improve the distribution of paper re-
quired by the student community.

Activities of C.LA. in Eastern Region

4026. SHRI R. N. BARMAN: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government’s attention
has been dnawn towards the news
item appearing in a news weekly on
21st September, 1974 about the acti-
vities of CIA agents in Sunderbans
area and in Assam;

(b) if so, the facts of this report;
and

(¢) whether Government have
succeeded in unearthing any organised
network of CIA in the Eastern
Region of the country; and if so, the
steps Government have taken to
liquidate them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and
(b). Government have seen a news-
item in the Blitz in its issue dated
21-9-1974 which expressed some mis-
givings about the visit of Dr. Seiden-
sticker, an American national and
Mrs, Anne Wright to the Sunderbans
in search of a stray tiger rampaging
in the area. It was alleged in this
connection that the chemo-bacteriolo-
gical warfare wing of the U.S. Army
had been engaged for some time with
the CIA assistance in a survey of the
ecology and terrain of strategic areas
in the eastern India,

(¢) Utmost vigilance is constantly
maijntained in regard to the activities
of foreign intelligence agencies, in-
cluding the CIA. It will not be in
public interest to disclose the steps
taken to counter such activties.
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Financial Assistance Sought for Film
Development Corporation by Andhra
Pradesh Government

4027. SHRI Y. ESWARA REDDY:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the Andhra Pradesh
State Government has requested for
financial assistance for its proposed
Film Development Corporation;

(b) if so,
thereto?

Government’s response

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir.

(b) Does not arise.

Import of Machinery for Paper Mills
4028. SHRI K, MALLANNA:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether there are some paper
manufacturers who are insisting on
importing new machines while others
would prefer to bring from abroad
second-hand machinery ignoring the
fact that India is itself in a position
to meet their entire requirements;
and

(b) if so, the reaction of Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
SUPPLIES (SHRI A. G. CEORGE):

(a) Yes, Sir.
(b) The present policy of the

Government is not to permit ejther
new or second-hand paper machines.
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Action against Cement Manufacturers
Producing Less than Installed
Capacity

4029. SHRI RAJDEO SINGH:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether the cement production
in the country today is 4 million
tonnes less than the installed capa-
city;

(b) whether any action is proposed
to be taken or has been taken against
those plants whose production is less
than the installed capacity; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI P, B.
MAURYA): (a) to (c). The pre-
sent installed capacity of cement in
the country is 19.86 million tonnes,
ordinarily capable of giving a produc-
tion of about 16.8 million tonnes per
annum, on the basis of utilisation of
capacity at 85 per cent, which accord-
ing to the Tariff Commission would
be a fair one. The actual production
during 1973 was, however, about 15.00
million tonnes. The loss in produc-
ticn was mainly due to various cons-
traints beyond the control of industry
like severe power cuts, inadequate
supplies of coal wagons, mechanical
breakdown, labour  strikes  etc.
Continuous efforts are made to see
that these constraints are overcome in
the interest of maximising production.

Grant of Pension to Freedom Fighters
and Ex-INA Personnel from Himachal
Pradesh .
4030. PROF. NARAIN CHAND
PARASHAR:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of Freedom Fighters
and Ex-IN.A. personnel from Hima-
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chal Pradesh, who have been sanc-
tioned pension by the Government so
far;

(b) the names of the Freedom
Fighters and Ex-I.N.A personnel from
Himachal Pradesh, district-wise,
whose cases are still pending with the
Government of India for decision;

(¢) the likely period by which these
cases would be decided; and

(d) the names of the Freedom
Figaters and Ex-IN.A. personnel
whose requests for pension have been
rejected by the Government, and the
reasons for rejection in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H  MOHSIN): (a) to (d).
1386 cases from Himachal Pradesh in-
cluding 1065 of ex-I.N.A. personnel
have been approved for the grant of
pension. 342 cases including 250
from I.N.A. personnel have been filed
for want of documentary evidence.
177 applications are under considera-
tion and will be finalised as soon as
verification reports from the State
Government or evidence from the in-
dividuals are received. 186 cases in-
cluding 50 of ex-I.N.A. personnel have
been rejected on the ground that either
the imprisonment undergone by the
individual was less than six months or
his income is more than Rs. 5000 per
annum or he is otherwise ineligible.

It is not possible to give the names

of all these persons as it involves -

considerable time and labour.

Pilferage of Postal Articles

4031. SHRI SAROJ MUKHERJEE:
Wwill. the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the
incréase in pilferage of unregistered
postal articles recently;

(b) if so, the reaction of Govern-
ment thereto; and

(¢) the number of persons arrested
in this connection?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) No increase Sir, but a
few stray cases were brought to Gov-
ernment’s notice recently.

(b) Thorough investigations are
being made into these cases by Police
as well ag the Department,

(c) 5 persons have been arrested by
the Police in 4 cases recently detected,
one each in Delhi, U.P, Calcutta and
Waltair (Andhra).

Non-implementation of Licences due to
Shortage of Raw Materials

4032. SHRI PRIYA RANJAN DAS
MUNSI:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether due to inadequate sup-
ply of raw materials various expan-
sicn schemes and new licences have
not “een implemented in the country
in 1973.74 and 1974-%5 so far;

(b) whether any complaint has been
received ‘rom Private and Public Sec-
ter units jp this regard; and

(c) if so, the decision taken by Gov-
ermment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) to (c). Delay in
implementation of expansion schemes
and new licences could arise from a
number of factors like lack of pre-
paredness of the entrepreneurs, diffi-
culties in obtaining construction
materials like steel and cement, de-
lays in supply of imported machinery
by foreign suppliers, shortages of
power, as well as tightness in the
availability of financial resources.
There is no evidence that lack of raw
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materialg availability has delayed im-
plementation of licensed projects
during 1973-74 and 1974-75 in any
significant manner

Grant of Pension to Freedom Fighters
4033. SHRI S, C. SAMANTA;

Will the Minister of
AFFAIRS be pleased to state:

HOME

(a) the progress made in the grant
of pensions to freedom fighters who
had applied for them;

(b) what percentage of applications
have been disposed of favourably,
rejected, or kept pending upto the
31st October, 1974; and

(¢) by what time the decisions on
rending cases are likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and
(b). Till 31-10-74, 2,07,421 applica-
tions were received for the grant of
pension to freedom fighters. Out of
these, pension had been sanctioned in
93,335 (45 per cent) cases, 46,542
cases (22.45 per cent) had been re-
jected. 41,717 cases (20.10 per cent)
had been filed for non-receipt of
evidence regarding political suffering
etc., and 25,827 cases (12.45 per cent)
were pending.

(c) The pending cases will be dis-
posed of expeditiously,

Protest by Women Demonstrators
agalnst the Insinuations made by
the Prime Minister against them

4034. SHRI MADHU DANDAVATE:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether at the ‘meeting held on
1st November, 1974 the Prime Minister
condemned the women demonstrators
who staged a demonstration against
rising prices and dubbed them as
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women coming from the families res-
ponsible for hoarding and black-
marketing; and

(b) whether they have written to
the Prime Minister protesting against
the insinuations made by her against
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and
(b). While addressing a public meet-~
ing in Delhi on the 1st November,
1974, the Prime Minister had general-
ly observed that demonstratorg found
shouting ggainst rising prices at some
places were themselveg from families
who were responsible for activities
leading to the price rise. There were
some women demonstrators in the
meeting and the Prime Minister later
received a letter purporting to be on
their behalf and objecting to her re-
marks. .

Census figures of Linguistic Indentities

4035. SHRI SAMAR GUHA: Wwill
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether last census figures
regarding break-up of the population
belonging to different linguistic iden-
tities have been withheld;

(b) if so, the facts thereabout; and

(c) the date when these figures will
be released?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (¢).
Provisiona] data (1971) giving the
number of speakers at the country
level of 281 mother-tongues each of
which had 5,000 and more speakers
have been published as appendix II
in ‘Census of India 1971.Census cen-
tenary monograph No. 10, In addi-
tion, provisional figures of speakers
of languages (inclusive of mother-
tongues grouped ynder each) gpeci-



75 Written Answers AGRAHAYANA 20, 1898 (SAKA) Written Answers 76

fied in Schedule VIII of the Constitu-
tion of India for each State|U.T.
have been published in the pocket-
book of population statistics released
on the occasion of the Indian census
centenary in 1972. The question of
presentation and release of final
figures js at present under considera-
tion of government.

Study made by Scientists of Central
Fuel Research Institute Re. Energy
Resources of Upper Damodar
Valley Region

4036. SHRI M. S. PURTY: Will the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether a number of scientists
of the Central Fuel Research Institute
made a study of energy resources of
the Upper Damodar Valley Region and
suggested setting up of additional
power facilities; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES AND MINIS-
TER OF SCIENCE AND TECHNO-
LOGY (SHRI T. A. PAI): (a) Yes,
Sir. A conceptual plan for develop-
ment of Upper Damodar Valley Re-
gion which included additiona] power
generation capacities wag proposed by
the Central Fuel Research Institute
and presented at a Seminar of Engi-
neers and Scientists.

(b) The proposal has been publish-
ed in December, 1973 issue of FRI
News for the benefit of engineers;
planners and others.

Punjab Wakf Board

4037. SHRI JHARKHANDE RAIL:

Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether any complaint was
made by Secretary of Punjab Wakf

Board regarding the Chairman of the
Board on 16th April, 1974 at police
station Tilak Marg, New Delhi;

(b) if so, the facts thereof; and

(c) what action has been taken on
that complaint so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes.
Sir.

(b) and (c). On 16-4-1974 one
Shri Jalaluddin Khan, Secretary,
Punjab Wakf Board, 50, Sardar Patel
Marg, Ambala Cantt.,, made a com-
plaint at Police Station Tilak Marg
saying that he had gone to Supreme
Court for consultation with hig ad-
vocate about certain affairs of the
Wakf Board. He left car No. HRE-
2186 ang certain documents of the
Wakf Board in the custody of its
driver, Sh. Nathu Ram. On his return
from Supreme Court he found the
car missing along with the driver.
He suspected that the car might have
been driven away by the Chairman
of the Wakf Board and some other
interested persons in collusion with
the driver of the car, in order to
destroy the documents. He wanted
necessary action in the matter., The
complaint wag entered in the Delhi
Diary of Tilak Marg Police Station
vide No. 16A dated 16-4-74.

Another complaint had been lodged
at the Police Station Tilak Marg vide
Daily Diary No. 15A dated 16-4-74
by Shri Tayyab Hussain, MP. Chair-
man of Punjab Wakf Board stating
that the said car No. HRE 2186 was
found by him parked in the area of
Jamma Masjid. Since Shri Jalaluddin
Khan, Secretary of the Wakf Board
was on leave from 15-4-74 to 20-4-74
He was not therefore, entitled to use
the car of the Board. He being a
Chairman of Wakf Board, took the
car in his possession and brought it
to hig residence at 11, Mahadev Road,
New Delhi.
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The complaint made by Shri
Jalaluddin Khan, Secretary of Punjab
Wakf Board was inquired into. Ac-
cording, to the Delhj Police, jt did not
constitute any cognizable offence.
The statements of the driver Shri
Nathu Ram and Rao Mahavir Singh.
MLA were recorded. Both the per-
sons had supported the version of Shri
Tayyab Hussain that the car in ques-
tion was brought from the Jama
Masjid area and not from the
premises of Supreme Court.

Since Shri Tayyab Hussain was
Chairman of the Wakf Board and the
'Secretary was a subordinate funec-
tionary to the Chairman, the bringing
of the car of the Wakf Board from
the possession of the Secretary to the

Chairman was not considered to have’

constituted a criminal offence by the
Delhj Police. Hence no case was
registered and Shri Jalaluddin Khan's
complaint was filed.

Assault on Harijans ip Sirua Village,
Darbhanga District, Bihar

4038. SHRI BHOGENDRA JHA:
SARDAR SWARAN SINGH
SOKHI:

Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether large scale loot, arson
and assault against Harijans of village
Birua in Bahera and another village in
Baheri Blocks of Darbhanga District in
Bihar took place in the first half of
‘November, 1974;

(b) if so, the facts thereabout; and

(c) action taken against the mis-
creants?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
TFacts are being ascertained from the
State Government,
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Criteriy for opening of Post Offices and
P.C.Os,

4040. SHRI P. R. SHENOY: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether profit is the main cri-
terion in opening mew Post Offices
and Public Call Offices;

(b) if not, the other criteria follow-
ed for the purpose; ang

(c) whether backwardness of a
region is one of the criteria and if so,
how is backwardness determined?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) Post Offices.—~Pro-
fit is not the main criterion.

Public Call Offices.—Profit is one
of the criterion but not the main cri-
-terion in the opening of Public Call
Office. !

(b) Post Offices:—Income—Rural
areas.—A new Post Office in normal
area should earn at least 25 per cent
-of cost as income; 10 per gent of cost
in hilly .area and 15 per cent of cost
in other very backward areas.

Urban areas.—The income from the
new Post Office should be at least
equa] to the cost of the Post Office.

Distance—In rural areas, new Post
Offices are opened at a distance of 4.8
Kms. from an existing Post Offices
and for villages with Gram Pan-
chayat, Schools and N.E.S. Blocks,
the distance from nearest Post Office
is reduced to 3.2 Kms.

Annual -10oss.—In rural areas, a loss
upto Rs. 500|- per annum is borne by
the Government if the population to
be served is less than 2000 and upto
Rs. 750/- per annum for a population
of 2000 or more.

In very backward and hilly areas,
a loss ypto Rs. 1000|- is borne under

the powers of Heads of Circles, irres-
pective of population and in gspecial
cases upto Rs. 2500|. under the powers
of Director-General, Posts and Tele-
graphs.

Public Call Offices—The other cri-
teria are:

(i) Administrative importance
such as District/Sub-Divi-
sional/Tehsil, Sub-Tehsil/
Block Haqrs.

(il) Population of the place;

(iii) Remoteness from places with
existing,  telecommunication
facilities;

(iv) Tourist and Pilgrim centres;

(v

~

Agricultural, Irrigation and
Power project sites and Town-
ships. In al] these cases, pro-
fit is not insisted upon and
P.C.Os. are sanctioned even
on loss, provided a minimum
revenue of 25 per cent of
annual recurring expenditure
can be expected.

(c) Post Offices—The following
factors are examined for declaring an
area as very backward for postal
facilities;

(i) Extent of postal facilities
available in the area com-
pared to other areas in the
State and the State as a
whole;

(ii) Means of Communicatiom,

terrain etc.

(iii) Frequency of delivery of
mails in the area and adjoin-
ing areas in the State;

(iv) Possibility of extension of
postal facilitieg under normatl
conditions;

(v) Length of lnes of communi-
cation.
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Public Call Offices: In the case of
hilly and backward areas, P.C.Os. and
telegraph offices are sanctioned at
stations mentioned against part (b)
above, if the anticipated revenue is
10 per cent and 15 per cent
respectively of the annual recurring
expenditure. Areas identified by the
Planning Commission and the State
Governments as backward areas are
treated as such for provision of Public
Call Offices and Combined Offices.

Entry of Foreign Tourists to Shillong
and Meghalaya

4041. SHRI B. K. DASCHOWD-
HURY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Central Government
have lifted restrictions op entry of
foreign tourists to Shillong and
Meghalaya;

(b) whether this has been done suo
moto by the Central Government or
on presistent requests by the State
Government of Meghalaya;

(¢) whether, while allowing foreign
tourists to come at will to the State,
the State Government of Meghalaya,
on the other hand is seeking to place
unconstitutional restrictions on the
stay of non-tribal Indiap citizens in
Meghalaya through the Meghalaya
Residential Permit Bill; and

(d) the kind of restrictions sought
to be imposed by the Bill?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
The question of relaxation of the res-
trictions on the entry of foreigners in
Meghalaya was considered recently
on suggestion from the Government
of Meghalaya. It has been decided to
allow foreign tourists to visit Shillong
without permits for a stay of upto 15
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days if they travel by air to and frome
Gauhati.

(¢) and (d). The effect of the Bill’
and other allied matters are under:
consideration,

Strength of Calcntta RM.S. Circle:

4042. SHRI SAMAR MUKHERJEE::
Will the Minister of COMMUNICA--
TIONS be pleased to state:

(a) whether Government are aware.
that in the Calcutta R.M.S. circle
alone, the present strength is about 900
while the sanctioned strength ig 1,200;
and

(b) if so, the reaction of Govern--
ment thereto?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL.
SHARMA): (a) and (b). The present
strength (Class III and Class IV
Combined) of Calcutta RMS Division
is 1132 against the sanctioned strength
of 1181. The steps for recruitment/"
Training are already underw‘ay to -
make good .thi's shortage,

Take over .of distribution of Films.
and the Management of Cinema Halls .
in Delhi

4043. SHRI VAYALAR RAVI: Will!
the Minister of INFORMATION AND-
BROADCASTING be pleased to state:

(a) whether the employees of exhi-~
bition section of the Film Industry in.
Delhj are not being paid sufficiently
to 'make their both ends meet though.
their employers in the Industry are-
making huge profits;

(b) whether the Cinema Hall em--
ployees in Delhi like Booking Clerks
and Gate Keepers with long service
are stil] being paid less than Rs, 300+
and Rs, 200 per month respectively
without House Rent Allowance,
Medical facilities or benefits of Con--
tributory Provident Fund;
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(¢) whether Govermment have de-
cided to take over distribution " of
films ipn Delhi; and

. (d) it so, whether Government pro-
pose to take over management of
Cinema Halls also in Delhj in order
to ameliorate conditions of Cinema
iHall employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
‘BIR SINHA): (a) The wage rates of
the employees of the Cinema Houses
in different categories are regulated
by an award of the Industrial Tribu-
nal by mutual settlements between the
‘Motion Picture Exhibitors Association

(b) A statement showing total emo-
luments as effective from 1-11-74 of
different categories of employees of
most of the cinema houses in Delhi,
is attached. These emoluments are
inclusive of basic pay, dearness allo-
wance and Additional Dearness Allo-
wance. The employees are, however,
not getting any House Rent Allowance
or medical faeilities, but they are
covered under the provisions of the
Employees Provident Funds Act, 1952.

(c¢) The question of canalisation of
film distribution is under considera-
tion. . .

.and the cine employees. (d) No, Sir.
STATEMENT
Wages of
employees
S&rting who have
age put in
“S.N. Category 10— 13
years
service
Rs. Rs.
<1, Sweepers/Cleaners/Masalchi . . . . 234/~ 288/-
2. Peons/Chowkidar/Bearer , . . . . . . 244/- 293/-
Gate Keeper . . . . . . . . . 264/- 319/~
4. Booking Clerk . . . . . . . . 274/-  329/-
5. Asstt. Operator/Electricians . . . . . 309/~ 395/-
. . . . 364/- 457/-

6. Head Operator . . . .

Delhi Sikh Gurdwara Elections
.4044. SHRIMATI SAVITRI

SHYAM:
SHRI CHANDRA SHEKHAR
SINGH:
SARDAR SWARAN SINGH
SOKHI:
Will the Minister of HOME

JAFFAIRS be pleased to state:
(a) whether the Prime Minister has

received a memorandum dated 14th/
15th November, 1974 from the Presi-
dent of Sikh Brotherhood Interna-
tional (Delhi) in connection with
Delhi Sikh Gurudwara Elections;

(b) if so, the facts thereof; and

(c¢) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(Shri F. H, Mohsin): T(a) and
(b). Yes, Sir, A copy of the
Memorandum is placed on the Table
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of the House. [Placeq in Library.
See No. LT-8728|74].
(c) The Delhi Sikh Gurudwara

(Amendment) Bill, 1974 passed by
Parliament in September, 1974, recei-
ved the assent of the President on the
'23rd September, 1974. Thereafter the
necessary rule under section 10 of the
Act prescribing the manner of decid-
ing any question about the ability of
any candidate to read and write Gur-
mukhi has been notified in the Delhi
Gazette (Extraordinary) of 7-11-1974.
‘Necessary amendments in the Delhi
Sikh Gurudwara Management Com-
mittee (Registration of Electors) Rul-
es, 1973, have also been made and
notified in the Delhi Gazette (Extra-
ordinary) dated 19-11-1974, The pro-
gramme for holding the elections is
under the consideration of the Delhi
Administration,
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Wages to Labour employed for Seul
Project in Himachal Pradesh

4046. SHRI VIKRAM MAHAJAN:
Will the Minister of ENERGY be
pleased to state:

(a) whether labour employed from
outside Himachal Pradesh are given
wages at a higher rate in Seul Project
(H.P.) as compared to the local labour;

(b) the number of those persons
from outside Himachal Pradesh who
were paid at the higher rate than the
local labour; and

(c) the number of local labour em-
ployed and the number of labour em-
ployed from outside Himachal Pradesh
during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) No,
Sir.

(b) Does not arise,

(¢) The details of the local labour
and the labour from outside Himachal
Pradesh employed at the Baira Seul
Hydro Electric Project during the
last three years are given below:

Year Local Labour
labour from out-

side
1971-72 . . . 3,499 82
1972-73 . . . 4592 350
1973-74 . . . 4,929 1,122
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Shortage of Coal at Dadra and Nagar
Haveli

4047, SHRI R. R. PATEL: Will the
Minister of ENERGY be pleased to
state:

- (a) whether there is an acute short-
age of coal for industries in the Union
territory of Dadra and Nagar Haveli
due to which many small scale indus-
tries have closed down; ang

(b) if so, the measures taken by
Government to remove the coal crisis
in the territory?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDESHWAR PRASAD):(a) and
(b). The Government have not recei-
ved any specific complaint of shortage
of coal in the Union Territory of Dad-
ra and Nagar Haveli. There has been a
substantial improvement in the avai-
lability of hard coke for small indus-
tries in the country. There has, how-
ever, been a shortage of non-coking
coal in certain parts of the country
for small scale industries due to a
number of factors including non-avai-
lability of enough wagons to move
coal for low priority consumers like
brick kilns, small industries and house-
holds, as well as rise in demand at a
rate faster than the increase in sup-
ply. Concerted efforts are being made
to increase production of coal and
remove bottlenecks in its movement
and distribution,
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Broadcast of Statements on Railway
Strike by Railway Workers from A LK.

4049, SHRI JAGADISH
BHATTACHARYYA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) how many statements of diffe-
rent railway workers and/or members
of public on Railway strike were
broadcast from A.L.R. during 2nd May,
1974 to 30th May, 1974; ang

(b) the total hours|minutes covered
by these statements and the total
amount paid to A.L.R. on this account?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) A.LR. broadcast
767 interviews during the railway
strike on matters relating to the strike
situation, apart from 108 news items
also broadcast during the period in
the main English and Hindi bulletins.
These were based on statements by or
interviews with railwaymen'’s leaders,
trade union spokesmen, rajilway wor-
kers, members of families of railway-
men and the general public.

(b) Most of the interviews were
on-the-spot recordings made at pub-
lic places like railway stations, bazars,
workers’ colonies, etc. Consequently,
no tally was kept of the duration of
each individual's interview or the
numerous references that occurred
in the news bulletine and it is, there-
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fore, not possible to give the total
hours/minutes covered by these
interviews. A.I.R. does not usually
make payments for on-the spot
recordings of brief duration used in
topical programmes.

Issue of special Postal Stamps in 1975

4050. SHRI P, G. MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have fina-
lised the list of special stamps to be
issued in the year 1975, marking the
special and significant events of the
nation and the world; '

(b) if so, the facts thereof; and

(¢) the criteria for selecting the
names of the individuals who are so
honoured?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) and (b). Yes, Sir. A
copy of the tentative programme of
issue of speciallcommemorative post-
age stamps during 1975 is laid on the
Table of the House. [Placed in
Library. See No. LT—T74].

(¢) The P&T Department brings
out commemorative/special postage
stamps on the recommendations of
the Philatelic Advisory Committee
which is composed of Members of Par-
liament, Philatelists Artists and other
prominent persons. The Committee
in giving its recommendations keeps
in view, the general principles  laid
down for the issue of special/
commemorative postage stamps are
given in the statement laid on the
Table of the House. ([Placed in
Library. See No. LT-8729/74].

quor fggel gror wagfe anfel/
wAAfadt 9T W
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Transfer of Modern Technology to

" India by Indian Scientists in U.S.A.

4052, SHRI S. A. MURUGANAN-
THAM:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether scientists and techni-
cians of Indian origin, employed in the
U.S.A. have promised to help in the
transfer of modern technology to
India; and

(b) if so, the reaction of the Indian
Government thereto?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES AND MINI-
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STER OF SCIENCE AND TECHNO-
LOGY (SHRI T. A. PAI): (a) and
(b). At a meeting of Scientists of
Indian origin held in U.S.A., the con-
sensus was that Indian scientists in
U.S.A. could help in evolving solu-
tions to problems of scientific and
technical nature which Indian econo-
my is facing and a procedure could be
adopted for utilising the expertise of
Indian Scientists.

Construction of Hydraulic Energy-
cum-Irrigation Projects

4054, SHRI SHANKER RAO
SAVANT:

Will the Minister of ENERGY
be pleased to state:

(a) which hydraulic energy-cum-
irrigation projects are under construc-
tion at present;

(b) the capacities thereof; and

(c) the time by which they .are ex-
pected to be completed?

THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) to (¢). A
statement giving the requisite infor-
mation is attached.

Statement

S.N.  Name of the Project

No. of Units and capa-
city.

Likely date of ccmmissioning.

1 Nagarjunasagar (Andhra Pradesh) 2 X so=100 MW Ist

2 Gandak (Bihar and U.P.)

3 Kosi (Bihar) |, . . . 4X §=20MW

4 Ukai (Gujarat) . 4X 75= 300 MW

s Jayakwadi Stage-1(Maharashtra) 1 X

Beas Unit-I (Haryana, Punjab/

1X15=15 MW

12= 12 MW
6 Rengali (Orissa) . . . 2X 50 =100 MW

Unit 1978-79

2nd Unit  1978-79

1978-79

Ist unit, 2nd unit and 3rd unit
already commissioned.

IVth unit March, 197s.

Unit I—already commissioned.
Unit II—under trial runs.
Unit I1I—May, 1975.

Unit IV—December, 1975.
1978-79

Benefits during sixth Plan.

Rajasthan) . . . . 4 X 165 == 660 MW Ist Unit—Sept., 1976

Mechanical run

2nd Unit—Oct., 1976
J 3rd Unit—Nov., 1977
\ 4th nit—June., 1977.

Commercial operation of units 3 and 4 is dependent on
delivery date for 400 KV Transformer.

8 Beas Unit-II (Rajasthan, Punjab,

Haryana) . .. . 4x60=240 MW

9 Parambikulam Aliyar (Tamil
Nadu) . . .

10 Ramaganga (Uttar Pradesh)

11 Tehri (Uttar Pradesh)
12 Pench (Madhya Pradesh&
Mabharashtra) .

3 X 60 =180 MW

4 X 150=600MW
. 2x8o=160 MW

Ist Unit 1976-77
2nd unit 1976-77
3rd Unit 1977-78
4th Unit 1977-78

. 1x60+2)§2%v + | X Benefits during the sixth Plan.

Ist Unit 3/1975

2nd Unit 2/1976

3rd Unit 7/1976

Benefits during the sixth Plan.

1978-79
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Curfew in Nagaland Villages

4055. SHRI K. LAKKAPPA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether 20 Naga villages were
put under curfew in Nagaland in
October and November, 1974;

(b) if so, whether the activities of
Nagas have been seriously disrupting
the law and order situation in the
State; and

(c) if so, the steps taken by the
Union Government to help the State
in this regard?

\

THE DEPBPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a)
to (c). The Nagaland State authori-
ties imposed curfew in 139 villages of
Nagaland in October and November,
1974 to aid security operations against
the underground Nagas who have con-
tinued to indulge in violent incidents
involving attacks on security forces,
kidnapping, forcible recruitment and
collection of money and foodstuff from
the villages. The Central Govern-
ment have made available to the Gov-
ernment of Nagaland 5 battalions of
CRP. and 2 battalions of Assam
Rifles to aid them in law and order
work.

EY AN ¥ TAAW AT A 7 qOwE
fed o Tt TR

4057. To SFHATITIW yi¥q : FT
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Allotment of Newsprint to Dallies

4058. SHRI M. R. LAKSHMI-
NARAYANAN:

Will the Minister of INFORMATION
.AND BROADCASTING be pleased to
:refer to the reply given to Unstarred
Question No. 9434 on the 8th May,
1974 regarding allotment of newsprint
to Dailies during the last three years
.and state:

(a) whether the information asked
for therein has since been collected;
.and

(b) if so, the main particulars there-
©of?

THE DEPUTY MINISTER IN THE
"MINISTRY OF INFORMATION AND
BROADCASTNG (SHRI DHARAM
BIR SINHA): (a) and (b). The
‘material is still being collected and
~will be laid on the Table of the House.

‘Escape of Radio Activity from Tarapur
Atomic Plant

4059. SHRI BIREN ENGTI:
SHRI B. K. DASCHOWD-
HURY:
Will the Minister of ATOMIC
‘ENERGY be pleased to state:

(a) whether his attention has been
drawn to reports about environmental
-pollution in the USA owing to escape
‘of radio-activity from nuclear power
plants;

(b) whether radio-active escape i
-also taking place in the Tarapur nuc-
'lear plant; and

(c) if so, the protective steps taken?

THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER OFe¢
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
‘GANDHI): (a) Yes, Sir. (b) and (c).
All nuclear power stations release
radioactivity to some extent. The In-
ternational Committee for Radiologi-
~al Protection has in this behalf pres-
~«cribed the maximum permissible rates

of release, both for the gaseous as well
as liquid discharges. The limits are
being strictly enforced at Tarapur. In
fact, in some cases even more strin-
gent limits are being observed. As a
result, the radio-active releases from
the Tarapur Atomic Power Station
have been well within the prescribed
limits. As an additional measure, the
Waste treatment facilities at Tarapur
are being augmented to reduce the
liquid radio-active discharges even
further.

Offices under the Commissioner of
Scheduled Castes/Scheduled

Tribes
4060. SHRI SAKTI KUMAR
SARKAR: Will the Minister of

HOME AFFAIRS be pleased to state:

(a) whether the Commissioner for
Scheduled Castes and Scheduled
Tribes has submitteq any proposals for
(i) expansion of his Head Office and
(ii) re-opening of the Regional
Offices;

(b) whether his attention hag been
drawn in this connection to the recom-
mendations made in the Sixth Report
(Fourth Lok Sabha) of the Parlia-
mentary Committee on the Welfare of
Scheduled Castes and Scheduled
Tribes; and

(c) if so, what action has been
taken by the Ministry in the matter
so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) A propo-
sal has been received from the Com-
missioner for Scheduled Castes and
Scheduled Tribes for additional staff
for his headquarters office and for the
setting up of regional offices in the
States.

(b) Yes, Sir.

(¢) The proposal is
dered.

Experiment by Jorhat Reglonal Re-
search Laboratory for converting waste
Paper into good quality Paper

being consi-

4061. SHRI S. N. MISRA:
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Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether an experiment was
conducted in the Regional Research
Centre Jorhat for converting waste
paper into good quality paper; and

(b) if so, the result of the experi-
ment and the steps taken by Govern-
ment to utilize this process?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES AND MINI-
STER OF SCIENCE AND TECHNO-
LOGY (SHRI T. A. PAI): (a) and
(b). The Regional Research Labo-
ratory (RRL), Jorhat h.3 developad a
process on Pilot Plant scale for deink-
ing waste paper and production of
pulp for making newsprint. The pro-
cess is covered by Indian Patents No.
111828, 109882 and 106219 and has been
rveferred to National Research Deve-
lopment Corporation of India (NRDC)
for commercialisation.

A feasibiality report has also been
prepared by the NRDC. A number
of parties have shown interest in the
Drocess.

Rural Electrification Schemes
sanctioned for Punjap by

R.E.C.
4062. SHRI RAGHUNANDAN LAL
BHATIA:
Will the Minister of ENERGY
be pleased to state:
(a) whether Rural Electrification

Corporation has sanctioned any rural
electrification  scheme for Punjab
during the year 1973-74;

(b) if wo, whether work on these
sehemes i not in good progress; and

¢c) it 8o, the steps taken to speed
up the work?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) The
Rural Electrification Corporation Ltd.
sanctioneg 6 rural electrification
achemes of Punjab State Electricity

2961 LS—4.
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Board for a loan asistance of Rs. 8.0l
crores during 1873-74¢. (b) and (c¢).
The projects sanctioned by the Cor-'
poration are phased for completion
over a period ranging upto 5 years
from commencement. The State Elec-.
tricity Board took some-time in com-
pleting the legal and other formali-
ties. The first instalments of the loame
for 4 schemes were drawn in the last.
quarter of 1973-74 and for the remain-
ing 2 schemes in 10/74, The progress
on these schemes has not been as ex-
pected. This has partly been due to
the difficulties for procuring construc-
tion material. The State Electricity
Board has now taken steps to arrange
necessary material It has also geared
up the machinery for implementation
of the schemes. '

1974 ®Y ‘g@am«y’ qar ‘aQy’
F QT {7 & oA T
T FATAT ST

4063. =1 AMFI I AT :
=1 g 7Y I AT AT FAO R o

(v) sdwiat1974 Fglee-
aray’ qar 5 & DT AT F @
¥ fpadt a1 N Sw@rd ;6

(@) frad aafaq a3 ?

g dHAem | IT WA (S Qo
W Agfer) : (7) W (W)
fagre, ToRd, AATEE WX IAT qqW
N ST wT qt W g9 T qw
F qe § g g ¥ fagre, e,
AqEE WX TAL T F AR F A
oft T A & Wi A @R 9T
T ¥ qEw 9T & & Sl o

Circulation of Press Releases by
PLB. to Bengal Newspapers

4064. SHRI S. N. SINGH DEO:
SHRI DEBENDRA NATH
MAHATA:

SHRI SAKTI KUMAR SARKAR:
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Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

() whether press releases by P.LB.
are circulated to Bengali small dailies,
weeklies and fortnightlies;

‘(b) if so, the names of the news-
papers who are receiving P.LB. re-
qulel; and

(c) the names of the Bengali dailies,
weeklieg and fortnightlies at present
in publication with the circulation and
the duration of the paper?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) A List of small Bengali papers
who are receiving P.LB. material is
Jaid on the Table of Sabha (Placed in
Library. See No. LT-8730/74).

(c) This information is available in
the Annual Report of the Registrar of
Newspapers for India, which has al-
ready been placed on the Table of the
House,

Distribution of PoWer from Rajasthan
and Kalapakkam Atomic Stations

4085. DR. K. L. RAO: Will the
Minister of ENERGY be pleased to
state:

(a) the proposed distribution of
power from Rajasthan and Kalapak-
kam atomic power stations; and

(b) whether any formula hag been
evolved for distributing power among
the neighbouring States when power
generation is financed by the Central
Government as at Neyveli?

THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) and (b).
There is no firm allocation of power
from the Rajasthan and Kalapkkam
Atomic Power Stations. It has:been

decided that power from Central pro-
jects would not be firmly allotted -to
any of the States, but the Centre
would, in the context of the power
position in the different States in a
region, decide the distribution of
power from time to time.

Take over of Metro Cinema, Calcutta

4066. SHRI SOMNATH
CHATTERJEE:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to

(a) whether Government are expe-
diting the matter of take-over of
Metro Cinema, Calcutta in view of the
detention of Shri Shiva Shankar Lal
Gupta under MISA; and

(b) if ®o, when the decision is ex-
pected to be finally taken and imple-
mented?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). A Nego-
tiation Committee has been set up to
look into the matter of taking over
of the Metro cinemas at Bombay and
Calcutta. The Committee will finalige
its proposals as early as possible.

Tie-up selling of their Products by
M/s. Hindustan Levers

4067. SHRI S. M, BANERJEE: Wil
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether he has said in an ex-
clusive interview to an English Daily
reported on the 24th October, 1974
that firm steps are proposed to be
taken against firms which indulge in
tie up selling of their products;

(b) whether Messrs  Hindustan
Lever Limited has recently introduced
a tie up selling of their bulk
Margarine with Skimmed Milk Powder
to the trade; and

(c) if go, the action taken by Gov-
arnment against this firm? -
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) Yes, Sir

(b) Messrs, Hindustan Lever Ltd.
bkave reported that it is not the policy
of the company to have tie up ar-
rangements for sale; that there is no
such provision for such tie up ar-
rangements in their agreements with
their redistribution stockists; and
that they do not have any tie up sel-
kng arrangements between Margarine
and skimmed Milk Power. They have
also clarified that they have a stan-
dard form of agreement with their re-
distribution stockists which has been
examined, cleared and registered by
the Registrar, Restrictive Trade Prac-
fices in the M.R.T.P. Commission.

(c) Does not arise.
Paper Mill in Tripura

4068. SHRI BIREN .DUTTA:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether the construction ot
proposed paper mill at Fatikraj near
Kumarghat in Tripura has been
started; and

(b) if not, the reason for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND

€IVIL. SUPPLIES (SHRI B. P.
MAURYA): (a) No, Sir,
(b) This is a State Government

Project, for which arrangements relat-
ing to finance, raw materials and in-
frastructural facilities have not yet
been finalised. The construction of
the mill can be taken up only after
the necessary preparatory work has
been completed.

Take over of Printing Paper Industry

4069. SHRI SAROJ MUKHERJEE:
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Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether Government  are
considering to take over printing
paper industry to overcome the pre-
sent crisis in the printing and publish-
ing industry; and

(b) if so, when and facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND

CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) No, Sir.
(b) Does not arise. .

Commissioning of fertilizer plant at
Phulpur (U.P.)

4070. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
INDUSTRY AND CIVIL SUPPLIES
be pleased to state the progress made
so far in commissioning a fertiliser
plant at Phulpur in Uttar Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE): Preliminary work on the
project has been started. Acquisition
of land at Phulpur is in progress and
tenders for engineering consultancy
contract have been floated. The plant
is scheduled to be commissioned in
the last quarter of 1978,
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New device by National Aeronautisal

Laboratory, Bangalore to increase
thrust of Jet Engines

4072, SHRI NAVAL KISHORE
SHARMA: Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether National Aeronautical
Laboratory, Bangalore hes developed
a new devicg which can increase the
thrust of jet engines;

(b) if so, the facts thereof and the
extent to which the thrust of the
engines can be developed; and

(c) the extent to which such a de-
velopment is significant to the LA.F.
alreraft?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES AND MINTS-
TER OF SCIENCE AND TECHNO-

LOGY (SHRI T. A. PAl): (a) and
(b), The National Aeronautical
Laboratory (NAL), Bangalore has

demonstrated the feasibility of utilis-
ing catalytic and pyrogenic ignitien
techniques in the after burner region
of jet engines. The techniques deve-
loped in NAL have certain advantages
over the established techniques cur-
rently used. While these techniques
have given successful results on labo-
ratory scalc additional tests will be
needed for confirming the results and
for incorporating the results in actual
aircraft engines,

(c) This development could be of
considerable  significance to the
Indian Air Force Aircrafts which use
engines with after burners.
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Ban on use of Cement

4075. SHRIMATI ROZA DESH-
PANDE: Wil] the Minister of INDUS-
TRY AND CIVIL SUPPLIES be
pleased to state:

(a) whether in view of the cement
shortage Government had imposed a
ban on the use of cement for ceitain
types of construction;

(b) if g0, the impact of this ban; and

(¢) whether Government have taken
any action against anyone for viola-
tign of this ban; and if so, the State-
wige information,

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) Yes, Sir:

(b) and (c). The volume of work-
able orders with the cement factories
hag registered a decline which is attri-
butable to lower off-take by Govern-
ment Departments as well as elimi-
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nation of demand from consumers for
banned types of construction. On the
above basis and on the progress of
release orders for the current quar-
ter, it is considered that the ban
orders are having an impact on the
consumption of cement. However, as
the order became effective only from
22nd August, 1974, when release orders
had already been issued for the earlier
quarters, it is too early to assess the
full impact of the ban, So far, no
cases of violation of these orders have
come to notice.

Savings Bank facilities in Post Offices
in Orissa

4076. SHRI P. GANGADEB:
SHRI ANADI CHARAN DAS:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of Post offices now
functioning in Orissa in which Savings
Bank Account facilities are available
at.prescut; and

(b) how this figure compares with
that of adjacent States?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) 5844

(b) The number of Post Offices in
adjacent States in which Savings Bank

facilities are _available are noted
against each: —

Bihar State 9480
West Bengal State 6 .49
Madhya Pradesh Statc 6250
Andhra State . . . 13943

Power Projects in Orissa

4077. SHRI P. GANGADEB: Wil
the Minister of ENERGY be pleased
to state:

(a) the nameg of various power
Projects run by the Central Govern-
ment in Orissa gt present;

(b) the total amount of financial
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assistance given to Orissa State dur-
ing the last three years as against the
amount sought by the State Govern-
ment; and

(c) the total amount of financial
assistance proposed to be given to the
State during the financial year 1974-
75?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) No
power project in Orissa is being run
by the Central Government.

(b) Allocation of funds in the
Fourth Plan was done amongst the
States on the basis of a formula ap-
proved by the National Development
Council. The total Central assistance
to the State of Orissa during 1971-72,
1972-73 and 1973-74 was as under:—

Year (Rs. in crores)
1971-72 32.00
1972-73 33.55
1973-74 32.70

(c) Rs. 32.70 crores has been allo-
cated tentatively for 1974-75.

Paower shortage for Industries in Orissa

4078, SHRI P. GANGADEB: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether there is any power
shortage in Orissa at present to meet
demand of industries and mills;

(b) if so, loss suffered as a result
thereo! upto November, 1974; and

(¢) whether due to shortage, new
industries are not able to come up?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P
MAURYA): (a) to (¢), Only the
alumijnium industry has reported loss
in production, due to power cut
w.e.f. 20-10-74, while it is difficult to
pinpoint the loss arising from the
power ciit, the firm has reported pro-

duction loss of around Rs. 122 lakhs
until the end of November, 1974. The
other industries which have reported
loss in production are transmissiom
towers, steel pipes and tubes and ce-
ment. The loss in production in these
industries cannot, however, be attri-
buted solely to power shortage as
there are other factors also centribut-
ing to loss in production, such as shor-
tage of steel, short supply of wagons,
coal shortage etc. It is not possible te
quantify the loss in production due te
power cut alone in these industries.

The power shortage in Orissa which
was due to failure of monsoon in the
catchment area of Hirakud, Mach-
kund and Balimela Hydro Electric
Stations, has been mitigated to some
extent by relief afforded from the
DVC system. The generation of power
is expected to increase at Talcher
Thermal Power Station during this
month, and with better monitoring of
tie-line flow, DVC is expected to be
in a position to extend further relief
to Orissa during evening peak hours
also.

Since it is anticipated that power
supply position in Orissa will improve,
new industries may not be deterred
from coming up in the State.

Generation of power in Orissa in Fifth
Plan

4079. SHRI P. GANGADEB: Wil
the Minister of PLANING be pleased
to state:

(a) the estimated demand of Orissa
Government for the generation of
power in Fifth Five Year Plan;

(b) the allocation made by the Plan-
ning Commission for the purpose; and

(c) the allocation made for the first
year of the Fifth Plan for Orissa
State?

THE MINISTER OF PLANNING
(SHRI D, P. DHAR): (a) and (b).
Orissa Government had proposed am
outlay of Rs. 28402 crores for the
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Power Sector in its Draft Plan pro-
posals in which Rs. 84.37 crores were
proposed for generation of power.
But the allocations have not yet been
finalised.

(¢) The allocation made for the
eurrent ‘year for the Power Sector is
Rs, 22.25 crores in which Rs. 10.35
crores are for generation of power.

Air postal service in Rajasthan

4080. SHRI SHRIKISHAN MODI:
‘Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government propose to
link the major and important towns
of Rajasthan with air postal service
during the current financial year; and

°(b) if so, the facts therefor?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) and (b). Jaipur and
Udaipur are the only stations of Rajas-
than for which mails are air lifted. As
Jodhpur service operates only three
days a week, it is not being utilized
for conveyance of mails. Other pro-
posals can originate when more towns
of Rajasthan are put on the air map.

BSavingg Bank facilities in Post Offices
in Rajasthan

4081. SHRI SHRIKISHAN MODI:"

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of Post Offices now
functioning in Rajasthan in which
Saving Bank Account facilities are
available at present; and

(b) how this figure compares with
that of adjacent States?

THE MINISTER OF COMMUNICA-
TIONS (DR, SHANKER DAYAL
SHARMA): (a) 7554.

(b) The number of Post Offices in
sdjacent States in which Savings Bank
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facilities are available are noted
against each: —
Gujarat State 7211
U.P. State 14422
Haryang State 2139
Punjab State 3369

Madhya Pradesh State 6250

Rural Electrification Scheme for
Rajasthan

4082, SHRI SHRIKISHAN MODI:
Will the Minister of ENERGY be
pleased to state:

(a) whether Rural Electrificatior
Corporation has sanctioned any rural
electrification scheme for Rajasthan;

(b) if so, whether work on these
schemes is pot in good progress; and

(¢) it so, the steps taken to speed
up the work?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) The
Rural Electrification Corporation Ltd.
has so far sanctioned 56 schemes of
Rajasthan State Electricity Board for
a total loan assistance of Rs. 26.87
crores,

(b) The schemes sanctioned by the
Corporation are phased for completion
over a period ranging upto 5 years
from commencement. The progress in
implementation of these schemes sanc-
tioned for Rajasthan has been below
the targets. The main reasons are
organizational deficiencies in the State
Electricity Board and general short
supply of construction materials,

(c) A seminar was recently held in
Jaipur to consider measures for step+
ping up the programme of rural elec~
trification in the State. Appropriaté
mechanism for coordination at the
State and district levels has been de-
vised.
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Abelition of agency sysiem im paper
trade

4083. SHRI R. S, PANDEY:
SHRI DEVENDER SINGH
GARCHA:
SHRI R. V. SWAMINATHAN:
SHRI P. S, MEHTA:
SHRI B, S. BHAURA:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether Government propose to
abolish agency system in paper trade:
and

(b) if so, the advantages thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL,. SUPPLIES (SHRI B. P.
MAURYA): (a) and (b), With &
view to preventing the malpractices in
paper trade and to make the market-
ing arrangements more consumer-
oriented, Government propose to
streamline the existing distribution
system in the paper industry. The
various aspects of the matter are being
looked into and a decision will be
taken as soon as the examination has
been completed.

Shifting of industries from UP. (o
other States

4084. SHRI R. S. PANDEY: Wil
the Minister of ENERGY be pleased
to state:

(a) whether chronic power crisis is
scaring away entrepreneurs in UP.
and many propose to shift to other
States; and

(b) if s0, the remedial measures
proposed to discourage this shifting?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a)
While there is an acute shortage of
power in U.P., there is no informatlon
regarding the shifting of industries
from U.P. to other States.

(b) The Fifth Plan of U.P. envis-
ages the addition of 2607 MW of ad-
ditional capacity, to the capacity of
1767 MW existing at the end of the
Fourth Plan. Efforts are being made
to accelerate the progress of projects
to the extent possible. In addition,
the generation from the existing
stations is being maximised, and U.P.
hag been given assistance in Novem-
ber to the extent of 2.5 to 3 million

units a day from Badarpur and Bihar
DVC.

Release of persong arrested during
agitation of dissolution of Gujarat
Assembly

4085. SHR] P, S. MEHTA: Wil] the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Gujarat Governmeat
hag not so far released all the persons
who had been arrested in the last
agitation;

(b) the number of persons still in
the jails who had participated in fhe
agitation for dissolution of Gujarat
Assembly;

(¢) if so, the reasons therefor; and

(d) whether Union Government
have asked them to release all of them
immediately?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) to (c).
The information is being collected and
will be laid on the Table of the House.

(d) No, Sir,
Automation of Telephone Exchanges

4086. SHRI NARAIN CHAND
PARASHAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the namesg of the Exchanges
which have been sanctioned for auto-
mation, Circle-wise (State-wise, in the
case of North-Eastern and Punjab Cir-
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cles) during the past 3 years (includ-
ing the current financial year);

(b) the names of such among them
ag have gince been made automatic;
and

(¢) the likely dates when each one
of the other exchanges would be made
automatic?

THE MINISTER OF COMMUNICA-
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TIONS (DR. SHANKER DAYAL.
SHARMA): (a) to (c). The following
is the State-wise list of projects
sanctioned for automatisation of
largest manual exchange systems in
the country during the last three
years (including the current financial
year). Against each is also indicated
the date or likely time of commission-
ing of each of these exchanges.

Circle Station No. qf lines Date or likely year
sanctioned of commissioning.
Aadhra Vizayanagaram 1000 lines (Main)  1976-77
Warrangal 900 1978-79
Kerala Alwayc 900 . Do
Madhya Pradesh Raipur 2700 ,, March, 75
Mgharashtra Kalyan 3000 ,, 1977-78
Aurangabad 2200 ,, Do
D 1500 ,, March 75
Punjab Bhatinda 1200 ,, June ’75
Patiala 3000 ,, March *75-76
Rejasthan Kotah 2700 ,, March’76
Tamil Nadu Erode 3600 ,, 7-12-1974
Palgbat 1500 ,, March’7s
Uttar Pradesh Aligarh 2100 ,, March‘76
Bareilly 3000 ,, Do
Moradabad 2400 ,, Do
Muzaffarnagar 1800 ,, Do
Gorakhpur 2100 ,, 1977-78

~ As far as automatisation of smaller
manual systems is concerned, the
information is being collected from
the field and can be placed on the
Table of the House, if required.

Sanction of S.T.D. Projects

4087. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
wtate:

(a) the names of the S.T.D. Projects
which have been sanctioned, Circle-
wise, during the current financial year.
(State-wise, in case of Punjab and
North East Circles);

(b) the names of such gmong them
which have already been commission-
ed; and

(c) the names of those projects
which are likely to be commissioned
during the current financial year?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) A Circle-wise list is
laid on the table of the House
(statement).

(b) One way S.T:D, from Ludhiana
to Jullundur has been commissioned.

(¢) Madras-Vellore S.T.D. sanc-
tioned in 1974-75 is likely to be
commisgioned during the current
financial year.



114 In
STATEMENT

List of STD projects :Circle-wise)
sanctioned during 1974-75

Andhra Pradesh
‘Guntur-Vijayawada)

Vijayawada TAX-Vishakapatnam
Vijayawada TAX-Kakinada

BIHAR CIRCLE
Patna TAX-Darbhanga.

«GUJRAT CIRCLE
Rajkot-Dhoraji
Rajkot-Veraval
Rajkot-Jamnagar
Ahmedabad-Jamnagar

¥ &K CIRCLE

NIL

KARNATAKACIRCLE
Bangalore-Tumkur

MADHYA PRADESH CIRCILE
Bhopal-Delhi

MAHARASHTRA CIRCLL

Kalyan-Bombay
Bhiwandi-Bombay
Kolhapur-Sangli.

NORTHEASTERN CIRCLE
NIL

‘ORISSACIRCLE
NIL

_PUNJABCIRCLE (Punjab)
Ludhiana-Chandigarh (one way)
Ludhiana-Jullundur (one way)

_PUNJAB CIRCLE (Haryana)
" Hissar-Delhi
Rohtak-Dethi.

n Answers AGRAHAYANA 20, 1896 (SAKA) Written Answers 116

(Himachal Pradesh)
Nil

RAJASTHAN CIRCLE

Ajmer-Jaipur

TAMILNADU CIRCLE

Madurai -Virudhunagar
Madras-Vellore
Coimbatore TAX-Palghat
" -Kozhikode
" -Salem

UTTAR PRADESH CIRCLE
NIL

WEST BENGAL CIRCLE
NIL

Generation of power in Goy in Fifth
Plan

4088. SHRI PURUSHOTTAM
KAKODKAR: Will the Minister of
PLANNING be pleased to state the
estimated demand of Goa Government
for generation of power in Fifth Five
Year Plan?

THE MINISTER OF PLANNING
(SHRI D. P. DHAR): Goa Adminis-
tration had proposed Rs. 25 crores
for generation of power out of &
total of Rs. 35.17 crores proposed for
the Power sector in its Draft Fifth
Plan proposals.

Power Projects in Goa

4089. SHRI PURUSHOTTAM
KAKODKAR: Will the Minister of
ENERGY be pleased to state the
names of various Power Projects being
run by the Central Government is
Goa at present?

THE DEPUTY MINISTER IN THR
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR  PRASAD): No
power project in Goa is being run by
the Central Government.
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Effect of financia) limitations on Raret
Industries Project Programme

4091. SHRI D. P. JADEJA:
SHR] VEKARIA:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether the financial limitation
has in any way affected the Rurzl
Industries Project Programme; and

(b) if so, to what extent it has
affected the industrial units?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P. MAU-
RYA): (a) and (b). Due to com-
straints on the country's economy as
a whole, the outlay proposed for the
programme of Rural Industries Pro-
jects was reduced from Rs. 546.88
lakhs to Rs. 421.85 lakhs during 1974-
75. Due to this reduction in the out-
lay, targets envisaged under the pro-
gramme for the first year of the Fifth
Plan are likely to be offected. The
actual extent to which the program-
me will be affected during the yeav
1974-75 is expected to be known after
the Progress Reports from the field
are collected and compiled.

Loss incurred by Indian Consortium fer
Power Projecty (P) LTD.

4092. SHRI ARVIND M. PATEL:
Will the Minister of INDUSTRY AND

CIVIL SUPPLIES be pleased to state:

(a) the total loss incurred by the
Indian Consortium for Power Pro-
jects (Private) Limited since its in-
ception; and

(b) the steps taken to reduce the
losses?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
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AND CIVIL SUPPLIES (SHRI A. C.
GEORGE): (a) Rs. 9,70,396 upto 31s
March, 1973, - .
(b) ICPP made a profit of
Re. 480,466 in the year 1978-74
reducing the cumulative loss to
Rs. 4,89,880. The loss was incurred
in the Initial period of gestation.
The company has received ~more
orders gince and a profit was made
in 1978-74 and further profit is likely
to be made in the year 1974-75, which
may wipe off the cumulative losses.

Power break-downs in Delhi

4093. SHRI VASANT SATHE: Wil
the Minister of ENERGY be pleased to
state:

(a) whether faulty planning in lay-
ing power cables ad hoc approach to
the maintenance problem of power
generating unit and over-loading are
the main causes for more frequent
power break-downg in the capital dur-
ing this year as compared to previous
years;

(b) whether nearly 10 thousang un-
authorised connections are the main
source of over-loading on transformers
and transmission lines in Delhi and
that large number of people are run-
ning small industrial units using do-
mestic connections in non-confirming
areas; and

(¢) if so, what action has been ta-
ken or proposed to be taken in the
maetter?

‘THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) No, Sir.

(b) It has been reported by the
Delhi Electric Supply Undertaking
that there are approximately 10 to 12
thousand domestic and commercial
consumers, particularly in the walled
city area and the non-confirming
areas, who have got unauthorised ex-
tensions of load and are using power
for purposes other than for which it
was sanctioned.

120

.(c) The Delhi Administration is
seized of the problem. :

Formation of All-India Service of
Engineeys

4094. SHRI VASANT SATHE: wili
the PRIME MINISTER be pleased to
refer to the reply given to Unstarred
Question No. 1740 on 7th August, 1974
regarding formation of = All-India
Service of Engineers and to state:

(a) whether any final decision to
constitute the service has been taken:
and

(b) if not, the reasons for delay?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS, DEPARTMENT OF PERSON-
NEL AND ADMINISTRATIVE RE-
FORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA): (a) No, Sir.

(b) Final reactions of some of the
dissenting State Governments are still
awaited.

Meeting of Minister of Information and
Broadcasting with Indian Film
Directors in New Delhi

4095. SHRI B. S. BHAURA: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether he met some Indian
film directors of repute on the 16th
November, 1974 in New Delhi; and

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a). Yes, Sir.

(b) The film policy in general was
discussed at the meeting. The views
of the directors were ascertained with
regard to various issues. The pouc)'r

Fl
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of Government wil] be formulated
keeping. these views along with such
others which are available with the
Government,

Industrial Projects in Karnataka dur-
ing Fifth Plan

4096, SHRI C. K. JAFFER SHARIEF:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) the industrial projects in the
first year of the Fifth Five Year Plan
which are proposed to be undertaken
by the Central Government in the
State of Karnataka; and

(b) the allotment of funds made to
Karnataka Government for the deve-
Jopment of industries during the Fifth
Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) The names of Cen-
iral industrial and mineral projects to
be undertaken during the Fifth Plan
in the various States, including Kar-
nataka, alongwith their locations and
outlays (to the extent decisions have
been taken) are indicated at pages
151-—155 (Vol. 1I) of the Draft Fifth
Plan Daocument. During the first year
of the Fifth Plan, the central indus-
trial projects to be taken up in Kar-
nataka relate to:—

(i) Bharat Gold Mines.

(ii) Mandya Unit of Hindustan
Paper Corporation.

(iii) Hindustan Machine Tools.

(iv) Plantation Industry.

(b) During the Fifth Plan, an out-
loy of Rs. 28 crores has been tenta-
tively agreed upon towards the
tes’ Fifth Five Year Plan for Large
& Medium Industries (Rs. 18 crores),
Mineral Development (Rs. 1 crore)
and Village & Small Industries (Rs. 10
<crores).
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Establishment of a Misoraga Peass
Mission

4097. SHRI NOORUL HUDA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have seen
the press reports of establishment of
a Mizoram Peace Mission in the Union
territory of Mizoram with q view to
bringing the rebels and the Govern-
ment of India to the Round Table Con-
ference;

(b) whether Government would
explore the possibility of finding out a
durable and peaceful solution of the
Mizo problem within the framework
of the Indian Constitution; and

(¢) whether Government will take
the assistance of such bodies like Mizo-
ram Peace Mission and associate pro-
minent individuals of proven integrity
for finding out a peaceful solution?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Govern-
ment have seen the press reports in
question.

(b) and (c) Efforts to bring back
the Mizo rabels to peaceful democra-
tic life within the Constitution can-
not be meaningful so long as the Mizc
rebels continue their treasonable acti-
vities.
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TEWY & T W Wt fawrw fraae
T gt |

"Termination of Services of News
' Papers Editors

4101. SHRI JYOTIRMOY BOSU:
Will the Minister of INFORMATION
AND BROADCASTING
be pleased to state.

“ {a) whether a number of newspa-
pers editors’ services have ‘been dis-
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pensed with or notices given or have
been made to resign in recent times
because they differed with owmers/’
managements’ views; and

(b) if so, the particulars thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) (a) and (b) No com-
plaints of this type have been brought
to Government's notice.

Tampering of Electric Meters in Vasant
Vihar Colony, New Dejht

4102, SHRI CHANDRA SHEKHAEF
SINGH: Will the Minister of ENERGY
be pleased to state:

(a) whether there are complaints
that electric meters in Vasant Vihar
colony of New Delhi are being tam-
pered with and it has been found that
there has been continuously no con-
sumption for four months and a little
consumption for two months; and

(b) whether any enquiry was con-
ducted in the matter and if so, result
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDESHWAR PRASAD): (a) It
has been reported by the DESU that
there has been only one such com-
plaint in 1973 in respect of one resi-
dential premises in Vasant Bihar.

(b) On receipt of complaints from
the owner of the said premise en-
quiries were conducted by the DESU
on 8th March, 1973, It was found
that the meters had not been tamper-
ed with. These were sealed and were
in proper working order. However,
further investigations revealed that
at the time of fixing the meters, the
leads of the light meter got changed
inadvertantly with one of the power
meters and vice versa resulting in
wrong billing. The leads were cor-
rected in June, 1873 and thereafter
the consumption of the light meter
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has shown a reasonably uniform pat-
tern of consumption.

‘Take-Over of Management of M/s
Motor and Machinery Manufacturers
Lid,, Calcuits by Governmenat

4103. SHRI R. S. PANDEY:
SHR] YAMUNA PRASAD
MANDAL:
Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether Government have taken
-over the management of Messrs. Motor
and Machinery Manufacturers Limited,
Calcutta recently;

(b) if so, the reasons therefor; and

(c) the tota] working capital of the
‘Company ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI B. P.
MAURYA): () and (b) The
management of M/s. Motor and
Machinery Manufacturers Ltd.,
‘Calcutta was taken over on the 9th
October, 1974, as the undertaking was
lying closed for a period exceeding
three months, and it wag considered
necessary in the interests of the
general public, to restart the under-
taking.

(¢) The last audited accounts of
the company related to the year end-
ing 31st December, 1971, according
to which there was a deficit in the
working capital, the current liabili-
ties being more than the curent
-assets.

Extenslon of Unlawful Activities
(Prevention) Aect to Nagaland

4104. SHRI NOORUL HUDA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Chief Minister of
Nagaland had written a letter to the
Centre agalmst the extension of the

Unlawful Activities (Prevention) Aet
recently; and

(b) if so, the reaction of Govern-
ment th' eto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. H. MOHSIN): (a) Yes,
Sir.

(b) In view of the underground
Nagas continuing their secessionist
and anti-national activities, Govern-
ment have declared the ‘Naga
National Council” and.afther allied
bodies under it as unlawful under the
Unlawful Activities (Prevention)
Act, 1967 from 1st September, 1974.
Government are of the view tt
peace cannot be restored by overloos
ing the anti-national and secession-
ist activities of the underground.

Supply of Uranilum Fuel by USA.
under Tarapur Agreement -

4105. SHRI JYOTIRMOY BOSUY:
Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether U.S.A. supplies ura-
nium fuel to India under the Tare-
pur Agreement; and

(b) it s0, the total quantity of
uranium supplied to date?

THE PRIME MINISTER, MINI&-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND
MINISTER OF SPACE (SHRIMAYI
INDIRA GANDHI): (a) Yes, Sir.

(b) So far 38304 Kgs. of esa-
tained U235 have been supplied under
this agreement.

Activities of Cooch Behar Refugeo
Service

4106. SHRI B. K. DASCHOWD-
HURY: Will the Minister of HOME
AFFAIRS be pleased to state:
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(a) whether Mr. Olav  Leonard
Harry Hodne, a Norwegian national,
who is alleged to be a Director of
Cooch Behar Refugee Service, the
organisation which has recently been
wound up, has been permitted to
stay or visa extended beyond 16th
March, 1974 ang if so, the reasons
therefor; and

(b) whether his Ministry has notic-
ed the activities of such foreign na-
tionals in different parts of the coun-
try who are creating trouble in vari-
oug ways, and if so, whether his Mi-
nistry will take into consideration the
objections raised by the local people
of Cooch Behar against the activities
of the persons concerned; if not, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) Mr.
Hodne, who was permitted to stay in
India till the 16th March, 1974, was
granted extension of stay upto the
15th September, 1974, on the recom-
mendation of the Government of West
Bengal. He is reported to have gone
to Norway in September, 1974 and to
have been granted a return visa by
the Government of West Bengal.

(b) Whenever a foreigner comes
to notice for indulging in undesirable
activities or violates any law, suit-
able action is taken under the appro-
priate law. Mr. Hodne has not come
to notice for any objectionable
activity.

Retrenchmen¢ of ad hoc employees in
Ministries

4107. SHRI NOORUL HUDA: Will
the PRIME MINISTER be pleased to
state:

(a) whether she has received repre-
sentations regarding retrenchment of
a large number of ad hoc employees of
different Central Government Minis-
tries; and

(b) if so, the action taken on those
representations?

2961 LS—5. !
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS; DEPARTMENT OF PER-
SONNEL AND ADMINISTRATIVE
REFORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA): (a) Yes, Sir. Some
representations have been received
for permanent absorption of candi-
dates appointed on a purely tempo-
rary basis to the posts of Lower
Division Clerks and Stenographers
Grade III in the Central Secretariat.

(b) These appointments were made
temporarily in an ad hoc manner
pending availability of candidates
selected through open competitive/
limited departmental competitive
examinations held for this purpose
under the provisions of the Central

Secretariat  Clerical Service Rules,
1962 and the Central Secretariat
Stenographers Service Rules, 1969

respectively. These ad hoc appoint-
ments are terminated as soon as the
qualified candidates join. It has,
therefore, not been possible for
Government to accept the request for
retention of the ad hoc appointees in
service on a long term basis, Govern-
ment have, however, given certain
concessions to such appointees in the

matter of registration and priority
for employment assistance through
the agency of the Employment

Exchanges. These concessions are

(i) Ad hoc appointees who have
rendered six months or less service
would be accorded their original
seniority of registration when
they re-register with the Employ-
ment Exchange on being retrenched
from the temporary posts, subject
to the condition that they report
for re-registration within fifteen
days from the date of the issue of
the discharge certificate by the
employer;

(ii) ad hoc appointees who have
rendered more than six months’
service would be accorded priority
III in the matter of submission of
names against Central Government
vacancies.
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Recovery of Defence Explosives in
Bardah village, district Monghyr,
Bihar

4108. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether four boxes containing
defence explosives have been recover-
ed from a car in the Bardah village,
Monghyr District, Bihar; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and
(b) The required information is
being collected and will be laid on
the Table of the House on receipt.

Violation of Foreign Exchange Regula-
tions by Forelgn Companies

4109. SHRI C. K. CHANDRAPPAN:
SHRI K. M. MADHUKAR:

Will  the PRIME MINISTER
be pleased to refer to the reply given
to Unstarred Question No. 6277 on
the 10th April, 1974 regarding viola-
tion of Foreign Exchange Regulations
by foreign companieg and state:

(a) whether investigations in respect
of the remaining companies have been
completed; and

(b) if so, the findings thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS, DEPARTMENT OF PERSON-
NEL AND ADMINISTRATIVE RE-
FORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA): (a) and (b) The
remaining eight companies were not
charge with ~ violation of Foreign
Exchinge Regulations during the
years 1971, 1972 and 1973.
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Relnstatement of workers in Ajudhiya
Textile Mills, Delhi

4110. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether the management of
recently taken over sick Ajudhiya
Textile Mills, Delhi has terminated
the services of eight employees;

(b) whether the workerg have been
agitating demanding reinstatement of
these workers;

(c) whether the Executive Coun-
cillor Shri O. P. Bahl haq called a
meeting to discuss the problem and
the management of the Mills did not
attend this meeting;

(d) whether Executive Councillor
has sent a Jetter to the National Tex-
tile Commissioner in the matter; and

(e) if so, the steps being taken to
reinstate the workers?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES AND MINIS-
TER OF SCIENCE AND TECHNO-
LOGY (SHRI T. A. PAI): (a) Yes,
Sir. Services of eight workers of the
undertaking were terminated on
account of gross misconduct, intimi-
dation and criminal assault on officers
of the management.

(b) The dismissed workers along
with a handful of associates had been
agitating for reinstatement.

(c) and (d) Yes, Sir. In view of
other very pressing official pre-
occupations, no representative of the
management could attend the meet-
ing. The position has been explained
by the Managing Director to the
Executive Councillor.

(e) In view of (a) above, the
question of reinstatement does not
arise.
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Shortage of aluminium for production
of cables and conductors affecting
implementation of power
transmission schemes in
Fifth Plan

4111. SHRI N. E. HORO: Will the
Minister of ENERGY be pleased to
state:

(a) whether Government are aware
that apart from the financial stringency
there is bottleneck in the form of
aluminium shortage which hag hit the
production of cables and conductors,
making it impossible to implement
the Fifth Plan Schemes for power
transmission without resorting to mas-
sive imports; and

(b) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDESHWAR PRASAD): (a) and
(b). Government are aware of the
shortage of Aluminium this year.
However, sufficient quantity of Alu-
minium has been allocated to cover
the requirements of conductors for
priority transmission lines for which
orders have already been placed.

Keeping in view the role of alumi-
nium as an input in energy sector,
priority is being accorded to the sup-
ply of power to the aluminium indus-
try. It is hoped that the position in
regard to the availability of alumi-
nium would improve in the near fu-
ture.

o, wfeare wie fogght wfet &
farenfadi Wt grgfeat

4112, S TETEATC Srest ¢ AT
T T 9 qETX W FAT HF

(%) = aTwre T A TAF
as gfwmt, sfefedt T foed
afadt & ega oF w1 F BT FY
wﬁ'{fwiﬁ%ﬁqq{ﬂa&aﬁa;
T
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(@) afz g, & a§ 1973-74
WX 1974-75 ¥ fafaw Tt @y
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1 2 3 4
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Leakage in gates of Pong Dam

4114. SHRI M. RAM GOPAL
REDDY:
SHRI B. S. BHAURA:
SHRI N. K. SANGHI:
SHRI R. S. PANDEY:
SHRI BISHWANATH
JHUNJHUNWALA:

Will the Minister of ENERGY be
pleased to state:

(a) whether leakage has been re-
ported in one of the five gates of Pong
Dam; and

(b) if so, the
taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
(b). While the regulating gate in one
of the outlet tunnels of the Pong dam

remedial measures

was being tested, some defects were
noticed in the gate seal seats which
are being set right. Flow through this
tunne] was immediately stopped by
closing the emergency gates. Water
for downstream canals in continuing
to pass through one of the penstock
tunnel, whith was to be kept open till
regulating gates were installed in the
outlet tunnels.

Tribes of Karnataka Listed as
Scheduled Tribes

4115. SHRI B. V. NAIK: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the nameg of the Tribes of Kar-
nataka listed as the Scheduled Tribes
under the Constitution;

(b) whether they conform to the
requirements 62 Tribal qualities; and

toqa g7 AATAT 9T arifed § A qvx F 10 sfqwa qHy A7
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(c) if not, the steps being contem-
plated to make the listed Tribes con-
form to Constitutiona] requirements?

THE DEJUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. i. MOHSIN): (a) The list
of Scheduled Tribes in respect of the
State of Kirnataka will be found in
the Constilution (Scheduled Tribes)
Order, 1950 which is an easily accessi-
ble document.

(b) Yes, Sir.

(c) Does not arise.

Plastic slate developed by Regional
Research Laboratory, Jorhat

4116. SHRI BANAMALI PATNAIK:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Regional Research
Laboratory at Jorhat has developed
a procesg for making plastic slate;

(b) if so, the salient feature there-
of;

{c) the time by which it is likely to
be available in the market; and

(d) the steps proposed to decrease
the use of paper by students in schools
in view of the increase ip cost?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES AND MINIS-
TER OF SCIENCE AND TECHNO-
LOGY (SHRI T. A. PAI): (a) Yes,
Sir.

(b) The process consists of laminat-
ing plastic sheet of desired thickness
on paper lase in presence of other
additives. The product is then hot
pressed and trimmed.

(¢) The process has been licensed to
one party and few more parties have
shown interest, The product may be
available iy the market within a
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period of ane year subject to availa-
bility of raw materials.

(d) The plastic slate is supposed to
replace wooden and clay slates by
primary school children. It is not
meant for replacing conventional
essential uses of paper but may be
expected to be able to reduce the use
of paper for rough work,

Applications for industrial licences
through department of Company
Affairs

4117. PROF. MADHU DANDA-
VATE: Will the Minister of INDUS-
TRY AND CIVIL SUPPLIES be pleas-
ed to state:

(a) whether Government have is-
sued instructions to all companies to
route their applicationg for industrial
licences through the Department of
Company Affairs; and

(b) if so, whether any individual or
firms not registered with the Regist-
rar of Companies have been exempted
from doing so?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLES (SHRI B. P.
MAURYA): (a) No, Sir.

(b) Does not arise.

Atomic blasts for exploration of oil

4118. SHRI RAMSHEKHAR
PRASAD SINGH:
SHRI P. M. MEHTA:

Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether Government have stue
died the results of blast experiments
in U.S.A. and U.S.S.R. in explora-
tion of oil; *

(b) if go, the salient features theree
of; and
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(¢) how our atomic blast has ime
proved the chances of oil exploration
by that method?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECT'RONICS AND MINISTER

OF SPACE (SHRIMATI INDIRA -

GANDHI): (a) and (b). The question
of use of nuclear explosions for ex-
ploration of oil does not arise. How-
ever, in the field of oil and gas stimu-
lation our scientists have been keep-
ing under constant review the deve-
lopments in the USA and the USSR.
The main interest of the USA has
been in the stimulation of low perme-
ability gas reservoirs for increasing
flow and recovery from the reservoirs.
The first two experiments indicated
that the ultimate recovery of gas could
be increased by a factor of 5to 8. Full
data from the third experiment i®-not
yet available. In the USSR the first
experiment led to a 34 per cent incre-
ase in protuction rate and a 10 per
cent incretise in ultimate recovery of
oil. In the second experiment the
production from oil fields ig reported
to have increased by 30-60 per cent in
the first ye¢ar of post shot production.

(c) Detailed studies will have to be
carried out with regard to economic
and safety aspects before identifying
a particular application at a selected
site in the country for oil stimulation.
It will also be necessary to study the
fracturing effects of the geological
medium in the light of the data which
may become available from the May
18 experiment.

Obligatory gor licencees to purchase
components from ancillary units

4119. SHRI ANAD] CHARAN DAS:
SHRI D. D. DESAI; .
SHR1I RAGHUNANDAN LAL
BHATIA:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
_state:

(a) whether Government are con-
sidering to make it obligatory for the
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licensees to purchase certain compo-
nents from the ancillary units;

(b) if so, reasons therefor;

(c) whether Government have iden-
tified any group of industries for
which ancillary capacities have been
developed; and

(d) if so, the facts thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P, MAU-
RYA): (a) and (b), It is the Gov-
ernment’s policy to encourage ancil-
lary units in the small scale sector.
This policy is expected to help in the
development of decentralised indus-
trial growth of larger employment,
and of the growth and diffusion of en-
trepreneurship over a wide area. With
this end in view, wherever possible,
applicants for industrial licences are
required to ensure that components
which can be usefully and economi-
cally manufactured by ancillary units
in the small scale sector are not in:
cluded in the production programme
of the main manufacturers but obtain-
ed as bought out components.

(¢) and (d). Government have ide
ntified twenty-one industries where
scope exists for encouragement of
Small scale units as ancillary indus-
tria} units. These are:—

1. Industrial Machinery.

2. Agricultural and éarth moving
machinery.

3. Machine Tools.

4. Industrial, Scientific and Mathe.
matical Instruments (Mecha-
nical).

5. Locomotives and rolling stocks,
ships and aircrafts.
6. Bicycles.

7. Boilers and steam-generating

plants.
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8. Steam engines, turbine and
internal combustion engines.

9. Automobiles,

10. Commercial Office and House
hold equipment.

11. Electrical machinery,
ment and appliances.
12. Telecommunication equipment.

13. Industrial Instruments (electri-
cal).

14. Radio and Electronic Equip-
ment,

15. Air-conditioners and Cold
Storage Equipment including

equip-

refrigerators.

'16. Mineral Oil and Petroleum in-
dustry.

17. Railway (Rolling Stocks, track
equipment and signalling
equipment).

18. Chemicals (for packing indus-
tries).

19. Fertilizers (for packing indus-
tries).

20. Iron and Steel Industry.
21. Watches,

Areas of Operation of Bharat Khadi
Bhandar in Orissa

4120. SHRI ANADI CHARAN DAS:
Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether the
Bhandar is a
Institution;

(b) if so, the areas of operation of
this institution; and

Bharat Khadi
certi"ed Khadi

(¢) the number of branches of the
Bhandar which are operating in
Orissa?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTLY AND
CIVIL SUPPLIES (SHRI ZIAUR
RAHMAN ANSARI): (a) No, Sir.

(b) and (c). Do not arise.

Postal Services
4121. SHRI P. M. MEHTA:

SHRI R. V. SWAMINATHAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the new system of
postal services which would result in
an annual sav. 2 of Rs. 35 lakhs and
introduce a new service under which
articles could be posted or delivered
under receipt has not proved
successful;

(b) if so, what are the main reasong
for its failure;

(c) whether the Ministry did not
also achieve the savings as we anti-
cipated; and

(d) if so, whether Government are
considering to restore old practice?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) The recorded deli-
very service was introduced on 1st
November, 1974 on an experimental
basis. Its working is being watched
and is to be reviewed after a year. It
is too early to make an assessment of
the results of the new service.

(b) to (d). Do not arise.

Proposal to Establish Cooperative
Federation at Project Level for Tribals

4122. SHRI GAJADHAR MAJHI;
SHRI G. Y. KRISHNAN:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there is any proposal
to establish a cooperative federation
at the project level to meet various
needs of the tribal people in regard to
credit, marketing and consumption;

(b) whether Government propose
to link it with the tribal development
project to be implemented under the
aegis of the Central Tribal Develop-
ment Agency; and

(c) if 8o, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a)A study
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Team on Cooperative gtructure in Tri-
bal Development Projects (Bawa Com-
mittee) appointed by the Government
of India, Ministry of Agriculture,
recommended establishment of large
sized multi-purpose Societies for
Singhbhum (Bihar), Ganjam and
Koraput (Orissa) and a Tribal Deve-
lopment Cooprrative Federation for
Bastar Distric in Madhya Pradesh.
These recommendations have been
forwarded to the concerned State
Governments for implementation.

(b) and (c). There is no proposal
to set up g Central Tribal Develop-
ment Agency.

Increase in Circulation of Newspapers
by Managements of Newspapers

4123. SHRI C. K. JAFFER
SHARIEF:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether some managements of
newspapera have increased circulation
of newspapers, issued number of
supplements and have also increased
number of pages of their daily issues;

(b) if so, the names of those news-
papers; and

(c¢) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to (c). Under the
existing laws, there are no restrictions
on the newspapers to adjust their cir-
culation, pages, page-area, and perio-
dicity within their authorisedq quota
of newsprint,
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Opening g Sub-Post Office in Village
Karke

4125. KUMARI KAMLA KUMARI:
Will the Minister of COMMUNICA-
TIONS be pleaseq to state whether
Government propse to opep a sub post
office in village Karke, P.S. Karhwa,
Post Rao, District Palamau (Bihar) in
the very near future?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): No, Madam. However,
a proposal is being got examined.

Registration of Newspapers by P.LB.

4126. KUMARI KAMLA KUMARI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether P.I.B. takes a long time
in giving registration number to new
Newspapers; and

(b) if not, the minimum time taken
in registration of Newspapers and
whether there is time limit for regist-
ration?

~

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) The registration of
newspapers is done by Regigfrar of
Newspapers for India and generally
does not take long time.

(b) No time limit is laid down either
in the Press and Registration of Books
Act, 1867 (as amended to date) or in
the Registration of Newspapers (Cen-
tral) Rules, 1956. However, it is en-
sured that registration number is
allotted to a newspaper as expediti-
ously ag possible and in any case with-
in six months from the date of publi-
cation of the newspaper subject to
fulfilment of all the requirements
prescribed under the PRB Act,

Registration of Newspapers Published
from Chhota Nagpur in Bihar

4127. KUMARI KAMLA KUMARI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether a long delay is caused
in regiltrationi of Newspapers which
are to be published or being published
from Chhota Nagpur in Bihar and
specially from the backward districts
of this region which affects the deve-
lopment of the area; and

(b) if 8o, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARM BIR
SINHA): (a) and (b). Registration
Number is allotted to the newspapers
as expeditiously as possible and in any
case within six months from the date
of publication of the newspaper sub-
ject to fulfilment of all the require-
ments prescribed under the Press and
Registration of Books Act, 1867 (as
amended to date). Generally there
has been no delay in the issue of Regis-
tration Certificates to the newspapers
brought out from Chhota Nagpur in
Bihar, However, there have been a
few cases of delav, which was primari-
ly due to late receipt of authenticated
copy of the declaration from the
concerned District Magistrates and/or
late receipt of the first issue of the

news opaper from the concerned
publighers.
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Andamans Cellular Jail .3 National

Memorial

4130. SHRI
RAO: Will the Minister of

AFFAIRS be pleased to state:

BIRENDER SINGH

HOME

(a) whether Government have since
taken any decision to convert the Cel-
lular Jail in the Andamans as a Na-
tional Memorial; and

(b) if so, the facts thereof?

THE DEPuIY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) and
(b). It has been decideq to preserve
the Central Tower and the existing
three wings of the Cellular Jail at
Port Blair as g National Monument,
Sanction hag been issued to carry out
essential repairs to the buildings at
a cost of Rs. 4 lakhs. The Andaman
and Nicobar Administration have
also drawn up a phased programme
for construction of buildings which
might be required for shifting of the
offices, stores and quarters now locat-
ed inside the Cellular Jail building.

Violation of Forelgn Exchange Regu-
lation Act

4131. SHRI BIRENDER SINGH
RAO: Will the PRIME MINISTER be
pleased to state.

(a) the number of cases of viola-
tion of Foreign Exchange Regulation
Act referred to the Director of En-
forcement from 1970 to October 1974;
and

(b) the particulars of persons and
companies whose cases were referred
during the above period and the
amount of foreign exchange involved
in each case?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS, DEPARTMENT OF PER-
SONNEL AND ADMINISTRATIVE
REFORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA): (a) The Directorate of
Enforcement investigates into cases of
allegeq contravention of foreign ex-
change regulations on the basis of in-
formation, gathered or received by its
officers directly or passed on to it
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by other enforcement agencies.
Where, upon such investigation,
prima facie case is  disclosed,

adjudication proceedings are initiated
and the cases are adjudicated under
the Foreign Exchange Regulation Act
by the Director of Enforcement or
other officers of Enforcement autho-
rised in that behalf. For purposes of
initiating the adjudication proceed-
ings, show. cause notices are issued.
During the period 1-1-1970 to 30-10-
1974, the number of cases in which
such show-cause notices were issued
by the Directorate of Enforcement
with a view to initiating the adjudi-
cation proceedings, is as follows:—

1970 : 862
1971 : 1726
1972 : 1868
1973 H 2735
1974 : 1974

(upto 31-10-1974).

(b) Such details, as the names of
persons and companieg to whom show
cause notices were issued in these
cases Or the amount of foreign ex-
change involved in each such case, are
not readily available. These details,
particularly in respect of cases which
have not so far been adjudicated,
can be culled only from the respective
case files many of which, being under
action with various authorities at
different stages, may not be readily
available. Since the number of cases
in  which adjudication proceedings
were initiated during the period in
question, ag indicated above, runs into
9,165, the time and labour required for
collecting and compiling the requisite
detailed information will be consider-
able. If the particular. cases in res-
pect of which or of persons and com-
panies with regard to whom, such de-
tails are required, are specified, the
requisite information can be collected
and furnished.

It will be pertinent to also mention
that Foreign Exchange Regulation
(Publication of Names) Rules have
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been framed in 1970 which provide
that in certain situations, such as con-
viction by a court of law, or punish-
ment in 3 departmental adjudication
proceeding in relation to Indian or for-
eign exchange of the value of Rs. 10,000
or more the nameg and the other speci-
fied particularg of the persons found
guilty of contravention of Foreigp Ex-
change Regulation Act, be published,
after the expiry of the period for filing
the appeal or, where ap appeal is filed,
upon conclusion of the appellate pro-
ceedings, as the case may be.

Contracts for Import of American
Fidms during 1974-75

4132, SHRI N. K. SANGHI: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have re-
voked the ban on import of American
films into the country;

(b) if so, whether any steps have
been taken to have firm contracts for
import of such films during 1974-75;
and

(c) the terms ang conditions laid
down by Government for such
imports?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTNG (SHRI DHARAM
BIR SINHA): (a) to (c). It has since
been decided to import films from
U.S.A. and an agreement to this
effect is proposed to be entered into
with the Americap exporters shortly.
Detailg are being worked out.

Discussions betWeep Indian ang West
German Experts on Joint Research
Projects

4133, SHRI N. K. SANGHI: Wiil
the Minister of ATOMIC ENERGY be
pleased to state:

(a) whether three teams of Indian
nuclear and energy experts were sent
to West Germany to discuss joint
research projects;
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(b) if so, the response of the Bonn
‘Government in this regard;

(c¢) whether the West German Gov™
ernment have also sent a team to visit
.atomic power generating units in
India; and

(d) if so, whether any agreement
'could be reached on joint move for
‘production of nuclear energy in India,
and if so, the main features thereof?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MINIS-
TER OF SPACE (SHRIMATI INDIRA
GANDHI): (a) and (c) Yes, Sir.

(b) and (d) An agreement was con-
cluded between India and the Federal
Republic of Germany in October 1971
for co-operation in the peaceful uses
of atomic energy. Under a subsequent
arrangement enterd into by the two
countries in February 1974, necessary
steps have been taken to identify col-
laborative projects in the field of nu-
clear research and development.

‘Burning down of a Harijan's House
in Akbarpur Village in U.P.

4134, SHRI N. K. SANGHI:
SHRI SARJOO PANDEY:
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government’s attentiol
has been drawn to the news item
appearing in an English daily dated the
18th November, 1974 about the burn-
ing down of a Harijan’s house in
Akbarpur Village in U.P. and also the
rape of his wife by some undesirable
elements; and

(b) if so, whether Government
would refer this case to the gpecial
cell for investigation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) and
(b) Government have seen the rele-
vant news-item i the “Times of
India” dated the 18th November, 1974.
Facts are being' ascertained from the
State Government.
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Pen-pistols manufacturing factory in
Delhi

4136. SHRI SHASHI BHUSHAN:
SHRI M. V. KRISHNAPPA:
SHRI VARKEY GEORGE:
SHRI HUKAM CHAND
KACHWAL:
Will  the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a pen-pistols manufac-
turing factory has been unearthed in
Delni recently;

(b) if so, the facts thereabout;

(c) the names and number of per-
song arrested and the goods seized; and

(d) the steps being taken against
the arrested persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) The
Crime Branch of Delhi Police has re-
cently seized some pen-shaped pistols
in Delhi.
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(b) to (d): On 17-11-1974 evening,
in the course of working out a secret
information, a special team of Delhi
Police challenged a person named Shri
Igbal Ahmed who was moving about
in Jama Masjid area with a brief-case
in his hand. A search of the brief-
case resulted in the recovery and sei-
zure of two pen-type complete pistols,
13 similar incompete pistols with ac-
cessories such as barrels, clips, strik-
ing pins, knobs, springs, etc., and 34
live cartridges of .22 calibre. The
man was arrested and investigation of
a criminal case against him under the
Arms Act was taken up. During fur-
ther investigation, searches were car-
ried out on 19-11-1974 at Bulandshahr
in Uttar Pradesh from where two
persons, Bundu Khan and Allimuddin,
were arrested and the following arti-
cles were recovered: —

1 pen-type pistol, five other pis-
tols, 60 cartridges of .22 calibre, 4
cartiridges of higher calibre, and
some other accessories of fire-arms.
On the basis of this recovery an-
other criminal case under the Arms
Act was registered in Bulandshahr
which is under investigation by U.P.
police.

Both the cases against the arrested
persons referred to above are still un-
der investigation.

Dismissal of union leaders of Suraka-
char Colliery, M.P.

4137. SHR] DINEN BHATTA-
CHARYYA:
Will the Minister of ENERGY
be pleased to state:

(a) whether his Ministry has receiv-
ed any representation regarding dis-
missal of three Union Leaders of
Surakachar Colliery (District Bilas-
pur-Madhya Pradesh);

(b) if wo, the facts thereof; and

(c) steps taken by Government to
withdraw the dismissal orders and
reinstate all those workers?
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THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
(b): Certain representationg regarding
alleged victimisation of union leaders
of the Surakachar Colliery have been
received. Enquiries so far conducted
reveal that 7 workers of the Surakac-
har Colliery indulged in riotous and
disorderly behaviour and physical vio-
lence with the colliery Manager in
February, 1973. The said workmen
were charge-sheeted and 3 of them
were placed under suspension because
their offences were of a grievous
nature. These 3 workmen were later
dismissed from service on the basis
of the findings of the Departmental
Enquiry in which they were given full
opportunity to defend themselves. The
remaining 4 workmen were let off
with a warning.

(c) Does not arise.

Grant for development of hill areas of
Darjeeling

4138. DR. RANEN SEN: Will the
Minister of PLANNING be pleased to
state:

(a) whether Central Government
have sanctioned a special grant for
the development of hill areas of
Darjeeling; and

(b) if so, the amount sanctioned
therefor?

THE MINISTER OF PLANNING
(SHRI D. P. DHAR): (a) Yes, Sir.
(b): A sum of Rs. 30 lakhg was sanc-
tioned (to the Government of West
Bengal) towards expenditure on ad-
vance action for the accelerated deve-
lopment of Darjeeling District during
1973-74. During the current year,
Rs. 2.5 crores have been allocated as
special central assistance to supple-
ment the outlays earmarked for deve-
lopment of these areas out of the
overall State Plan resources.
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LS.L certificate for essential articles to
check adulteration

4139. SHRIMAT] PARVATH]
KRISHNAN: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether Government are con-
sidering of having 1.S.1. certificate
for the essential articles produced for
the consumption of weaker section of
the society; and

(b) woulg this guarantee a step
against adulteration?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.MAUR-
YA): (a) and (b): 1ISI certification
as well as similar quality control and
certification are already used for a
large number of essential articleg re-
quired for mass consumption, like
drugs, packaged edible oils, etc. The
Prevention of Food Adulteration Act
specifies the minimum quality re-
quirements in respect of edible items,
and empowers the concerned authori-
ties to prevent adulteration.

Setting up of new units in backward
areas by monopoly houses

4140. SHRIMATI PARVATHI
KRISHNAN: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether Government have lifted
all restrictions on Monopoly Houges
for setting up of new units in backward
regions in the country;

(b) if so, the reasons therefor; and

(c) names of the monopolies who
have offered to set up units State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI B. P.

MAURYA): (a) and (b): The res-
trictions placed on large industrial
houses in the matter of setting up in-
dustrial units pertain to the naure
of industries, as enumerated in the In-
dustrial Policy Statement of February
1973, and not to the. location. Within
the permissible field of industries,
large industrial houses are eligible to
set up industrial units in backward
regions. Ip considering applications
for industrial licences, preference is
given to schemes, proposed to be locat-
ed in the notified backward districts,
provided they are otherwise eligible.

(¢) During 1973, 9 industrial licen-
ces and 9 letters of intent were issued
to larger industrial houses for schemes
proposed to be located in backward
districts

Foreign Trained Indian enrolled with
C.SIR.

4141. SHRI M. RAM GOPAL
REDDY: Will the Minis-
ter of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) the - category-wise number of
foreign trained Indians enrolled with
the CS.I.R,; and

(b) the steps taken to absorb them?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES AND MINIS-
TER OF SCIENCE AND TECHNO-
LOGY (SHRI T. A. PAI: (a)
19,743 overseas trained Indian Scien-
tists, engineers, technologists, medical
personnel etc., were registered in the
Indian Abroad Section of the National
Register of CSIR up to 31-10-1974.
Their category-wise break up was as
under:—

Scientists .. 6,305
Engineers .. 7,425
Technologists .. 1,186
Medical Personnel .. 3,838
Social Scientists .. 367

Business Administration
Management . 622
19,743

'(b) A Statement is attached.
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STATEMENT

Measures Taken to Provide. Employ-
ment opportunities to unemployed
Scientists Registered in the Indians
Abroaq Section of the National Regis-
ter of the CSIR.

(i) All persons registered in the
Indians Abroad Register not holding
any employment in India are auto-
matically considered for selection to
the Scientists’ Pool. Selections are,
however, on the merit of the candi-
dates.

(ii) The particulars of persons re-
gistered in the Indians Abroad Section
are published in the form of classi-
fied Directories and circulated to a
large number of employers in the
public and private sectors to facilitate
their utilisation.

(iii) The Indians Abroad regist-
rantg are treated as personal contact
candidates for posts advertised by the
UP.SC: and some State Public
Service Commissions.

(iv) Particulars of registrants re-
porting return to India are published
in the Technical Manpower Bulletin
of the CSIR as persong available for
employment and circulated widely to
employing agencies.

(v) The CSIR also refer to particu-
lars of such persons against notified
vacancies.

(vi) The Government of India ap-
proved a scheme of Supernumerary
appointment for quick absorption of
outstanding scientists etc., abroad
whose services may be helpful for
R & D projects. The posts are special-
1y created for them and salary appro-
priate to their background can be of-
fered.

(vii) Provision for payment of tra-
vel grant to scientists and their fami-
lies who, on their selection for ap-
pointment in research institutions in
India may give undertaking to serve

2961 LS—8.
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tl.zose institutions for a minimum pe-
riod of three years.

(viii) A package scheme has been
approved to attract Indian Scientists,
Technologists and Engineers working
in Production Units abroad to come
back and start their own industries in
this country, particularly in spheres
where they may have acquired skills
in production technology.

Closure of a tractor Plant jn Poona

.4142. SHRI S. R. DAMANI: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

) (a) whether a tractor plant in Poona
licensed to manufacture 10,000 trac-

tors a year is op the verge of closing
down; and

(b) when the unit went into pro-
duction, the number of tractors it
produced and the reasons for decision
to close it down?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE). (a) and (b). M/s. Raja
Bahadur Motila] Poona Mills Ltd.,
Poona, were granted an industrial
licence in the year 1972 for the manu-
facture of tractors of indigenous de-
sign for a capacity of 10,000 Nos. per
annum. The production commenced
from September 1973. Between Sep-
tember 1973 and October 1974, a total
number of 108 tractors were produced.
It is now understood that M|s. Raja
Bahadur Motilal Poona Mills Ltd.,
have sold their undertaking to M|s.
Pittie Tools (Pvt.) Limited, Poona,
who propose to continue with the
manufacture of agricultural tractors.

Rural electrification in Bihar in 1974-75

4143. SHR] SUKHDEO PRASAD
VERMA: Will the Minister of
ENERGY be pleased to state the total
number of villages proposed to be
electrified under the rural electrifica-
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tion programme during the year 1974-
75 ip the State of Bi#har and how far
the target set is likely to be achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (FROF.
SIDDHESHWAR  PRASAD): The
Bihar State Electricity Board had pro-
posed to electrify 1,500 villages during
1974-75. They have covered electri-
fication of 61 villages upto 30th Sep-
tember 1974. 1t is doubtful whether
the target would be achieved.

Execution of national power policy by
Central Electricity Authority

4145. SHRI ARJUN SETHI: Wi]] the
Minister of ENERGY be pleased to
state:

(a) whether the Central Electricity
Authority have failed to perform the
allotted task of co-ordination and me-
diation, in evolving a national power
policy and its execution; and

(b) steps taken in thig regard by
Government to activise this set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
(b) The Electricity (Supply) Act,
1948 had provided for the constitution
of a Central Electricity Authority.
One of the functions of the Central
Elecricity Authority was the formu-
lation, of a Naional Power Policy.
However, no full-time Members were
appointed to the Central Electricity
Authority but some of the Members
of the Central Water and Power
Commission were ex-officio Members
of the Central Electricity Authority.

As a part of the re-organisation and
restructuring of the electricity indus-
try and keeping in view the past
functioning of the Central Electricity
Authority, Government has decided to
re-organise the Central Electricity

Authority with full-time Members
having functiona] responsibilities. The
duties and responsibilities of the CEA
are being augmented. The major
functions of the CEA have been indi-
cated earlier in Lok Sabhg Unstarred
Question No. 351 answereq on 24th
July 1974.

Grant of pension to freedom fighters

4146. SHRI Y. ESWARA REDDY:;
SHRI C. JANARDHANAN:
SHRI C. K. CHANDRAPPAN:
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are con-
sidering a proposal regarding grant of
pension to the freedom fighters who
took part in Punnapra Vayalar strug-
gle (Kerala) and the Telengana strug-
gle (Andhra Pradesh); and

(b) if so, the steps being takep so
far in this regard and when the final
decision is expected to come out?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b):
The question whether the Punnapra
Vayalar and the Telengana Struggle
are to be treated ag part of the Natio-
nal Freedom Sruggle is under con-
sideration. It is not possible to indi-
cate any time by which a decision ‘may
be taken in the matter.

Scooter manufacturing factory at
Nabka in Patiala District, Punjab

4147. SHRI RAJDEO SINGH: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether a scooter ‘manufactur-
ing factory with an investment of
about Rs 13 crores will be set up at
Nabha in Patiala District;

(b) if so, by when production is
expected;
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(c) whether during the last three
years a large number of scooter manu-
facturing units have been established
in different States some in public sec-
tor, anq some in private sector; and

(d) i so, their numbers State-wise
and sector-wise, their capacity and
date of completion?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE): (a) and (b): M|s. Punjab
State Industrial Development Corpo-
ration have been given a letter of in-
tent for setting up a project at Nabha
in Patiala District for the manufacture
of 24,000 nos. of scooters per annum.
They have entered into a licensing
agreement with M!s. Scooters India
Limited, Lucknow for this manufac-
ture. In the first phase, when en-
gines and gear boxes would be sup-
plied by Ms. Scooters India Limited,
the capita] investment js estimated at
Rs. 2 crores. This investment is ex-
pected to go up when the State Indus-
tria] Development Corporation them-
selves go in for the manufacture of
engines and gear boxes in their unit.
This unit is expected to go into pro-
duction in the middle of 1976.

(¢) and (d): M]s. Scooters India
Limited, a public sector unit for the
manufacture of scooterg with a capa-
city of 100,000 scooters per annum, is
scheduled to go into commercial pro-
duction in the month of December,
1974. No other new unit has yet been
able to establisn production capacity
on a commercial scale in the last 3
years.

Production of three Wheeler small car
at Renigunta in Chittoor District,
Andhra Pradesh

4148. SHRI RAJ DEO SINGH:
SHRI SARJOO PANDEY:
Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state;
(a) whether Government are aware
that a  Scooter-car, a light weight
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three wheeler small car, has been
built at Renigunta ip Chittoor Dis-
trict;

(b) if so, in how many ways it di-
flers from three wheeler moped; and

(¢) waether Government would ren-
der assistance in every possible way
to make this three wheeler scooter-
car a poorman’s car with vay little
consumption of petrol?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPFLIES (SHRI A. C.
GEORGE): (a) Yes, Sir.

(by Unlike the 3-wheeler scooter,
the Scootacar is a light weight pass-
enger car with a fibre glass body
having two front side doors and fitted
with battery operated self-starting
mechanism. It has a sitting capacity
for 2 adults in the front and two
childrep in the back. It has two front
wheels and one rear wheel with steer-
ing and control mechanisy similar to
those on cars. The Scootacar is re-
ported to average 28 kilometers per
litre of petrol.

(c) Yes, Sir, in every permissible
way.

Keeping of complaint books in
Ministries and Departmentg
dealing with the public

4149. SHRI GAJADHAR MAJHI.
SHRI D. B, CHANDRA
GOWDA:
Will the PRIME MINISTER be
pleased to state:

(a) whether Government have ac-
cepted the recommendatio, of the
Administrative Reforms Commission
that all Ministries and Departments
dealing with the public should keep
complaint books; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-



167 Written Answers AGRAHAYANA 20, 1896 (SAKA) Written Answers 168

PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
(a) Yes, Sir.

(b) Government’s decision on the
Administrative Reforms Commission’s
recommendation referred to above, has
béen connnunicated to all Departments
and Ministries for pecessary imple-
mental action.

Information Furnished by Orissa
Government about Continuing and
New Projects

4150. SHRI GAJADHAR MAJHI:

Will the Minister of PLANNING
be pleased to refer to the reply given
to Unstarred Question No, 2220 on
27th November, 1974 regarding ins-
tructions to States and Central Minis-
tries for furnishing information about
continuing and new projects and state
the main features of the schemes fur-
nished by the Orissa State?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): The
draft proposalg in respect of the State
Annual Plan 1975-76 containing infor-
mation in regard to continuing and
new Projects|Programmes are yet to
be submiitted by the Government of
Orissy for consideration on 14th and
15th January, 1975 fixed for discussion
of their proposals in the Planning
Commission.

Crime Cases in Delhl

4151, PROF. NARAIN CHAND
PARASHAR:
SHRI R. V. BADE:
SHRI S. N. MISRA:
SHRI R. N. BARMAN:
SHRI K. RAMAKRISHNA
HEDDY:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the number of crimes involving
murder, dacoity, rape and theft com-
mitted in the Union territory of Delhi
during July to November, 1974;

(b) the comparative figures in these
categories during these months in the
previous years 1971, 1972 and 1973;
and

(¢) whether a Committee is propos-
ed to be appointed to study the rea-
sons for their increase?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b):
A Statement is enclosed.

(c) No such proposal is under con-
sideration.

STATEMENT

Statement showing the Crimes of
Murder, Dacoity Rape and Theft Com-
mitted in the Union Territory of Delhi
during the Monthg of July to Nov-
ember in 1971, 1972, 1973 and 1974

Head of Crime 1 7.71 1.7.72 1.7.73 1.7.74
to to to to
30.11.71 30.11.72 30.11.73 30.11.74

1. Murder 40 63 61 70
2. Dacony § 19 13 10
3. Rape 26 12 19 21
4. Thefts 7341 8582 8069 8350

Staff of P & T Division in West Bengal

4152, SHRI SAROJ MUKHERJEE:
Will the Minister of COMMUNICA-
TIONS be pleased to state the number
of gazetted and non-gazetted staff ap-
pointed in Post and Telegraphs Divi-
sion in West Bengal during the last
three years, year-wise?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): The number of gazetted
and non-gazetted staff appointed in
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the West Bengal Circle during the last
three years year-wise, is as under:—

1971 1972 1973
Gazatted 4 3 7
Non-gazatted 425 913 910

Financial Relief to sick Textile Mills
Controlled by Gujarat State Textlle
Corporation

4153. SHRI ARVIND M. PATEL:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether the sick textile units in
Gujarat now being run by the Gujarat
State Textile Corporation are ip dan-
ger of becoming financially sick; and

(b) if so, the steps being taken
to provide relief i the form of liberal
credit?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) The textile industry
as a whole is facing problemg arising
out of sluggishness in demand for
finished goods and restrictions on
availability of credit. The sick textile
units in Gujarat have fared compara-
tively better and production has been
maintained in these units at normal
levels. Therefore, here appears to be
no danger the mills becoming finan-
cially sick.

(b) Efforts are being 'made to obtain
restoration of sanctioned credit limits
from banks.

Recording of Telephone Calls

4154. SHRI D. D. DESALI:
SHRI PURSHOTTAM
KAKODKAR:
Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether a new system which
will record the number dialled has
been evolved by the Telephone De-
partment;
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(b) it so, whether the new wystem
will glso record the duration of a Sub-
scriber Trunk Dial call;

(¢) if so, the facts thereof;

(d) whether the new system would
help detecting overbilling of S.T.D.
calls; and

(e) whether the new method has
been put into operation?

THE MINISTER OF CUMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) A prototype Sub-
scriber Observation Device for use
in the Telephone Exchange has been
developed in collaboration with
Bharat Electronics.

(b) and (c). The new device will
record the local calls and the STD
calls made from the subscribers’ lines.
The duration of call can be determined
as the device will record time of ans-
wering of the call as well as time of
completion of the call. The device also
records the number of metering pulses
recorded during tie call.

(d) Ag far as alleged excess calls
about previous periods are concerned
the new system will not help detecting
over-billing, but whenever a subscri-
ber complains about excess bills such
device cap be connected in the ex-
change to hig line and certain observa-
tions about the calls to be made by
him subsequently can be taken after
which it will be disconnected, when
this line js under observation by means
of this device there wilj be facility for
the called number, time of the call etc.
being printed with the help of this
device. The subscriber will not be in
a position to dispute this printed re-
cord. Since this device gives time and
the number dialled, this information
can be given to the subscriber, who
will be able to verify who could have
used the telephone at that time. This
way the subscriber himself could be
convinced of the possible misuse of his
telephone for STD calls without his
knowledge, which may lead to billing
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of calls in excess of those expected,
by him. In case ‘meter pulses in ex-
cess of the requisite number accord-
ing to the duration of call are being
recorded it will help the Department
in tracing out the faults in the equip-
ment. The new device will thus help
both the subscriber and the Depart-
ment to locate the causes of overbilling
and present possible overbilling in
future.

(e) Not yet.

Setting up of a Special Cell to Co-
ordinate work on Sources of
Energy

4155. SHRI D. D. DESAI: .
SHRI SHRIKISHAN MODI:
SHRI RAGHUNANDAN LAL
BHATIA:
Will the Minister of ENERGY
be pleased to state:

(a) whether his Ministry has set
up a Special Cell to coordinate and
accelerate work on developing un-
conventional sources of energy;

(b) whether the Ministry has car-
ried out a study on the impact of
oil crisis on power supply in India;

(¢) it so, whether any conclusion
has been drawn regarding the plan-
ning of future power stations so that
they would not require oil even a®
secondary fuel; and

(d) if so, the main features thereof?

THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) A Special
Cell for coordinating the development
of non-traditional sources of energy
was being set up even prior to the
creation of the Ministry of Energy.
The work of coordinating the develop-
ment of non-traditional sources of
energy would now be dealt with by
the Ministry of Energy.

(b) Yes, Sir. i

(¢c) and (d). A programme for
substituting fuel oil by coal has al-
ready been taken up for implementa-
tion in various thermal stations. Stu-
dies are being undertaken for the
replacement of oil required in power
stations as secondary fuel.

Effect on New Power Scheme on
Projects of Rabi Wheat

4156. SHRI D. D. DESAI:
SHRI RAGHUNANDANLAL
BHATIA;

Will the Minister of ENERGY
be pleased to state:

(a) whether Government have de-
vised any new scheme to minimise the
effect of the current power famine;
and

(b) if so, whether prospects of rabi
wheat will be better by the new
scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
(b). Power shortageg exist in certain
parts of the country. Maximisation of
generation from existing stations,
transfer of power from areas of sur-
plus to the areas of deficit and ex~
peditious completion of projects,
which are in an advanced stiage, are
amongst the main steps being taken
to meet the situation. In addition,
the Ministry had issued guidelines to
all the States to reduce unproductive
and conspicuous consumption of elec-
tricity and, in a condition of shortage,
to allocate power to different cate-
gories of users according to their
priority. Accordingly, a very high
priority has been suggested for sup-
ply of power for agrieulture, and in
the major wheat growing States of
Punjab, Haryana and U.P., the needs
of this sector are being met, to the
maximum extent possible, for the cur-
rent rabj season,
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Setting up of Small Units by Large
Scale Units

4158, SHRI C. JANARDHANAN:
SHRI S. A. MURUGA-
NANTHAM:
Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether many large scale units
tave directly or indirectly set up
small-scale units for misusing the
facilities offered to small scale sectors;
and
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(b) if so, the facts thereof and the
measures proposed to be taken to pre-
vent such practices?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI A. P.
SHARMA): (a) and (b). It is the
policy of Government to prefer small
and medium entrepreneurs in the
setting up of new industrial capacity.
Larger Industrial Houses will ordi~
narily be excluded from industries
not included in Appendix I to the
Industrial Policy Statement of 2nd
February 1973, except where produc-
tion is predominantly for exports.

There is however no ban against
large-scale industrial units setting up
small scale units provided the latter
have a separate legal identity. In
order to prevent mis-utilisation of
facilities to which the genuine small-
scale units are entitled, it has been
suggested to the State Governments
that the small-scale units get up for
controlleg by large-scale undertak-
ings would not get any of the special
assistance to which genuine small-
scale unitg are entitled under Govern-
ment's programme for the develop-
ment of small-scale industries.

American Interests in Indian Indus-
trial Ventures

4159. SHRI C. JANARDHANAN:
SHRI M, KATHAMUTHU;

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether the attention of Gow-
ernment has been drawn to the Indian
Ambassador to U.S.A.’g offer to Ame.
rican Industrial Interests that “if they
could come ‘half-way’ to promote
new industrial ventures, India cn its
part, would meet them ‘more than
half-way’; and

(b) if so, the facts thereof and re-
action of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
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AND CIVIL SUPPLIES (SHR] B. P.
MAURYA): (a) and (b). While talk-
ing about the possibilities of Indo-
American cooperation in economic
field, the Indian Ambassador to USA
had stated that Government’s norma)l
policy was to restrict foreign equity
participation to 40 per cent; ncwever,
in the case of industries which were
wholly export oriented or import sav~
ing of where India could get advanc-
ed science and technology and conti-
nued use of results of research and
development, Gavernment would be
prepared to go more than half way
in considering any such offers from
American parties. Each case would
be considered on its merits from the
point of view of nationa] interest.

Rajasthan Industrial Areas—Infra-
structure Facilities Lacking

4160. SHRI NAWAL KISHORE
SHARMA: Will the Minister of IN-
DUSTRY AND CIVIL SUPPLIES be
pleased to state:

(a) whether the attention of the
Government has been drawn towards
a news item appearing in a Delhi
English Paper dated the 16th Novem-
ber, 1974 under the heading “Rajas-
than Industrial Areas—Infrastructure
facilities lacking”;

(b) if so, the reasons for lacking of
such facilities for industrial develop-
ment in Rajasthan;

(c) whether some requests in this
regard have been received from the
Government of Rajasthan for neces-
sary help; and

(d) the steps being taken by Gov-

ernment to provide necessary assist-
ance?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL' SUPPLIES (SHRI B. P.
MAURYA): (a) ang (b). The news
item referreq to in the question high-
lights some local problemg relating to

industrial areas in Rajasthan. It is
for the State Government of Rajasthan
to tackle these problems,

(c) and (d). This Ministry have not
since received any request from the
Government of Rajasthan to provide
assistance in this regard.

Setting up of Laboratories of Indian
Standards Institution

4161. SHRI NAWAL KISHORE
SHARMA: Wil] the Minister of IN-
DUSTRY AND CIVIL SUPPLIEg be
pleased to state:

(a) whether there is a proposal
under the consideration of Govern-
ment to set up new laboratories of
Indian Standards Institution in the
country for intensifying the certifica-
tions marking and quality improve-
ment programme;

(b) if so, the number of and places
of the laboratories to be set up and
the time by which these ]aboratories
would start functioning and the extent
to which these would put a check on
adulteration which is prevalent in the
country; and

(c) the reasons why these laborator-
ies are not being set up in Rajasthan?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) and (b). Laboratories
for testing of samples for operation of
the ISI Certification Marks Schemes
are already functioning at the Head-
quarters of the Indian Standards Ins-
titution, New Delhi and at the ISI
Branch Office in Calcutta, Bombay and
Madras from 1969. For augmenting the
existing testing facilities to meet the
increasing demand for testing of sam-
ples, the laborartory at the ISI Head-
quarters Office is to be shifted in
course of time to Ghaziabad Industrial
Area. Plang for the Central Labora-
tory Building are under preparation in
the 1.SI., and the building is expect-
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ed to be ready in 1977-78. An Office-
cum laboratory building is under cons-
truction at Madras and is expected to
be ready next year. Land has also
been acquired at Calcutta and Bombay
for this purpose, and the construction
is likely to start before 1976-77.

The ISI Certification Mark Scheme is
voluntary, and, therefore, only those
‘manufacturers who take licences under
the ISI Scheme come under the ISI's
supervision and checking for quality
control in conformity with Indian
Standards. Food items generally ccme
under the AGMARK Scheme ang the
processed Food Order (FPO) of the
Ministry of Agriculture for quality
control, whereas prevention of adulte-
ration is specifically dealt with under
the Prevention of Food Adulteration
Rules by the Ministry of Health and
Family Planning and State Gcvern-
ments.

(c) Presently, the operation of the
ISI Certification scheme in Northern
Indig including Rajasthan is being
controlled from the ISI Headquarters,
New Delhi. The laboratory at ISI
Headquarters is able to meet the de-
mand for testing from the entire Nor-
thern area. In Rajasthan only 60
licences have been issued under the
ISI Certification Scheme as against a
total of 2328 operative ISI licences.
However, if adequate growth of licen-
ces and other activities takes place ‘n
Rajasthan, the opening of 5 branch
office with testing facilities in that
State will be given due consideration
by the I.S.I.

Price of Pressure Cookers

4162. SHRI NAWAL KISHORE
SHARMA: Will the Minister of IN-
DUSTRY AND CIVIL SUPPLIES be
pleased to state:

(a) whether the prices of domestic
pressure cookers have been raised
three times during this year;

(b) it so, reasons therefor and its
adverse effects on small industrial
units;
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(¢) whether dominant producers of
pressure cookers are still considering.
to further increase the price of this
item; and

(d) if so, the steps being taken by
Government to put a check on such.
increases to gave the consumers?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P
MAURYA): (a) to (d). There is no
control op prices of Pressure Cookers
and their prices are not being watched.
by Government.

Agitation by Federation of Employees.
of South Indian Film Industry in
Madras

4164. SHR1 MUHAMMED SHE--
RIEF: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether the federation of Em-
ployees of South Indian Film Industry
were agitating for the last two months.
in Madras;

(b) if so, the reasons for this agita-.
tions; and

(c) the decisions reached thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA). (a) and (b). The Film
Employees Federation of South India
were agitating for an increase in the
minimum wages and better working
hours.

(c) The information ig being collect-

“ed.

Prime Minister’s visit to Connaught
Place, New Delhi during Delhi Bandh-

4165. PROF. MADHU DANDA-
VATE. Wil] the Minister of HOME
AFFAIRg be pleased to state:

(a) whether during the Prime Minis-
ter’s shopping visit to Connaught
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.Place in New Delhi on November 4,
1974, the Police authorities had forced
‘some of the shopkeepers to open their
shops which had remained closed;
and

(b) whether after the Prime Minis-
-ter’s exit from these ghops, the shops
again remained closeq on account of
Delhi Bandh?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFA(RS
(SHRI F. H. MOHSIN): (a) and (b).
"The Delhi Administration have report-
.-ed that the police did not force any
:shopkeeper to open his shop during the
Prime Minister’s visit to Connaught
"Place on 4th November, 1974 and that
these shops remained open evepn after
her visit.

_Arrest of a Scientist of Bhabha Atomic
Research Centre, Bombay

-4166. PROF. MADHU DANDA-
VATE;
SHRI HUKAM CHAND
KACHWALIL
SHRI M. RAM GOPAL
REDDY:
SHRI R. S. PANDEY:

‘Will the Minister of ATOMIC
"ENERGY be pleased to state:

(a) whether a Scientific Officer of
‘the Bhabha Atomic Research Centre,
Bombay has been arrested for alleged
stealing property of Bhabha Atomic
‘Research Centre laboratory recently;
if go, the facts thereof; and

(b) whether the investigation has
revealed involvement of any of the
-genior officials of the Bhabha Atomic
Research Centre?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) A Scientific Officer of
the .Bhabha Atomic Research Centre
was arrested by the Bombay Police on
October 15, 1974 for alleged theft of a
platinum crucible, a gold strip and a
silver slab.

(b) The case is still under investi-
gation by the Bombay Police.

Extra Departmental Postal Staff

4167. PROF. MADHU DANDA-
VATE: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the Extra Departmental
postal staff have communicated to the
Government their grievances regard-
ing their inadequate emoluments and
discriminatory treatment given to
them; angd

(b) if so, what concrete steps are
taken to ameliorate their grievances?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) and (b). Represen-
tations were received for grant of
dearness allowance to the Extra De-
partmental Agents on the analogy of
grant of similar concession to the re-
gular Central Government employees.
Their emoluments have recently been
increased on 1st September, 1973 fol-
lowing decision op the recommenda-
tions of the Committee on E.D.
Agents. No dearness allowance is
admissible to the E.D. Agents be-
cause they perform the Postal duties
on agency basis and are not treated as
regulay Government servants. How-
ever, their Consolidated remuneration
is subject to review every two years.

Shri Jayaprakash Narayan’s move-
ment influenced anq aided by outside
Foroes

4168. SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be.
pleaseq to state:

(a) whether Prime Minister and
other Central Ministers accused Jaya-
prakash Narayan's movement to be
influenced and aided by outside forces;
and

(b) if so, the facts thereabout?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Factg are being ascertaineq and will
be laid on the table of the House.
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Grant of pension to Freedom Fighters
of Darbhanga, Madhubani and Samas.
tipur District

4171. SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to state the names and
addresses of freedom fighters from the
districts of Darbhanga, Madhubani and
‘Samastipur in Bihar whose cases have
been disposed of or are pending Aisnn-
sal with reasons therefor and the
amount of pension sanctioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): The informa-
tion required is being collected and
will be laid on the Table of the Sabha.
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Execution of Naptha-Jhakri Power
Project by Punjab and H.P.

4173. SHRI RAMAVATAR SHAS-
TRI: Will tae Minister of ENERGY
be pleased to state:

(a) whether pegotiations between
Punjab and Himachal Pradesh over
execution of Rs. 180 crore Naptha-
Jhakri power project jointly have run
into rough weather; and

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD); (a) No,
Sir. '

(b) Does not arise.

Tape recorders manufactured by Tele-
funkep India Limiteq without proper
licences

4174. SHRI MADHU LIMAYE: Will
the Minister of ELECTRONICS be
pleased to state:

(a) whether any company can begin
production of any item merely on the
strength of a Letter of Intent without
obtaining a proper industrial licence;

(b) why then was not Telefunken
India Limited proceeded against when
the D.G.T.D. complained to the Elec-

. tronics Department that they had

manufactured 3607 tape recorders
without a proper industrial licences;

(¢) whether it is a fact that the files
relating to this matter are missing
from the papers in possession of the
Electronics Department; and

(d) on what ground do the Govern-
ment maintain that the responsibility
of the Department officers is not
attracted in as much as these officers
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have connived at the-illegality namely
production without industrial licence,
committed by the company to which
the D.G.T.D. had drawn the Depart-
ment’s attention?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): (a) The production of any item
merely opn the basis of a letter of in-
tent without its conversion into an
industrial licence constitutes prima
facie a violation of the Industries (De-
velopment & Regulation) Act.

(b) and (c). According to a report
of the Directorate General oi Techni-
cal Development M|s. Telefunken had
produced 3607 tape recorders in 1971
and 1972 through replinshment licences
received through export of radios.
From 1973-74 onwards, the import
policy has been modified at the ins-
tance of the Department of Electronics
to ensure that import of tape recorder
kits is mot possible through export of
radios. Action against M|s. Telefun-
ken for the production of tape recor-
ders in 1971 and 1872 is being initia-
ted.

(c) No files relating to this case are
missing.

Impgrt of plant machinery and equip-
ments for Maruti Limited

‘/4175. SHRI MADHU LIMAYE:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether according to the Maruti
Limited Annual Report and Accounts
for 1973-74 filed with the Registrar of
Companies, Delhi, a part of the plant
machinery and equipments installed
and in the process of installation,
referred to at pages 16-17 of the said
report has been imported from abroad;

(b) if so0, the details of the imported
items of plant, machinery and equip-
ments; and

(c) the magnitude of the imports as
a percentage of the total value of the
plant machinery etc. mentioned in part
(a)?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPLIES (SHRI A. C.
GEORGE): (a) No such statement
has been made in ihe Annual Regport
and Accounts, referred to above.

(b) and (c¢) Do not arise.

Functioning 'ot Telephone System in
Bhagalpur Division

4176. SHR1 MADHU LIMAYE: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have re-
ceived any complaints about the mal-
functioning of the telephone system in
Bhagalpur Division of Bihar, especial-
ly in places like Monghyr, Bhagalpur
Town, Deoghar (Vaidyanath), Jamui,
Jhajha, Banka and Lakhisarai; and

(b) if so, the action taken on those
complaints?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) Yes. Sir.

‘(b) Complaints are attended to
promptly. Prompt remedial action is
also tal;en whenever required.

It is seen that by and large local
telephone services in the Bhagalpur
Division of Bihar are satisfactory.
However difficulties have been ex-
perienced by subscribers regarding
the Trunk Services. The main reason
for this difficulty is the frequent and
large-scale wire thefts in the area.
This has been brought to the notice
of the Chief Secretary of the State
Government. Action is also being
taken to replace A.C.S.R. wires pairs
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by copper weld wires. A case for
the installation of U.H.¥.|Microwave
system between  Patna-Begusarai-
Monghyr-Bhagalpur is also under
consideration.

Autonomy tq States

4177. SHR] B. K. DASCHOW-
DHURY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Chief Minister of
Tamil Nadu had stated and repeated
that if the Constitution could be
amended to admit Sikkim as an asso-
ciate State, it could also be amended
to give more autonomy to the States;

(b) whether he has sought any
clarification from the Tamil Nadu
Chief Minister about his statements;
and

(c) whether centrifugal forces in the
country have shown buoyant tenden-
cies following the 36th Constitutional
amendment?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Govern-
ment have seen press reports in this
regard.

(b) and (c) No, Sir.

Evolvement of Coordinated Strategy

by Rebel Organisations of Indla,

Burma and Bangladesh to conduct
operations

4178, SHRI B. K. DASCHOW-
DHURY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether rebel organisations of
India, Burma and Bangladesh are
likely to evolve g co-ordinated strategy
and conduct their operations under a
unified command;
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(b) whether Government have got.
in touch with the Burmese and Bangla-
desh Governments gver this matter;.
and

(c) whether the MNF rebels in.
Mizoram have the run of Aijal town
and the rest of the Union territory?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Govern-
ment have no definite information
that rebel elements from Burma,
Bangladesh and India are likely to.
evolve a common strategy for co-
ordinated insurgency.

(b) Government of India continu-
ously explore all avenues of co--
operation with the Governments of
Burma and Bangladesh for effective-
ly dealing with insurgency in the-
border areas.

(c¢) No, Sir,

Inputs and Raw Materials for
Industries

4179. SHRI SAMAR MUKHERJEE:
Will the Minister of INDUSTRY AND.
CIVIL SUPPLIES be pleased to state:

(a) whether inputs and raw mate-
rials are adequate to meet the present.
requirements of industries; and

(b) if not, the steps taken to ensure
the availability of inputs and raw:
materials?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI B.
P. MAURYA): (a) and (b) While-
the availability of inputs and raw
materials at present is not adequate
to meet the requirement of industries,.
every effort is being made to im-
prove the same. Special efforts
are being made to improve power
supply, and as a result of these-
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«efforts, the question of Power in a
number of regions, particularly the
D.V.C. area, has improved. Where
indigenous production of raw materials
required by industry is not adequate,
imports are allowed to make good the
deficiency, as far as possible subject to
the constraint of foreign exchange
availability.

Request for setting up of Tool design
Centre in Calcutta

4180. SHRI R. N. BARMAN: Will
the Minister of INDUSTRY AND
‘CIVIL SUPPLIES be pleased to state:

(a) whether his Ministry have re-
ceived a request from the West Bengal
‘Minister for Cottage and Small Scale
Industries for setting up a tool design
centre in Calcutta;

(b) whether the Danish Government
‘are willing to give more than Rs. 2
crores in foreign exchange for the
purpose and all that the Ministry have
to do is to provide about Rs. 60 lakhs
‘in Indian currency; and

(c) the reasons why thig proposal
‘is not being accepted by Government?

“THE MINISTER TOF STATE IN
“"THE MINISTRY TOF INDUSTRY
AND CIVIL SUPPLIES (SHRI A. P.
(SHARMA): (a) Yes, Sir.

(b) According to the detailed pro-
ject report for establishment of Tool
Room at Calcutta with Danish assis-
tance, matching contribution from
the Government of India jis estima-
ted to be of the order of Rs.
"77.50 lakhs against the proposed con-
tribution of Rs. 205 .50 lakhs from
the Government of Dermark.

(c) Availability of rupee reasources
to set up the project is being explor-
ved,

Dramatic Performance Act, 1876

4181. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Dramatic Perfor-
mance Act, 1876 (Act No. XIX of 1876)
under which the police could enter
by night or day and by force, if neces-
sary, any such room or place, and to
take into custody all persons whom
they find therein, and to seize all
scenery. dresses and other articles they
find therein, is still the prevalent law
in the country;

(b) if so, the facts thereof;

(¢) whether Government propose to
enact a new legislation; gnd

(d) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a). and
(b) The . subject of ‘Dramatic
Performances is listed in item 33
of the List II—State List of the
Seventh Schedule of the Constitution.
Some State Governments have there-
fore enacted their own legislation in
the subject by repealing the Central
Act so far as their areas were con-
cerned.

.

Information about such repealment
is being obtained from State Govern-
ments and would be laid on the
Table of the House on its receipt.

(c) No, Sir,

(d) Does not arise
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Purchase of Thermal Power Plants by
Iran

4183. KUMARI KAMLA KUMALI:
SHRI ONKAR LAL BERWA:

Will the Minister of INDUSTRY
AND CIVIL SUPPLILS be pleased to
state:

(a) whether Iran has agreed to pur-
chase four thermal power plants on
turn-key basis; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
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AND CIVIL SUPPLIES (SHRI A. C.
GEORGE): (a) and (b). In pursuance
of an offer made by BHEL for supply
erection and commissioning of two
Nos. of 210 MW thermal power ge-
neration equipment for the power sta-
tion that is being set up at Tabriz in
Iran, negotiations have been held by
a delegation from BHEL with Iranian
authorities concerned and their de-
cision is awaited. It these negotia-
tions fructify, BHEL will be re-
quired to supply the entire power
plant equipment including associated
auxiliaries and also take up the civil
works and ereclion responsibilities
for completing the puwer station.
Therc is also a possibility of Iran
going in for installing {wo more
units of capacity 210 MW at a later
stage at the same power station.

Confinement of Harijang of Sohpur
Village of Madhubani Distriot of Bihar
by Upper Oaste Landlords

4184. SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether eight Harijans (Musha-
bars) belonging to Sohpur village
under Harlakhi P. S. of Madhubani
District of Bihar, were forcibly taken
out from the running train (Bhojpur
shuttle) on 10th November, 1974 and
kept under whromgful confinement a
slave labourers without giving any
wage by some upper caste landlords
of village Haibatpur near Karota Sta-
tion in Patna District of Bihar; and

(b) if so, the action taken against
the culprits?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b)
Facts are being ascertained from the

State Government,
QUESTION OF PRIVILEGE

Against Shri L. N. Mishra Re. Import
Licence case—contd.

(Interruptions).
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MR. SPEAKER: I have received
two notices of question of privilege,
besides those which I have received
in the past; to day I have received
from Shri Samar Guha against the
Director General All India Radio,
and Shri Girish Mathur of New Wave
in connection with a talk by the letter
in the “Spotlight” programme of the
All India Radio on the 9th December,
1974,

I have also received notice of a
question of privilege from Shri
Madhu Limaye regarding alleged land
grab by an M. P. from Andhra Pra-
desh. I have taken due notice of
these notices. I have received a
number of other notices in the past.
1 saw them. There are so many of
them, As we can take up one such
notice a day I propose to spread them
during the remainder of the session,
of course subject to  admissibility.
The days that are left are less than
the number of notices. I saw the Bri-
tish House of Commons and other
Parliaments. They have only once a
year and that too when it is undispu-
ted. In this country a cycle which is
meant for one person is often ridden
with five or six. T do not mind this.

Today I will take up the notices of
Sarvashri Atal Bihari Vajpayee, Ma-
dhu Limaye, Jyotirmoy Bosu and
Shayamnandan Mishra against Shri
L. N. Mishra. Yesterday I had said
that I would hear Sarvashri Atal Bi-
hari Vajpayee and Shyamnandan
Mishra, I will also hear Sarvashri
Madhu Limaye and Jyotirmoy Bosu
only on this point as it is alleged that
Shri L. N. Mishra has not replied.
This is an exception because normal-
ly these are not allowed after the
statement, The main reason given has
that they wanted to make it before
the statement and they could no be
heard due to the noise. These are
very exceptional circumstances be-
cause the noise was alzo exceptional,
the circumstances are also excep-
tional and this permission to raise a

AGRAHAYANA 20, 1896 (SAKA)

Privilege 196

point of order after the statement is
also exceptional, this will never be
treated as a precedent.

SHRI VAYALAR RAVI (Chirayin-
kil): On a point of clarification. When
you allow them to make a point of
order, they make allegations against
the Railway Minister.

SHRI K. P. UNNIKRISHNAN:
(Badagara) Please clarify whether
it is a submission or a point of order.

MR. SPEAKER: Whatever it be.

SHRI K. P. UNNIKRISHNAN:
Will it be uniformly applied? You
should do the same to us. (Interrup-
tions) I have written to him.

MR. SPEAKER: They wanted to
raise some points before that, tut it
could not be heard due to the noise.
It was a very reasonable request made
by them. Perhaps if they had said it
earlier, that could have been cover-
ed by the Minister. Shri Vajpayee is
absent, Shri Limaye.

SHRI VAYALAR RAVI: After the
House was adjourned after the noisy
scenes, after lunch the Deputy-Spea-
ker was in the Chair and puints of
order were raised till 6.30. Mr. Vaj-
payee read out a letter and so on.

Now you are allowing them a second
time.

MR. SPEAKER: I am not aware of
what happened during “my absence.
Only those members who gave notice
of privilege motions and who wanted
to raise some points will be allowed.

SHRI C. M. STEPHEN (Muvattu-
puzha): Is it that they are raising a
point of order or giving additional
facts with respect to the privilege
motion they have already given notice
of?

MR. SPEAKER. No additional facts.
Only those which they wanted to
make earlier will be allowed. It is a
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very delicate point, I very much ap-
preciaie your idea, but this is some-
thing exceptional. It so happened
that they could not raise it earlier
because of the noise.

SHRI C. M. STEPHAN: This is a
precedent with very dangerous con-
sequences, althcugh you have gaid that
it will not be treated as a precedent.
We are an aggrieved party with
regard to this and that is why we are
making this submission. When a pri-
vilege motion is given notice of, you
need not be told that normally it has
to be disposed of after calling both the
parties to explain the position. It is the
ordinary law of precedents and practice
that when a party gets an opportunity
to make a submission, then he has got
to complete whatever he has got to
say. He cannot have another oppor-
tunity and have the entire series star-
ted again. He has made a statement
and it is over.

SHRI MADHU LIMAYE: (Banka)
How is it over?

SHRI C. M. STEPHEN: Now they
say they have an additional matter
and they are going to make an addi-
tional submission, something like
that. My submision is that this will
need rebutting by the Minister and
then again something may come up.
Further, it is covered by the prece-
dent that once a privilege matter is
disposed of, even if there is additional
evidence available, it can not be put
forth. That is the parliamentary prac-
tice. The same principle has got to
apply to the stage at which the pre-
liminary hearing takes place also. Now
what happens is that repeatedly mem-
bers are being giving a chance of
making all sorts of statements, Will
you kindly understand. that all such
statements which are made in the
House appears in the papers without
the concerned members in this House
getting an opportunity to rebut.

Sir, you allow the privilege
motion to be discussed. Let there be
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a complete discussion on it. Why
should there be a preliminary discus-
sion? Let us have a discussion and
let -the House decide it once and for
all. Let it not be a unilateral excer-
cise, these people again and again car-
rying on a vilification campaign and
the press covering it again and again,
with not a word being spoken on our
side. Our lips are being sealed and
they are talking. This is an unjust
thing that is going on here, which is
against the rules, against the prece-
dents, against fair practices and
against, parliamentary  procedure
which is sanctioned anywhere and de-
trimental to the members of the
Treasury Benches. Kindly remember
that the reputation of certain persons
are being torn to pieces without an
opportunity being given to them to
defend themselves which is most un-
just...... (Interruptions).

MR. SPEAKER: What happened
was, before I called the Minister
during the noise..

SHRI VAYALAR RAVI: They made
the noise,

SHRI SYAMNANDAN MISHRA
(Begusarai): I want to make a sub-
mission which will clarify the posi-
tion. There are two kinds of state-
ments made by an hon, Minister. One
is a statement made suo motu and
another is a statement made in res-
ponse to certain points raised by an
hon. Member. Here is a statement
made by the hon. Minister where he
says ‘I charge Shri S. N, Mishra of
deliberately distorting a fact......
(Interruptions) This was a statement
made by the hon. Minister in reply to
the points that we have raised. The
hon. Minister in the course of his
statement had charged a member
like me of distorting facts.

Now, do you think that that kind of
statement is to be protected from any
submissions that the Hon. members
would like to make? This is not a
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statement that falls in that category.
Therefore, we are quite in order in
making submissions with regard to the
statement that has been made and
vhich we consider to be full of mis-
representations. (Interruptions).

MR. SPEAKER: I have made the
position very clear that their points of
order or whatever they wanted to say
before or after the Minister's state-
ment could not be heard. Mr. Vajpayee
had also, besides getting up on g point
of order or on a point of submissior,
sent it in writing and I had told him
that. I would give him a chance to
speak. So, because of that exceptional
difficulty, it could not be contained
within the procedure. If hon. mem-
bers on this side go on doing like this,
it will take more time. By this time,
every thing would have been over.

Mr. Madhu Limaye.

sit 7y fvd :  woaw wER,
o) ¥ g9 frg F faar g—e
OO WIew grm ar § I aF "
Y Hifaa g

R wPEY : TEY 7% @y )
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ot qF 3B X 4, ITHT T A FAT
W 7 T[T 15 559 & | IFIA AT
AW FT AR AT HE T 7@ a7 AG
frar, Taf@y, veaw nga, & wrawr
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F1E fawy faarwredy 7@ o oiv 73 w18
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I am quoting from his statement:

“It was only after the receipt of
the report of the Controller Pondi-
cherry, on 22nd February, 1973 when
I was no longer the Minister in
charge of this Department that the
matter was re-examineq and further
aclion taken which culminateq in
the issue of these licences.”

a2 (Aot Z1T §-—3937 & eqATH F—
$UgR WTE FIAS | T HeAr AEET A
A F[EAAVT F UZH T F Fy WA
I & UL H 39 fAcfa 7Y fear ?
A% A7 § & yE F wER g3
T FTA FEEE |

'There is an obvious contradiction
and ambiguity in the CBI charge-sheet.
According to thc charge-sheet the
Chief Controller of Imports and Ex-
ports sent a letter dated 7th June,
1972 to Shrij Keshava Pillai cosing the
case. This is at the bottom of page 8.
And yet, at page 8, the charge-sheet
goes on to state:

“In June, 1972 the matter was
re-opened by the Ministry on re-
ceipt of the representation dated 17th
May, 1972 from Shri Keshava Pillai
when opinion of the Law Ministry
was desired.”

Who was the Foreign Trade Mi-
nister at that time? It was none
other than Shri L. N. Mishra.
Who asked that the case be re-
opened after the despatch of the
letter dated 7th June, 1972? Who
asked for legal opinion? And, on what
points? The noting which Shri L. N.
Mishra admits to have made on 23rd
August, not November, 1972, did not
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only refer to the contesting of the
suit but sought to raise the Question
of discrimination against the Pondi-
cherry parties and this amounts to re-
opening the case. Any way, we should
like to have the full text of Shri
Mishra’s notings of 23rd August and
23rq November, 1972.

It is significant that according to
the charge-sheet the Chief Controller
finally adviseq the Minister—‘finally
advised’, please mark the words—that
the matter should not be re-opened
and that the suit should be contegted.
This was on 28th August 1972, that is,
five days after Shri Mishra's nioting. It
wag in these circumstances and in view
of this unequivocal advice of the Chief
Controller that the Minister thought
it absolutely necessary to secure the
withdrawal of the case. This was the
only way, he thought, to circumvent
the Chief Controller’s advice...

MR. SPEAKER: Please conclude.

SHRI MADHU LIMAYE: I will take
the minimum time...

(Interruptions).

o7 ey a7. Fo fag fafAeex
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f& fax faegr 8 ofgd | g AT
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faggr #3011 A7 fagzr@a & AT sq
FY AT H0eft  arAda AfAT ArTIIT
fax & w1y & 1 afvs Fate
Fraar &1 & aga T a9 Fg @
g, T A A g F
SHRI K. LAKKAPPA (Tumkur):

This is an erroneous conclusion drawn
by him.

SHRI MADHU LIMAYE: That is for
the Speaker to decide. I wil] accept
his finding.

The Minister’s desire that the cases
be withdrawn was conveyed by Shri
N. K. Singh to Shri Tulmon Ram.
Shri Tulmohan Ram conveyed It to the
merchants. The merchants withdrew
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the cases. The circuit is, therefore,
complete.

The Minister had gtated on 28th
August, 1974 that he had passed no
order to issue the licence. But he cer-
tainly passed oral and written orders
directing that the case be re-opened,
and that there should be an on-the-
spot enquiry.

w17 &Y i gAFArad e w3
FY T TATIT ¥ 972 (Hq T FY 7 HT AT
AP AT A F @ & 5 AR
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Whether Shri L. N. Mishra wrote
the memorandum himself is not very
material. The fact is that the CBI
charge-sheet has stated that it was
Shri N. K. Singh, the Special Officer
on Duty in Shri L. N, Mighra’s Ministry
Who suggested to Shri Tulmohan Ram
that a new memorandum with a large
number of signatures was necessary
to strengthen the hands of the Minis-
ter in re-opening the case.

Teer Y, e of|@d fa Q-safar
e ‘

The CBI has not described this state-
ment of Shri Tulmohan Ram as mis-
representation although it is gaid ihat
Shri Tulmohan Ram’s contention that
Shri N. K. Singh asked for Rs. 20,000
was a misrepresentation. It is signi-
ficant that after the receipt of this
memorandum, Shri L. N, Mishra issued
directions for re-examining the matter
and also sent an acknowledgement to
the Member, Shri Tulmohan Ram. He
has again denied that he took any
special interest in the matter. Yet it
is absolutely clear that in face of a
clear and persistent advice by the
Chief Controller, Shrj L. N. Mishra
continued to manoeuvre and manipu-
late with a view to re-opening the
case. Not only this, but when he
learnt that he was to be transferred
to the Railway Ministry, he directed
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his Special Officer on Duty to make
the noting dated the same day. That
is 5th February....

SHRI K. P. UNNIKRISHNAN: Is
this based on the charge-sheet?

SHRI MADHU LIMAYE: Yes. Com-
plete. (Interruptions). Yes, Sir, yes,
Sir. Only on the charge-sheet....

SHRI K. P. UNNIKRISHNAN: Is
there any mention? He can’t mislead
the House.

SHRI MADHU LIMAYE: I take full
responsibility when I say this. This
is baged on the charge-sheet.

SHRI PILOO MODY (Godhra):
‘Why cannot you agk Mr. Unnikrishnan
to read the charge-sheet? Without
reading the charge-sheet he comes and
rakes arguments. . ..

MR. SPEAKER: Order please. It
spoilg the time of everybody. Don’t
think you alone are the people who
have read it.

SHRI MADHU LIMAYE. Not only
this. When he learnt that he was to
be transferred to the Railway Ministry
he directed his Special Officer on Duty
to make the noting dated the same
day. He also secured from Shri K. N.
R. Pillai anq Shri Raman whom he
himself had deputed to make an on-
the-spot enquiry to produce ap interim
report so that orders could be passed
with a view to pave the way for the
igsuance of licences.

UK weasr wEYEA, ag wT A1 8
g gmag | Faw s
973F AR AT FCE |

SHRI K. P. UNNIKRISHNAN: No
inference. These are inferences.

SHRI MADHU LIMAYE: I am tak-
ing it from the charge-sheet. It is
stated:

“The Minister desires that this
cage should be finalised quickly, as
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it has been pending for a long time.
According to his understanding, the
Public Notices were not properly
worded or have been incorrectly in-
terpreted. MFT also feels that if
an injustice has been done to the
appellant, remedial action should be
taken and such reliefs as are possible
under the Import Contro] Regula-
tion should be given to them.”

This is a direction, 3 specific order.

TraFwA &, g wikwm § 1 mfa
AT 93 FTF TH FTRIE |

Shri L. N. Mishra ig deliberately try-
ing to create confusion over the words
‘decision’ or ‘order’. As he himself has
admitted, the culminating decision as
the issuance of licences. But before
the final order about the issuance of
licences was made by Prof. Chatto-
padhyaya there were a number of
decisions and orders taken or passed
which relate to the reopening of the
case and Shri L. N. Mishra has parti-
cipated in all the earlier decisions in
regard to the reopening of the case in-
cluding the noting by Shri N. K. Singh
of 5th February, 1973 on the day of
his taking the oath ag Railway Minis-
ter. We want to know exactly at
what point of time did he hand over
charge to Prof. Chattopadhyaya.

& gag M aw q0fgy | oww
# % wgw fF o g0 Fo fag ¥ A
& fag gardr aa i # 4
Mr. L. N. Mishra alone is responsible
for this,

ZH ST Qo ¥o fag &1 w1f Mlew
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He has wasted 11 pages.

Rﬂfﬁm‘ié‘rhmﬁa@mtn
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I have proved to the hilt.

TART ATAAT Saersr #7219 fagr
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I will go by the reply
given by him and I should be extreme-
ly grateful if yoy kindly hear me, You
may kindly hear me and give ruling.
He said and quote:

‘The licence in question was not
issued during my period at Foreign
Trade Ministry nor haq I passed the
order to this effect. My above state-
ment of August 28, 1974 is factually
correct and is fully borne out by
CBI charge-sheet on which my
friends opposite have relied so
much.’

I!; is because you are not prepared to
give anything more than that. It has
been said.

“Taking the facts given in the
charge-sheet itself, the representa-
tion was delivered on or about 22nd
November, 1972 ang despatcheq to
the C.C.ILE. on 4th November, 1972:
I ceased to be the Minister of
f&reign Trade on 5th February,

3.’P

In that context I would say in the
C.B.I charge-sheet, it ig clearly stated
on 23rd November, 1972 Shri Tul-
mohan Ram after meeting Shri L. N.
Mishra in his office told Sarvashri K.
B. Nair and Pillai who had been acting
on behalf of the licensee gapplicants
that the Minister haq asked the CCIE
to examine the position and put up the
case early. He says he did not take
steps. He only passed it on as a
routine matter but here the C.BI.
charge-sheet points out that after
Mr. Tulmohan Ram had met the Min-
ister on 23rd November, 1972 he asked
the CCIE to examine the position and
put the case early. The representation
was despatched to CCIE on 24th Nov-
ember, 1972, that is, the very next day
from the Personal Section of the Min-
ister. After an acknowledgement of
the receipt was sent to Shri Tulmohan
Ram by Shri L. N. Mishra on 24th
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November, 1972—the very game day—
it moves at a speed of concorde. After
perusing the advice of the CCIE in
his note dated 28th August, 1972 the
Minister had in the meantime already
directeq on the spot examination of
the matter a Pondicherry. He did not
wait for the Pondicherry officers to
come and tell. He goes gne step fur-
ther and directed on the spot examina-
tion of the matter at Pondicherry by
Shri Pillaj anq Mr. Raman who were
going to that side on gsome official
work.

Then he hag said my colleagues in
the Commerce Ministry had already
made g statement in this august House
on 9th September, 1974 explaining the
circumstances in which the decision to
issue the licences was taken and the
rationale behind it. The issue of addi-
tional special licences was withdrawn
by the Government in October 1959
and it is also evident and clear that
the seven applicants i question did
not fulfil the conditions for receipt of
such a licence.

In that he hag stated on 5th Febru-
ary Shri L. N. Mishra took over the
office of the Ministry of Railways and
on the relevant file there is noting by
Shri N. K. Singh, appeared to be on
5th February 1973 to the effect that:

“Minister desires that this case
should be finalised quickly ag it has
been pending for a long time”.

Sir, as I understand that, the duty
of the Special Assistant is not to deal
with the merits of any case but to
carry out the instructions of the hon.
Minister in getting filles, correspon.
dence and disposing it of as expedi-
tiously as the Minister wants. The
Minister has his personal office which
is different from the office of the
Special Assistant. Therefore, Sir there
is no scope for making any mistake
whatsoever.

Then, Sir, according to our under-
standing, Mr. Minister says:

“According to his undenstanding,
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public notices were not properly
worded or have been incorrectly
interpreted. Minister of Foreign
Trade also feels that if an injustice
has been done to the appellant,
remedia] action should be taken and
such reliefs as are possible under
the Import Control Regulations
should be given to them.”

Sir, in that regard, I would like to
quote from a very useful document
which has come into my hands, a bit,
from the CBI report which clearly
stateg that:

“It has already been pointed out
that until August, 1972 the various
officers including Shri K. Raman and
Shri K. N. R. Pillaj have consistant-
ly taken the stand that there has
bheen no discrimination in regard to
the importers of Yanam and Mahe
and that no relief by way of grant
of any import licence was, therefore,
calleq for. After their visit to
Pondicherry in January, 1973, Shri
Raman and Shri Pillai in their res-
pective potes dated 7th May, 1973
and 28th July, 1973 not only recom-
mended the grant of special addi-
for gpecial additional...(Interrup-
tions)”

—

am quoting:

“commencing from licensing pe-
riod July, December, 56 when the
importers had applied for the first
time, but went a stage further and
recommended the issue of special
additional licences even for the
licensing periods of Jan.-June, 55,
July-Dec. 55 and Jan.-June, 56. It
is to be noted that the parties
themselves hag not initially asked

for special additionab. ... (Interrup-
tions)”

SHRI S. M. BANERJEE (Kanpur):
Sir, I rice on a point of order. Sir,
the hon. Member is quoting from a
document which, according to him, is
part and parce] of the CBI Report, My
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submission would be that\l want a
ruling that what he has read out that
particular thing should be laid on the
Table after his authentication. This
is a very serious matter.

MR. SPEAKER:
very clear....

1 have made it

SHRI JYOTIRMOY BOSU: 1 shall
autheticate that.

MR. SPEAKER: I shall ask him to
confine himself strictly to this matter
only.

SHRI S. M. BANERJEE: What is
your ruling on my point of order? Let
him authenticate it and lay it on the
Table.

MR. SPEAKER: I have no ruling on
that,

I FAwaT (g (TATEHR) © i ?
g 7 Wo dlo WEo FT FIE FEY
o9 IT | FFAT FT F ([T

MR. SPEAKER: You must believe
me. I did not see that. I wil] zee it
along with you.

SHRI S. M. BANERJEE: Sir, this is
a very serious matter.

MR. SPEAKER: I am not allowing.
He said that some point was not cover-
ed by the Minister. That is why, I
allowed him. I made it very clear that
I will not allow anything except those
points about which they would like
to seek clarifications and which they
say were not covered by the Minister.

SHRI JYOTIRMOY BOSU: This is
part of the CBI report. I shall authen-
ticate it. Your directions are very
clear. You have allowed Mr. Madhu
Limaye only yesterday.

MR. SPEAKER: You ought to have
given notice.
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SHRI JYOTIRMOY BOSU: Sir, be
fair. Be impartial,

MR. SPEAKER: When you say par-
tial, I accept that I am partial. What
else do you want to say? I am not
allowing it because it is not covered
by your notice. In your case, it has
become a sort of habit and I wil] not
allow it. You are making a regular
speech.

SHRI JYOTIRMOY BOSU. Rule 368
says:

“If g Minister quotes in the House
a despatch or other State paper
which has rot been presented to the
House, he shall lay the relevant
paper on the Table.

Provided that this rule shall not
apply to any documents which are
stated by the Minister to be of such
a nature that their production would
be inconsistent with public interest.

Provided further that where a
Minister gives in his own words a
summary or gist of such despatch or
State paper it shall not be neces-
sary to lay the relevant papers on
the Table.”

Then, Rule 369 says:

“A paper or document to be laid
on the Table shall be duly authenti-
cated by the member presenting it.”

I am prepared to do it.

MR. SPEAKER: Earlier, you had
made statements; you had made
speeches. You cannot make a new
speech. You said that the second
point which you raised was not cover-
ed by the Minister. You can mention
that. But, you cannot make a mnew
speech, two speeches in the same sit-
ting. I cannot allow that. He is
making new speeches, He is quoting
from new documents and asking my
permission to lay it on the Table of the
House. I have to be very alert in his
cage,
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MR. SPEAKER: Mr. Madhu Limaye,
vyhen you quote something, I some-
time think that you are reasonable
enough. But, he js making a new
speech; he is quoting from new docu-
ments, everything new.

SHRI JYOTIRMOY BOSU: sir,
what harm will be done to this House
if we make efforts to find out the
truth, if these pieces of documents are
laid on the Table of the House?

MR. SPEAKER: 1 wil] not allow
that, because that is completely new.

SHRI MADHU LIMAYE: Have you
got a document?

SHRI JYOTIRMOY BOSU: I have
got the document, the full document.

SHRI SHYAMNANDAN MISHRA:
It has been sanctified by submission to
you,

SHRI JYOTIRMOY BOSU: Sir,
heavens won't fall.

MR. SPEAKER: Carry on!

SHRI JYOTIRMOY BOSU. Sir, this
is very interesting—very very interest-
ing:

“It has already been pointed out
that until August 1972, the various
officers including Shri K. Raman and
Shri K. N R. Pillaj have consistently
taken the stand that there has been
no discrimination in regard to the
importers of Yanam and Mahe and
that no relief by way of grant of any
import licence was therefore called
for.”

But after the Minister’s directive, after
their visit to Pondicherry under the
Minister’s directive in January 1973—

“Shri Raman and Shri Pillai in
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their respective notes dated 7th May
1973 and 28th July 1973, not only
recommended the grant of special
additional licences for the period
commencing from licensing period
July—Dec. 1956 when the importers
had only applieq for the first time,
but went a stage further and recom-
mended the issue of special addi-
tional licences for even the licensing
periods of Jan—June, 1955, July—
Dec. 1955 and Jan—June 1956. 1t is
to be noted that the parties them-
selves had not initially asked for the
special additional licences for the
three licensing periods from Janu-
ary 1955 to June 1956. Nor had they
alleged disability arising from the
ambiguity in public notices of 1955
in establishing their quotas earlier.
It was only in 1968 when they made
such a contention by an application
for amending their writ petitions.
These facts were in the knowledge
of Shri Raman and Shri Pillai, but
were not brought out in their notes
of July 1973 on the basis of which
a decision wag taken by the Chief
Controller and the Minister, Shri D.
P. Chattopadhyaya to sanction spe-
cial additional jicences to these
parties. It is also to be noted that
three of the paries who had filed
writ petitions had described them-
selves as merchants of Pondicherry
and investigation shows....

MR. SPEAKER: What ig the sense
in all this trouble....

SHRI JYOTIRMOY BOSU: If you
disturb me while I am reading from
this, it is difficult to proceed. I wish
you were in my place and then you
will know how difficult a task, have
to perform.

MR. SPEAKER: Let me know what
wag the sense in all thig trouble for
these two weeks over the CBI Report
if you had got it already. You should
have told the House at that time that
you had got it.

SHRI JYOTIRMOY BOSU: 1 got it
right now.
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“It ig also to be noted that three
of the parties who had fileq writ
Petitions had described themselves
as merchants of Pondicherry and
investigation shows that after mer-
ger of the former French possessiong
towards the close of 1954 all {hese
parties except Shri G. S. Ganapathi-
‘'rao of Yanam had returned to Pon-
dicherry ang Karaikal and, there-
fore, the contention that they were
not aware of the public notices or
they misinterpreted these potices
that they were not applicable to
Yanam and Mahe merchants was not
tenable. Both Shri Chattopadhyaya,
Minister of Commerce, and Shri
Bose Mullick who was the Chief
Controller of Exports in September
1973....".

The most important thing in thig is
that before the Minister had coerced
the two officials, namely, Raman and
Pillai, to go to Pondicherry and to
concoct a story, their stand was against
the issue of these licences consistently
for years.

MR. SPEAKER: Please
your seat now.

resume

SHRI JYOTIRMOQY BOSU: It will
be recalled that Shri K. N. R. Pil-
lai and Shri Raman held discussion
at Pondicherry on 3rd and 4th Jan-
uary 1973. The report of the con-
troller of Pondicherry was received
on 22-2-73. Controller Shri Vichu
Kuppan gave a factual narration of
the facts and observed that if any
benefit had to be extended to the
parties, the same could be only for
the period in which they had been
issued quota certificates and opposed
the grant of concessions for the prior
period whep such a request had not
even been made by the parties.

MR. SPEAKER: Will you kindly
sit down now.

SHRI VASANT SATHE
On g point of order.

(Akola):
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SHRI JYOTIRMOY BOSU: I will
sit down. The most important thing
is this, a Gentleman called Swami
Ramchanderji, the guruji of L. N.
Mishra, got Rs. 10,000 of the boot...
(Interruptions). This gentleman
went to a Hyderabad money lender,
Muthukumaraswami Pillai.

MR. SPEAKER:
now. No more.

Please conclude

SHRI JYOTIRMOY BOSU: I want
to conclude and lay it on the Table
of the House. It is the demand of
the House and the rules also men-
tion that it should be laid on the
Table of the House. I am authenti-
cating it....

(Interruptions)

SHRI VASANT SATHE. Kindly
suspend under rule 388 all the pro-
cedures and ruleg so that all this
will become regular...(Interruptions)

MR. SPEAKER: No paper can be
laid on the Table -unless allowed by
me. I am not going to consider that.

SHRI SHYAMNANDAN MISHRA:
I really do not know who prepares
the statement of the hon. Minister
of Railways but whoever does it,
it cannot be said that he hag been
serving the Minister very well...
(Interruptions).

SHRI VAYALAR RAVI (Chirayen-
kil): After his speech = Mr. Bosu
said that he would lay some paper
on the Table.

MR. SPEAKER: ] have already
explained it. You should try to be
attentive because in these days of
noise and din one must be ten times
more attentive. Otherwise it is di-
ficult to listen to anything. You are
supposed to be attentive.

SHRI VAYALAR RAVI: I want to
know categorically whether you al-
lowed it to be laid on the Table, or
not.
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MR. SPEAKER: 1 ask you cate-
gorically whether you heard me speak
or uot.

SHRI VAYALAR RAVI: No.

MR. SPEAKER: You ask from the
Table; I gave my ruling.

SHRI VAYALAR RAVI. Am I not
entitled to know?. . .(Interruptions).

AN HON. MEMBER: Sit down.

MR. SPEAKER: What are you
doing in this rustic 'manner Mr.
Kachwai?

SHRI SHYAMNANDAN MISHRA:
I was submitting that even an in-
defensible case could be defended
much better in a more plausible
manner.

I give only two instances. One in-
volves me and to that I shall come
a little later. The Minister, while
referring to the Submission of the
hon. member, Shri Vajpayee, said:

“On 4th  December, 1874 Shri
Vajpayee quoted from a docu-
ment which he described as
the proceedings of a meeting
of the Schoo] Managing Com-
mittee held on 22nd Febru-
ary, 1973. According to this
document, at the meeting,
Shri Tulmohan Ram  had
suggested the naming of the
school after the Railway
Minister’s late father, Shri
Ravindra Nath Mishra. My
father’'s name is Pandit Ravi
Nandan Mishra and not
Ravindra Nath Mishra.”

1 had not brought this 'matter of
school in my submission, but I ask
you whether it could be considered
to be a good defence.

SHRI L. N. MISHRA: Read fur-

‘ther; (Interruptions) .

SHRI SHYAMNANDAN MISHRA:
If you kindly permit me to read all
that, I will certainly do that. But it
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[Shri Shyamnandan Mishral

is up to the Minister to come out
with his defence a little later, 1
have read out from the statement
which he made in this House. I ask
whether some confusion in name
could be exploited in the 'manner in
which the minister has done and
whether it would constitute a good
defence.

I come to his reference to my sub-
mission. While referring to my sub-
missions, the Minister said:

“Now I would take up the alle-
gation made by my friend, Shri
Shyamnandan Mishra on 5th De-
cember, 1974. Shri S. N. Mishra
categorically, stated that I had
recorded a note on 23-11-1972 on
the file and according to him, the
relevant note says:

“Refer my Minuteg at page 11jN.
This matter has been unduly
delayed. I should like the
points raised in my Note on
page 12|N be examineq with
speed and file submitted to
me by the 30th.”

Here he has tried to confuse himselt
the dates. I have heard the tape
and even without this information
I got from that tape. I was fully
protected because at 2 placeg I had
already mentioned it during 'my ob-
servations. It may well be that the
Reporter in the din of the interrup-
tions could not get some of the words
correctly. I checked up with the
tape this morning and the tape says
this sentence which had been left out.
1 had told the Table it was like this,
but I do not attribute any motive to
the Reporter because many a time a
great deal of din is created in the
House and there can be some confu-
sion in this because 23rd is also the
relevant date in the month of Novem-
ber and 23rd is also the relevant date
in the 'month of August. It might
wel] be that there was some confu-
sion. But even so, this sentence is
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in the tape. After having read out
thig minute, this sentence is there in
the tape:

“This is conclusive. This was on
23-8-1972,

I can give the Minister the benefit
of the doubt that he did not have this
in the record. Yet, may I mot ask
you with all humility to consider
whether T  have not said it in my
speech on that very day?

13.00 hrs.

SHRI C. M. STEPHEN (Muvattu-
puzha): I would read out from your
owp speech:

“On 23-11-1972 after meeting him
he said that the Minister had ask-
ed the CCIE to examine and put
up the matter. Now, there is a
note by the hon. Minister, Shri
L. N. Mishrg on the relevant file
on the same date, 23-11-1972."

SHRI SHYAMNANDAN MISHRA:
That is another one. I have already
clarifieq that the tape does contain
this sentence, which has beep left out
in reporting. This wag after reading
out the minutes. I have said “This
is conclusive. This was on 23-8-1972.
It is there in the tape. Ag I said, I
could give the benefit of doubt to the
hon. Minister.

SHRI L. N. MISHRA: I do not
want it.

SHRI SHYAMNANDAN MISHRA:
If you do not want it, do not take it.
I stand more on fact, I have said on
that very day:

“Woulq you think that the officer
made thig note because he himself
wanted to do it or it was in keep-
ing with what the hon. Minister
had done on 23-8-1972?”

On that very day I have said this.
Yet, the hon. Minister would not
take note of it. He tried to make a
submission to you, which is most ob-
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jectionable, that I had tried to con-
fuse the dates. Then I had said:

“Because of this note of 23-8-72
the Minister had passed an order
of that kind and that order and
the representation of the MPs. were
despatched to the CCIE....”

So, I have again mentioneq 23-8-1972.
Eve, with regard to the previous
noting, 1 have made it cleay that the
tape does include this sentence, which
has been left out in reporting. do
not attribute any motive to the Re-
porter. The Reporters have been
doing reasonably well in the midst of
the din and interruptions. So, that
argument of Shri L. N. Mishra, the
Minister of Railways, also falls to the
ground.

Then you would find that the hon.
Minister has tried to make out an
allegation in his own words and there-
by ke hag tried to do injustice to me.
Our allegations were that the Minis-
ter had asserted that he had passed
on the representation to the officer
or office concerned in a routine man-
ner. Our allegation ig that he had
not done jt in a routine manner and
that is what we have been able to
establish. ... (Interruptions).

Then he hag stated that he had
not passed the order. We had quot-’
ed his words; the Minister bhad said)
that no order was passed by him.
Now we have been able to establish,
both on the basis of his minutes on
23rd August 1972 and on the basis
of the noting dn the 5th February
1973, that there wag an express orde
of the hon. Minister. Even in the
course of this statement, the hon,
Minister has not denied that he made!
a noting to the effect that I hav
quoted—23 August 1972. Now  he|
has indirectly suggested that he hadj;
passed a note to the Ministry of Law
in the month of August and he had
said that it was not for helping any-
body. May I bring to your kind
notice another thing which has been
brought to light? This is the High|
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Court order when the writ petitions
were withdrawn. I have got this
from their Research Section, 1 have
not got it from anywhere else. This
is a public document. The Research
Section has made it available. This
is the order of the hon. Justice of
the High Court:

“Mr. Singh wishes to withdraw
the petitions since ‘the matter has
been compromised.”

This is the key expression—‘..the
matter has been compromised’, What
does this mean? This was on 11th
September, 1972. Let there be no
confusion about the date—11-9-1972.

Mr. Speaker, Sir, have you found
me using any harsh or offensive
words? In fact, I have beep subject-
ed to very harsh and offensiv ewords
at the handg of the hon. Minister.
He has said that I have made mali-
cioug allegation. I have not made
any allegation out of malice. Then
he has saiq that I have deliberately
distorted the facts. I have not used
words to that effect. In fact, I want
to speak the language of facts the
language of logic, the lainguage of per-
suasion. I do not want to use any
language of offensive words.

Therefore, I would submit that, in
every way, this statement of the hon.
Minister does not meet the point
that we had made, and the fact is
clearly established, beyond any sha-
dow of doubt, that the Minister had
passed orders and the Minister had
not taken the whole businesg in a
toutine fashion. There wag an active
versona] interest of the Minister in-
volved in handling this case.

ot vy fowd WAy Mgy, A
qTEee WTH WIS 2, .. (ewEm) ...
¥ S g gHT @ AT 91, Jfww & oy
2FT Wt @ET qTE WY A FT
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weaer AR, faar o 3 [a arey
F1 39 fwar g—==W s ofr =g
48 fg F1 o€ T 97 FCYAET §- 3
¥ wg mar §—

“Mr. Singh wishes to withdraw
the petitions since the matter
has been compromised.”

weTe wgied, § SAAr qUgal -
0 HIT GTHT § FHATG FT gArar
FOIN ¥ a8 ot ary fag 1 @i -
IF FT WGTC T 9T, WIH 3T 1
EIEHE T quA foar § —
SHRI SHYAMNANDAN MISHRA:
This is from the order.

SHRI MADHU LIMAYE. What is
the text of the compromise? Wwill
you obtain the text of the compromise
from the Government?

MR. SPEAKER: Now, Shri Vaj-
payee is mot here.

SHRI SHYAMNANDAN MISHRA:
You cam give time till tomorrow.

MR. SPEAKER: He was told to
come today specially.

SHRI PILOO MODY:
morrow, then Monday.

If not to-

ot gen W WA (RIAT) : wrERs
), ATAAIT ATAGEY ST F1 qrE7 Sifog
T 37 ®1 GAX F AU HA( 7 T AT
For faerargd |

weaw wEw: sEfaw @ wre
TET 47 | AT S ¥ g AT A
Farat Tt g7 {% & Qa0 HIaT § W
#t qag 7Y fa=r zalon oo & 5
o7 fagr STAaT | T I9 T OSTAT
=rfgd ar
He should have come or he should
have at least informed me that he
was. not coming.
& ay fawq : wfadi ®1 foaaw
ZigH 37 § A1 ARG AT B O
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fa &1 qag A 7 | ox v T OM
A A ET R I ? & 37 F A
& w19 § faadt war g

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA)- I want
ten to me at all....(Interruptions).

SHRI SHYAMNANDAN MISHRA:

He has gone for the DNelimitation
Commission meeting.

MR. SPEAKER: He has not writ-
ten to me at all....(Interruptions).

SHRI C. M. STEPHEN: The hon.
Member should not try to arrogate
to himself. ... (Interruptions).

SHRI K. P. UNNIKRISHNAH: [
want to be heard.

SHRI MADHU LIMAYE: You have
not given any notice.

SHRI K. P. UNNIKRISHNAN: Yes,
I have given.

SHRI MADHU LIMAYE: On thie
point?

SHRI K. P. UNNIKRISHNAN: Yes.

SHRI MADHU LIMAYE: Then,
you 'make your submission and I
want to listen to you. You will make
matters worse. ...

(Interruptions)

MR. SPEAKER: Kindly sit down.
. ... (Interruptions).

THE MINISTER OF WORKS AND
HOUSING AND RARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AIAH). The point is that this has
been posteq for today and it is guing
on day after day and many hon.
Members opn this side and that side
have spoken on this and everyday
something iq going in the Press but
nothing from this side.... (Interrup-
tion). The Minister must be heard
and it has got to be finished today
and the matter closed....(Interrup-
tions).
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PROF. NARAIN CHAND PARA-
SHAR (Hamirpur):- He saould have
been here.

SHRI PILOO MODY:
very serious matter.

This is a

MR. SPEAKER:
ral has told me....

Secretary-Gene-

SHRI PILOO MODY: This morn-
ing I have heard twice Mr. Stephen
and now the Minister of Parliamen-
tary Affairs that reporis what has
happened in the Parliament appear
in the Press  that this has not hap-
pened and this docs not happen.
I think, Sir, this is 5 ccntempt of
Parliament to say that what bas hap-
peneqd over here is for the gallery
or for the Press....

AN HON. MEMBER. It is for the
whol.e country.

SHRI PILOO MODY: In fact, I
cannot understand how matters are
decided on the basis of tiow much
publicity one is going to get, and,i
is entirely horrible for the Congress
Party to maintain that it is not get-
ting any publicity. ...

MR. SPEAKER: It ig entirely hor-
rible for '‘me to see all these things,
on either side.

SHRI PILOO MODY: It just shows
the =mallness and the narrownesg of
their minds as also their mecanness.

Now, kindly listen to him about
Shri Vajpayee.

MR. SPEAKER: What have you
to say about it?

SHRI SHYAMNANDAN MISHRA:
You may be pleased to adjourn the
House for lunch. Many a time you
have done it.

MR. SPEAKER: I spite of the
fact that he should have written to
me, he has not written to me. Unless
he has written to me, how can this
be kept pending from day to day?
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(Interruptions)

MR. SPEAKER: Shri L. N. Misura..
(Interruptions). Kindly wait....(In-
terruptions). Let us have a quite
debate please. ... (Interruptions).

SHRI PILOO MODY: It is better
to have him for lunch now.

(Interruptions)

MR, SPEAKER:
sit down?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA). There is
only one point...

SOME HON. MEMBERS: No, No.

SHRI L. N. MISHRA: 1 would
take only half a minute. Mr. Vaj-
payee has written a letter to you and
a copy he has sent to me.

Will you please

Mr. Vajpavee in his letter says—

‘This is the request that either
the Speaker himsclf draw the
Minister’s  atentio, to these
facts before he mukes a state-
ment or that I be permitted
to raise the jssue prior to the
Minister's submission.’

MR. SPEAKER: It is clear.

SHRI L. N. MISHRA: Mr. Vaj-
payee has said like this.

-MR. SPEAKER: Before that Mr.
Vajpayee had asked me that I should
send it to him anqg it was sent to him
al] right already, on his owr, request.
Mr. Vajpayee has given the option
to the Speaker. Mr, Vajpoyee him-
self has said it.

SHRI MADHU LIMAYE: Mr. Vaj-
payee should be heard.

MR. SPEAKER: Mr. Vajpayee
himself has written to me. He has
given in writing. It has gone to him.
He is replying.

SHRI SHYAMNANDAN MISHRA:
We can take it up tomorrow. (Inter-
ruptions).
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SOME HON. MEMBERS: No, no.

ot vy femd : wemer Y, § @rar
T I @IE

MR. SPEAKER:. Let me see his
letter. He says:

‘Either the Speaker himse:f draw
the Minister's atiention .
This copy was sent to him.

SHRI JYOTIRMOY BOSU: You
have said, I will call you. How can
you do this without calling him?

oft A f ;. w9 7 &
2 f& ardd ot #1 gF (74 @

sreay AgEa ;. & T 57§ A1 ST
D algd |

Pleased don't confuse yourseclves
and confuse ‘me also! I haq mention-
ed to Mr. Vajpayee that he will be
allowed to speak. Jusi as they are
accommodating, you must accommod-
ate them also. We will want for him
tomorrow. If he does not come we
will not give him any opportunity.

Now, Papers to be lai-.

13.19 hrs.

PAPERS LAID ON THE TABLE

ANNUAL AND AupiT REPORTs oF CSIR
ALONG WITH A STATEMENT

THE MINISTER OF STAE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): On behalf of Shri T. A.
Pai, I beg to lay on the Table:

(1) A copy of the Annual Report
(Hindi and English versions)
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of the Council of Scientific
and Industrial Research, New
Delhi for the year 1972, along
with the Audited Accounts
for the year 1971-72,

(ii) A copy of the Audit Report
(Hindi and English versions)
on the accounts of the Coun-
cil of Scientific and Indus-
trial Research, New Delhi, for
the year 1971-72,

(iii) A copy of the Annual Report
of the Council of Scientific
and Industrial Research, New
Delhi, for the year 1973, along
with the Audited Accounts
for the year 1972-73. ’

(iv) A statement (Hindi and Eng-
lish versions) showing rea-
sons for delay in laying
the above documents.

[Placed in Library. See No. LT-

8724/74.]

NOTIFICATIONS UNDER ALL INDIA
SERVICES AcT, 1951

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): On behalf
of Shri Om Mehta, I beg to lay on
the Tablc a copy each of the follow-
ing Notifications (Hindi and English
versions) under sub-section (2) of
section 3 of the All India Services
Act, 1951: —

(i) The Indian Administrative
(Pay) Twenty-fourth Am-
endment Rules, 1974, publish-
ed in Notification No. G.S.R.
1260 in Gazette of India
dated the 30th November,
1974.

(ii) The Indian Police (Pay)
Seventh Amendment Rules,
1974, published in Notification
No. G.S.R. 1261 in Gagette of
India dated the 30th Nov-
ember, 1974.
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(iii) The Indian Forest (Pay)
Third Amendment Rules
1974, published in Notificatio
No. G.S.R. 1262 in Gazette o

India dated the 30th Novem-’

ber, 1974.
[Placed in Library. See No. LT-
8725/74.] '
13.20 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

FORTY-EIGHTH REPORT

SHRI S. P. BHATTACHARYYA
(Uluberia): Sir, I beg to present the
Forty-eighth Report of the Committee
on Private Members’ Bills and Reso-
lutions.

13.20} hrs. :
STATEMENT RE: DELAY IN IM-
PLEMENTATION OF THE AWARD
ABOUT REINSTATEMENT OF EM-
PLOYEES OF ANTIBIOTICS PLANT,
RISHIKESH

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): A Memorandum of Set-
tlement between the Employers and
Workmen (accepted by the Chair-
man, IDPL and Labour Inspector,
Dehra Dun) was entered inlo on 28th
June, 1972. According to the terms
of this Memorandum, three outstand-
ing demands contained in the Charter
of Demands dated 10th April, 1972 one
of which related to the reinstatement
of dismissed employees of the Anti-
biotics Plant, Rishikesh, got referred
to the Minister of Petroleum and
Chemicals for decision. The former
Minister of Petroleum and Chemicals
requested the Labour Minister to look
into the matter and convey his deci-
sion to him. The former Minister of
Petroleum and Chemicals on receipt
of the decision of the Labour Minister
agreed with it and communicated the
same to Shri S. M. Banerjee vide his

2961 LS—8.
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letter dated 11th June, 1974. Manag-
ing Director, IDPL was also conveyed
this decision through g letter from the
Director in the Ministry of Petroleum
and Chemicals on the 15th June, 1974.
This decision has yet to be imple-
mented by the Management. I have
already had a number of meetings
with the Labour Union on this mat-
ter and other demands. I am calling
a meeting of the Management and the
Workers Union next week to find out
the ways and means of implementing
the decision, so that a package of
agreement is decided. I shall be
making another statement before the
current session ends.

SHRI S. M. BANERJEE (Kanpur):
Sir, I want to make a submission. I
have already written to you.

MR. SPEAKER: There is no rule
yet you may make a submission.

SHRI S. M. BANERJEE: The hon.
Minister, Shri Ganesh, is making a
statement as to why the award given
by the Union Labour Minister, Shri
Raghunatha Reddy, in the case of
twelve dismissed employees of IDPL,
Rishikesh has not been implemented.

Sir, the entire case was referred to
the Union Labour Minister with the
consent of both the parties, namely,
the employees and the Chairman,
IDPL. As a result of this investiga-
tion an award was given in the month
of May, 1974 to re-instating all the
twelve dismissed employees giving
them one-fourth of the wages for the
back period. This was sent to the
then Union Minister of Petroleum and
Chemicals, Shri Barooah, who agreed
to it and wrote a letter to me saying
that you will be happy to learn that
re-instatement orders are under issue.
I received this letter in the month of
June. I am told the Chairman of the
IDPL has spoken to some people that
he is not going to implement those
orders as that Minister does not exist
any more. I do not know why even
after two Ministers—one the Labour
Minister who has given the award and
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the other Minister, Petroleum and
Chemicals Minister who has accepted
the award—what further negotiations
are needed. Am I to understand that
the Chairman of the IDPL is refusing
to take back the employees. I want
an assurance from the Minister that
the orders will be implemented and
there will not be any more negotia-
tions.

Sir, the Cabinet Minister is not
here. He should be summoned im-
mediately. The decision should be
implemented immediately.

MR. SPEAKER: Mr. Sathe.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): rose—

MR. SPEAKER: No, please. I am
only calling Mr. Sathe to make his
submissions by way of personal ex-
planation.

SHRIMATI PARVATHI KRISH-
NAN: I would like to seek a clari-
fication.

MR. SPEAKER: No question of
your seeking any clarification without
my permission. There should be no
discussion after the Minister’s state-
ment.

13.26 hrs.

PERSONAL EXPLANATION BY
MEMBER

SHRI VASANT SATHE (Akola):
Sir, to-day, in the newspaper—The
Times of India newspaper particular-
ly, there is a news item appearing
which is relating to the ‘Bill to take
over sick textile mills stalled’. There
it has been stated that:

“He was joined by another Con-
gress Member, Mr. V. P. Sathe, who
said the provision betrayed ‘utter
dishonesty of the gcvernment’ ™,
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Now, I beg to submit that this is a
wrong quotation given by the news-
paper. Exact wordings that were ut-
tered yesterday when Shri Stephen
was speaking were—I want to be
precise—this.

When Shri Stephen was speaking
he had pointed out the obvious con-
tradiction in clause 5(1) (b) and (1)
(¢) of the Bill. He says:

“In one sense, you accept liability
and at a subsequent place you say
that it shall not be enforced. And
you say that that is not the mean-
ing. Then the mutual contradiction
arises. It is an absurd proposition
that is coming forward.”

At that point I said:
“I{ is utterly dishonest.”

My words have a reference only to
the contradictory provision and I was
not imputing any dishonesty to the
government as reported in the Times
of India. That is what I want to
submit.

MR. SPEAKER: You should have
written to me also.

SHRI VASANT SATHE: I want
that the Times of India should cor-
rect this.

MR. SPEAKER: Mr. Kotoki.
13.28 hrs. f

CODE OF CIVIL PROCEDURE (AM-
ENDMENT) BILL—contd.

SHR] LILADHAR KOTOKI (Now-
gong): Sir, I move:

“That this House do extend upto the
last day of the first week of the
next Monsoon Session (1975), the
time for the presentation of the
Report of the Joint Committee on
the Bill further to amend the Code
of Civil Procedure, 1908 and the
Limitation Act, 1963".
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I may also submit that the reasons

for the extension have been circulated
to Members.

MR. SPEAKER: I have seen that.
There are enough reasons.

The question is:

“That this House do extend upto
the last day of the first week of the
next Monsoon Session (1975), the
time for the presentation of the
Report of the Joint Committee on
the Bill further to amend the Code
of Civil Procedure, 1908 and the
Limitation Act, 1963".

The motion was adopted.
Shall we adjourn for lunch now?

SHRI PILOO MODY (Godhra):
Let us now hear the statement of
Shri Mishra.

MR. SPEAKER: You are a very
imteresting gentleman. You want this
after obstructing all the time!

SHRI VAYALAR RAVI: Sir, I
have written to you about Shrimati
Gayatri Devi.

MR. SPEAKER: It is not before
me. It may not have come. I can-
not find that out. You abruptly get
up and speak.

Now, we adjourn for lunch and re-
assemble at Thirty minutes past
fourteen of the clock.

13.30 hrs.

The Lok Sabha adjourned for lunch
till Thirty Minutes past Fourteen of
the Clock.

The Lok Sabha reassembled after
Lunch at Thirty Minutes past Four-
teen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER: We re-
sume discussion on points of order
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on the Sick Textile Undertakings

(Nationalisation) Bill.

PROF. MADHU DANDAVATE
(Rajapur): Sir, I would like to draw
your attention to a news item of to-
day that forty lakhs of fake Swiss
watches have actually been sold in
India. The Swiss industry has al-
ready come out with a statement that
these watches are fake and they have
not at all been manufactured in Swit-
zerland and what are being sold in
India are fake watches.

MR. DEPUTY-SPEAKER: Who
are fake? The buyers or the watches?

PROF. MADHU DANDAVATE:
About that, there has been no clari-
fication at all. We sent notices.

We find that our ex-Commerce Min-
ister is again getting involved in an-
other scandal. I had given notice
about another scandal

MR. DEPUTY-SPEAKER: We are
not taking up 377 matters.

PROF. MADHU DANDAVATE:
They should come forward with some
clarification. We should be informed
that they will consider the matter.

sft g oy (isT) IqTETET
ARIEg, I« W97 gTHT 9T TgE AW
@ €, @ ¥ O @ fafade s
HTHAT ISTAT 4T, WIT UF IEqrad &
F A9 9T W@ N g Afa @il 4r )
o9 T FT 91 fF " Sw #Y eftwY
T & O WA WwE |

MR. DEPUTY-SPEAKER: That
was laid.

ot oy e :  7g W Efaw a3
¥ frar mar & 1 AfEwA 37 faT »ft qe
Fo fo GTeR ¥ FEP—wT WY T @
F—Fr Wy @z w1 A3 e
w i ag wred ogEe & 0 oA



231 Code of Civil
(Amdt.)

To Fo Yo WEE YA TF AW 9T
favarg wd # awry N @< fafwes
*Y ara 9 sfus faramg F@ & 1

SHRI K. P. UNNIKRISHNAN (Ba-
dagara): Please be fair to him. He
did not say that.

sagfemd : & 97 &1 fow-
TEE A T W E | IR FE
fa 1R @ fafad e & Fafom s
&1 7T & {3 ag BI5E s1gH ]

¥ o ¥ oF Y fAqET FTAT TTRQT
£ & oo gw v M uw FHEY aTEdy
F oy @y ¥ d3fqw s w5
A ¥ g fr g aifaw wifx ag
wIoE TEHT § 1w g difaw w1
2, aY w1 Y Y que o qF T 9,
ag Afre | w7 arfa @ sl @t

If you want to suspend me from the
House, do it. If you want to expel
me from the House, do it.

s ag grew A, L

MR. DEPUTY-SPEAKER: You
have made the point. That is enough.

stay faad : ¥T g WTH
ATET ALY g1, ¥ Ardar ot | =Y qFO
Fo Tlo AT ®) WT T & AL H WA
FTaAEY s wfgr ) ag dafem
TRET & Ig AT aI7 qiiga FTAATT,
Tt 7T gur fd T A@ F wwd
w1 wafaa T 71, WG BT F, FH
R, drggeRrAiam ) Fyow
fod & a9 s & g7 femr

He is circulating a story, a connected
story of the Mody Rubber Company.

T8 %) & ara & fay K daroaig
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I am prepared for an inquiry. I am
prepared to resign if Shri Unnikrish-
nan asks me to resign.

SHRI VAYALAR RAVI (Chirayin-
kil): T am raising a point drawing
the attention of the hon. Finance Min-
ister and asking him to make a state-
ment regarding the conduct of a
member of this House. The hon. lady
member, Shrimati Gayatri Devi, had
gone abroad and it has been report-
ed that her jewellery was stolen in
the US. It has also come to my
knowledge that she made no declara-
tion at the customs when she left the
country. It is the law of the land
that such a declaration should be
made when valuable things are taken
out of the country. I would like a
statement as to what further action
has been taken against the member.

st g gowE (FEYR)
JUTAY AZIRA, § OF gEAT F Ay ®
ﬁmmmg:ﬁzﬁwmg
(& g (uffezt aRa @ & a § ow
gz § |

3 fewma w1 & Few wr | A
&Wm%mﬁiﬂ'o qTEo #To Jo
o7 g agw &¥ qftaew 3 e
gE1 wWfer ¥ arm & wer mar
Gﬂfﬁiﬂﬁ“tﬂ'o "qEo o Jo &
orfsa ®Y < #1 st fazr ) W)
ot AT Y | ATZT Y ATAT T FY
faar mar

MR. DEPUTY-SPEAKER: It is

unfortunate. But how does it come
here?

N NP (wWww . FWA &
s F gy mfew &Y s faaT
uF sHaee, st g geady, #1 o
AT TTAT M7 | O fpam & M &
A1T fagr wa1 | &g 9T 1 g mEk
# ag faquam &
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MR. DEPUTY-SPEAKER: If an
office is burnt there, it is within the
State. Law and order is within the
State.

ot ipwT gemw ¢ & Sgar
fw g fafreeT argw gw art # w2aie
T IO H G weAm v @ §
AT qgT 9T A7 Uo AT #Y Tg g
g

SHRI S. M. BANERJEE (Kanpur):
I am raising a very important matter
concerning the Centrgl Government.
You must have read in today's The
Times of India a news item under the
caption ‘Harijan beaten to death’ from
Nagpur dated December 10.

MR. DEPUTY-SPEAKER: We have
read it.

SHRI S. M. BANERJEE: It says:

“A Harijan died after he was
beaten along with two others on a
charge of stealing a buffalo with
ropes and lathis while they were
tied to a bullock cart in a Maha-
rashtra village, the State Assembly
was told today.”

ot JAmae A (FATETEIR) %R
Ziew # uF T1feq 1 790 F (77 -
AT TH q17 377 a0 § |

SHRI S. M. BANERJEE: It is a
serious matter and I hope my friend
will realise this. I want the Home
Minister to make a statement because
it has been stated in the State As-
sembly. Harijan welfare is the res-
ponsibility of the Centre and I want
that you should direct the Home Min-
ister to make a statement.

st gew ww wgww  ([ETAT):
Jurens warew, & WIT ¥ wew 7
TOHTT §T ST 0 99 ) AT fFAAT
a1ga g i sraerge & waw afgsT Fag
¥ 37 wwrfeai 1 faerw fear wr €
7T IT F v A F IO @AY, NQ
AT Fad F AHIH Ty 91 RVE. ...
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I aMAaw © Tg ©E qeX
g

ot gew wx wgamw : AV Seremer
wgiew, fegw fufae & @@ &1 @y
39 oAt ¢ 1 I & fearars wrdandy w)
ST R, ITE AN 9T g A
fagr st 771 §, 97 ¥ farams AT &
S T FT AHIH ATWA TR E L AT
faaea § f§ g @ @99 & omdw
FTH IE W X A ¥ WIT IT
& FYT ¥ AFIH IS 0T |

it wAw faw : SuTenw ARy,
9 7177 g1 faaw a1 9l 59 §9
avr {fear 9z o wgrenr A # flq
FY TTIAT HIA AT R T | AQAT I
a1ga Y gfera & 37 00 & gra & widr
Nt M Afa 16T FLEAT 9T TTw
feur 1 ag 2z v | ag wHaTw qeAT § )
& angan § 7wt wgrew @ TR
£ o 78 9T wrd iy Y wnfgg

off TR wER avew (RE9)
Iureer wEE, 8 A w1 fagv &
TF To THo Yo Y TN wgwT ATHW
fafasa s30T #1 Afen v s@ &

oW & §AEE 4 g {Far fow &
I A A7 gqT F 9

(sotemy) . ... ... gw Wy & %
geft *RT TAF AT H WAHTE g
L £ S T (vawwm) . ™

03T § fo wal wQIT @ F AR F
A@FI AEA W & .. (wowwmw)

i g W wHEW: I¥ qHo
nao A fawfagi ¥ FuT Al waTé

ag Ad w7 IEM |
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SHRI P. G. MAVALANKAR (Ah-
medabad): During the last week,
or so, not once but three times, the
Gujarat administration had been dec-
laring one after another hundreds of
villages as scarcity and drought affec-
ted. 1 have been demanding again
and again that the Central Govern-
ment must give adequate financial
assistance to the drought affected
State. No statement is coming. The
Minister of Parliamentary Affairs is
sitting. I should request him through
you to make a statement that the
Government -of India would assure
the State Government of Gujarat ade-
quate financial assistance so that the
scarcity hit areas would be adequate-
ly looked after.

*SHR] S. A. MURUGANANTHAM:
(Tirunelveli): Mr., Deputy Speaker,
Sir, in Tamil Nadu, Ramanathapuram
District, Pudukkottai District, Tirunel-
veli District, Madurai District, parts of
Tiruchinapally District which have not
got Cauvery waters for irrigation, and
Coimbatore District are facing actuate
drought conditions. In fact, starva-
tion deaths have also taken place in
Ramanathapuram District. I suggest
that these areas should be declared as
famine-afflicted areag if the Govern-
ment of India want to avoid further
starvation deaths in these parts of
Tamil Nadu. The Tamil Nadu Gov-
ernment have gequested the Central
Government to sanction Rs. 5 crores
immediately for the purpose of under-
taking drought-relief programme in
these areas. I appeal to the Central
Government through you that this
sum of Rs. 5 crores should be sanc-
tioned immediately to Tamil Nadu
Government so that famine relief
works can be undertaken forthwith.
If the Government of India commit
any further delay in sanctioning this
sum as requested by the Government
of Tamil Nadu, I am afraid that star-
vation deaths will not only continue
unabated but will also increase in
future,
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SICK TEXTILE UNDERTAKINGS
(NATIONALISATION) BILL-Contd.

MR. DEPUTY-SPEAKER: Now we
shall resume our discussion on the
Bill... (Interruptions). These points
were not there in the agenda. Even
so you have mentioned them and they
have gone on record. It is for the
Government to take note of them since
I have allowed these things. Let us
get on to the business now. We re-
sume discussion on the points of order
raised yesterday, relating to clause 5.
You remember what we did yester-
day and it wil be a good thing to start
with what the hon. Minister has got
to say.

CLAUSE 5 (Central Gouvt. or National
Textile Corporation not to be liable
for prior liabilities

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): Sir, during the considera-
tion of clause 5 of the Bill, the hon.
member, Shri C. M. Stephen, had
raised a point of order to the effect
that clause (a) of sub-clause (3) of
claugse 5, as proposed to be re-num-
bered, is contradictory to clause 3 of
sub-clause (2) of clause 5 and as such
the Bill cannot be proceeded with, I
am quoting from Mr. Stephen’s yes-
terday’s speech:

“My submission is that ‘Save as
otherwise provided elsewhere in
the Act’ must be exclusive of this
clause. We are passing a clause.
When you say, ‘elsewhere in
this Act’ it cannot mean in
the same clause, ,..it can only be
elsewhere in the Act exclusive of
this clause, in some other clause;
not the same clause. There are two
mutually contradictory positions, It
is a gstultification; it is a statutory
fraud and should not be permitted.”

*The Original speech was delivered in Tamil.
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The point of order wag upheld by
your honour....

MR. DEPUTY-SPEAKER: I did not.
I did not give my ruling. I was only
formulating and summarising what
the other members said.

SHRI B. P. MAURYA: I withdraw
it.

I have already submitted to this
House that there is no contradiction
between clause (a) of sub-clause (3)
and clause (c¢) of sub-clause (2) of
clause 5. The contradiction was ex-
pressly avoided by the deliberate use
of the words “Save as otherwise pro-
vided elsewhere in this Act.” It was,
however, contended by the hon. mem-
ber that sub-clause (3) being part of
clause 5, the expression ‘elsewhere’
will refer to the other clauses of the
Bill but will not refer to any of the
sub-clauses of clause 5. I most humbly
draw the attention of the hon. mem-
ber to the observation of the Privy
Council with regard to the construc-
tion of exceptions in statutes. I am
quoting from AIR 1947 page 205. Privy
Council:

“It is familiar principle of statu-
tory construction that where you
find in the same section express
exceptions from the operative part
of the section, it may be assumed,
unless it otherwise apears from the
languages employed, that these ex-
ceptions were necessary, as other-
wise the subject-matter of the ex-
ceptions would have come within
the operative provisions of the sec-
tion.”

It will be seen from the amendment
which has been made to clause 4 (1) of
the Bill that not only the assets spe-
cified therein have been acquired but
also the liabilitieg specified in sub-
clause (2) of clause 5 had been ac-
quired by the Central Government. In
the circumstances, the rule of harmo-
nious construction has to be followed
in respect of clause (c) of sub-clause
(2) of and clause (a) of sub-clause (3)
of clause 5. If this is followed the
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construction will be that the liabalities
specified in clause (c) of sub-clause
(2) have been accepted by the express
words “ save as otherwise expressly
provided elsewhere in this Act”. That
being so, no amendment of the clause
appears to be necessary. However, in
view of the doubt which has been ex-
pressed and in order to make it paten-
tly more clear. I may be allowed to
move an amendment to clause 5, which

will read:

“Page 5,-

for lines 9 to 13 substitute—

“(a) save ag otherwise expres-
sly provided in this section or in
any other section of thig Act, no
liability, other than the liability
specified in sub-section (2), in re-
lation to a sick textile uhdertak-
ing in respect of any period prior
to the appointed day, shall be en-
forceable against the Central
Government or the National Tex-
tile Corporation.”

MR. DEPUTY-SPEAKER: Yesterday
we had a gentlemen’s agreement that
we must do our best to get this Bill
passed today. Therefore, let us pro-
ceed in a definite manner so that we
do not waste more time. I will give
you some information which I think
the Minister also has referred to &
little while ago. He has sent notice
of another amendment to this clause
with a view to removing certain rea-
sonable doublts. Although he says
that in his opinion this should have
been enough, even s0, in order to re-
move reasonable doubts, he has sent a
further amendment. It has been cir-
culated. It says:

“save as otherwise expressly pro-
vided in this section or in any other
section of this Act, no liability, other
than the liability specified in sub-
gection (2)-in relation to a sick tex-
tile undertaking in respect of any
period prior to the appointed day,
shall be enforceable against the Cen-
tral Government or the National
Textile Corporation.”
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[Mr. Deputy Speaker].

Of course, he will move it at the time
of moving the amendments. In view
of this, one of the objections has been
overcome. I think that objection is
basically met. Now we can proceed
with the clause.

The amendment will come when the
stage of moving the amendments
comes. Now it it only relating to this
point of order whether we can pro-
ceed with the discussion of thig Clause
and 1 have said that, in view of this,
we can now proceed.

SHRI S. M. BANERJEE (Kanpur):
I would like to know from the hon.
Minister about this particular amend-
ment which he has moved. ..

MR. DEPUTY-SPEAKER: He has
not yet moved. You can raise that
when we discuss the amendments.

I think, we can now proceed. Cer-
tain amendments were moved yester-
day. Those amendments which have
moved yesterday are treated as moved.
There are two new amendments. One
is amendment No. 232 given notice of
by Shri S. M. Banerjee. ,.

SHRI S. M. BANERJEE: 1 withdraw
that. I do not want to move that.

MR, DEPUTY-SPEAKER: The Mi-
nister may move his amendment.

SHRI B. P. MAURYA: I beg to
move:

Page 5,-

for lines 9 to 18 substitute—

“(a) save as otherwige expressly
provided in this section or in any
other gection of this Act, no liability,
other than the liability specified in
sub-section (2), in relating to a sick
textile undertaking in respect of
any period prior to the appointed
day, shall be enforceable against the
Central Government or the National
Textile Corporation” (233)

MR. DEPUTY-SPEAKER Now we
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have a discussion on all the amend-
ments moved to Clause 5.

DR. LAXMINARAIN PANDEYA:

:..‘He is not here. Mr. S. M. Baner-
jee.

SHRI S. M. BANERJEE: My first
amendment is amendment No. 77. I
have explaineq it yesterday. May I
invite your kind attention to page 5
of the Bill:

“(c) wages, salaries and other
dues of employees of the sick Tex-
tile undertaking, in respect of any
period after the wmanagement of
such underetaking had been taken
over by the Central Government.”

This does not give protection of
those wages and other dues which
were due to the employees, to the tex-
tile workers, in the period prior to
take-over. Some mills were taken
over before the appointedq day. For
example, I will give the instance of
two mills taken over by the Central
Government and the State Govern-
ment in Kanpur, Muir Mills and the
New Victoria Mills.

15.00 hrs.

Now, the workers were not retren-
ched. Some of the workers may be
retrenched. But later on, I got a let-
ter from the hon. Minister, Shri Pai,
that in those cases where the gervices

.of the workers are transferred to the

nationalised sector, the interests of the
workers will be properly safeguarded.
That is why I have muved an amend-
ment in order to translaie that assu-
rance into action. The smendment is
for omission of “ in respect of any
period prior to and after the manage-
ment of such an undertaking has been
taken over by the Central Govern-
ment.” But this does not mean any
protection to the period which is prior
to taking over that establishment or
the undertaking. So, I will request
the hon. Minister to accept this amend-
ment which stands in my name and in
the name of my hon. friend, Shri
Indrajit Gupta. 1f this amendment is
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accepted, that will safeguard the entire
period whether he was employed in
Singhanias or Baglas or Thapars. This
entire period will be covered when
the mill is taken over and national-
ised. Otherwise, it will go against the
spirit of nationalisation and the vested
interests and reactionary forces led by
many political parties to scandalise
nationalisation will try io sabotage
this bit of nationalisation and our de-
mand of nationalisation of the entire
textile industry. That is point No. 1.

My another amendment to the same
clause is No. 99. He has already ac-
cepted that amendment and has moved
his own amendment. Then there is
another amendment of mine No.
100 What happens is that in-
dustrial disputes take place and
the courts give a decision or
award, whether it is arbitration or
adjudication, in favour of the emplo-
yee. That means, supposing this arose
in 1900 and it goes on till 1922 or 1971,
then, in such cases, the Labour Courts
might have taken decisions, Now,
what will happen? Will those deci-
sions or awards in favour of the em-
ployees be honoured? They should be
honoured and the amounis due to the
workers should be granted even if
they related to the period prior to the
taking of over of these mills. I hope
the hon. Minister will take a note of
this and this amendment of mine.

MR. DEPUTY-SPEAKER: You ac-
cept his amendment?

SHRI PILOO MODY (Godhra): But
not nationalise them.

MR. DEPUTY SPEAKER: At least
we must nationalise you.

AN HON MEMBER: Rationalise him,
not nationalise.

SHRI ERASMO DE SEQUEIRA
(Marmagoa): He is large enough to be
shared by everybody.

SHRI S. M. BANERJEE: I hope
these amendments will be accepted by
him as he has already accepted the
spirit behind them. I am prepared to
accept similar amendivents it brought
by anybody. He has actually discus-
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sed these with us and [ am thankful
to him. If these amendments come
later on, I am prepared to accept them.

This Amendment No. 77 ig the subs-
tance which goes into the various as-
pects, larger interests of the employees,
protecting the rights of tne employees,
the dues of the employees, pensionary
liability and other things. So this is
very essential, and so I am moving
this. I request him to accept this
amendment.

it 7w fag wk (32 %) ¢ e,
FATS s HIX 83 X 87 aF wAMA
¥ | qgAT AMEA T 5 F T8 HTIEH
¥ Y ag wgr a1 & fauw faw ¥ qd
F srafy #Y qFrar 9 o & ag arfacs
FITORA AT FHT FIHT I AGT
o1ar &, 9@ & Arfes § SwA aqgA
faar 9= 1w EoeT ag & w0
ag AfaFt A awrar wfew 9v /g =g
AT | 98T & WTfaHl § g F 7
e , A wfawt Y favadt § a8
I 7T R AEY Eran al 5w FE aTT
YT FTLIRAT T AT T & 1 I7 &7
Frew ag § fF 5 9gw F mfawi @
YA FAT AT AT AALL TE T AGH
FT T | AfFT T T 9@ w4 famr
FqifE FwETe ¥ w7 f& I w1
YEz w2 wife F aF@r ww AN
e arfas S 98 FT ® & 99 ®)
g FT A FOFIT A (STl @,
gl # A 1 ) fwoag g
FTETT FT FATUT GHT, 9§ & A’ g
ww AT @A & 1w w wrlE
st wEY AT @ @ I¥ R agaA
FUO | AAG T ZIATT AT IF F AW
ga afz & fax & o e &
fafaeed & faor § 9T fg W TEe
fFh §, uF Arfas F7 weat & qw 47
faqr, Ia Y AT &Y &7 @Y 97 W
T &1 fAoiq WA ATAT 97 | IF A4
gorTe 7 ¥g faggy fear | & qogld
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[ zrw fag wré)

F] It NATT w3 wife F A 2
g ¥ fo¥ awge wrfes ¥ qra =@
straw, afew foregia araer faar 297 &
ag a7 #1 § 1 3afad wfawy % awmar
FIQ F A7 TR AT FARIH
FAra2g & | A1 fwat w1 awrar frewar
& afad ofe %1 ag g fawr wifas
7 A, g% F1 TaTs TE¥ |

AT AT 78 & TG G
FIT0 IR ITHFA FT TI7G AW FIH
‘gt fwEr WY wafa F gy ¥
¥ ag garga g fF5 9@ <@
‘qraTa’ F&1|  Ufw fakadr & 93 @1
Sag qE0 F 9 7 & {Awedy g 1 Ady
A ATHFTTF IF T T I q1T9GFAT
F41 qfY ? g %z @ & f gurdy wfw
IaT 4G & W@ &, Faq A 2 @
§, famdastiiz 1 |1 & | MT 38 M
FI1aE ORI F & | HY qgA 4
F4T 41 3F AEL T & 929 AwgU
# alw, Fa= oF faa Y avq FT @
g 1&W3 12 1@ & & FIT 3T
A Atz §3 M €0 uHo Wgo
CARICIE |

Q% #TF FT AgY § AMTAT ITA7T @
T AT WGl | AWEE Fg 1@ § AYA
T afe7 (rar gy strar § 1 79g3
®E 7 A AT AFACE | WA FT
A SaTaETd TAART AT & 1 1 FUL
12 @T@ &34T Aegdt &1 arfase w2
F g mar § ¥fFT w9 aga 4@ 7
® § \ fox %87  fF waraerdy gardy
@i g F0i A R ? wg WAL AZ
FaTRIQ @Y a9 & A waET -
HI0 GHA AGL 31 THAT § | WL ATq
FAgll #Y T Y AT A A8 § A
T8 TTFOT AIIHY T3 AT 93T |
FAFT T WY YR FT - qwaA
@ T | 3T WH F I WIT
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oty %X @ § | faq A age smawr
FIAT A1fed ar 57 A wiqd far ady
T I AT AnaA ag & f5 “fRaa
feT 8 " #Y Qe FT fzar wlQ zasy
&Y @ 7T fzar s | faqq fas w08
T8} 1 9g & @em F 3T w1 |
9 27 wEx foar w@y &y wagd w1
Fgl wat & ora agatT £ 1 qwgld A
F1 fa ga ez szad § @Y 18 730
gH I 93rad | IR Fgl fF AT
T 7g fgear A1 gw sa1_T 19 FF
FA130 wa faw arfee & wrg v g#
T 34T | 3@ q7g @ 9131 3:31% aAT #
q & #awA faar | wagli ¥ qarA
T TIT FR FFC FTR (a1 A1 77 w7
fasr ¥ 1972 AT 1973 § arfez FAT
& frar At ona % & f gra darad
g1 TEY ar g A% Gl § | w19 38 AT
¥ ar afgw amr @ § fx faaa feq
F qd %1 F18 780 1 a3 IfaT Af {7
TG BT | R WA @1 S1QUT | F
TaiHz 4 730 Mg g w0 faw &1
HIGT 1-4-1946 &1 2% wE< fFwar
F A FA F a2 1969 ¥ 23 A1@
78 BATT 863 &1Y qagdl & wrfasde
®T ¥ TeadT T wqr A F74@T )
1970 ¥ 33 7@ 59 AT 906 79T,
1971 # 429@1@ 32 EATT 650
T, 1972 ¥ 40 ATA 84 AT 968
%IT AT 1973 ¥ 37 @@ 89 AN
912 7Y AT AEY FIY 1 £ oQH oWTE o
15 9@ 36 GAML ATTAY 19X AT A¥TH
¥ 30 9@ 3a¥ 1 3@ A€ A 48 A
wfwr 83 ar@ %Y A Y E qafF 1946
A 3 ig A< afl f&ar w1 ar @9
rfadz gAY qur €08 oWiE oFY uf
11 §1@ ®Y &Y 4 | wa wra afqw qar
@ § fr fma faa & qd & fag 21 sm
faediare o} & a1dY 1-4-1974 ¥ ag¥
FT worgdf w1 A€ 4% ag v 1 83
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@ Ty oF faa & few @1 g, A
3T WA FW F a1 F 21 M A AT
Fga § fF amq ga o a7 a1
FmT A& | N AT w1 AT Y
3aF =9 g3 § o ow gwie wqav
fasr #1 womasr @ A AN F
FATAT 83 AT@ T F FAF KT FAT @90
83 W@ ®IAT &F & AMT 2% WA
fFat § @@ T a1 &7 § | AR wOA 9
% qaz e frnw s fag § 1 7@ oF
THT LT A A3 A A May @9 & qgav
sy g off §r &Y aagsi F1 A
gy 7t famats 1 agavg A Awged
#F fgat aT gsrarT AgY QAT =I1fEy |
qagd #Y AW AR faawy arfza o
srax fafaezt &1 Y aramr & 1 &
TR garfwa e AT g | SR ATHT
e1gaeT fRar gnm | ¥ ARY 4ET §
g § fx anmw fafaees a1 saden
gag . ..

off oYy WYEY : AT /T G
"TFAT § |

it 7w feg Wik : =79 WA QQ QY
qa ara o | wraE fag o Y & g
W R | g8 WU AT AW AT §
qutefaal ¥ Y AY g . .

st 7 qavafa £ a7
w1 ?

ot v fag wek : W79 R/IAT R
Zfad | w1aF 32 F AL A faav dy od
Ria

ot vy W AR § 3T AT
My

sitow fag Wik : ¥ 5 W W
aY agmA § | oF aY ag & % “tAaa
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fe7 & 99 " &1 A 1 faar W
fraa fea & q@ & I arawy srad q
g w1 g fanr § f5 faav fea w qd
FIATRY AGZA FT 6\ AT RN AT
AFUTTRA FTQILAT BT L & famg
sHET A7 F foq § "aa § Y o
A%y § a1 § qeAT A1gal g 5 fwT aar
FaT ? H1q gAY 29T WA, gH ATIRY
HIAY 29 ¥ 3N, Awig gArA Fat aw
ar ag WY & A0 wfwa ome 33 f4 w34
AT 33T I8 @ AL HF &Y AT ag g
a1t 1 ag AfasiT garr AT wifgy
AT ¥ qAL FAIQ FA Ay §
vast gn fody WY gaq agw 7T ag
FIHTA WZ FATUE AL AT A7
g1 =1fgd A3  qT qraway A AqAr
arfg™ | 7T Fga § fF AwgT NG arar
T T ATT § | T A F AT §,
ag § AAAl TFAT § | &¥ A fAaq
fza & qd &1 97 arEwaY 2 ATAY [T
fagra 2w wifgd

gAY AT anraq ag § f3 ‘w2
weg AT g AT fAsra A7 =ifgm Aic
ag “afl” fawra gav wfgd and ag;
37T gHd § 38F1 fasrd ) fgoanAr
atal A8 #¢ a£q § ag faww
srfgd | g1 FTAFA§ a¢ QAT Tfgd )

ALY QAT AnvaT 73q 41a a2
& AIF aAadt § fF Ay Adna ¥ aq
ITLATAT | 34 Fg ATAd WY § | a@feg
# fagea a1 g o 7L a9 qom@ar w1
g AFTTFT A |

SHRI S. R. DAMANI: (Sholapur):
Ibeg to move:

Page 5, lines 4 and 5.—after “Textile
Corporation” insert—or the State
Textile Corporation, as the case may
be,” (140)
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SHRI C. M. STEPHEN (Muvattu-
puzha) Mr. Deputy-Speaker, Sir, after
seeing the amendments moved by the
hon. Minister I now feel that the pur-
pose of most of the amendments
moved by me has been more or less
served.

Now, Sir, the reservation that most
of us had was with respect to the pro-
visions in the Bill as such. That is with
respect to the liabilities prior to the
takeover of the management, Some-
body will be liable to take care of
them. The amendments moved by
the Minister, taking the totality of it,
wil! now present the following picture
with respect to the giatuity, pension
and terminal benefits. The National
Textile Corporation takes over the
responsibility, not with respect to the
period of subsequent to the takeover,
for the entire period of service.
Therefore, the terminal benefits should
take care of this as far as I can see.

SHRI PILOO MODY: How do you
come to this conclusion?

SHRI C. M. STEPHEN: You will
please go through the amendments to
Sections 14 and 15. Amendments to
Sec. 15 definitely come to that. That
is, the gratuity, pension and other
benefits specially with respect to the
provident fund, whatever fund is
there, will have to be transferred. If
no amount hag been paid in time into
the provident fund, then there is an
amendment to Schedule which speci-
fically states that the former arrears
of provident fund wculd be collected
from the amount payable to the owner.
I am absolutely clear in my mind that
once the management takes over the
liability with respect to the provident
fund, the management will not be able
to, whatever is the provision in the
Bill, keep that part payable, the em-
ployees’ due, in vacuum. Jt will have
to be filled up. The basic thing is, the
management takes over the lLiability
with respect to the pruvident fund.
The entire provident fund willbe
transferred to the new management
and the management will con-
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tinue to be answerable ty the wor-
kers for the provident fund. When
they say that with respect to gratuity,
they will be answerable, that with res-
pect to pension, they will be answer-
able and that whatever provident fund
is there, it will be transferred back
and they will be answerable for the
provident fund. it will certainly not
stand to logic and administratively
it will not be possible for the
National Textile Corporation to con-
tinue to say that even if there are
some arrears still due, that will not
be paid in. The moment you aecept
the liability with respect to pro-
vident fund, it automatically follows
that this will have to be paid in
and I am absolutely sure that the
Minister will come with some state-
ment on this particular point which
I am mentioning. Provident fund
is taken care of. What then re-
mains is only arrears with respect to
wages and salaries. For the period
prior to take-over, the position is very
clear. With respect to pre-take-over
period, management will not be res-
ponsible. With respect to the post-
take-over period, management will be
responsible. The post-take-over pe-
riod in certain cases covers the period
from the year 1959 and then it goes
on to 1961, 1963 and so on. The last
period relates to the year 1972—quite
a large number of years. I do not
believe, Sir, that the organised textile
workers could have alloweq this thing
to remain in complete arrears, accu-
mulated for such a Jong period. Wages
could certainly not remain accumulat-
ed for a period of 13-14 years conti-
nuously. 71t can only be for a small
period. Even if it is there, that is pro-
vided for in the Schedule. A great
thing has been done by lifting up the
priority to number one position in the
pre-take-over category. So far, the
position has been that wages due to
the workers took number two posit-
ions in the pre-take-over category.
Now, the Government have agreed to
raise it to number one position in the
pre-take-over category. There is a
substantial amount payable to the em-
ployers. Of course, I do not forget that
about four to five mills have to get
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only Rs. 1,000 and all that. Checking
up of these mills history would show
that these are the mills which were
taken over not yesterday snd day be-
rore yesterday, but yeais back. With
respect to those mills, accumulation of
wages is just not a possibility at all
and even if it is there, I am absolutely
sure that that will be settled somehow.
Specific provision has now been made.
I do not press for 2 complete restruc-
turing of the whole thing. The textile
mills became sick, they were sinking
and Government went intg that ques-
tion. I certainly do not want that
Government shuold take-over the lia-
bility of a person whko has brought it
to the brim of drowning. I do not want
that to be taken over by statutory
pcwers., But, it does not mean that
collective baragaining will not be pos-
sible. It does not mean that the orga-
nised working class will not demand
that the payment be made. Whatever
be the law, it the law for the workers
is amended, they will be able to come
to some settlement with the manage-
ment. The only thing is that when
they have a claim against the former
owners and if it is conceded, then, of
course, with respect to other liabilities
also, it is possible that in law, the
pressure can be mountes up against
the Textile Corporation, and therefore,
this bifurcation between these two
periods, the pre-tske-over period and
the subsequent period is embodied in
the whole scheme of things. Once
that is conceded, wages and salaries is
the only thing that has to te provided
for and there is not much of a risk.
Therefore, vital modifications have
been effected. A series of amendments
have been brought forward, amend-
ments to Clause 4, amendments to
Clause 5, amendments to Clause 14,
amendments to Clause 15, amendments
to the Schedule and so on. The totali-
ty of the whole thing is
that, as Mr. Banerjee said yester-
day, about 80-85 percent of the de-
mands put forward by the Members
of this House have been met. What
remains to be met is something which
cannot be met under the scheme of
things. I am able to appreciate that,
and therfeore, I must congratulate the
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Minister for the openness with which
he reacted to thesa criticisms from
this side and brought fo~ward the
amendments. I must say that here is
an instance which shows that Parlia-
ment can assert and tlie sssertion of
Parliament will have to be accepted.
1 congratulate the Minister for having
bowed to the will of Parlioment to the
extent possible, and for having
brought forward the amendments.
Now, the Minister has given
notice of amendment of No. 52.
There you have said, “in relation
to any matter not referred to in the
proviso to sub-section (1)’. The pro-
viso is gone. It is sub-section (2). I
have not seen an amendment that
way. Sub-section (2) must come in.
I do not want that to be overlooked.
Otherwise, dangerous consequences
will follow. He may take note of it.
Amendment 52 may have to be pro-
perly amended. There was a proviso.

SHR] SEZHIYAN (Kumbakonam):
He has 1.0t moved amendment No.
52.

PROF. MADHU DANDAVATE
(Rajapur): You are congratulating
him on 52?

SHRI C, M. STEPHEN: Even with-
out that, I congratulate him, because
that is not very material. If that am-
endment is there, there is this lacuna.
That is what ] said. Even if there is
not that amendment, nothing happens.

I am more or less satisfied with the
amendments that have been moved.
I certainly hope that other members
along with me will now allow the Bill
to get through the other stages so that
it gets statutory sanction,

SHRIMATI ROZA DESHPANDE
(Bombay Central): My amendments
are Nos. 93 to 95. In this Bill, though
Government have taken the responsi-
bility of pre-take-over period for pen-
sion and gratuity, they have totally
avoided taking responsibility for pay-
ment to the workers of wages, pending
bonus and provident fund. In my
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speech, I had said the workers had
given this provident fund to the mill-
owners who had run the mills with
this as capital. The provident fund
which has been taken away has been
eaten up by the management of these
mills. There have been frauds in so
many mills. Government know very
well that this money has been diver-
ted by the managements to so many
other industries. It was not that they
were going into losses. There have
been frauds and who are suffering?
It is the workers. I know nationali-
sation is wanted by the  workers.
They welcome it. At the same time,
the workers would resent Govern-
ment not taking any responsibility of
the payment of wages and bonus
which has been taken away by the
millowners.

Here there is another amendment
to the effect that priority would be
given in the Schedule, but this is not
going to be sufficient. The banks
which had given loans to the millown-
ers at the time the mills had not been
nationalised were a party to the fra-
uds of the millowners. That is why
the Government must take full res-
ponsibility for the payment of wages
and bonus to the workers prior to the
take-over. Do Government expect the
workers to go to court and engage in
litigation? It is your responsibility.
You have taken over the management.
In fact, you should go and attach the
other commercial companies of these
millowners where they have invested
this money of the workers. Through
fraud, they have taken away the mo-
ney. It was not that they were
going into losses. I again empha-
size this—don't you bother about this
payment to the nationalised banks be-
cause that money was given to the
millowners by these private banks
and they were party to the frauds.

I press my amendments. I want
that Government take responsibility
for payment of provident fund also.
You can take responsibility for grat-
uity and pension. That money has
to be provided for. Provident fund
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money runs into lakhs and lakhs. Go-
vernment had not taken any responsi-
bliity to pay them their provident
fund and therefore I press my amend-
ment.

SHR] SEZHIYAN: My amendment
No. is 103. The amended sub-clause
2 protects the advances of the Cent-
ral Government, the National Textile
Corporation or the State Textile
Corporation and the wages, salaries,
etc. in respect of any period before
the management was taken over.
My amendment wants to give equal
priority to the guarantees given by the
State Government or by a State Tex-
tile Corporation to the banks and
other financial institutions in respect
of loans given to the sick textile un-
dertakings and all loans advanced to
such undertakings by banks and other
financial institutions and any -credit
availed of for the purpose of trade or
manufacturing operations in the per-
iod after take-over of the manage-
ment. If this amendment is not put
in there is the danger that many gua-
rantees given by the Tamilnadu Gov-
ernment will be in jeopardy. As much
as Rs. 732 lakhs had been given
and the Government of Tamilnadu
and the Tamilnadu Textile Corpora-
tion have issued gurantees. A sum of
Rs. 230 lakhs had been given in the
form of loans and a sum of Rs.
Rs. 133 lakhs had been given by the
State Government for sales tax, elec-
tricity dues, property taxes, payment
to bankg against earlier guarantees,
etc. The Tamilnadu Industrial invest-
stment Corporation have given loans.
You are giving protection to unsecur-
ed loans. These are secured loans
for which no protection has been given
in the body of the Bill. I ask the
Minister to take this into considera-
tion when it finally comes up before
the House and give it working or pra-
gmatic shape, at least in the rules if
not in the Bill. If that is not done
and if the Bill is passed and imple-
mented as such, the Tamilnadu In-
vestment Corporation will suffer a
loss to the tune of Rs. 16  crores.
They have given the loan but with
the way the compensation is being
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worked out that will be simply wiped
out because you have not protected it
under clause 5.

Mr. Stephen is not here now. He
was paying a compliment to the hon.
Minister which is all right but he did
so on a wrong amendment, amend-
ment No. 52 which he thought was
accepted and he euologised the Min-
ister. Being a gentlemen, once hav-
ing paid a compliment, he did not
want to go back when he was told
Amendment 52 was not moved by the
hon. Minister. I feel that Amend-
ment 52 in its present shape should
be moved.

Sub-clause 2 is going to be sub-
clause 3; you are going to amend it
and by that amendment you say; no
liability other than the liability speci-
fied in sub-section 2. Those have
been protected; they are not going to
be affected by the new sub-clause
3(a). When you come to 3 (b), you
say: “no award, decree or order of any
court, tribunal or other authority in
relation to any sick textile undertak-
ing passed after the appointed day in
respect of any matter, claim or dispute
etc.”. Amendment 52 says “in relation
to any matter not referred to in the
proviso to sub-section (1).” It should
be sub-section 2. You have not pres-
sed that. What consideration you
show to 3(a), you should show to 3
(b) also. There may be an award in
respect of a bonus etc for the em-
ployees. Why not give protection?

SHRIMATI PARVATH1 KRISHNAN
(Coimbatore) : There are four amend-
ments in my name. First and fore-
most is the one about clause (c) of
what will now become sub-clause (2)
and clause (b) of what will become
sub-clause (3). These are extremely
important and 1 would appear to the
Minister to accept them.

As regards the sick textile mills,
Government has been acting like
Kumbhakarna for years. The trou-
ble started many years ago. We from
the working class were pointing out
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time and again the mismanagement
and the super profits that were being
made while the mills were neglected.
One after another mills were closing
down. Hundreds and thousands of
workers offered satyagraha. In Kale-
eswarar Mills in Coimbatore, way back
in 1958 hundreds of workers went to
jail offering satyagraha demanding
take-over of the mill by Government.
Government continued to sleep, snor-
ing to glory. Workers in sheer des-
peration advanced money from their
provident fund (by special sanction)
to reopen the mills. At a time when
Government was saying, “Please make
the workers save” and the national
savings become the “in-thing” for the
Government and the footling janata
insurance etc. was being emphasised,
at that time, the hard-earned money
of the workers was given as loan to
the millowners to re-start the mills
and run them, while we continued to
say, “Please wake up and take over
these mills.” I am not going into that
long history, but there is no safeguard
in thjg Bill regarding those amounts.
Kumbakharna is still only half or
three-fourth awake. Since yesterday
he is a little more awake............

MR. DEPUTY-SPEAKER: He is too
small to be Kumbakharna.

SHRIMAT] PARVATHI KRISH-
NAN: But he represents the Govern-
ment which is big, at least in num-
bers.

Even after the Bill was introduced
in the Lok Sabha, gradually the awa-
kening was going on. We got a flrst
list of 37 amendments on 8th Novem-
ber. A few more were added in the
name of Mr Maurya on the 1lth.
Then a little more black coffee was
given and a further list of 15 amend-
ments came. Then on 6th December
and 7th December, after various dis-
cussions, some more amendments
came. I agree with the minister that
he has been very receptive. The
amendments have been what we have
been asking for, but still he hag not
completely woken up. I am not talking
only about the provident fund which
has been embezzled by the employers
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by not being paid into the P. F. ac-
count. I am referring to those am-
ounts which were withdrawn by the
workers with special sanction and
given for running the mill at jeast for
some period and then they closed down
again.

This went on over a period of times,
nearly 10 to 12 years. Now when you
specify here that you are liable only
for any period after the take-over of
the management, what happens to
their earlier savings? You talk all
the time about the compulsory deposit
scheme, no increase in wages, no in-
crease in dearness allowance. For the
Central Government servants three
instalments of dearness allowance are
due. They are clamouring for it and
you are not prepared to pay it. You
say that the workers should save,
they should not spend too much,
You have allowed money to be taken
away from the hard-earned savings
of the workers so that they can have
employment and also get back that
money when the production and pro-
ductivity increases. Unless and until
you ensure that whatever belongs to
the worker goes to the worker, your
lecture on production and product-
ivity has no meaning. The worker
gave his hard-earned money so that
production may go on and now the
mill-owners, the sharks, have run
away with that money also. There-
fore, the Government as the custodian
and guardian should see that the re-
turn of the money to the workers is
guaranteed,

Then 1 come to my amendment No.
135. There were some small indust-
rialists who accepted smal] deposits
of Rs 2,500 or Rs. 5,000 from people
to gtart 3 mill. When they become big
mill owners, they walked away with
that ‘money. What about safeguard-
ing Such money of the people? In
Coimbatore and other districts of
Tamil Nadu, such cases are there. I
would appeal to the Minister that he
should give some safeguards to those
people who have advanced money SO
that industrial development takes
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place, production goes on and the na-
tional economy develops. Many people
who have made this type of in-
vestment are small people like retired
government servants or petty shop-
keepers and their savings should be
protected.

My last amendment deals with the
awards, decree or order of courts.
Only this morning we had a statement
fromy Shri K. R. Ganesh about the
implementation of the agreement in
IDPL. Here the Minister comes, like
half-woken Kumbhakarna and says
let us give the go by to all the labour
laws, awards decrees and so on.
There are labour legislations which
government have brought forward
after continued fight by the labour.
Whenever the Government go to the
ILO, they always champion the cause
of labour. I am asking the Govern-
ment only to honour those pledges
and implement all those awards dec-
rees and orders., We will help them
to find the money for that. Once
they take over the management of
those mills, they have to take over
the liability of decrees, orders etc.
It is binding on them. Further, it is
a fundamental right of the working
class which they are not going to sur-
render. I would request the hon. Min-
ister to accept this amendment. If he
does not, we shall certainly press this
amendment. o

SHR1 S. R. DAMANI: Sir, though
1 have moved twelve amendments, I
will confine myself to amendment Nos.
146 and 147. When I spoke on the
general discussion I said that I have
never sten such an ambiguous Bill
There is no criteria on the basis of
which the value of the undertaking
has been calculated. As I gave the
example the other day, in ome city
two mills have taken over, which are
of the same capacity and size. Yet,
the difference in compensation is about
100 per cent. While one mill pot a
compensation of Rs. 1 crore another
got only about Rs. 50 lakhs. I hope
the hon. Minister will clarify this be-
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cause in the reply to the general de-
bate he ‘could not clarify what crit-
eria they adopted for arriving at the
compensation for these mills,

Many members have spoken about
the workers’ arrears or dues, speci-
ally the provident fund dues. I think,
that is an important thing. When the
Government has taken over an under-
taking, the dues of the workers inclu-
ding the provident fund due should
be paid to them. I want to draw at-
tention to the fact that the condition
of the industry is much better. Last
year all the units made good profits.
Therefore, why should there be any
hesitation to pay off the liabilities of
the workers, the dues of the workers
which are due to them since long?

Now I come to my main points.
The Maharashtra Government had
taken over seven or eight mills on le-
ase and licence basis. The purpose of
the Government was to give employ-
ment to the workers who had been
thrown out of employment consequent
on closure. There were So many legal
complications. They had to go to the
courts and get the mills taken over on
lease and licence basis and provide
employment to more than 25000 wor-
kers and for so many years. In that
period the Maharashtra Government
had lost Rs. 4.81 crores. The ad-
vances made by the State Corpora-
tion are included in the category of
secured loans. But why have they
not included the advances and others
given by the State Government when
the Maharashtra Government was
running those mills on lease and lic-
ence basis? That period has not been
taken into account. After all. these
mills have come to the State Corpor-
ation. I do not know what is the
criterion or the basis. They are not
accepting the losses incurred during
the period when the mills were taken
over and employment was provided
to so many workers. These should
also be included in the category of
secured loans.

Now they have given dﬂ!erent cat-
egories. But nobody can say how
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much théy are going to get, whether
the first priority or category will get
hundred per cent or less, how much
will the second category get and s0
on. The membery of this House
should know which category is going
to get full

Some changes have been made in
respect of wages and other dues of
workers. I thank the Minister for
that. 1 only hope that, after these
changes, the workers will get all their
dues and arrears.

As I said, we should know which
category is going to get their full am-
ount and which category is going to
get less. The basis should be made
known so that the House can under-
stand the intention of the Govern-
ment, the basis of calculations of the
Government.

I want to make only three submis-
sions. One is that, during the lease
and licence period, whatever amount
the Maharashtra Government or any
State Government had invested or
paid should be treated as secured
loans.

Secondly, State Governments have
given guarantee to the financial insti-
tutions for running mills or for get-
ting advances. That also should be
accepted and provided for.

Lastly, I want to say that there are
many mills where the State Govern-
ment has given guarantee to the
workers to pay them only 650 per cent
of the DA on the understanding that
they will not to retrenched and the
mills will be run as they were not in
a position to pay additional DA. Now,
the workers are agitated. This ar-

‘rangement also should be fulfilled. It

is also a liability because it is the
result of an agreement between the
State Government and the workers.
But there is no mention about it—
whether the National Textile Corpo-
ration or the Government will take
them over and whether these agree-
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ments and the assurances given to
the State Governments are going to
be honoured or not. These are my
three submissions and 1 hope the
Minister will reply to these points.
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SHRI RAJA KULKARNI (Bom-
bay—North-East): I have five am-
endments—two for Clause 5, one for
Clause 14 and two for Second Sche-
dule.

MR. DEPUTY SPEAKER: Clause
5 only we are discussing just now.

SHRI RAJA KULKARNI: Yes, Sir,
I am confining myself only to clause
§. My two amendments are Nos. 172
and 173. There is a printing mistake
in No. 172. I would like that that
should be corrected. This is the
printing mistake. In line 3 instead
of the word ‘lease’ it should be
‘leave’. I request that necessary cor-
rection should be made. The amend-
ment No. 172 takes care of the liabi-
lity which I consider to be there on
the part of the Central Government.
This amendment is to the proviso A
of Clause 5(1) wherein Government
says that “after such undertakings
have been taken over by the Central
Government.”

16.00 hrs. |

Now, the Central Government has
completely forgotten the historical
process of various actions that were
being taken in the interest of the
country, national economy and con-
tinued employment. In 1972, the Sick
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Textiles undertakings take-over man-
agement Bill was passed then the
management was taken as a uniform
measure for all the sick mills. Prior
to that, various types of actions were
taken under Section 15 or 18 (a) of
the Industrial Development and Re-
gulation Act and the liabilities aris-
ing out the actions taken by the Cen-
tral Government and the State Gov-
ernments, in particular, have been
completely forgotten. The Central
Government was not prepared to take
any risk for a long time and from
1959 onwards the State Governments
were asked to take the risk. Whe-
ther it is in Tamil Nadu, Maharashtra
or Gujarat, the State Governments
took the risks and took various ac-
tions under Industrial Development
and Regulation Act. Now, every ac-
tion was not management take-over.
Here the words used in sub-clause to
proviso (a) are that only when the
Central Government takes over the
management thereafter it accepts the
liability of the amounts advanced.
This may be true for those mills
which have been taken over under
1972 legislation but what about a
large number of mills which the State
Governments had taken under leave
and licence. The management was
not taken over under this statute. It
was under leave and licence system.

As Mr. Damani pointed out it was
Maharashtra which took the lead and
made all the sick mills into healthy
mills. All of them today—except one
or two out of twenty-two—are profit-
making mills. The Maharashtra Gov-
ernment invested about Rs. 22 crores.
In 1972, when the management of the
ten mills was taken-over by Central
Government, seven mills prior to 1872
were run by the State Textile Cor-
poration under leave and licence basis
and Maharashtra Government has in-
vested Rs. 4 crore under leave and
licence system in these seven mills.
That is State Government’s money.
Where is the guarantee for the money
that has been invested under leave
and licence system? We would like
the Minister to clarity on this matter.
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My amendtient seeks to amend this
clause (a) to proviso saying it is not
take-over by the Central Government
but Central Government or the State
Governmént, including the amounts
advanced by the State Government
during' the period the Mills were
taken over on leave and licence, by
the State Government or State Textile
Corporation.

Why was this sum of Rs. 4 crores
invested? This money was invested
for the workers’ continued employ-
ment and guarantees were given by
State Government to private parties
who were invited. The State
Government to stood guarantee for
the purpose of not only their continu-
ed employment but also for the pur-
pose of giving the workers the bene-
fits accruing to them. An assurance
was given to those thousands of work-
ers in the City of Bombay. Now,
there is no provision for it. As Mr.
Damani has rightly pointed out, there
was a fifty per cent cut in D.A. The
State Government, while taking over
the 22 mills, had given a solemn assu-
rance to all the workers in Bombay
téxtile mills that the D.A. cut would
be restored when the mills start mak-
ing profits. They were either under
the ‘leave and licence basis’ or they
were under some other basis—it was
not on actual management takeover
basis. Now, the workers are waiting
for the restoration of their D.A. cut.
This is the liability arising out of the
guarantees and assurances given by
the State Government. Therefore, the
Central Government must accept this
as a liability. We have not sought
here that the money should be paid
immediately. But, as the proviso to
elause 5 says that the Government
accepts the liability, that liability
should be in termg of the two am-
endments which I have moved.

Now, this guarantee clause refers
to all these liabilities arising even
prior to the takeover of the various
mills by the Maharashtra Govern-
ment. There was a private manage-
ment of the mills under some other
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basis in 1059, 1962 and 1968. The
National Textile Corpordtion came
into existence only in 1968. If it de-
cides to ‘take over these mills, how
can it disown the liabilities arising
out of State Government’s guarantees
and assistance. 'The Maharashtra
Government made these as viable
units. Today, if NTC wants to cen-
tralise ownership rights, it has every
right to do that. We shall support
the Central Government. But, then,
NTC must pay to the State Govern-
ment whatever may be the invest-
ment made by the State Government.
It is only by accepting these liabilities
that the workens’ other liabilities can
be met. It is from that point of view,
these amendments to clause 5 are
moved.

SHRI ERASMO DE SEQUEIRA
(Marmagoa): Mr. Deputy-Speaker, Sir,
judging from the long circular turn
taken by Mr. Stephen a little while
ago, it appears that the apprehension
that I had expressed while speaking
on the First Reading of the Bill is
right. Some hon. Members who have
spoken so vociferously from the other
side would not even vote as they have
spoken.

SHRI C. M. STEPHEN: We are
not going to vote for the clauses
against which you spoke.

SHRI ERASMO DE SEQUEIRA:
We were all talking of a principle.
That is the principle on which this
Bill, if I may say so, has got stuck.
I am sorry to say, Sir, that those who
started vociferously supporting that
principle have now conveniently
withdrawn without that principle be-
ing accepted by Government.  The
principle that I am talking about is
the one which should be accepted in
this House and in this country, here
and now, that if Government takes
over any enterprise, then whatever
it may be with respect to that enter-
prise, it must ensure that whatever
is due to the workmen from that en-
terprise, whether before the take-over
or after the take-over, is paid to the

workmen. This, Sir, is a matter of
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W
wages which the workmen earned,
wages which were not paid to them.
This is a matter of dearness allow-
ance earned through labour. This is
a matter of provident fund on which
they made contributions and in which
they are entitled to employers’ con-
tributions. = Whatever |Government
may have to say with respect to com-
pensation, Government, to my mind,
it it is serious, about the kind of
society that it says it wants to build,
cannot come before this House and
say that ‘we are not prepared to ac-
cept this responsibility’.

The men that we are talking about,
the workmen that we are talking
about are the workmen who have
worked in these mills and who after
the take-over have worked with the
Government to rebuild them. and
these are the worlgnen who, today,
are being thrown to the wolves by this
Government.

It is not, as Mr. Stephen says, a
matter of few lakhs. It is a matter
of several croreg of rupees which, in
spite of the amendments that are go-
ing to be moved by the hon. Minister,
the workmen are not going to receive.

Sir, several amendments have been
moved in the Schedule in regard to
the priorities, for instance, which
will, T agree, result in the workmen
receiving more than what they would
have received at the time this Bill
came before the House. But, that is
not what I am talking about. I am
talking about the principle. If a
man has worked and he has earned
what is due to him, and if the Gov-
ernment is tgking over that institu-
tion and using those very same work-
men to rebuild jt, to run it, how can
it possibly expeet any cooperation if
it does not assume responsibility for
what is due to them? This Govern-
ment which is prepared to pay Rs. 40
crores for buildings which are over
50 years old apd machinery that is
oyer 80 years old and for what kind
of junk that is left, we do not know,
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is stepping back to pay Rs. 3—B
crores which have been earned by
the workmen, then, I ask, is this the
way they are going to hatao garibi?

That is why I have moved amend-
ment No. 180, which is the same as
that of Mr. Sathe’s No. 110, which
has been moved before the House.
My amendment merely says this, that
with respect to the wages, salaries
and other dues of employees of the
sick textile mills, whether before take-
over or after take-over or whenever,
it is this Government which must ac-
cept the full, complete and total res-
ponsibility because these workmen are
today its own workmen and it is with
these workmen that they must rebuild
the textile mills and run them so that
they do not become a drain on the
public exchequer and the people of
India. I know, the Minister has been
moving in the same direction and it
pains me that Government cannot
accept this principle because if they
cannot accept this principle now, then,
how does it ever expect any of its
labour laws to be respected? If Gov-
ernment itself practices one thing and
preaches another, even with respect
to the welfare of workmen, then,
where are we going?

This is why I would like to press
this amendment and 1 would again
request Government to realise that
this is a matter of basic principle
and they must look into it.

*SHRI S. A. MURUGANANTHAM
(Tirunelveli): Mr. Deputy Speaker,
Sir, Shrimati Roza Deshpande hag
spoken in great detail about my Am-
endments 93 to 87 to Clause 5. Ag
she has covered all the importan
points, I do not want to repest them
again.

I will gefer only to my Amendments
185 and 136 to Clauge 8. I wounld ip
particular lay emphasis on my Am-
endment 135 to Clause D and yopl
no doubt Jike to press foy ite |

“*The Original speech was delivered in Tamil.
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ance by the Government. This am-
endment No. 135 reads as follows:

“Page 5—after line 3, insert—

All amounts paid to these under-
takings as fixed deposits by indivi-
duals in respect of any period prior
to the take-over by the Central
Government.”

Sir, I regret to point out that no pro-
tection has been given to the peo-
ple who have put their hard-earned
savings in these undertakings in the
form of fixed deposits. These are not
small pan-shop keepers but also
small tea-shop keepers. Besides these
people, the retired Government ser-
vants belonging to lower middle class
have also invested their Provident
Fund amounts in these undertakings
in the form of fixed deposits. I also
understand that charitable institutions
also have put their money in fixed
deposits with these undertakings.
Sir, in some undertakings, even the
Provident Fund amounts of the work-
ers have been invested in fixed depo-
sits. Here, I can quote the example
of Lakshmi Mill, Murugan Mill and
Bhavani Mill in Tamil Nadu which
have got huge amounts in the shape
of fixed deposits from these poor peo-
ple. Sir, I would like to plead with
the hon. Minister that these poor peo-
ple should not be made to suffer be-
cause of some deficiency in the legis-
lation that we are considering now.
Sir, these poor people cannot also
afford to go to courts of law for claim-
ing their legitimate dues. Neither
they have resources 4o -face -long-
drawn litigation nor people who
would take up their legitimate cause
without taxing them unnecessarily.
It is the bounden duty of the Central
Government to give full statutory
protection to these poor people and
ensure repayment of their fixed de-
posit amounts "The hon. Minister
should afcept iy amendment to

Clause 5 and thus give statutory sup-
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port to these po.. people who have
put their life’s savings in fixed depo-
sits with these un- ortakings. I wolud
like to press for my amendment for
the acceptance of the Government.

Sir, Schedule I of the Bill envi-
sages the nationalisation of 103 six
textile mills in the country. While
welcoming this, I would like to point
that there are many more textile
mills which are sick and on the verge
of closure. This is definitely going
to end in the unemployment of thou-
sands of workers. I would in parti-
cular refer to Vallajabad Textile Mill
in Tamil Nadu, which should have
been taken over by the Government.
I would appeal to the hon. Minister
that he should bestow his personal
attention in this case and ensure im-
mediate nationalisation of this Val-
lajabad Mill in Tamil Nadu with a
view to saving thousands of workers
from the scourge of unemployment.

16.20 hrs.
[SHRI ISHAQUE SAMBHALI in the Chair]

SHRI B. P. MAURYA: I will not
repeat all those arguments I advanc-
ed at the time of replying to the
debate, but would specifically stick
to the main issues. Again I would
like to remind the House about the
setup contemplated in this Bill. The
entire period of management is
divided into two: pre-takeover period
and post-takeover period. The entire
Bill is based upon this division of the
period. In all humility, I would sub-
mit that we have to enact this Bill
in such a way that this system is not
disturbed, I can understand the agony
of hon. members, specially of those
who had been arguing for the payment
of the dues of the workers during the
pre-takeover period. I would like to
take it up first, because most of the
hon. members who *pressed their am-
endments have Peen arguing that the
responsibility for payment of the
dues of the workers during - the
pre-takeover period should be
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assumed by Government
the National Textile Corporation.
So far as the workers are con-
cerned, their wages, salaries and other
dues, as I submitted in the beginning.
can be divided into pre-takeover and
posi-takeover period. The Government
have owned and accepted almost all
the dues of the workers of the post
management period.

SHRI ERASMO DE SEQUEIRA:
Even after the takeover, you do not
want to pay “all”.

SHRI B. P. MAURYA: I have sub-
mitted almost all. Hon. Members have
been agitating on three points; i.e.
the benefit of service including pen-
sion, gratuity and provident fund. So
far as pension and gratuity benefits
are concerned as I made it clear even
at the beginning, these benefits are
linked with the entire period of ser-
vice, whether it is pre-takeover or
post take over; the benefit will go
to the workers. They will not suffer.

through

At the time of replying to the de-
bate also I submitted that I can un-
derstand the agony of the hon. Mem-
bers that in spite of the fact that 50
per cent of the Provident fund was
deducted from the hard earned money
of the workers. Provident fund, ac-
cording to legal interpretation, is
not a due it was an amount which
was deducted from the salary of the
workers. What was supposed to be
deposited in the Fund A/C unfortu-
nately in some cases it is not done.
There is no doubt that quite a big
amount comes in the category of pro-
vident fund. We have moved an am-
endment to schedule 2 part (b) con-
cerning the pre-takeover period,
workers wages and dues; they were
put in category 4 while the secured
loans were put in category 3. On
the persuasion of hon. Members be-
longing to the Congress side as well
as the Opposition side, Government
agreed that the workers wages and
dues should be shifted to category 3
from 4. In category 3 secured loans
were put. They are being shifted from
category 3 to category 4. Because of
the change in the category, the major
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amount of the provident fund shall be
met. We shall see how best the Gov-
ernment could do to meet the general
demand of provident fund, whatever
is left behind.

SHRI RAJA KULKARNI: Unit by
Unit.

SHRI B. P. MAURYA: I can under-
stand the agony of Shri Raja Kulkarnj
There are certain sick mills for which
the amount fixed is only Rs. 1,000/-
In some cases a major portion of the
provident fund will be met. But in
a particular or specific cases wherein
the amount is only Rs. 1000 or so, the
workers will definitely be suffering on
the provident fund account. As I
said, we will see how best we can
meet the situation.

About the pre-take ower period,
because of the change in the cate-
gory, a major portion of the dues of
the workers will be met. I would like
to apologise to Shri Banerjee, Shri-
mati Parvathi Krishnan, Shrimati
Roza Deshpande, Shri Ramsinghbhai
and others who had been arguing
very hard for their amendments that
irrespective of the period of pre-take
over or post-takeover, the dues of
the workers should be owned by the
Government, it ig not possible. The
very moment any of the dues of the
pre-takeover period is entertained
by the Government, it will be declar-
ed discriminatory. If we choose one
of the liabilities of the pre-takeover
period. definitely it becomes discri-
minatory.

So far as amendment No. 103 mov-
ed by Shri Sezhiyan is concerned,
even if this amendment is accepted,
there will not be any change in the
amount. At present, whatever loans
and advances concern the post-taxs
over period, they are put in Schedule
II. category I. Under clauses 21 and
27, whatever portion of these dues
are not met, on the report of the
Commissioner of Payment, the rest of
the amount will be the liability of
the Government. If this amendment is
accepted there will be no difference



271 Sick Tex. Und.

[Shri B. P. Maurya]

$0 far as the amount is concerned.
So far as the security of these loans
and advances ware concerned. they
are fully secured. The only difficulty
is, at present the Tamilnadu Govern-
ment or the State Textile Corporation
have to go and put their claims be-
fore the Commissioner of Payrhents
and whatever amount is not met and
is reported to the Government, that
will .be met by the Government. 1
would like to express my difficulty
in accepting this amendment. Basi-
cally it is not going to make any
difference in the amount.

Shri Xachwai and other hon. Mem-
bers have made complkints about cer-
tain units and -certain mills. I may
assure them that we will see that
those complaints are met to the best
of our ability.

Then I come to Maharashtra. Here
the dues are either that of the work-
ers of the State Textile Corporation.
If they -relate to the pre-take over
period, I am sorry we cannot accept
them.

SHRI RAJA KULKARNI: You are
reaping the fruits.

SHRI B. P. MAURYA: The pre-
take over liability may be concerning,
the wages or salary of the workers
or loans of the State or the State
Textile Corporation or institutions or
individuals. Irrespective of the party,
we cannot afford to choose any of
the liabilities and leave the others.

SHRI ERASMO DE SEQUERIA:
This is one point of view which you
have axpressed. What I am syggest-
inf is that you accept the lighility
of .all pre-take over dueg of the wor-
kers .as .a :pocial ohligation, and gay
so while aceepting it. Then, no court
ig -going to strike it down.

-SHRI B. P. MAURYA: These lia-
bilities may be Jf any character but
it they relate 1o ‘the pre-take -over
‘period they cannot :be chosen. It it is
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done, it will be declared as discrimi-
natory. Because of this reason one of
the amendments pressed by the hon.
Members can be accepted.

g W werw s,
areTa e A & w2 arfue
T A F AT AT I FY WG G
T gfewa g dfsr S R
WY ¥ | g9 7 AwR @ §, e
9T 30~40 TG TIFT AT & IT F7 74T
G, ag AgE! w1 Gar &, A fF el
&5 o1 a1 faeft s w1 7

SHRIMATI PARVATHI KRISH-
NAN: I would like to seek a clarifi-
cation on amendment No 135. Why
is it that he cannot make it explicit
about awards of industrial tribunals?
Why should the workers suffer?

SHRI RAJA KULKARNI: Ouyt of
the 22 mills in Maharashtra, one is
run by the National Textile Corpora-
tion. Al the other 21 are run by the
Maharashtra State Textile Corpora-
tion. All those 20 mills have now
started making profits. Even the
India United Mills, which is the big-
gest of-all of the 103 mills, made a
profit in 1973-74. The State Textile
Corporation with the coeperation of
the workers has been able to achieve
this position. The Corporation has
given an assurance to the workers
that the cut in their dearness allow-
ance will be restored. That pledge
has to be honoured.

Let him give an assurance that, as
a.social obligation, whatever commit-
ment the State Textile Corporations
have made to the workers in the pre-
takeover period will :be -honoured.

Ao dto i :  sfrr, st
FEqTT St} AW Ig A9 FR wAl
| 5 X 103 @ & dxao 7 gt
w AW, ¥ g wenr fret #Y
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So far ag Shrimati Parvathi Kri-
shnan’s amendment No 195 is con-
cerned, the same difficulty comes. We
cannot choose any of the liabilities
from out of the pre-takeover period.
Then, it may declared as discrimina-
tory, That i the only difficulty.

SHRI ERASMO DE SEQUERIA:
Sir, I want to make a submission....

anafa wRE : w9 FE @I
9 qF F—N T W @& E,
¥ 3@ @ g 5 Fvaw & o= awt
£ smax foie fear W@ 0 9w
AR FEAIFZID G |

SHRI ERASMO DE SEQUERIA:
He has raised a new point. He says
that the only difficulty that comes in
the way of the Government is the
fact thtat, if they accept one pre-take-
over liability, it will be considered
discriminatory if they do not accept
the others. If they provide in the
Bill that only the dues of the workers
will be accepted from the pre-take-
over period and further if they say
in the Bill that this provision is be-
ing accepted purely as g social res-
ponsibility, the difficulty that he is
talking of should not arise.

SHRI B. P. MAURYA: All these
arguments were advanced. My con-
sidereq view is that, irrespective of
the category of the dues of pre-take-
over period, if out of them any one
is taken and accepted us the liability
to be met by the Government, then
it may be declared discriminatory by
the court.

wmafe wgve : wa § ¢7 wivedy
N Az & fod Aww g

ft gEA A wBAT : AR wEEA
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SHRI B. P. MAURYA: I may be
allowed to withdraw by amendment
No. 227.

ot wgvem 97 § agv s faegy
FE & ARAAYE T 9 FTE
sHSHE Fr 227 faagr st aEat
4T "9 AT g & |

W gfrgemmen ¥ 8
o g @ e #1 fazgr 7374 Y g9M9a
R S o

Amendment No. 227 was, by leave
withdrawn.

PROF. MADHU DANDAVATE: 1
want a clarification, Sir. Is the am-
end ment withdrawn or Las the Gov-
ernment withdrawn itself?

MR. CHAIRMAN: Now, I will put
the amendments to vote.

SHR1I ERASMA DE SEQUERIA:
On .amendment No. 233 | have a point
of order.

ot WP tw@ ¥ admaE
TEZ 716 FTET HY o rafs AT &
faa @ fear |

SHRI ERASMO DE SEQUEIRA:
As a genetal proposition, J believe it:
is accepted that any lability provi-
ded in a law is a liability enfor-
ceable with respect to the person who
accepts that liability in law. By vir-
tue of thig umendnent, the efTect will
be .that (the - liability that .is provided
shal] cnly be enforceable when en-

forcemerit is specisfically provided
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for. Therefore., if you move his
amendment to this clause, my submis-
sion js ......

MR CHAIRMAN: Let me know
your point of order...... (Interrup-
tions) .

SHRI M. C. DAGA (Pali): Is it
a point of order?

SHRI VAYALAR:' RAVI: We op-
pose the proposed amendment which
is frivolous and meaningless.

SHRI ERASMO DE SEQUEIRA:
My submission is that if you move
this amendment to this [sub-clause,
the result will be that any liability
that might have been provided for
elsewhere in the Bill shall become un-
enforceable.

Therefore, this amendment is not
admissible.

SHRI SYAMNANDAN MISHRA
(Begusarai): Frivolous.

MR CHAIRMAN: It is not a point
of order.... (Interruptions) .

I will now put the Government
amendments to vote.

‘Now, the question is:
Page 5,
line 28, after “1972", Insert—
“and includeg the West Bengal
State Textile Corporation Limi-
ted which hag advanced amounts

to sick textile undertakings in
the State.” (53)

Page 4, —

for the marginal heading to
clause 5, substitute —

“Owner to be liable for certain
prior liabilities.” (117). -

Page 4. line 37,—

for “Every liability” substitute—
. “Every lability, other than the
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liability  specifieq in sub.section
(2)” (118)

Page 4, Lne 41,—

for “Provided that any liability
substitute— J

“(2) Any Dability” (119) .
Page 5, lines 4 and 5,—

for “be the liability of the Na-
tional Textile Corporation and shall
be discharged by that Corporation”.

substitute—

“be the liability of the Central
Government and shall be dischar-
ged, for and on behalf to that Gov-
ernment, by the National Textile
Corporation” (120)

Page 5, line 8,—

for “(2)” substitute “(3)” (121)
Page 5, line 16,—

after ‘“claim or dispute” insert—
“, in relation to any matter not re-
ferred to in sub-section (2)”, (122)

Page 5, —
for lines 9 to 13 substitute—

“(a) save as otherwise expres-
sly provided in this section or
in any other section of this Act,
no liability, other than the liabil-
ity specified in sub-section (2),
in relation to a sick textile
undertaking in respect of any
period prior to the appointed day,
shall be enforceable against the
Central Government or the Na-
tional Textile Corporation.” (233)

The motion was adopted.

MR. CHAIRMAN: Now, I will put
the other amendments to vote.

SHRI S. M. BANERJEE: My am-
endment No. 77 may be put separate-
1. '
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SHRI HUKAM CHAND KACH-
WAIL: My amendments also — Nos.
85, 86 and 87 to be put separately.

o g0 QAo ANt : warafy Y,
AU FATT AT, *7 TAT J (G777 |

Nl gwq AT wS 1T ;. FY qarafy
T, FATIT THAT, 85, 86, 87 HAT ¥
fod ard

MR. CHAIRMAN: I am putting am-
endments Nos, 76, 83, 84, 90 91, 93, 94,
95, 103, 109, 111, 131, 132, 133,
135, 138, 139, 140, 141, 142, 143,
146, 147, 172, 173, 183, 184, 195,
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The amendments were put and ne-
]
ot gow & wgE@: qawhy
169 &1 Ferw & faar s
qamata wgRy : ag g9 &Y gav
I now put amendmen No. 77 by Shri
Banerjee to vote.

The question is:
Page 5, line 2,— !

after “in respect of any period”
insert “prior to and” (77)

and 196 to the vote of the House. The Lok Sabha divided: Y
Division No 4] AYES [16.51 hrs.
Banerjee, Shri S. M. Krishnan, Shri E. R. X
Bhattacharyya, Shri S. P. Krishnan, Shrimati Parvathi Y
Dandavate, Prof. Madhu o Mavalankar, Shri P. G. e
Dutta, Shri Biren " Mishra, Shri Shyamnandan -

Gowder, Shri J. Matha
Huda, Shri Nooru]
Joshi, Shri Jagannathrao "
Kachwai, Shri Hukam Chand
Krishna Kumari, Shrimati

" .
Aga, Shri Syed Ahmed v 4
Ansari, Shri Ziaur Rahman
Awdhesh Chandra Singh, Shri
Babunath Singh, Shri
Banamali Babu, Shri
Barupal, Shri' Panna Lal
Basumatari, Shri D,
Besra, Shri S. C.
Bhattacharyyia, Shri Chapalendu
Bist, Shri Narendra Singh
Brahmanandji, Shri Swami
Buta Singh, Shri
Chhotey Lal, Shrl ' ?
Daga, Shri. M, C. 1

-—

NOES

Misra, Shri Janeshwar
Mohanty, Shri Surendra
Muruganantham, Shri S. A. .
Saha, Shri Gadadhar N

Sequeira, Shri Erasmo de :

Dalbir Singh, Shri T
Damani, Shri S, R. T |
*Deshpande, Shrimati Roza .

Dhamankar, Shri T
Dixit, Shri G. C. e,
Dumada, Shri L. K. T
Dwivedi, Shri Nageshwar 2
Gandhi, Shrimati Indira -
Tanesh, Shri K. R. N
Gangadeb, Shri P. 5
Gokhale, Shri H. R. A
Gopal, Shri K. Y

Goswami, Shri Dinesh Chandra E
Ishaque, Shri A. K. M.

*Wrongly voted for NOES,
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NOES

Jamilurachman, Shri Md.
Kailas, Dr.

Kale, Shri ;

Kapur, Shri Sat Pal

Karan Singh, Dr.

Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Lakshmikanthamma, Shrimati T.
Mahajan, Shri Vikram
Mandal, Shri Jagdish Narain
Manhar, Shri Bhagatram
Maurya, $hri B. P.

Mishra, Shri Bibhuti

Murmu, Shri Yogesh Chandra
Negi, Shri Pratap Singh
Painuli, Shri Paripoornanand
Pandey, Shri Krishna Chandra
Pandit, Shri S. T.

Patel, Shri Natwarlal
Patnaik, Shri J. B.

Peje, Shri S. L.

Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri K.

Ram Dayal, Shri

Ram Sewak, Ch.

MR. CHAIRMAN: The result *of
the division is:
Ayes: 18; Noes: 77

The motion was negatived

MR. CHAIRMAN: How, I will put
amendments Nos, 85, 86 and 87 moved
by Shri Hukam Chand Kachwai to the
vote of the House.

Amendments Nos, 85 g0 87 were put
and negatved. S

MR. CHAIRMAN: Noy, I will put
amendment No. 110 moved by Shri

Ram Swarup, Shri

Rao, Shrimati B. Radhabaj A.
Rathia, Shri Umed 8ingh
Ravi, Shri Vayalar

Ray, Shrimati Maya

Reddy, Shri P. Narasimha
Rohatgi, Shrimatj Sushila
Roy, Shri Bishwanath

Saini, Shri Mulki Raj
Samanta, Shri S. C.
Sarkar, Shri Sakti Kumar
Satish Chandra, Shri
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.

Shastri, Shri Sheopujan
Siddheshwar Prasad, Shri
Singh, Shri Vishwanath Pratap
Sinha, Shri Nawal Kishore
Sohan Lal, Shri T.

Sokhi, Sardar Swaran Singh
Tombi Singh, Shri N.
Yadav, Shri D. P.

Erasmo de Sequeira ip the vote of the
House.

Amendment No. 110 was put and
negatived.

MR. CHAIRMAN: The question is:

“That Clause 5, as amended, stand
part of the Bill.”

The motion was adopted,

Clause 5, as amended, was gdded to the
Bill, ’

*The following members
AYES: Shrimati Roza Deshpande,
NOES: shri K. Chikkalingaiah.

also re corded their votes;

'
s

=
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ments No. 54, 55, 36 and 123 of the
Government.

SHRI B, P. MAURYA: J beg to
move; .

Page 5,

line 30. omit “as many”. (54)

Pages 5 and 6,

line 45, and line 1 respectively

for “liabilities of the National
Textile Corparation, referred
to in” substitute “liabilities
required to be discharged by

the National Textile Corpora-
tion under”. (55).

Page 6,
lines 3 to 5, for ‘“become, on
and from the date of such transfer,
the liabilities of the Subsidiary
Textile Corporation and shall be
discharged”, substitute “be dis-
charged, on and from the date of
such transfer”. 56).
Page 6, line 1,—
for “the proviso to sub-section
(1)” substitute  ‘“sub-section
(2)" (123).

MR. CHAIRMAN: The question is:
‘Page 5,
line 30, omit “as many”. (54).
‘Pages 5 and 6,
line 45, and line 1 respectively.

for “liabilities of the National

Textile Corporation, referred to
in” substitute “liabilities required
to be discharged by the National
Textile Corporation under”.’ (55)

‘Page 6,

lines 3 to 5, for “become, on
and from the date of such trans-
fer, the liabilities of the Subsidi-
ary Textile Corporation and shall
be discharged”, substitute “be-
discharged, on and from the date
of such tr_ansfer”.' (56).
‘Page 6, line 1,—

for “the proviso to sub-
section (1)” substitute “sub-
section (2)” ' (1238)

The motion was adopted.

tion) Bill
MR, CHAIRMAN: The question is:

“That clause 6, as amended, stand
part of the Bill”.

The motion was adopted.

Clause 6, as amended, was added to

the Bill.

Clause 7—(Shares to be issued by the
N.T.C. for the value of the assets

transferred to it by the Central
Government.)

MR. CHAIRMAN: Now. we take up

Clause 7. There are amendments.

Are you moving?
SHRI B. P. MAURYA: I beg to

move:

Page 6, line 23,—
for  “discharged”  substitute
“taken over”. (124).

Page 6, line 26,
for “discharged” substitute
“taken over”, (125).
MR. CHAIRMAN: The question is:

Page 6, line 23,—
for  “discharged”  substitute
“taken over”. (124).

Page 6, line 26,—

for  ‘“discharged” substitute
‘“taken over”. (125).

The motion was adopted.

MR. CHAIRMAN: The question is:

“That Clause 7, as amended,
stand part of the bill”.

The motion was adopted.

Clause 7, ag amended, was added to

the Bill.
Clause 8—(Payment of amount to

owners of Sick textile undertakings).

MR. CHAIRMAN: Now we take

up clause 8. There is an amendment.

SHRI B. P. MAURYA: 1 beg to

move:

Page 6,

line 34, for “vesting in i,
under sub-section (1) of section
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3, of”’, substitute “transfer to,
and vesting in it, under sub-
section (1) of section 3 of such
textile undertaking and”. 57).

MR. CHAIRMAN: The question is:
‘Page 6,
line 34, for ‘“vesting in |it,
under sub-section (1) of section
3, of”’, substitute “transfer to,
and vesting in it, under sub-
section (1) of section 3 of such
textile undertaking and”.’ (57).

The motion was adopted.

MR. CHAIRMAN: The question is:

“That Clause 8, as amended,
stand part of the Bill”.

The motion was adopted.

Clause 8, as amended was added to
the Bill.

9— (Payment of further

Clause
amount).

MR. CHAIRMAN: Now we take
up Clause 9. There are amendments.
Shri Ramavatar Shastri and Shri
Madhukar are not here. Shri D. K.
Panda is not here. Shri Ravi is not
moving his amendment.

SHRI B. P. MAURYA: 1 beg to
move:
Page 6,

in line 45, for “this Act receives
the assent of the President”, sub-
stitute ‘“the Ordinance was pro-
mulgated”. (58).
Page 7,—

in line 6, for “this Act receives
the assent of the President”. sub-
stitute ‘““‘the Ordinance was pro-
mulgated”. (59).

SHRI S. M. BANERJEE rose—

PROF. MADHU DANDAVATE: He
is referring to the amendments which
were submitted.

17.00 hrs.

MR. CHAIRMAN: I would now
put Amendment Nos. 58 and 59, to
Clause 9 moved by Government to
the vote of the House.

AGRAHAYANA 20, 1896 (SAKA)

(Nationalisa- 284
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The question is:
‘Page 6,
in line 43, for “this Act receives
thg a sent of the President”, sub-
stitute “the Ordinance was pro-
mulgated”.’ (58).
‘Page 17,
in line 5, for “this Act receives
the assent of the President”, sub-
stitute “the Ordinance was pro-
mulgated”.” (59).
The motion was adopted.

MR. CHAIRMAN: The question is:

“That Clause 9, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 9, as amended, was added to
the Bill.

Clause 10— (Accounts to the ren-
dered by the owners of Sick textile
undertakings).

MR. CHAIRMAN: We now take up
Clause 10.

SHRI B. P. MAURYA:
to move:
Page 17,
in line 18, for “this Act receives
the assent of the President”, sub-
stitute “the Ordinance was pro-
mulgated”.” (60).
Page 7,—
in lines 22-23, for “this Act re-
ceives the assent of the Presi-
dent”, substitute “the Ordinance
was promulgated”.’ (61).

MR. CHAIRMAN: I will now put
amendments 60 and 61, to Clause 10,
to the vote of the House. The ques-
tion is:

Sir, I beg

‘Page 7,—

in line 18, for “this Act receives
the assent of the President”, sub-
stitute ‘“the Ordinance was pro-
mulgated”.’ (60).
‘Page 7,—

in lines 22-23, for “this Act re-
ceives the assent of the President’,
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substitute ‘“the Ordinance was
promulgated”.’ (61).

The motion was adopted.
MR. CHAIRMAN: The question

is:

“That Clause 10, as
stand part of the Bill”,
The motion was adopted.
Clause 10, as amended, was added to
the Bill.

MR. CHAIRMAN: We will now
take up Clause 11. There are no am-
endments. The question is:

“That Clause 11 stand part of the

Bill”.

The motion was adopted.
Clause 11 was added to the Bill.
MR. CHAIRMAN: We will now

take up Clauses 12 and 13. There
are no amendments. The question
is:
“That Clauses 12 and 13 stand
part of the Bill”.

The motion was adopted.
Clauses 12 and 13 were added to the
Bill.

Clause 14— (Employment of certain
employees to continue).

MR. CHAIRMAN: We will now
take up Clause 14.

SHRI B. P. MAURYA: Sir, I beg
to move:

Page 9,
in line 17, after “conditions”
insert ‘“of employment”. (62).

Page 9, line 38—

for “National Textile Corpora-
tion” substitute “Central Govern-

amended,

ment”. (126).
Page 8, line 35—
for “in the employment of”

substitute “employed in”. (216).
Page 9, line 6,—

for “in the employument of”
substitute “employed in”. (217).
Page 9, line 27,—

jor “employee of’ substitute—
“person employed in”. (218).

DECEMBER 11, 1974
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Page 9, lines 35 and 36—

for “payment by way of gra-
tuity or retirement benefits or for
any leave not availed of, or any
other benefits,”
substitute—

‘“arrears of salary or wages or
any payment for any leave not
availed of or other payment, not
being payment by way of gra-
tuity or pension,” (228).

SHRI HUKAM CHAND KACHWALI:
Sir, I beg to move:

Page 8, line 36,—

for “become” substitute “be
deemed to be”. (88).

Page 8, line 36,—

omit “, on and from the appoint-
ed day,” (89).

SHRIMATI ROZA DESHPANDE:
Sir, I beg to move:

Page 9,—

for lines 32 to 40, substitute—
“(4) Where arrear contribu-

tions towards provident fund and
ESIC or payment by way of any
leave not availeq of, or any other
benefits and dueg are due to any
person or persons, under the
terms of any contract or other-
wise, relating to the period prior
to the take over of management,
such arrears or payments shall
have prior claim on and before
the payment of amount to owners
of sick textile undertakings in
terms of sections 8 and 9 and the
First Schedule.” (96)

SHRI M. C. DAGA: Sir, I beg to
move:
Page 9,— .
after line 3, insert—

“(1A) Every person who is and
has been a workman within the
meaning of the Industrial Dis-
pute Act, 1947 before the ap-
pointeq day (31-10-1872) in res-
pect of Sick Textile Undertak-
ings (Taking over of Manage-
ment) Act, 1972, (72 of 1872) the
Management of which could not
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be taken over by the Central
Government by reason of any
decree, order or injunction of any
court shall become on and from
the appointed day (31-10-1972) an
employee of the National Textile
Corporation and shall hold office
or service in the National Textile
Corporation, with the same rights
and privileges as to pension, gra-
tuity and other matters as would
have been admissible to him
though the services of such em-
ployee become terminated or dis-
missed by the Management after
the appointeq day (31-10-1972)
of the Sick Textile Undertakings
(Taking over of Management)
Act, 1972, (72 of 1972) except on
grounds of criminal conviction.”
(105)

SHRI HUKAM CHAND KACHWALIL:
Sir, I beg to move:

Page 8, line 38,—
after “gratuity” insert—
“ provident fund”, (153).
SHRI ERASMO DE SEQUEIRA:
I move:
Page 9, line 3,—
add at the end—

“And any claim arising out of
such right or privilege shall be
enforceable against the National
Textile Corporation,” (185)

SHRI RAM SINGH BHAL: 1 move:
Page 9, lines 35 and 36,—

for “payment by way of gratuity
or retirement benefits or for any

leave not availed of, or any other
benefits,” substitute—

“arrears of salary or wages or
bonus or any payment for any
leave not availed of or other
payment, not being payment by
way of gratuity or pensions,”
(228)

ot g WA woA@ : awrafq
wEaT, 79 14(1) §F FL @G ¢
“oL . framfat @ f T wwEr
fhrg #1 sHNd § qedw’ ) 7U
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qureT geargs g d fx @ agmr”
& TqA qT ‘g swgm” oy fear
St 4 wer wfamy 78 § 5 g9 wawr
fae ®Y gIER AT AF g7 F foT
SR wfETg CAl IAX FTH FIq AT
R AT FOFT fATH FFFLY
RATAG | 98 @& Sy qr wifses
qMgT § | F Tuga g v we wgw
FT g8 T@@IET F § A1 wnafe &Y
a =Jifeg

wadY A mard o awiafa
gZ1eq, AT gAgA 96 A § fw G
9 9T AIFFA 32-40 FT weEeEqe faar
g | TIFFE F ST-zF A7 fifeas
F AT F AN & f3AT &1 @I A}
fym &, MT g fag g 7 Ty ag
aaeqe fazr § fs wifesz ®s, $o
udo WiEo "o MWT AT FAU F
weid & fagz O ofad §, 98
7w #Y 3T A I FIHT A
gsrat Afzg FAT fF v e
FAFM 7 FEIE, AGUF 7§ TIqHE
7 % fad @1 qu A Y | TAARE
JTFRAMIARIFE § qaX § g%
agi frar ar AT ag 3@ T feafrar
WA T RA A ¥ arq 7 fAg
FATE FAT T i 57 Faefl ) ey
| Jedt AuAAgY fHAT w1g | AT
QAT F AR AT 7 faq mifwe 537
Y, A TAIAFE F ITERT FIfART Y
arfog X fagr | I8 & I w3
firet 7 T g T € & T, a
madFeE 7 w37 S forar ) wrfast
7 ag uw w98 qOst fawrar g s
folt & @@ &0, IF FEhk FU
o7 feT I TaAdE ¥ gy ¥ @
2 | 39 o Y g9y ¥ fog wwgld
¥ g yrfa¥z we wrfast 1 faa o,
T i 9T AT F AT AEAHE F
faar a1 1 FEEA A QA AT CF FTH
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gt Nifagz wT Taar fear § 1 v
S T A gare g fear s ?
wifewt & 9w & dfaw 4@ 77
7 7Y & T & ¢ 4, afew ag dar
IFT & I g g3 @ A
forg & fa samar gamer ar & 9G¥ =
37 0T sWiEfera S, @ A
IEI qg 991 [T § AT ArfwEE
FATW@E | § Tz § 7 T I0gT
g f& a0t afY wro g dar wogdd w
g FW F fog g wrfest & foaa
W1 Zgt FT@Em §, fomr o f3R,
gov o w9 FQ@ &7 99 A1 WA
FX a1 ag 9q7 arfei ¥ aqa T g
§ | maAdE F1 gg Ffow AogL A
aTE & w0 Fifgn fr ag daT w19 Agw
F¥ | 71 9 qEwd § i wog fafermm
¥ T gFaT § w9 ArfagT w3 AN F
e a1 38 FY 91 qA&aTg w1 G wiws
5T &1 I §, N fFu §, ag o
aa & fog Ao faferae # o awarg ?
qugx fafeios & af o awar &
e frder TaRdT F1 IS ATfEY
/YT gar St war "y & § A qogdd
#oma & ST #1 av Arw & F wege
9 IE FT @7 FT AL T § T I A
afaad sTawdY & 1 7g w9 # fosdard
¢ zafao a8 ¥ wiedz @ f& -
2% srax Nfowe w1 fyaar WY dar
5T qwgdl & qifade wT, AW @z
T aF@r § 39 w1 fordEdy aiw F7
A FrfEg 1 Ao A AW Ay I K
warer w< & faar fear & fr 7 fast e
H 9 qEdl § 91T g T %1 w1 fwar
¢ mifewl ¥ v g da1 AHT Wi §
s R AT IZUFT AN AT @R E
ImAATESY 489 & w7 I
% =7 ¥ faw & fog fv oo & smafdr
2 e | mawa S0 J Gav anar @
IR W TR W A T @ § o
2061 LS—10
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AL A qYAT G T OF fmaT & I
F ¥ Y w9 F7 fow 7 § ) zafeg
AuAeTEee S99 FT 99T agq @
IEF HTY HY AL T ST HIAT A0fEQ
wifF g7 Amrarge dag ¥ Ardar faar
fadt #1 a8 IvAETINT ¥ 98 fxar
& M I faeit w1 qiq faar § dar
o ¥, gafag Tl s ¥ 4
F1 3 =rfgw 1 ag A7 gHEHT § O
Faw st @ g

AR T IO R ARNe
& g &Y /e Arfgy /T S99 #1 qAq
¥ #1¢ gaww & g wfgw 0 31
FATAT 1972 T LaWIET FTWRAA
F o fasd way wfgwc & T o7, a9 &
arg faq &t @-wE grfaw w3
fergr fafaw F1ET &, 2v01T0 a1 quaTde
gsixma fafaw idg ¥ 1 & o@ A
I1'F EF WA F I@F QF W™ |
g% a<fmam & s mifa®i & aga &
i ) afaw & frerer feam 1R faer &
qgT A} a4 w@ gdwaA § fawre
feg 1@ | v wEAAT & % wAT F
far afseaws oy fear wi< faer mfas
IgF X fafaw FRg ¥ & wmc
¥ grg O 3@ AT § IFN g R
g 1 afadw fade w7 & w0 fx
T amd ¥ gk fag rerd o o fw
€8 ) TaAHT £ ¥ a7 Tfge 1 WA
T ARZ F FATYAEE (AT a7, T@HT
&1 &1 ¥F a<s faamar ar f& o7 faey
#1 ¥ four o 1 g & fog o foga
< faar mar M fafaearea faar
gafog $efgaw feaugze oz 3 A%
SAFAEA R A T I 1 qg W A
Tz W Figr @ W AE A wAEHE H Y
oY IF FY 937 a1 37 §F oY FrE Aor
& faerir forg 9 w9 & AT & o
A AAEHT 3T AFTTE ¢
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DECEMBER 11, 1974 (Nationalisa-
' tion) Bill
[Shri Moo] Chand Daga] LERLER SRR Gl R R E

Page 9,—

9T | T
after line 3, insert—

¥ 9g qAT guT & W)X gT Ww

“(1A) Every person who is -
F1 Q¥ Fgat § fr N {efgam feqagey

and has been a workman within

the meaning of the Industrial 5 - m T 8
Dispute Act, 1947 before the q\i? ¥ 7T .q ) E‘l‘r il
appointed day (31-10-1972) in M1 A @ F ww Pag W o T
respect of Sick Textile Under- & O F&

takings (Taking over of Manage-
ment) Act, 1972 (72 of 1972) the
Management of which could not
be taken over by the Central
Government by reason of any
decree, order or injunction of
any court shall become or and
from the appointeq day (31-10-
1972) an employee of the Nation-
al Textile Corporation and shall
hold office or service in the Na-

SHRI S. M, BANERJEE: 1 have
two amendments—215 and 174

MR, CHAIRMAN: Are you moving
amendment No. 215 also?

SHRI S. M. BANERJEE: Yes, Sir.

I beg to move:
“That the Attorney-General of

tional Textile Corporation, with
the same rights and privilege as
to pension, gratuity ang other
matters as would have been ad-
missible to him though the ser-
vices of such employee become
terminated or dismissed by the

India be requested to address the
House and clarify whether the
words “and other matters” in
clause No. 14(1) of the Sick Tex-
tile Undertakings (Nationalisation)
Bil§ 1974 include provident fund
also.” (215)

Management after the appointed
day (31-10-1972) of the Sick
Textile TUndertakings (Taking
over of Management) Act, 1972,
(72 of 1972) except on grounds
of criminal conviction.”

W F A H gg W foan v afe 7
forfrreft wfrawe gu & felt s & forg
AT IT FAGG A | A I TF T
FEST 9N § WX weA Ay A A
& feamadt § | 97 ¥ <Y gC W ug
gl #1 7 faw qr A e w7 o
wFar @ 7 dxweY AogT ¥W A F
fomr # 31 waqaR & Az e fear
T | 5/ ATy § g fean b et
& forat srma 5@ @ 3 ) e
21 D fgaw feqaem T & Ay —
S o & hforg i 3w :::9 ::;aker in the Chair)

; 7.
;,;g* ;r:’ f;, 8 i ‘ﬂmém ggqu; WELCOME g;) gggxf MINISTER
AT §, IR 20 7 1 e fan ‘

N L. . MR. SPEAKER: Hon. Members, it
FYE FTEHAGT AT HT | IWF AR A7 is a great pleasure and honour for

This is consequential. My amendment
No. 174 says:

“Page 8, line 38, after “gratuity”
insert “provident fund”.

All of us have requested the Minister
that provident fung should be inclu-
ded, Today the provident fund arrears
from the employers runs to the tune
of Rs. 22 crores, Textile millg are the
largest in this. They have not paid
the workers provident fund at all, I
can quote several instances from my
own constituency—Kanpur—where the
Lakshmi Rattan Cotton Mill has not
paid a copper, Many mills have not
paid. So, I request the Minister to
kindly accept this amendment.
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us that His Excellency, the Prime
Minister of Nepal is visiting our
Parliament today, On behalf of all
of you and myself, I extend to him
and his colleagues a very very hearty
welcome.

The relations between our two
countries go back to the distant past.
'I’hey are very ancient. We have in-
herited a common culture and fhere
are many things in which we co-
operate and collaborate,

It is an honour to us that His
Excellency is visiting Lok Sabha,
though for a very short time, because
the time at his disposal is limited.
We are extremely grateful to him
for coming to our House, though at
the fag end of the session when most
of the Members are gone, either for a
cup of tea or something else. Still,
there are quite a substantial number
present. It must be conveyed to him
that when he is amongst us, we try
to treat him as one of us, as our own
brother,

Personally, for me it is a very rare
occasion that a member of my frater-
nity got promoted as Prime Minister.
He was the Speaker of the Rashtriya
Parishad, Thank you very much.

SHRI S, M. BANERJEE (Kanpur):
Let us follow it here also.

MR. SPEAKER: No, no. Please do
no mention it

17.23 hrs,

SICK TEXTILE UNDERTAKINGS
(NATIONALISATION) BILL—

Clause 14 (Employment of certain
employees to continue)-—contd.

SHRI S. M. BANERJEE (Kanpur):
My amendment No 174 seeks to insert
the words “provident fund” because
at present clause 14(1) does not
speak of provident fund, It only talks
of gratuity, pension and ‘“other mat-
ters”. We are told by the hon. Min-
ister that the legal opinion obtained

AGRAHAYANA 20, 1896 (SAKA)

(Nationalisa- 294
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by him is that “other matters” include
provident fund. In my opinion, when
this Bill is passed and it becomes a
law, it will be open to any employer,
including an officer or manager of
the National Textile Corporation, to
deny provident fund and then it is
left to the worker to approach a
court of law to get a correct inter-
pretation of “other matters”, We can-
not expect the workers to go from
court to court, from the High Court
to the Supreme Court, He is unable
to do so with his meagre resources
and deduction under the CDS. In that
case, it will be left to the sweet
will of the employer, even of the
National Textile Corporation, to
interpret it according to his whim
or fancy. While one employer may
say that “other matters” include
provident fund, another employer
may say that it does not include pro-
vident fund, |

17.243 hrs, s
(SHRI ISHAQUE SAMHHALI in the Chair)

The hon. Minister says that he is
satisfied with the legal opinion ob-
tained by him and that “other mat-
ters” include provident fund. If he
says that, then I would request you
to allow me to move this motion that
the Attorney-General of India be re-
quested to address the House and
clarify whether the words ‘ang other
matters’ included in Clause 14(1) of
the Sick Textile Undertakings (Na-
tionalisation) Bill, 1974, include pro-
vident fund also. Unless he comes
here and unless the House is satis-
fied, I am going to press my amend-
ment to vote. Let the Minister reply
whether he is prepared to get the
opinion of the Attorney-General. I
am told that the opinion obtained
from the Solicitor-General is that
the expression does include the pro-
vident fund also, My hon. friend,
Mr. Ramsingh Bhai, I think read it
out on that day. When there was a
strike in the textile mills, Indore,
my hon. friend, Mr, Ramsingh Bhai
and my hon, friend, an ex-Member
of this House, Shri Homi Daji, agi-
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Shri S. M. Banerjee—contd.

tated and ultimately they were con-
vinced by the Chairman of the State
Textile Corporation, if I am not mis-
taken, that the opinion of the Soli-
citor-General was that the expression
included provident fung also. If that
is so, the opinion should be read out
to us....

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B, P.
MAURYA): It is not correct,

SHRI S. M. BANERJEE: Then I
would request you to Temove our
doubt, If he says that it is covered,
then why not include it by bringing
forward an amendment? Let him
bring forward that amendment and
we shall accept it, Or else, Sir,
allow me to move my motion that
the Attorney-General of India be
summoned to give his opinion.

SHRI ERASMO DE SEQUEIRA
(Marmagoa): I have moved an
amendment to this Clause to the
effect that those rights which the
Clause passes on to the workmen'
should be enforceable against the
National Textile Corporation. My
amendment reads as follows:

Page 9, line 3,— g
add at the end—

‘And any claim arising out of
such right or privilege shall be
enforceable against the National
Textile Corporation.’

The Clause provides that every one
who is a workman with the Corpora-
tion today shall carry on his service
with the same rights and privileges
as to pension, gratuity and other
matters as would have been with
him if this transfer that the Bill is
making had not taken place, Normal-
ly, this would have been enough. But

DECEMBER 11, 1974
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the problem that arises here js that
some of these rights accrued before
the takeover and some of the rights
accrued after the take-over. Gov-
ernment has provided elsewhere in
the Bill that, with reference to any-
thing which is prior to take-over, it
is not enforceable against the Nation-
al Textile Corporation, Therefore, a
very serious doubt remains in my
mind that we shall end up passing
a Bill where it looks prima facie
that we are protecting a right, but in
actual fact we are denying enforce-
ment, This is the position which I
do not want and, therefore, I have
moved an amendment which will
make jt very specific that, with refe-
rence to these rights—liabilities ac-
cepted by Government—they will be
enforceable against the National Tex-
tile Corporation.

I would also like to support Mr.
Banerjee’s amendment which would
be, incidentally, secured by my am-
endment, The reason why I support
him ig because provident fund, as we
all know, is a fund to which the
workman contributes and to which the
employer is also supposed to contri-
bute—seven or eight person as the
case 'may be. Provident fund is the
responsibility of the Central Gov-
ernment, angd there is much more
than enough provision in the Provi-
dent Fund Act for regular inspection
and for enforcement of payment and
for prosecution for non-payment be-
cause it is the proprietor or the
owner who has to pay this. If the
funds that are collected from the
workmen were not deposited in the
Provident Fund, if the contribution
of the employers was not deposited
in the Provident Fund, it was the
duty ang responsibility of this Gov-
ernment, under the Provident Fund
Act to find this out in the inspection,
¢ in accordance with the
provisions that exist in the law, that
the contribution was deposited and
to prosecute those who did not make
such deposits for not having carried
out their duty according to law.
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Now, having failed complttely, fiqa 7 9w+ £ g7 T i’l’ga g

thoroughly and utterly in thig res-

ponsibility, they have now come be-
fore this House and told us that they

were not willing to assume the res-

ponsibility for payment, This is in
total jeopardy. Therefore, I object to
it. I think it is the duty of this Gov-
ernment to assume the total respon-
sibility for the provident fund and
1 would request the Minister to ac-
cept my amendment so that the
clause becomes very specific, that
whatever rights you are conferring,
are enforceable against the Corpora-
tion.

ot o feg Wi (sR07) v
S, WY @ g § T8 e F w7
d% e wEET 7w wqER A
o7 g7 27 A1 forar & fo o § 7
Y WIfAT & ATART T FAT GO0
o1 frrare famr § 9g™ & A@T R A
IER A X Tww faddr ) &fEw
TE%k T g frar g & fr frwd
far & ix @ w0 I°gr JoEW ¥
frrort & &\ fd fom & & T
Tqe (&7 TEET @ ST
g wfew 1-4-74 § TG FUE
e &T FHATA § TR | JIAT T
3T 7Y | 5@ FE A F A 4(1)
T u=T {war guT g

“The gratuity shall be payable to
an employee on the termination of
his employment after he hag ren-
dered continuous service for not
less than five years,”

T rR W AT ¥ A fr
1-4-74 ¥ A DWW FT FAIY
& AT | TEIT AAww ag & fw 9wy
|| 1~4-7 4 § 7T S0 | ARG
wfrg 78 wreT e+ gafey Cfraa
fewt” wo Tt e g #ifas wated
qar A W 9F T W gy

Sfem Az At s ¥ T @ §
TR AT | At FAT o & Frwrm gy
w1T &1 Frma fam” fore e wifeg
w9 9™ T 7R § fi 494 w9 g
wE & fasedt at (67 goar @y § @y
et & 7 FmE & § fgera &
g I s AT ST
@ s frty AT R swar
g AT W gEE wOw auy
g g 7

AT 7T o gw AT ¥ wee
ﬁ-&r&zm%&ﬁ*&-ﬂfvmel
¥ AT § & e we ow @it g
&1 99 T g whewe 7@ 8, Ao
FT a7 &, I ot 7wl
1 oz for avg 499 afrm axfiraz
FE & a1e faadt § 47 @ 78 it
fasar & 1 7 Sy oty 0 o 3
R F AR N Y @ ww
o g &fare ¥ gar & 9§ 7 freraft &1
wlaw BIew & 6 ety @12 iy @ aord
T i i am A ar et | s fee
ha’rmanwﬁﬁvmmaaﬁ
FEMAE /T AT g, A e gx
Juwt g fawar @1 Tefey wrowt
t‘t{a»‘f’aa’rfza‘mza’rn’iﬁﬁﬁwt
WH &9 ANEeT BT W e dfy
uaﬁ'(r%r’!ﬁaazlf*iﬂﬁ,imw’n
MR BT gwwt frwar @m, g
freen fodem | w@ s & et o
AT & w19 gy w@har ¥ |
SHRIMATI PARVATHI KRISH-

NAN (Coimbatore): I do not want
to labour the point of Provident
Fund, any more, Illustrious speeches
have been made Shri S. M.
Banerjee and Shri Ram Singh Bhai
Yenm, I am surprised that last
time on an amendment he voted no,

instead of yes, The speeches are all
in fevour of aye, but when it comes
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to voting, it is for no. That is a
peculiar proposition indeed. I would
request him that since he is really a
friend of the working class he should
accept this, He should join with us
on this issue of provident fund, I do
not want to repeat the same thing
again and again and the same argu-
ments. My point ig this. Unless and
until you specifically and explicitly
have the word provident fung inclu-
ded, I am afraid, it will not help the
workers because they are not in a
position to go for endless litigation
and so on, They are not that part of
society who have the money to put
into the pockets of those people who
help to create ang proleferate black
money in- this country. Therefore if
you really want to prevent further
inflation and further increase in
black-market you must accept this
amendment. :

Now I come to the next amend-
ment, No. 96, For the next clause
the Minister has himself come for-
ward with an amendment, which we
are supporting, that is to clause
15(1), On the same lines I do not
understand why -he cannot accept
this amendment of ours which amend-
ment is to the effect of saying “deduct
money before paying ‘compensation
to the employers.” All the time you
have been saying “Where do I find
money? It rung into crores” and so
on,"In your own amendment, you
say that workers will. have priority
for those dues, I draw your attention
to your own amendment. Why clp
you not bring an amendment to this
Clause on the same principle? That
is our submission, The employer has
already got fabulous profits and you
are going to pay him more as com-
pensation, over and above what he
has already stolen. The worker should
e given his dues which he has earn-
ed by the sweat of his brow. He
performs the national duty of mov-
ing the wheels of industry, te con-
tribute his share to national deve-
Topment and progress. I request you
ie "accept ‘these amendments;
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wavafiy- wgtew ¢ w47 w6l HrEw
¥ Q¥ A AL A G g fu o
®o dio wem U Reliz T | wgr aw
%4 2aT § 3% & e Y g T q7H)
qul g

—

STATEMENT RE. REVISION OF
WAGES IN COAL INDUSTRY

1746 hrs.

THE MINISTER OF ENERGY
(SHRI K. C. PANT): As the Hon.
Members may be aware of a compre-
hensive revision of the wages in the
coal industry was last made in August
1967 on the basis of the accepted majo-
rity recommendations of the Cemntral
Wage Board for the coal mining indus-
try. After the nationalisation of the in-
dustry, at the instance of thc Central
Government a Joint Bipartite Nego-
tiating Committee consisiina of the
representatives of the Central Trade
Unions and the managcmements of
the coal producing companies was set
up in August, 1973. The Commitiee
has been holding its (eliberations
since then. I am happy to report that
the Committee has now reached ‘an
agreement.

In view of this Agreement the
Trade Unions have withdrawn the
notice for an indefinite strike in the
industry with effect from 16th Dec-
ember, 1974.

The Agreement will benefit about
five and a half lakh workers in the
coal industry.

The Members will appreciate the
strategic position that the coal indus-
try occupies today in the country’s
economy, particularly in the context
of tihhe energy crisis. After nationali-
sation, the Government has assumed
direct responsibility for a massive in-
crease ih' coal production, from- the
level of .78 million tonnes in, 1973-74
to 135 million tonnes by the end of
the Fifth Plan. The = Trade ‘ Union



gor .Siek Tex. Und. AGRAHAYANA 20, 1898 (SAKA)

leaders have assured me that with this
agreement the workers will give of
their best and cooperate fully in rais-
ing coal production and productivity.

I welcome this assurance.

ot Tiee qt® (gordam)
AT W GAGA & 0§ §@ &
a0 & wod avr IAe AR ¥ Ty Rk
w1 §%q & @ra sarg ) o a7 faw
aftrw ¥ ag SAwlar oAT §, w7 g
& A9gE A & gfagm & o o
Frgd wearm e §, IuF faa & gag
¥ gaFr awrf v £

e

1748} hrs.

SICK TEXTILE UNDERTAKINGS
(NATIONALISATION) BILL~contd

Clause 14 (Employment of certiln’

employees to confinue)—contd.

gan sty aatfos qfa waem &
Trog WY (stato qto W) : foraw o
s AHATT a3ei Fgu § 9w g AT
Rea fa=me ag @ @ fv wifase ws
iy ufw, i aogd F FA1€ F § FEY
g § 3 fo A Frd adaear 78 7
% & ag o g oY | | faar A
%9 fgara &1 ae @ FTAET 4T
fir g A9 7 &, I AR
7 foq I s 1 @19 60 gWX
worgdt # AN-ALT F gAwr or )
_gad! el &t AT Agen ¥ fqa
g%, 3 SFQ &1 fawre 7 &, gowr
qmAq @A gU ag faw «var w4t a7
SR AT ST 47 B1E AT gor;
3 ot voT g fR® & gr A
" fed ok SR A uE Y weaiw
- aft g & walt fadae foar anfe
- wfage HE T Wi A1 N0 ¢ Fadw AlT
AT W W e 74T § ot 3 W
F qw’, 3w o i fewid e
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e oy ¥ ger W i g
@ T W AR N aasg W
wwEr ¢ af, mfa¥e sv o g
ITH AN T § I7A A ofof F
AT FT T@T T 1w Fray sfoir F
aﬁ%mzmm‘wmm&m
o Tt & s 2w W A AT AR
¥ ag EA famet WA 1 S §B AWM
¥ faq waer frar s fr frw
AT ¥ I§ wHEAr A g faar Iy

oft a ot W sftadt qrédr porg
T RGT FgT & i TR WA 148
7@ ¥ OF ¥ Y AR T & /19
wifagz oT weg F&i Ag Arg AT §)
Tg 9 STEAT § TG FAT QIATIHE F
FEHT S JATH & ) TEF I I
wie afl &1 "9 7 agh 9T Fg W
Fgr a1 & aifaiger @ ¥ ag
afea fear a1 f& dua FX T
¥ ga-grg arfadz s o wiwa §
7z g@ At &\ ara ¥ IFF A
wfvaar et ar fr Ja AICALE &0
i a% 5@ § 45 QIET HAa &
qer w1 afe wAgT A dt qI
Al FuwT SFwge fAa & wqT A
W T@ g N 3w wae difeas ¥
dY fore gag 73 FEER §FT 99 |47
I (dra g7 q@) dia v A G,
X qua & S glaar § ag g WA
£ NFQ Fr o7 § @I JAMN.

o o fog Wik (TRR) 7 WaqET
1974 %Y I Rl 1 wTAH WH4-

. oy Sad 3T Q4. ANES a0 A0 T
tfafel w0 F w4
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[Shri Ram Sinh Bhai] -
% a1 8 TEEY WW AW | JAET HAH
W wiad wheerfadi ® G50 )

o dYo GYo WG : T Y weF IRA
ol & g 9 A5 gF waK a7,
NI AT § wifggz we wrfwe = &1
ot T wifwRgex TCT qrET A § 1
Tt wrgw, Hadt qrad FoU AT
7 wwfag wrs aaf ot g @ ¥ 78
g w5 &\ wA{wT 1 IEE §
qam | wAA wfva dvowmr & 35%
TR A AR iy frdew four g

W WA A w7 W fady
YHET FY F F Y gAra faar , Ik
R & ¥ 3% frde & fr 1z R
S 3 W qOg &7 B wiga g
{7 % arg w1 7 axg Fr ary g
& o et o S A iRy o
U RIRFT ¥ T FT WG 4
T&T faur & @Y & SaY Faeare femmm
g o % @t § QAR & i qeare
¥ Tt o

& wwalg ¥ W GgnT g g
f& I awEw &Y 77 § Svar & AwR
“€ WT Q1)

SHRIMATI PARVATHI KRISH-
:?AN: What about Amendment No.

ts;fi!:}in B. fI;aMAURYA: I have been
aul g that if you chooge of
the liabilities out of the pre-taka:zver
period, the entire structure will be
challenged. I have been submitting
and I would like to submit again that
the main structure of this Bill ig that
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the entire period is divided into pre-
take-over and post-take-over periods
of management. If we chodse any of
the liabilities of any character out of
the pre-take-over period, which is
not being owned by the Government,
it it is to be met out of the amount
which is provided Tor in Schedule II
category I, my submission is, Sir, that
it will become discriminatory ip the
Court of Law.

SHRI S. M. BANERJEE (Kanpur):
Sir, hon. Minister has said that the
Schedule has been changed. Previ-
ously, the position in the Bill was,
secured loans were listed as number
three in the Schedule and number
four, workers’ dues etc. He has very
kindly effected a change in that. He
says that secured loans come wecond
and the first is workers’ wages etc.
which includes, according to this am-
endment, provident fund also. Ip the
same breadth, he sgaid that once that
amendment is accepted, then, in majo-
rity of the cases, a big portion of the
amount in regard to provident fund
might be recovered and paid to the
workers. He does not say that the
entire amount will be paid. What I
would like tp know from him is, when
in this particular amendment the
words ’gratuity’ and ‘pension, have
come in, by bringing in the word
‘provident fund’, how does it change
the main structure?

MR. CHAIRMAN; Now, the ques-
tion is: -~

“That the Attorney-General of
India be requested to address the
House and clarify whether the words
“and other matters” in clauge No.
14(1) of the Sick Textile Undertak-
ings (Nationalisation) Bill, 1974 in-
clude providént fund also.” (215).

The Lok Sabha divided.
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Division No. 5]

Banerjee, Shri S. M.
Bhattacharyya, Shri S. P.
Deshpande, Shrimati Roza
Huda, Shri Noorul
Krishnan, Shrimati Parvathi
Mavalankar, Shri ’P. G.

Ansari, Shri Ziaur Rahman
Awdhesh Chandra Singh, Shri
Babunath Singh, Shri
Barupal, Shri Panna Lal
Basumatari, Shri D.
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chhotey Lal, Shri
Chikkalingaiah, Shri K.

Daga, Shri M. C.

Dalbir Singh, Shri

Darbara Singh, Shri
Deshmukh, Shri K. G.
Dhamankar, Shri

Dixit, Shri G. C.

Dumada, Shri L. K.

Dwivedi, Shri Nageshwar
Gokhale, Shri H. R.

Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Hari Singh, Shri

Ishaque, Shri A. K. M.
Jamilurrahman, Shri Md.
Kailas, Dr.

Kale, shri

Kapur, Shri Sat Pal

Karan Singh, Dr.

Kulkarni, Shri Raja
Lakshmikanthamma, Shrimati T.

AYES

NOES

(Nationalisa-
tion) Bill
[17.57 hrs.

Mishra, Shri Shyamnandan
Mishra, Shri Janegshwar
Ranabahadur Singh, Shri
Sequeira, Shri Erasmo de
Singh, Shri D. N.
*Suryanarayana, Shri K.

Mahajan, Shri Vikram
Majhi, Shri Kumar

Mandal, Shri Jagdish Narain
Manhar, Shri Bhagatram
Maurya, Shri B. P.

Murmu, Shri Yogesh Chandra
Negi, Shri Pratap Singh
Painuli, Shri Paripoornanand
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandit, Shri S. T.

Peje, Shri S. L.

Ram Dhan, Shri

Ram Prakash, Shri

Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath

Rathia, Shri Umed Singh
Ray, Shrimati Maya

Reddy, Shri P. Narasimha
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Sarkar, Shri Sakti Kumar
Satish Chandra, Shri
Satpathy, Shri Devendra
Shambhu Nath, Shri
Shankaranand, Shri B. ,
Sharma, Shri A. P.

Sharma, Shri Nawal Kishore
Shastri, Shri Sheopujan
Siddheshwar Prasad, Shri

*Wrongly voted for AYES,

3 6



307 Sick Tex. Und,

:Sinha, Shri Nawal Kishore
Stephen, Shri C. M.

MR. CHAIRMAN: The result*® of the
«division is: Ayes: 12; Noes: 64. The
Noes have it; the Noes have it.

The motion was negatived.

SHRIMATI PARVATHI KRISH-
NAN: I press amendment No. 96 to a
-division.

MR. CHAIRMAN: I will first put to
vote government amendment Nos. 62,
126, 216, 217, 218 and 228.

ﬁ@o QHo m:wqﬁrm,
AT @ wF wE § | fo o
T T 96 § FH F, T WT STHT A,
I & 9T gHEHe 7T 96 & MIT AT
AR QAT Y )

warafy s ;& § wEAde ¥
THeRzg aw fFE &

SHRI S. M. BANERJEE: Amend-

ments which come prior to 96, whe-
‘ther government or non-government,

can be voted. upon first. I want to
press amendment No. 96 to a division.
‘So why should I accept amendment
‘No. 216? This is something strange.
‘Once that is accepted, what is the
utility of my amendment?

96 ¥ T ¥ siwdEy gy Y
3T F & Afor, 3@ F 1< qART

WY Af )
wefa W : &% & g 96
F1 ¥ g . '
st gHo o wnel : 96 FN

HfqEmar ¢ ¥ avg 97 FATUEFM
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Venkatswamy, Shri G.

Yadav, Shri R. P.
18.00 hrs. L

wadfe e A ¥ oA
1Y X Y oF S sraderT
/AT 5 96 W 97X A oy o
? 39T ¥ four amr § At g $a0
& arar & 1 zafaa & w7 dfecdewT
¥ g ag w7 @ e e 96 ¥ T i
S & qEY T 62 &, MW ¥5T §
drafeg 62 M AT FITE )

The question is:
Page 9,

in line 17, after “conditions”,
insert ‘“of émployment”. (82)

The motion was adopted.

MR. CHAIRMAN: I shall now put
amendment No. 96 to vote. The
question is:

Page 9,—

for lines 32 to 40, substitute—

“(4) Where arrear contribu-
tions towardg providemt fund
and ESIC or payment by way
of any leave not availed of, or
any other benefits and dues are
due to any person or persons,
under the terms of any contract
or otherwise, relating to the
period prior to the take-over of
management, such arrears or
payments shall have priof. claim
on and before the pagment of
amount to ownérs of sick tex-
tile undertakings in. terms of
sections 8 and 9 and the l"ir-t
Schedule.” (98)

The Lok Sabha dlvided' e

*Shri K, Surynnarayma also recorded his-vite for NOES, . we
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Division No. 6]

Banerjee, Shri S. M.
Bhattacharyya, Shri S. P.
Deshpande; Shrimati Roza-
Gupta, Shri Indrajit

Huda, Shri Noorul

Joshi, Shri Jagannathrao
Krishnan, Shrimati Parvathi

Ansari, Shri Ziaur Rahman
Awdhesh Chandra Singh, Shri
Babunath Singh, Shri
Barupal, Shri Panna Lal
Basumatari, Shri D.
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chhotey Lal, Shri

Daga, Shrii M. C.
Deshmukh, Shri K. G.
Dixit, Shri G. C.

Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Gokhale,” Shri H. R.
Gopal, Shri K.

Hari Singh, Shri

Ishaque, Shri A. K. M.
Jamilurrahman, Shri Md.
Kailas, Dr.

f[(ale. Shri

Kapur, Shri Sat Pal
Karan Singh, Dr.

Lakshmikanthamma, Shrimati T.

Mahajen, Shri Vikram
Majhi, Shri Kumar

Mandal, Shri Jagdish, Narain
Manhar, Shri Bhagatram
Maurya, Shri B. P. ,
Murmu, Shri Yogesh Chéndxfa
Negi, Shri Pratap Singh
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[18:05 hirs.

Mishra, Shri Shyamnandan
Mishra, Shri Janeshwar

Nayak, Shri Baksi
Ranababadur Singh, Shri
Sequeira, Shri Frasmo de
Singh, Shri D. N.

Painuli, Shri Paripeornanand
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandit, Shri S. T.

Peje, Shri S. L.

Raghu Ramaiah, Shri K.
Ram Dhan, Shri

Ram Prakash, Shri

Ram Singh Bhai, Shri

Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath

Rathia, Shri Umed Singh
Ray, Shrimati Maya

Reddy, Shri P. Narasimha
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, shri1 Bishwanath

Saini, Shri Mulki Raj
Sarkar; Shri Sekti Kumar -
Satish Chandra, Shri -
Satpathy, Shri Devendra
Shailanij, Shri Chaqdrg
Shambhu Nath, Shri
Shapkaranand, .Shri B.
Sharma, Shri A. P.! .
Shastri, Shri Sheopujan
Sinha, Shri Nawal Kishore
Stephen,.Shri C. M,
Suryanaraysna, Shri K.
Venkatswamy, Shri G.

PR—

LR



311 Sick Tex. Und.

MR. CHAIRMAN: The result* of
the devision is Ayes: 13; Noes: 60.

The motion was negatived.

MR. CHAIRMAN: I am now put-
ting the Government Amendments
Nos. 126, 216, 217, 218 and 228 to the
vote of the House. The question is:

Page 9, line 38—

for “National Textile Corpora-
#on™ substitute “Central Govern-
ment” (126).

Page 8, line 35—

for “in the employment of’ sub-
stitute “employed in” (216).

Page 9, line 6,—

for “in the employment of’ sub-
stitute “employed in” (217).

Page 9, line 27—

for ‘“employees of’ substitute—
“person employed in” (218).

Page 9, lines 35 and 36,—

for “payment by way of gratui-
ty or retirement benefits or for any
leave not availed of, or any other
benefits.”  substitute “arrears of
salary or wages or any payment for
any leave not availed of or other
Payment, not being payment by way
of gratuity or pension,” (2286).

The motion was adopted.

it q&o g0 waell : avmafir AT,
¥ gi-eiz o 37 4 wrerer & fray orp
wfee -

avrafe e ¢ WY w7 ag e
%o 174, 153 ¥ v wrar § ot frezw gy
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=7 FEAT W o FEHT OO QTR
FAWAE | 17aq@A A GOE

=Y g0 gWo WAl : T gwg agr
TF0 o< FeAm AR W A § w0
FEAY FroEn qiey W A & 1 6 ag ax
qAT F T AE AR |

wwafa e @ 99 W €
fFgaFrmamad ? 153§ worr
¥ a1z fag v g

Amendment No. 153 was pwt and
negatived.

stAw a I (9Tr) ;oA
qETE A A wwETaq fear @ 89 & iy
# sz Ao 105 AT AME |
Amendment No. 105 was, by leave,
withdrawn.
awfa me : w9 & wiEde
Wo 88, 89, 185 WIT 229 FY AT
% fod T
Amendments Nos. 88, 89, 185 and
229 were put and negatived.
MR. CHAIRMAN: The question is:

“That Clause 14, as amended,
stands part of the Bill.”

The motion was adopted.

Clause 14, as amended, was edded
to the Bill.

Clause 15—
(Provident and other
Funds)

SHRI B. P. MAURYA: I beg to
move: ‘

Page 9, line 41,—

after “Where” insert “the owner
of’ (219).

Page 9, lines 42 and 48,—

*Shri R. P. Yadav also recorded his vote for NOES,
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for “its employees” substitute—

“the persons employed in such
sick textile undertaking” (220).

SHRI C. M. STEPHEN (Muvattu-
puzha): I beg to move:

Page 9, lines 43 to 45—

omit “the monies relatable to the
employees, whose services have
become transferred by or under
this Act to the National Textile
Corporation shall, out of’ (188).

Page 9, line 46,—

after “welfare or other fund,”

insert—

“inclusive of such money as
Wwag payable into the fundg as the

contribution of the employees
whether actually paid or not”
(198).

Much has been said about provi-
dent funds here. According to my
reading of the Bill, the provident
funds under the statute have been
taken due care of. There is no diffi-
culty at all about them because the
provident fund money standing to
the credit of the employees will re-
main with them, and the hon. Min-
ister has given an assurance that if
any money deducted has not been
paid, they will see what best can be
done about that matter. Therefore,
the provident fund under the statute
is taken due care of and there is no
difficulty at all there.

Clause 15 relates to another type
of provident fund which, I do not
know, whether has been taken care
of. Here we are dealing with a pro-
vident fund which the owner of a
textile mill has established, which is
different from the provident fund
under the statute. By my amend-
ment No. 188 I seek to omit the
words:

“the monies relatable to the em-
ployees, whose services have be-
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Act to the National Textile Corpo-
ration shall, out of”.
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What is now sought to be transfer-
red is not the entire amount but the
money relatable to the employees
who are transferred. I do not know
what will happen to the rest of the
money. My reading of the vesting
clause, namely, section 4, does not
lead me to the conclusion that the
National Textile Corporation will get
credit for the balance amount, be-
cause that is not an amount belong-
ing to you at all. I do not see why
the entire provident fund money
must not be transferred to you. I
could have understood the difficulty
if the transfer was to the credit of
the employees. Under the clause the

transfer is to your credit because
under sub-section (2) the money
transferred under sub-section (1)

shall be dealt with by the Corpora-
tion in such manner as may be pres-
cribed. That means the scheme is,
if there is a provident fund establish-
ed, that provident fund will get
transferred to the account of the Na-
tional Textile Corporation and they
will have the freedom to deal with
it as they choose. That being so,
why not transfer to the credit of the
new provident fund the entire
amount? Why should it be relatable
to the employees? I would like to
have an explanation from the Minis-
ter on this.

I want Government to consider
my amendment No. 198 also. Out of
these two amendments, the first one,
namely, that the entire fund must
be transferred, is very important, If
Government are not prepared to ac-
cept my first amendment, they should
explain what will happen to the bal-
ance amount standing to the credit
of the fund which is not relatable to
the employees. I would also like to
have an explanation as to what is
the rationale behind this.

SHRI B. P. MAURYA: 1 would like
to conflne my remarks only to the
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amendments without going into the
details.

Amendment No. 188 seeks to amend
sub-section (1) of Clause 15 in such
a manner as to say, ‘where a provi-
dent fund has been established, the
monies standing, on the appointed
day, to the credit of such fund shall
ve transferred to the National Tex-
tile Corporation’ The amendment
cannot be accepted as it seeks to de-
lete the portion specifying ‘the
monies relatable to the employees
whose services are transferred'.

About amendment No. 198, I would
like to submit that this amendment
proposes that sub-section (1) of
Clause 15 be amended to include
monies payable, the contribution of
the employees whether actually paid
or not. This amendment cannot be
accepted as the intention is to trans-
fer only the monies standing to the
credit of the fund on the appointed
day.

That is all I have to submit about
these two amendments. I am sorry
I cannot accept these amendments.

MR. CHAIRMAN: I shall now put
amendments 188 and 198

SHRI C. M. STEPHEN: I do not
want to press since he has said
emphatically that they cannot be
accepted. 1 seek permission of the
House to withdraw my amendments,
Nos. 188 and 198,

Amendments Nos. 188 and 198
were by leave, withdrawn .

MR. CHATIRMAN: I shall now put
amendments Nos. 219 and 220, moved
by the Government, to the vote of
the House.

The question is:

Page 9, line 41,—

. after “Where” insert ‘the owner
of”, (219),
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‘Page 9, lines 42 and 43—
for “its employees” substitute—

“the persons employed in such
sick textile undertaking”. (220).

The motion was adopted.
MR. CHAIRMAN: The question is:

“That Clause 15, as amended,
stand part of the Bill.” -

The motion was adopted.

Clause 15, as amended, was added
to the Bill.

Clause 16 was added to the Bill,

MR. CHAIRMAN: Clause 16A.
Shrimati Subhadra Joshi is not here.

Clause 17 (Appointment of Commis-
sioners of Payments)

SHRI ERASMO DE SEQUEIRA: I
want to oppose this Clause. It is a
well known fact that Government is
grossly overstaffed. I oppose this
Clause to the extent that I wish to
seek from the hon. Minister an as-
surance that, in appointing the Com-
missioners of Payments and other
staff that will be required to dis-
charge this responsibility, Govern-
ment shall do so by re-deployment of
the bureaucracy and not by placing
additional onus on the exchequer. I
wish to seek this assurance from the
hon. Minister.

SHRI B. P. MAURYA: So far as
Government is concerned, it is always
very legal and systematic. We shall
see how best it can be done.

MR. CHAIRMAN: The question is:

“That Clause 17 stand part off
the Bill.”

The Motion was adopted.
Clause 17 was added to the Bill.

- Clauge 18 was added to the Bill.
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Ciause 19 (Certain powers of the
NTC)

SHRI B. P. MAURYA: I am mov-
igg only amendments 63 and 221. 1
* am not moving amendment No. 127.

MR. CHAIRMAN: There is an am-
endment No. 113 jn the name of
Shri Sathe, but he js not here.

Then there are amendments 200 and
201 in the name of Shri Tridib
Chaudhuri who is also not here,

Amendments made:
Page 11,
in lines 37-38, gfor “this Act,
receives the assent of the Pre-

sident”, substitute “the Ordin-
ance was promulgated”. (63)

Page 11, line 38,—

after “any liability of” insert
“the owner of”’ (Shri B, P. Maurya)
(221)

MR."CHAIRMAN: Now, the ques-
tion is:

“That clause 19,
stand part of the Bill.”

The Motion was adopted.

Clause 19, as amended, was added
to the Bill.

Clause 20 was added to the Bill.
Clause 21 (Priority of claims)

as amended,

Amendments made:
Page 12,

line 17, for “shal] be discharg-
ed”, substitute “shall be discharg-
ed, gubject to the priorities speci-
fled in this section,”. (85)

Page 12,

line 18, for “priority of”, sub.
stitute “priority, inter se, of”, (66)
Page 12, line 14,—
“for “III” swbstitute “IV” (204)

AGRAHAYANA 20, 1896 (SAKA)

(Nationalisa-  318.
tion) Bill

Page 12, line 17,—

for “IN” substitute “IV" (205)
(8bri B, P, Maurya)

MR. CHAIRMAN: Now the ques--
tion is:

“That clause 21, as
stand part of the Bill.”

amended, .

The Motion was adopted.

Clause 21, as amended, was added
to the Bill.

Clauses 22 to 24 were added to the
Bill,

Clause 25 (Disbursement of amounts
to the owners of Sick textile under-
takings).

SHRI SEZHIYAN (Kumbakonam):
I move;

Page 13—
after line 36, insert—

“Provided that the amount so
disbursed shall not exceed the net
value of the assets of the mill
concerned on the date of jts take-
over.” (108)

Clauge 25(1) says:

“If out of the monies paid to
him in relation to a sick textile
undertaking, there is a balance
left after meeting the liabilities as.
specified in the Second Schedule,
the Commissioner shall disburse
such balance to the owner of such
sick textile undertaking.”

That is clear., My amendraent
wants to add a proviso:

“Provided that the amount so-
disbursed shall not exceed the net
value, of the assets of the mill con-
cerned on the date of its take-over.”

This proviso I have suggested by
way of abundant caution to see that
the amount of all these things should
not exceed the net value of the assets:
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of the mills proposed to be taken
over, on the date of the take-over
because in Tamil Nadu, it has hap-
pened that after the take-over the
Government themselves have given
certain amounts and monies. So the
value has gone up on the appointed
day. Hence my amendment that the
amount that is being disbursed shall
not exceed the net assets of the
value of the mills concerned on the
date of the take-over. This is a very
simple,one and I hope the Miaister
will accept this one,

SHRI B. P. MAURYA: Amend-
ment No. 108 of Shri Sezhiyan seeks
to introduce proviso to clause 25(1)
to the effect that the amounts dis-
bursed by the Commissioner of Pay-
ments to the owners after discharg-
ing the liabilities listed in the Second
Scheduled should not exceed the net
value of the assets of the mill, on the
date of the take-over. It is not legal-
1y possible to stipulate such a condi-
tion. From a practical angle there is
hardly any possibility that the
balance left for the disbursement to
the owners would exceed the net

value of the assets as on date of the -

take-over. The amendment
therefore be accepted, Sir.

cannot

SHRI SEZHIYAN: He hag not got
my point. He says “it is not possi-
ble, it will not happen” My appre-
hension is, if it happens, what is the
way out?

SHRI B. P. MAURYA: The hon.
Member is merely presuming. There
is no question of suppositions. It is
not possible. I am sorry I cannot
accept the amendment,

MR. CHAIRMAN: 1 will put the
.amendment to the vote of the House.

Amendment No. 108 was put and
negatived.
MR. CHAIRMAN: Now the ques-
tion is:

“That Clause 25 stand part cf the
Bill.”
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The Motion was adopted.
Clause 25 was addeq to the Bill.
Clause 26 was added to the Bill.
Clause 27 ((Assumption of liability).

MR. CHAIRMAN: We t{ake up
Government Amendments Nos. 128 and
222,

Amendments made:
Page 14, line 35—

for “discharge” substituie “take
over” (128)

Page 14, line 28—

after “liability of” insert “the
owner of " (222)

(Shri B, P, Maurya)
MR. CHAIRMAN: The question
is:
“That Clause 27, as amended,
stand part of the Bill.

The Motion was adopted.

Clause 27, as amended, was added
to the Bill.

Clause 28 (Management to continue
to vest in the Custodian until alter-
native arrangements are made).

MR. CHAIRMAN: There is Gov-
ernment Amendment No. 67,

Amendment made:
Page 14.

in lines 41-42 for ‘“this Act
receives the assent of the Presi-
dent”, substitute “the Ordinance
wag promulgated.” (67)

(Shri B, P, Maurya)
MR. CHAIRMAN: Now the ques-
tion is: ety

“The Clause 28, ag amended, stand
part of the Bill.”

The motion was adopted.
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Clause 28, as amended, was added
to the Bill.

Clause 29 (Act to override all other
o enactments).

MR. CHAIRMAN: Theie iz no
amendment to Clause 29.

SHRI ERASMO DE SFEQUEIRA:
We want to oppose it. Clause No. 29
provides that the provisions of this
Act shall have effect notwithstanding
anything inconsistent contained jn any
other law for the time being in force
or in any instrument having, effect by
virtue of any law other than this Act
or in any decree or order of any court.

My submission js that we are bring-
ing this House repeatedly irto un-
necessary conflict with thec courts.
Just as we accept that under our
Constitution it is our unique privilege
to make law we must also accept that
under the same Constitution the
Courts have their own sphere and by
providing a law that anything in the
Act shall override any decree of any
court or any instrument fer that mat-
ter we are interfering with the courts
exclusive jurisdiction over the sphere
that hag been reserved under our
Constitution and with the rule of Jaw
in so far as instruments are concerned.
Therefore, 1 oppose this clause.

SHRI B. P. MAURYA: This is not
the spirit of this clause.

MR. CHAIRMAN: The question
is:
“That clause 29 stand part of the
Bill.”
The Motion was adopted.
Clause 29 was added to the Bill.

Clause 80 (Contracts to cease effect
unless ratified by NTC).

MR. CHAIRMAN: Now, we take
up Clause 30. There are Goverr.ment
amendments No. 68, 69, 70, 71, 129 and
130. :
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SHRI B. P. MAURYA: I beg to
move: )

Page 15,

line 19, for “a contract”, sub.
stitute ‘“‘a contract snd shall not
make any alteration or modifica-
tion in a conliract,”. (68)

Page 15,

lines 22-23, for “ratify a contract
or”, substitute “ratify a contract,
and, shal] not”. (69

Page 15,

line 23, after “therein”, insert
u'n' (70)

Page 15,

line 26, after “contract”, insert
“or for making any alteration or
modification therein”, (71)

Page 15, lines 11 and 12—

for “one hundred and twenty
days” substitute “one nundred and
eighty days” (129)

Page 15, lines 15 and 16,—

after “Corporation may’' insertee
“with the previous approval of
the Central Government,”. (130).

MR. CHAIRMAN: There is am-
endment No. 189 in the name of Shri
Erasmo de Sequeira.

SHRI ERASMO DE SEQUEIRA:
Sir, I beg to move:

Page 15—

for clause 30 substitute—

“30. If any contract entered into
by the owner or occupier of any
sick textile undertaking for any
service, sale or supply and in
force immediately before the
appointed day, is considered by
the National Textile Corporation
to be unduly onerous, or to have
been entered in bad faith, or to
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[Shri Erasmo de Sequeira]

be detriment to the jnterests of
the undertaking, the Corporation
may, after giving to the parties to
the contract reasonable copport-
unity of being heard, and after
recording, its reasons for doing
so, make such alterationg or ad-
ditions therein as may be appro-
priate to the circumstances of the
case.” (189)

Sir, the difference between the
clause as it stands today and the
amendment that I have moved which
seekg to replace the entire clause is
a difference of approach. The clause
as it stands today says that every
contract entered into by the owner or
occupier of any sick textile under-
taking shal] on the expiry of 120 days
cease to have effect unless it is ratified.
The effect of this is thal every single
contract that has been entered into
has to be positively ratified otherwise
it shall lapse. Now, we all know that
the Sick Textiles Corporation has
been running the mills for some time
and we all further know because of
the tremendous amount of news one
hears about corruption creeping into
the process of contracts. My amend-
ment says that if there is any con-
tract which in the mind of thz Textile
Corporation is onerous then the Tex-
tile Corporation can serve notice to
the contracting party and do away
with the contract after giving due
notice and hearing. If you accept my
amendment thig will mean that only
the onerous contracts will have to be
found out and notices given for hear-
ing, and then the Corporation will
protect itself to the same degree as
under the Clause you have it with one
major significant difference that the
chances of corruption will be reduced
to the bare minimum. Here is a test
for you, Mr. Minister,

Do you want the corruption to be
widespread or do you want it to be
reduced?-

SHRI B. P. MAURYA: Mr. Chair-
man, Sir, the amendment of the hon.
Member proposes to amend clause 30
to provide for a reasonable opport-
unity to parties before entering into
a contract. Thig woulq result in time-
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consuming process and 50 the amend-
ment cannot be accepted.

MR. CHAIRMAN: The question
is:

‘Page 13,

line 19, for “a contract', sub-
stitute “a contract, and shall not
make any alteration or modifica-
tion in a contract.”.’ (68)

‘Page 15,
lines 22-23, for ‘ratify a con-

tract or”, substitute “ratify a con-
tract, and, shall not™.’ (69)

‘Page 15,

line 23, after “therein”, insert
u,n‘) (70)‘
‘Page 15,

line 26, after ‘“contract”, insert
“or for making any alteration or
modification therein”. (71)

‘Page 15, line 11 and 12,—

for “one hundred and twenty
days” substitute “one hundred
and eighty days”. (i29)
Page 15, lines 15 and 16,—
after “Corporation may” insert—
¢ with the bvrevious approval

of the Central Government,”.
(130)

The motion was adopted.

MR. CHAIRMAN: I shall now put
Amendment No. 189 to the vote of
the House.

Amendment No. 189 was put and
negatived.

MR. CHAIRMAN: The question

is:

“That Clause 30, as amended, stand
part of the Bill".

The motion was adopted.
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Clause 30, as amended, was added
to the Bill.

Clause 81 was added to the Bill.
Clause 32 (Penalties)

MR. CHAIRMAN: Now we take
up Clause 32. There are amnendments,
Shri Ramavatar Shastri and Shri
Madhukar are not here. Shri Dinen
Bhattacharyya is also not here. There
is one Government amendment.

Amendment made:
Page 16, line 7—

after  “any property” " insert

“forming part” (223)
(Shri B. P, Maurya)

MR. CHAIRMAN: The question
is:
“That Clauss 32, as amended,

stand part of the Bill”.

The motion was adopted.

Clause 32, as amended, was added
to the Bill.

MR. CHAIRMAN: Now we take
up Clauses 33 ang 34. There are no
amendments. The question is:

“That clauses 33 and 34 stand

part of the Bill”,
The motion was adopted.

Clauses 33 gnd 34 were added to
the Bill.

Clause 35 (Textile companies not to
be wound up by the court).

MR. CHAIRMAN: Now we take
up clause 35. There is an gmendment.

SHRI B. P. MAURYA: Sir, I beg
to move:
Page 16,

line 45, after “shall lie”,, insert
“or be proceeded with”. (72)
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MR. CHAIRMAN: Mr. Sequiera,
are you opposing this?

SHRI ERASMO DE SEQUEIRA:
Mr. Chairman, Sir, as ag far as the
concern taken over by the Textile
Corporation is concerned, gll the as-
sets have already been taken over;
they have already taken over the
business and the assets of the mill,
Why should it stop in winding up the
company? It affects the shareholders.
Why should Government come in the
way? This I cannot understand.

SHRI B. P. MAURYA: This hardly
needs any clarification.

MR. CHAIRMAN: The question:
‘Page 16,

line 45, after “shall lie”, insert
“or be proceeded with”.’ (72)

The motion was adopted.
MR. CHAIRMAN: The questions is:

“That Clause 35 as amended,
stand part of the Bill”.

The motion was adopted.

Clause 35, as amended, was added to
the Bill.

MR, CHAIRMAN:; Now, we will
take up Clauses 36, 37 and 38 together.
There are no amendments.

The question is:

“That Clauses 36, 37 and 38 stand
part of the Bill”

The motion wag adopted.

Clauses 36, 37 and 38 were added to
the Bill,

New Clause 33A
SHRI B. P. MAURYA: Sir, 1 beg

to move:
Page 17,
: after line 85, insert—

Declaration as to the Policy of
the State. ‘
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88A, It is hereby declared that
this Act is for giving effect to the
policy of the State towards secur-
ing the principles specified in
clause (b) of article 39 of the
Constitution.

Explanation.—In this section,
“State” has the same meaning as
in article 12 of the Constitution.’.
(224) .

SHRI ERASMO DE SEQUEIRA:
Sir, this clause says that the Bill seeks
to give effect to the policy of the State
towards securing the principles speci-
fied in clause (b) of article 39 of the
Constitution. If you refer to article
39 (b), it says:

“that the ownership and control
of the material resources of the
community are so distributed as
best to subserve the common good.”

Now, we have a Bill here in which
Rs, 39 crores are being paid to the
employers who have turned their ins-
titutions into sick oneg and forced the
Government to take them over. If,
in the same Bill, Government refuses
to accept that the amounts which are
due to the workers for the work they
have done are payable to the workers,
-how can you possibly say that the
purpose is to subserve the common
good? I oppose this declaration.

SHRI B. P. MAURYA: 1 have been
repeatedly submitting on this question
raised by the hon, Member. If the
presumption of the hon. Member is
that this amount, Rs. 39,18,13,000 is
actually going to the owners of these
sick mills, the sooner he removes it,
the better it will be. Sir, out of this
Rs. 39,18,13,000, all the dues, all the
arrears, all the loans and advances
including the provident fund of the
workers are to be deducted according
to Schedule II covering both the
period of pre-take-over and after-
take-over. Sir, I would submit again
that if we deduct all this from Rs. 39
crores, hardly, any substantial amount
will go to the owners of these sick
mills.
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MR. CHAIRMAN: The question is:

Page 17,
after line 35, insert—

Declaration as to the policy of
the State’

38A. It is hereby declared that
this Act is for giving effect to the
policy of the State towards secu-
ring the principles specified in
clause (b) of article 39 of the
Constitution.

Explanation.—In this section,
“State” has the same meaning as
in article 12 of the Constitution.’
(224) .

The motion was adopted,
MR. CHARIMAN: The question is:

“That New Clause 38A stand part
of the Bill.”

The motion was adopted,
New Clause 384 was added to the Bill

New Clause 39

MR. CHAIRMAN:
take up Clause No. 39.

We will now

SHRI B. P. MAURYA: Sir, I beg
to move:

-

Page 17,

after line 35, insert—

“Repeal and savings

39. (1) The Sick Textile under-
takings (Nationalisation) Ordin-
ance, 1974, is hereby repealed,

(2) Notwithstanding such re-
peal, anything done or any action
taken under the Ordinance so re-
pealed shall be deemed to have
been done or taken ~under the
corresponding provisions of this
Act” (73).
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MR. CHAIRMAN: The question is:
‘Page 17,
after line 35, insert—
“Repeal and savings

89. (1) The Sick Textile Under-
takings (Nationalisation) Ordi-
nance, 1974 is hereby repealed.

(2) Notwithstanding such re-
peal, anything done or any action
taken under the Ordinance so re-
pealed shall be deemed to have
been done or taken under the
corresponding provisions of this
Act” ’ (73).

The motion was adopted,
MR. CHARIMAN: The question is:

“That New Clause 39, stand part
of the Bill”,
The motion was adopted.
New Clause 39, was added to the Bill.
First Schedule
SHRI B. P. MAURYA: I move:
Page 22,—

in column 3, lines 12-13, for
“Vartej Road, Bhavnagar (Guja-
rat)” substitute ‘“Beawar, (Rajas-
than)”, (74).

Page 22,—

in column 2, line 29, omit

“Ltd”. (75).
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‘SHRI SEZHIYAN: With regard to
the First Schedule, I feel that the

erstwhile owners are -being compen-
sated more than what is their due; in
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some cases at least, the owners are
being compensated for the improve-
ments and modernisation made in the
mills after they had been taken over
by the State Governmnet or the Tex-
tile Corporation, because in their
computation they have not taken the
date of the take over. After the date
of the take over if some amounts had
been spent by the State Government
or the State textile corporation, the
benefit of these improvements or
modernisation are being given, I do
not know why, to the erstwhile ow-
ners, It should be recalculated on the
basis of the date of the take over.
When the question came up in the
Tamilnadu Assembly, all the parties
felt that the compensation to be paid
for nationalisation should be so deter-
mined that the benefit of the improve-
ments effected in the mills with the
help of the Government and other
public funds is not passed on to the
previous management. This is the
unanimous view of all the parties,
DMK, Cong (O), Cong(R), CPI and
other parties in the Tamilnadu
Assembly. I hope the hon. Minister
Mr. Pai will bear this in mind when
they pay the compensation.

MR. CHAIRMAN: I think the hon.
Minister has moved only 74 and 75, I
shall put them to vote. The ques-
tion is:

Page 22—

in column 3, lines 12-13 for “Var-
taj Road, Bhavnagar (Gujarat)”
substitute “Beawar, (Rajasthan)”.
(74).

‘Page 22,—

in column 2, lines 29, omii: “Ltd.”.
(75).

The motion was adopted,

MR. CHAIRMAN; I shall put the
First Schedule as amended to the vote
of the House.

SHRI MADHU LIMAYE: I want 8
reply to my points.
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MR. CHAIRMAN: He did not rise.

SHRI MADHU LIMAYE: He has to;
I have demanded to know the princi-
ples on the basis of which compensa-
tion was computed.

g @ g qd § A ey w9
TR E?

=it #to o Wy :  awrafa qﬂm,
AT gaer o wy famd ot ¥ o wwv
sz Y | Wzt aF g viw FT qIE ]
I F a1t & @ gFC W wHG A
wré & f frg s 9T ag wfw &
e ) uF wErag s ¢ v s
e HrEd | T IRTA @
wFr gg WY wrE & fx g F9 @ e
g

o vy fama: @z 733 rxfzlasw
g1 | agt a faey 7 78 g7

=t @Yo dto WY : T T § W4T
t & =g oar & sar & & @7 A
arga § 1 d@ ogy a1 § ag A7 fagew
Fwar Tgm fF afoum § deoma
&F 9T WF ATIAT ASE AT TFT 78T,
g UM WaEE | AR AD
A oy w1 g 39 gaafm
w1 faveg fear o § 93 %7 fow
feg s ot gmfa g, gqzg § v 1
e ¥ A wr g Sfwa 9w & ag
& 7g W wa ¥ eute ¥ 2T § MR I
o 7 famm ot fag &, @a-wm™
(5)(2) & maadiz ¥ 91w IF WA
dasdz #7 afafads & @ § @O
g dgfafadra st & 97 %71 ot eame
S ¥ @ MTE | A ag Iy S
g v 7 & fr afew & @ 0
2 37 # anafafwda 1 ot w7 @
aifgg 1 @ 9 W FQ § fr famw
faeil & forg gome &ogT T@r T & A
ag g a1q &1 g+ g fw g@ faer &7
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arafafedty aga samar ff WX @
¥ qdcw Iw & Aoy A aga ww
I A

ag UF frdaa (& 0 91 | @
fagrai #' € g @@ w7 1@ grafa
& frres fpar mr @ 1 ot aw fw
qg WY Y ATAAT § WX T WrAAIg
agy ot wrg § 5 agd g7 ® e
g et smar & At e fear smar @,
T A FT 9T IT F1 747 fagr wvan
2, & frosgds & ft ag wege s
g fr Gar aar w@t faar s =i
f fadly faer &1 e 1 § g s
F oA 9T 37 F) % fAw @ew
T, (6T 37 A # g 79T
T F atw & 1 F ot g4 famre AT §
fe dar 7 T wfge | Tz A
g8 & gur afww fow. v ey
Ffaw g agoqa fgAr &

T A @A fadt F et A
TEA FT & K oy aw frdew oA X
FAT TET 5 & g7 F g0 JrAEd
FEIT HIT AT IF & F1F A I Y
T # ER A Ag e I°g FATR
ST |

=it Ay fomd : @ #1 A, w77 A
aaré e =fRgn o

Ao dlo AY:  Ffew ag &
AT wTgart g & 7w § Fid oy ot faw
g F1 gqr A @ § T@ gaafw
) famm 0 ¥

uF WA gge  (afweg)
¥ 7g wr S A for arfaeng A
T ¥ T g A ¥ TagersH
FTORYT ¥ g7 &Y srgfaw awy §
g1 @ faar § NEw Max Afwe ¥
NI 3§ F A g ag ufw fafewg
OGN swFT W o faw-mfewy
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Y 7 9T 9T wfer I wT AW @G
g W@ FIFIT FY AT AT qUATATE
N Kz Tagega FARWT F 94T,
g IR ux famc famm & #
1% AET F a § F oz WY frde
FT IHT § W eeIF A F an §
q 7g " e g, ag § aar 997 §
19,00 hrs.

gt aF NEFA@IIT atw ¢ &
faraag@ds w8 ovar g f5 o &«
Tl F W § @ s g wfw
fafema S o &
MR. CHAIRMAN: I have already
put the amendments to the vote.

The question is:

“That the First Schedule, as
amended, stand part of the Bill”.

The motion was adopted.
The First Schedule, as amended, was
added to the Bill,
Second Schedule

SHRI B. P. MAURYA:
move:

I beg to

Page 26, line 19,—

for “Category III”, substitute—
“Category IV” (o).

Page 26, line 21,—
for “Category IV” substitute—
“Category V™ (208).
Page 26,—
omit line 22, (209)
Page 26, line 23,—
omit “(b)” (210).
Page 26, line 29,—

for “Category V” mbmﬁtc
“Category VI” (211),
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Page 26—
after line 18, insert—
“Category III,
Arrears in relation to provident
fund, salaries and wages, and

other amounts, due to an em-
ployee.” (225).

Page 26,—
omit lines 26 to 28 (226).

SHRIMATI ROZA DESHPANDE: 1
beg to move:

Page 26,—

for lines 19 to 28, substitute—
“Category III—

(a) Wages and salaries and other
dues to an employee,

(b) Revenue, taxes, cesses, rates
or any other dues to the Cen-
tral Government, a State
Government, a local authority
or a State Electricity Board.

NOTE—The dues under this Cate-
gory shall get priority over
any other unsecured credit
relating to the pre-takeover
management period,

Category IV—

Secured loans.” (97)

SHRI MADHU LIMAYE: Sir, I beg
"0 move:

Page 26—
for lines 5 to 82, substitute —
“PART A
Pre-takeover management period

Category I—

Wages and salaries and other dues
to an employee,

PART B

Post-take-over management pcrid
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Category II—

(a) Loans advanced by a bank,

(b) Loang advanced by an institu-
tion other than a bank.

(c) Any other loan,

(d) Any credit availed of for pur-
pose of trade or manufactur-
ing operations.

Category Ill—

(a) Revenue, taxes, cesses, rates
or any other dues to the Cen-
tral Government or a State
Government,

(b) Any other dues.
PART C
Pre-take-over management period
“Category IV—
Secured loans.
Category V—
Revenue, taxes, cesses, rates or any
other dues to the Central Govern-
ment, a State Government, a local

authority or a State Electricity
Board,

NOTE.—The dues under this Ca-
tegory shall get priority over
any other unsecured credit re-
lating to the pre-take-over
management period,

Category VI—

(a) Any credit availed of for pur-
pose of trade or manufactur-
ing operations,

(b) Any other dues.” (102).

SHRIMATI PARVATHI KRISH-
NAN: Sir, I beg to move:—

Page 26,—
for lines 19 to 28, substitute—
“Category III—

(a) Wageg and salaries and other
dues to an employee.
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(b) Amounts due to small deposi-
ters of Fixed Deposits made
to any undertakings taken
over,

(¢) Revenue, taxes, cesses, rates
or any other dues to the Cen-
tral Government, a State
Government, a local authority
or a State Electricity Board.

NOTE.—The dues under this cate-
gory shall get priority over
any other unsecured credit
relating to the pre-take-over
management period,

Category IV—
Secured loans.” (136).

SHRI RAJA KULKARNI: Sir I beg
to move:—

Page 26,—
after line 12, insert—

“(e) Wages, salaries and other
dues to an employee.” (176).

SHRI C. M. STEPHEN: Sir, I beg
to move:—

Page 26,—
after line 17, insert—

‘“(a) Wages and salary and
other dues to an employee, Whe-
ther of the periods prior to or
after the taking over of the man-
agement.” (190).

Page 26, line 20,—
for “Secured loans.”

substitute—*“Wages and Salaries
and other dues to an employee.”
(191).

Page 26, line 22,—

for “Wages and salaries and other
due to an employee.”

substitute—

“Secured loans.” (193).

ot Ay fowd : awofa Wy,
W EMET § g s wgeq
& qar §0 7 wET ¥ w@E Wéay
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¢ fe ¥ @ aohw # & faar fgws
F A | W AT ¥ A AR
7g & for worgl &7 N awrar § 3w A
srafawar & o 1 g F degw F
R g9 afedw fear {—ag o
af;z,%rfmﬁ'crmiam
2 fr—

9 g—f-ZFAaT dwdee -
faas & #2md 1 § 7 w@AT =TEA

“Wages and salaries and other dues to
an employee”

a2 -z FFwax drme
difcge & & Tt @9 F1 @A TR
g

e Fr—fEFa Faedee s
¥ AOGEATAT FIT ATAM AT AT
#S A Fr A

Ga s ST AT s gg & %
T8 § e 3 oAy a3 fey @t
7 ¥ wfas Fw a7q1 & A g A9
FsMarar g 1| @ faxr f&5 97 &
IR qetar agrar, st o, Iare
FITAT—I a7 I7 &1 ™| &7 STy
t 1 T OE-uTH I FY T A
gt ®T W ¥ wrfe B, 9w uw
fafasz fafg gz 37 &1 3 &0 =nfgd
Fq IqF aTT WIHT wrAT /T qg HR”
ANfefmdm fagem ar 9 = ga At
¥ guf M—nafag 1§ §F I T
7@ &, T gwert ¥ off g w3 w@Y
Y, Afe ¥ ExmergE F AT @ &1 T
FAFT o Arwieree aEf #F F 91 av_E
# qF aga a9 Eamersa gfmT &
I e A, ;T Fq TFGEAA
Fmfi g 1 Afpr s A AA W
i fe Y s § #g @ g8
Jraa g
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gad aI—are frsxr ST E IR
e Az Fawy &1 A7 g @ ay
AATEES Y feladve i, fedear
arat w1 9 fed @, 7z 3R fadm,
FAt ot T R M, w7 wAgd
N IR wagd T A& ow@f mww
fedt Wt FAE g AT 9
qATTAT FY T AT H1Z 7@ FEY
T fad 7o gaiT & fv 3¢ gagy
gI-gvRlT & Qg 3T AT |

e I@—TqT F A7 7 AT
o § FgA Aifgd 7813 w7
AT AT FIA 7l & O o gl
qfew ¥ §9ET USEIT F——F71 43 AT
gfs Sed grar TR w3 & ang
AR Ty 1 wAaT 73 & fa g AR
oy af7 g gq s w1 agAr I §
@ o wE-e A & @ 46
feqrifazn <aq &, diez wifwa § @y
E—m g feafamy st agi 7
# a8 argar g i wq I8 #15 A
wge ], faager 7 § afwx Sar o2
VT & AT H AT 7 A HATA a1 3=

“Any credit availed of for the
purpose of trade or manufacturing
operation.”

o wEdr &, faw & g w2
AT ALAT §, ITEN 9T gAR qAF
FY drar ey, § @ wgar g o 3787
wErraa Froaf 8F ] AERT 7 &)
T A F q ¥ ag w1 Fqr  fw
ZHF T B AT SFFITIA FTLNAT
Fray W AEFr A I@U N T FAR
as faaer g &, S o @ g,
fagiv fas #Y A foar & a1 O
TATEEET &, & T A FRIRAA
F1 fedraT T a1 WA reeT #4l
FfY Tara ? Agi Ay FRaT A7 T
—t q¢ @ &, agae §, fa
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IER AT qwrar g, Afww o 92
a7 § IR fedwae iTeT ar wa
g far Afer T F awwd
WY GAAHE FY S FF A4 98T
g a1 qW TR ufews daed &
¥ Y FgAr &, I AErQ 2, P
v g, iR d—ww fax o
wY qfesrs & dur o, fea~= eex ar
T e Wiy, AT UgE wa
af9T | 55 TG T "ww F widIAwE
I & fou ardhr dar s

# smar g fa w47 wEieT ¥
AT F A H § T W EF A 43
o, kT HAA pF A A e d &
Fgar Irfgq @, AfFw 7% { 97 aga
ardr A °f, I BT TEAT A A4V,
fo ot wrg wigss & ak § = qam
Q¢ AR | §E AT F qET g g9
ST AEFH 3T (BT &, 999 g
aray w8 wiadr, #Fifa ww #7934
&Y awqfaai fd g4 & @A &
araqe fewtfags & <& &1 & g
g A AT @ g fF 7 awafaai fearfgze
gt § A fex i aw §, m A
feutfaed =1 aga fama =1 w1 &
Ffem ofsad FEex @RI AL
SHAT § F9T &4 a1 Swar dar wd)
AR AR IHFT gaqrg W R |
B BiE fed = giesd a1 AT gioed
<@y IR 1% aifeT g A AWT
WX 38 TG AT AT T0C AAT @
BT Wi w1 AT aqw faar wR
AAFT A AAATT A AlW X A
Alad gl wldT | G 3EF At #
ST §iF ug § =1gar § |

SHRIMATI PARVATHI KRISH-
NAN: I have moved my amendment
No. 136. I have already spoken on
this point and I would not like to
take the time of the House.
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One part of the amendment has
been accepted by the Minister through
his amendment No. 226. But the
other one which is an extremely im-
portant part and about which, when
I had spoken to the Minister, he has
agreed and that is about the proposi-
tion to be taken into consideration by
the Government in whatever way
they can. That is about the amounts
advanced as fixed deposits by either
retired workers or widows who have
very limited means available. For
instance, take the deposits of widows
of defence personnel who have died
in the battle field defending the fron-
tiers of the country. That is why I
have specifically said ‘small deposi-
tors’. as opposed to big sharks who
have run away with money and who
have embezzled the money when they
were in the management of the mills.
That is why I have specified ‘small
depositors’. I would appeal to the
Minister that he should go one step
further, and, having accepted one
part of my amendment, he would also
accept this other part and see that
some safeguard is given to these peo-
ple who have come forward at a time
when bigger creditors were not com-
ing forward to help these mills and
see that these people should be given
some compensation which should be
safeguarded. When crores and crores
of rupees are going to be given to
those who have already run away
with crores of rupees, why should you
deny these small depositors their
dues? 4

Of course, if you so desire, you
can have a ceiling of Rs. 10,000.

SHRI RAJA KULKARNI (Bom-
bay—North-East): I have given an
amendment to this clause, My friend,
Shri Madhu Limaye also spoke about
the need to safeguard the workers’
dues. The Minister, while earlier
speaking, said that they were taking
the responsibility for the services
prior to the take-over regarding gra-
tuity and pension. In respect of the
provident fund he has been sittings
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on the fence and not giving any cate-
gorical assurance. At the same time,

he has not spoken anything about the’

Employees State Insurance dues.
These were the monies which were
deducted from the workers wages but
employers failed to deposit with the
ESIC. Time had come when the em-
ployees, Employees State Insurance
Corporation and the workers of these
mills were not to receive any service
either of medical benefit or cash
under the ESI scheme. But it was
because of the trade unions’ pressure
on the Employees’ State Insurance
Corporation that the ESIC agreed to
continue the medical benefit and the
cash benefit in spite of the fact that
money was not paid. It was assured
by the Trade Unions and the State
Government at that time that as soon
as these mills started making profits,
these past dues which were to the ex-
tent of Rs. 4 crores would be recover-
ed from these nationalised textile
mills. But I find no mention of it in
this Bill and whether that will be
paid back to the employees. The
ESIC is a public sector undertaking.
The Trade Unlons have siven promises
and so also, the State Governments.
Now, even if the Government agree
to bring workers’ dues from category
4 to category 3, it is still doubtful
whether there will be any amount
left. According to the Minister, there
will be some amount left for distribu-
tion, but we have a doubt. There-
fore, to remove all these doubts, the
best way is to accept my amendment
and put it in category No. 1.

Even if the Government does not
have any money, it should accept the
liability for workers’ dues and can
negotiate with the unions for the pay-
ment of these dues at a later date, in
instalments. It can be done only if
it is put in Category I along with
other claims. Otherwise, workers will
suffer. We should prevent such hap-
penin'g' and so I have moved this am-
endment.

MR. CHAIRMAN: You have No.
176. No. 177 will not be treated as
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moved because there is one from Gov-
ernment to that effect already. And
so far as Mr. Stephen is concerned,
No. 192 will not be taken as moved.

SHRI C. M. STEPHEN: That is
taken care of by Government.

MR. CHAIRMAN: The hon. Minis-
ter.

=t dto Yo W : AT I
g famd Nt & N qotaw @ § 9w
AT F LA FAAT A IT 0F &
aga WA a1 § far afz swar gavaw
AT fovar St @ ag A AN swaeyy
T g M for swaar qug g faer
eT &) AR 9g Y Ew waET #iw
9z 24 AET | A7 Ev {ET A 9
Z& g &1 fog a5q faer 3781 g
qTET faEe s

wgF % F44T OF qAT § 98
wgay & 781 & fa O Wi &1 of
o fegr 9w 9T 3 feafq av ww
qEAT ST &AW a5 T FA1 Goae |
St HY 93 a7 & A A o7 4
Aae fifwe & gat agga & (@)
q¢ # AeErE Ay H e e 9T A
A aFE & Iq9 AT @AW 9T X
T YA § AT AT FUE T Il AT
fanft gt & wewdi A, &Y X qY
fafiaa< ATAg W, AAE qw,
st qrEdt g AR sEd 9
e L . (z4amT) ...
Tl &IEE, WO ¥ G AT oW
whAag zoeFrdw 4@ frmm)
IeaT g gutaw weAr 225 w9 § 1
duew ®EUT 206 F [ATAA A 225
sareT glaarsee 1 225 ¥ HYE
vy Sl F g ag & A

“Arears in relation to providgnt
fund, salaries, wages and. other
amounts due to an employee.”
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‘Provident Fund’ was not mentioned
previously. It is a better and more
comprehensive language than the pre-
vious one.

=l Ay gersoft o 7 wRg

. w¥e fear & f& 9@ % wogd
FHMET G qGEFT qE A F e 5 I
GEFT TA qw BIF HATA g1 AT |
¥ AR a9 gel weAE wewEl Ay
farears fewmr =rgar g fu qamm o @
FI IAT AN F q1% oG g @ Al
H T 1 a6 g RAgU FT A F
fag @, 3y Farar ¥ fag A A
NFT 37 § f76d wifqds &2 wriwe §
fou® qur mifge &, wwre Fases
fearfqz mfas % a7 s |«
g% FE g9 A4 WG W Aq dd

FIFT gH SAT |

SHRI RAJA KULKARNI: In cate-
gory 1 and category 2 where the Gov-
ernment accepts liability and accord-
ing to him thereafter also some funds
will remain out of Rs. 40 crores, to
remove our doubts the Minister can
give an assurance that though the
amounts will not be paid, the liability
would be accepted. The liability for
Government loans and bank loans
should be accepted. It is not neces-
sary they should be paid immediate-
ly. They can be paid later on and
the workers’ dues can be paid.

SHRI B. P. MAURYA: I am try-
ing my level best to make the posi-
tion clear that the two things are
different. One is total amount and
the other is of an amount regarding
a specific mill. When we come to the
total amount of the arrears of the
workers it will be substantial amount
and I can assure this august House
that quite a substantial amount will
go towards the arrears of the work-
ers of the pre-take-over period.

ft wy forwd : & wodi wdeHe &
qG H&T |
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MR. CHAIRMAN: Now, I will put
a{nendment No. 102 of Shri Madhu
Limaye to the vote of the House. Let
the lobby be cleared.

MR. CHAIRMAN: I shall now put
the amendment to vote.

SHRI MADHU LIMAYE: 1 want
division on amendment No. 102.

MR. CHAIRMAN: The question is:
‘Page 26,—

for lines 5 to 32, substitute—

“PART A
Pre-take-over management period

Category I,—

Wages and salaries and other dues
to an employee.

PART B
Post-take-over management period
Category II,—

(a) Loans advanced by a bank.

(b) Loans advanced by an insti-
tution other than a bank.

(c) Any other loan.

(d) Any credit availed of for
purpose of trade or manufac-
turing operations.

Category I1II,—

(a) Revenue, taxes, cesses, rates
or any other dues to the Cen-
tral Government or a State
Government.

(b) Any other dues.
PART C
Pre-take-over management period.
Category IV,—

Secured loans.
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Revenues, taxes, cesses, rates or
any other dues to the Central
Government, g State Govern-
ment, a local authority or a
State Electricity Board.

NOTE.—The dues under this cate-
gory shall get priority
over any other unsecured
credit relating to the pre-

Division No. 7]

Banerjee, Shri S. M.
Bhattacharyya, Shri S. P.
Deshpande, Shrimati Raza
Huda, Shri Noorul

Joshi, Shri Jagannathrao
Limaye, Shri Madhu

Mavalankar, Shri P. G.

NOEs

Ansari, Shri Ziaur Rahman
Arvind Netam, Shri
Babunath Singh, Shri
Barupal, Shri Panna Lal
Basumatari, Shri D.
Chandrika Prasad, Shri
Chhotey Lal, Shri

Daga, Shri M. C.
Darbara Singh. Shri
Dhamankar, Shri

Dixit, Shri G. C.
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Gangadeb, Shri P.
Gokhale, Shri H. R.
Gopal, Shri K.

Hari Singh, Shri
Ishaque, Shri A. K. M.
Jamilurrahman, Shri Md.
Kailas, Dr.

Kale, Shri
Mahajan, Shri Vikram
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take-over management
period.
Vategory VI—

(a) Any credit availed of for
purpose of trade or manufac-
turing operations.

(b) Any other dues.”, (102).

The Lok Sabka divided:

[19.27 hrs.

Mishra, Shri Shyamnandan
Sambhali, Shri Ishaque

Sequeira, Shri Erasmo de
Sezhiyan, Shri

Singh, Shri D. N.

*Suryanarayana, Shri K.

Majhi, Shri Kumar

Malaviya, Shri K. D.

Mandal, Shri Jagdish Narain
Manhar, Shri Bhagatram
Maurya, Shri B. P.

Murmu, Shri Yogesh Chandra
Negi, Shri Pratap Singh
Painuli, Shri Paripoornanand
Pandey, Shri Krishna Chandra
Pandit, Shri S. T.

Peje, Shri S. L.

Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri K.

Ram Dhan, Shri .
Ram Prakash, Shri

Ram Swarup, Shri

Rathia, Shri Umed Singh

Ray, Shrimati Maya
Richhariya, Dr. Govind Das
Roy, Shri Bishwanath

*Wrongly voted for AYES.
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Saini, Shri Mulki Raj
Satish Chandra, Shri
Satpathy, Shri Devendra
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankaranand, Shri B.

MR. CHAIRMAN: The result® of
the division is:

Ayes: 13; Noes: 53

The motion was negatived.

MR. CHAIRMAN: I am going to
put Government amendment Nos. 207,
208, 209, 210, 211, 225, 226 to Second
Schedule moved by Shri Maurya to
the vote of the House.

The question is:

Page 26, line 19,—

for “Category III”, substitute—
“Category IV”°’. (207).
‘Page 26, line 21,—

for “Category IV" substitute—
“Category V”'. (208).

‘Page 26,—

omit line 22 (209).
‘Page 26, line 23,—
omit “(b)”. (210).
‘Page 26, line 29,—

for “Category V" substitute—
“Category VI”’. (211).

‘Page 26,—
after line 18, insert—
“Category III

Arrears in relation to provident
fund, salaries and wages, and
other amounts, due to an em-
ployee.”.! (225).

‘Page 26,—

omit lines 26 to 28." (226).
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Sharma, Shri A. P.
Shashi Bhushan, Shri
Shastri, Shri Sheopujan
Stephen, Shri C M.
Yadav, Shri R. P.
The motion was adopted.

MR. CHAIRMAN: I shall put all
the other amendments to the Second
Schedule to vote.

Amendments Nos. 97, 136, 176, 180.
191 and 193 were put and negatived.

MR. CHAIRMAN: Now, I shall put
the Second Schedule, as amended, to
the vote of the House.

MR. CHAIRMAN: The question is:

“That the Second Schedule, as
amended, stand part of the Bill”.

The motion was adopted.

The Second Schedule, as amended,
was added to the Bill.

MR. CHAIRMAN: Now we take
up Clause 1. There is one amendment
by Shri D. K. Panda. He is not here.
The question is:

“That Clause 1 stand part of the
Bill.”

The motion was adopted.

Clause 1 was added to the Bill.
MR. CHAIRMAN: The question is:

“That the Enacting Formula stand
part of the Bill.”

The motion was adopted.

The Enacting Formula was edded to
the Bill.

MR. . CHAIRMAN: We will now
take the Long Title.

Amendment made:

*Shri K. Suryanarayana also recor ded his vote for NOES. ,
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Page 1,—

In the Long Title for “transfer
of the right, title and interest”,
substitute ‘“transfer of the sick
textile undertakings, and the
right, title and interest”. (38).

(Shri B. P. Maurya)

MR. CHAIRMAN: The question is:

“That the Long Title, as amended,
stand part of the Bill.”

The motion was adopted.

The Long Title, as amended, was
added to the Bill.

SHRI B. P. MAURYA:
to move:

Sir, I beg

“That the Bill, as amended, be
passed.”

MR. CHAIRMAN: Mr. Sezhiyan.
I would request you to take as little
time as possible.

SHRI SEZHIYAN (Kumbakonam):
Sir, before I make my observations
on the Third Reading of the Bill, I
would like to point out one thing. It
is not that I am obstructing the pas-
sage of the Bill. But, I do not want
that the Rules should be taken for
granted. In this case, they should
take the permission of the Chair be-
fore they move that the Bill, as am-
ended, be passed. When a Bill is
passed without amendments, it comes
under Rule 93(1). But, Rule 93(2)
says:

“Where a Bill has undergone am-
endments the motion that the Bill
as amended be passed shall not be
moved on the same day on which
the consideration of the Bill is con-
cluded, unless the Speaker allows
the motion to be made.”

Therefore, in this case, they have to
ask the permission of the Chair that
the Bill, as amended, be passed. I
am not obstructing the passage of the
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Bill. But, I would like to say that
the Rule should be observed.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY!
AFFAIRS (SHRI K. RAGHU RAMA-
IAH): 1 am very grateful to the
hon. Member. Hon. Members are
aware of the urgency in regard to
the passing of this Bill. We have not
been able to pass this Bill for a long
time. It has to go to Rajya Sabha.
Unless we pass it today, it won’t reach
there in time. So, Sir, May I request
you to give your permission for the
Third Reading to be taken and the Bill
to be passed today?

MR. CHIARMAN: I think there is
no objection to the permission being
granted.

HON. MEMBERS: Yes.

SHRI SEZHIYAN: Coming to the
third stage of the Bill, my only sub-
mission is this. Long before the con-
templation of this Bill and the Natio-
nalisation Ordinance to be replaced by
Bill that we are now considering under
the Industries (Development and Re-
gulation) Act and under the Sick Tex-
tile Undertakings Ordinance, State
Governments have been taking over
mills. For example, the Tamil Nadu
Textile Corporation is a wholly Gov-
ernment owned concern, It is manag-
ing 12 textile mills, out of which, 7
mills have been taken over under the
Industries (Development and Regula-
tion) Act and 5 millg under the Sick
Textile Undertakings Ordinance. 1In
these cases, after the take-over,
amounts have been drawn from pub-
lic exchequer to modernigse them, to
improve them, to make the sick mills
healthy and to make them profitable.
Then, at thig stage, to pay to the erst-
while owners, the amount in regard to
modernisation which has beep spent
from the public exchequer is not a
correct policy. I think Government
will bear this in mind.

The second thing which I would like
to mention is that when this Bill be- .
comes an Act, I do not want that the
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Central Government or the organisa-
tion to be established under this Act
should take over all the mills that are
now under the care of the State Tex-
tile Corporations. For example, in
Tamil Nadu, the State Textile Corpo-
ration has been working well. They
have worked so very well that the
sick mills have become profitable. This
view has been unanimously supported
in the Tamil Nadu Assembly by all the
parties there that the Tamil Nadu
Textile Corporation Limited, which
hag been efficiently managing these
textile mills should continue to admi-
nister them even after nationalisation.
This is the only limited point on which
I am appealing to the Government. In
those cases where the State Textile
Corporationg have been functioning in
an efficient manner, let ug not disturb
them. I would again appeal to the
Government to accept my suggestion
and implement it.

SHRI RAJA KULKARNI (Bombay
—North-East); There were a lot of
doubts regarding this Bill gt the ini-
tial stage. No doubt during the course
of discussion and consideration, imp-
rovements have been made by Govern-
ment to g large extent so much so that
it has come to an acceptable stage for
the whole House ag such.

With regard to the objective of the
Bill, as was stated by a number of
memberg earlier also, Government
have taken over 103 mills, but it ig not
nationalisation of the textile industry
as a whole. Hardly 20 per cent of the
industry is being nationalised and that
too, the mills taken over are sick
mills. In October 1872 the number
of sueh mills was 103; there has been
no addition to it during 1973 and 1974.
But one does not know what will hap-
pen in 1975 and whether the number
will go up to 200 or 300. Also with
these sick mills coming into the natio-
nalised sector and Government not
having a comprehensive integrated
textile policy, will it be possible for
the Nationa] Textile Corporation to
serve the textile policy of giving chea'P
and adequate cloth to the poor? This
apart, I would like to stress one point
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about the management at this stage.
I am not going into the aspect which
has been covered regarding the take-
over of liabilities, and all other things
which have been discussed at length.

I would request Government to take
the management aspect into account
because nationalisation should not be
treated as over-centrz isation which
will defeat the purpose of the textile
policy as such. Where any of the
mills are being run by any State Tex-
tile Corporation, that Corporation it-
self should be guthorised ag a subsi-
diary to exercise the power in regard
to those mills. It should have not only
49 per cent of the shares, it should
alsp have decisive power in decision-
making in regard to the management
and running of those mills. Thus the
management ghould be ‘decentralised
ag far as possible.

SHRI ERASMO DE SEQUEIRA: This
ig a unique occasion inasmuch as we
are in the process of passing a Bill in
which the Government itself has am-
ended just about everything starting
with the Title. This, I think, shows
the Government’s attitude to the draft-
ing of legislation. It shows how these
things are drafted in a a great hurry
and in g casual manner.

The Bill is also unique in that it
shows the attitude of Government very
clearly on various issues. In thig Bill,
.Government is picking up Rs. 40 crores
of liabilitieg created by the owners of
the textile mills, many of whom have
defrauded their owyp companies, and
still Governgent is prepared to meet
these liabilities. At the same time, it
is not prepared to assume Jiability for
the wages that the workers have
earned and the provident fund they
have contributed. This is the attitude
of Government to the working class.

Not content with this, Government,
with the amendments it has brought
forward, has created discrimination
between the workers themselves. Let
me give an example. A worker in a
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t?xtil. mill, for which the amount spe-
cified is Rs. 1000, no matter what you
have put in the Schedule, is going to
get mething of his previous ques, but
-a worker in a mill where the amount
specified is Rs. 24 crores is going to
get something. Both these workers
have worked for their money and
both of them are not responsible for
not having been paid. But one of
them is going to be paid and the other
one is not going to be paid. In this,
the Government has sown the seed of
industrial . strife among workerg who
today are its own employees. How do
you expect these mills to work pro-
perly? It I were 3 worker working
in one of the mills and I was not going
‘to be paid while the other fellow in the

_next mill was going to be paid, cer-
tainly I would gtart an agitation. This

..is how Government itself has sown the
seed of industria]l strife in this Bill.

It is very fine to have beautiful sle-
gans and preach from the roof tops:
‘we are on the side of the workmen
but it is in the drafting of the law
that real attitudes are shown. In this
law, as far as the working class is
concerned, the Government has in-
.dicated itself in a manner that I have
.never in my life seen before.

oft Toara feg 2 (Sifmag)

.. WR o e agt wgar & i o ey &

.. Sa% faq swex W we8T qHIT Ay,
FA¥G AT F AT |

- SHRI ERASMO DE SEQUEIRA. If
the hon. Minister will stop glaring at
me across the well -of the House, I
may add just one thing that as far as
he personally is concerned, I should
like to give him kudos for having
tried very hard to defend an indefen-
sible case.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): I think it is a
happy augury that the Bill is going to
become an Act. Experience in the
textile industry has already shown
that where the Government has come
forward and conceded the demand for

DECEMBER 11, 1974

(Nationalisa- 356
tion) Bill

taking over the sick textile units, the
workers have proved by dint of their
wo:rk that textile units were not sick
units except by the making of the tex-
tile magnates. Those textile units
have starteq showing profits within a
very short time and perhapg this s
what hag given encouragement and
that little push that was necessary to
the Government that the mills should
be taken over and a public sector
bought into being in this very vital
industry.

Now, why should you penalise those
very workers, all the time saying that
it will be discrimination if workers’
dues are protected before vast sums
of money are given as compensation to
those who had been thieves and scoun-
drels in the textile industry. The hon
Minister has been consistently saying
that all hig sympathies were there.
But we do not want such assurances
and crocodile tears. We want action
as otherwise, ag has been pointed out,
you will be pitching a worker against
a worker. You are demoralising those
workers Who had been bringing pro-
fits to you. Why should the profits be
drained off somewhere else instead of
being ploughed back into the national
exchequer for further industrial deve-
lopment and growth?

There are still many mills that are
on the sick list and if they continue
the way they are going, the textile

‘industry will get more and more into

doldrums. For instance, here is the
closed Walaja Mills in Tamilnadu. We
have been demanding that it should
be taken over. It belongs to one of
the top 75 houses were, Karumuthu
Thiagaraja Chettiar. Why are they
hesitating? When we gave amend-
ments, we were told that there should
be President’s sanction to the financial
memorandum. Therefore, I should
request the hon. Minister Mr. Pai and
Shri Maurya to look into this matter.
Where there are millg which are on
the verge of closure precisely because
of the same reasons that led the 102
millg into the doldrums, they should
take stepg to protect the textile in-
dustry and the workers to ensure that

~



g57Sick Tex. Und.

the handloom industry also flourishes
by having yarn given to the weavers
at remunerative prices. They should
take steps to stabilise those mills.
Those that you have alrecady taken
over should be a precursor to natio-
nalising the textile industry as a
‘whole. It is a vital ‘industry for
our country's plans.

Finally I should once again appeal
to the hon, Minister to carry out those
assurances that have beep given by
him and by hig senior colleague Mr.
Pai both inside and outside the House
that the interest of the workers and
the small tax payers who have put in
their savings into preventing this in-
dustry going away, would be protected
and money should be given to them:
it is their due which they have given
towards building up an industry which
is vital to our country,

SHRI K. GOPAL (Karur): The Com-
mittee on Public. Undertakings has
taken up the National Textile Corpo-
ration for detailed examination this
year. The Committee consists of
members from all sides. Until such
time that they give their recommen-
dations on the structural changes of
management, I request the minister
not to make any change.

SHRI P. G. MAVALANKAR (Ah-
medabad): Sir, this Bill has had a pe-
culiarly chequered passage. I do not
recall many such bills having gone
through such a crop of amendments.
Although I would like to congratu-
late Mr. Maurya for his good
home work, it would have been much
better had it been done before the Bill
was originally drafted. Though the
amendments have made the Bill better,
yet the overall picture one gets of the
Bill at the end of it ig not an organi-
cally well-integrated unit. Regarding
the dues of labour like P. F. etc.. the
unanimous demand of this House has
not been adequately met. I say this
because quite a few of the textile mills
are in my constituency of Ahmedabad.

Let the House not make the mistake
of believing that this is a Bill for na-
tionalisation. You must make 5 dis-
tinct'on between restoring health to
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sick units and nationalisation. All that
the Government have done is to restore
health to the sick units. I would have
liked the Government to come forward
with a model Bill for nationalisation.
I hope they would do that at least in
future whenever they come forward
with such measures.

I had raised a point to which he
never replied. In the 103 undertakings
he has mentioned, there are some units
which are neither sick nor textile.
They are hosiery units. Why did you
include them unless you wanted to ex-
tend the definition of ‘textile’? If the
Government are keen to give a good
amount to the owners of the sick mills,
why is it that they are hesitating when
it comeg to the question of labour? I
hope all these matters will be taken
into consideration, I congratulate him
on the manner in which he has tried
to improve the Bill.

=it 7w fag Wik« (57%) @wrafa
e, gt a1 aY 78 & fv & am AT
HAt Y Y qaTCFATT 2T § f g
zq fa= & fod agt Agaa 7 & "<
wugdl ¥ wfa adt sgraafa fearg &)
forady oY W AogAd #1 a=r § ag A
A FT | 92 g9 BrEX FA A &1

ZH aTq ag § f ag I amTE
HIE § oG HIATLT F EFTTER AT
o 1 qTA AT a1 o f &, F fodaw
TR AGATE o He @i F1¢F I hy
W A 7 X HqT HAT F ooig
QT g

dradt ara——# agwr srgar g £
g7 130 fadi & afawr F$0 s=gr
=gl . HIT FT I54T FHELT T H(F-
& 9T &1 TWE o megf
i & wairgk, afasi & G w1 geqare
Fiferii | il §S A HE®T T 0igl
o7 fa5 & fadi # qwar F foa aeler
@1 |EAT BTG Aware, & wrgar g fur
T+ foedl ®1 I4 F4E FY THEA F A9
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TIfaq, st a1 g QEEdIE w8,
A ATH & fasri & argd | Swar
FYET T & o7 I7 faam &1 §Igy
S B 5T WIR GIT-Figi 40 A0 Qg
FHAT WA 98T THT T AT |
&9 W & 6 U T A x4d JiT
AR AGI FT g %B( § |

SHRIMATI ROZA DESHPANDE
(Bombay Central); In clause 2(k) you
have defined ‘textiles’ to include yarn
or fabrics made wholly or partly of
cotton, wool, jute, synthetic and arti-
ficial (man-made) fibres. 1 would
suggest that ‘silk’ should also be inclu-
ded because nowadays we find that in
the borders of sarees silk thread is
used.

SHRI K. RAGHU RAMAIAH: They
are putting silver in dhothis also.

SHRI B. P. MAURYA: Sir, there

have been regular objections from cer-
tain quarters regarding the dues of the
warkers. Up to the last moment they
had been feeling, at least a majority
of the members who took part in the
debate had been feeling, that the dues
of the workers of the pre-take over
period are not taken care of, they are
not being protected, by the Bill. I
have been saying repeatedly that we
have done the maximum that we could
do in the case of the dues of the wor-
kers for the pre-take over period. We
have said that workers' due should
be given top priority without disturb-
ing the pre and post take over struc-
ture. That we have done in spite of
the fact that it goes against the estab-
lished law of the land that a secured
loan should have priority over the
workers’ dues. In this case, the wor-
kers dues are given priority over the
secu 2:d loans. By doing this a sub-
stantial amount will go to meet the
dues ‘of the workers for the pre-take
over period.

Shri Raja Kulkarni has been all the
time arguing that the State ghould -be
included, so far as management is
concerned. There would be subsidiary
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corporations and in those subsidiaries
when the Managing Directors are ap-
pointed, the State should be taken into
confidence. Just now Shri Ram Singh
Bhai saig that he is opposed to this
idea and whatever good is done by the
National Textile Corporation will be
undone if the management is transfer-
red to the State Textile Corporaions.

SHRI RAJA KULKARNI:
not do the reverse also.

But do

SHRI B. P. MAURYA: My hon.
friend, Shri Sequeira raised objection
to the title of the Bill. The amend-
mentg that we have brought in are for
making it more clear and specific. The
term ‘sick mill’ has also got its signi-
ficance. In view of certain observa-
tions in the judgments of different High
Courts and the Supreme Court, in
order to make it more clear, the term
“gick textile undertakings” hag been
used so that the interests of the ow-
ners may be abundantly clear. When
we are taking over these sick textile
mills, we are taking them ag they are
and are also taking the right and title
and all assets of the owmership.

This amendment was essential in
order to make it more clear. But I
do not know why my hon. friend,
Mr. Erasmo de Sequeira has some sort
of a feeling that, when the Govern-
ment comes with amendments, some-
thing is wrong with the Government.
1 would like to submit most humbly,
Mr. Chairman, that most of the amend-
ments were because of the Ordinance.
Thig Ordinance was promulgated on
21st September 1974 and because of
that, most of the amendments are by
way of adding ‘promulgation of Ordi-
pance’ in place of ‘the assent of the
President’. Some other amendments
are only verbal amendments. What-
ever gpecific amendments Government
have come forward with, we_ have
done so keeping in view the interest
of the working class, the interest of
the workers who should not suffer.
When we come with amendments, I
do not know to what extent the hon.
Member is justified in criticising that
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there is something fishy or wrong on
ihe part of the Government. But if
we do not come forward with amend-
ments according to the wishes of the
hon, members and the house, then we
are blamed, we are criticised that we
do not bother about Parliament, we do
not bother about the feelings of the
hon. members, and so on. And when
we come forward with amendments,
then alsy we are criticised....

MR. CHAIRMAN: Wil! the Minister
not thank the hon. members at the
end for having showered praises on
him?

SHRI ERASMO DE SEQUEIRA: He
has misunderstood me. I was only ob-
jecting to the light attitude of the
Government to the original drafting of
law.

SHRI B. P. MAURYA: Mr. Chair-
man, I can unders‘and, your honour
is more than satisfied. Irrespective of
party affiliations, all the members of

i)
)
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this august House agree that this is an
ideal Bill. It ig not only that this
august House agrees that this is an
ideal Bill behind them the entire
nation and th= entire people agree
with this Bill that this is the ideal
approach. I would like to ex-
press my gratitude to all the hon.
members for al] the good feelings ex-
pressed. I hope, with the blessings
that I have from elderly people like
them, things will go on well.

MR. CHAIRMAN: The quesiion is:
“That the Bill, as amended, be
passed.”
The motion wag adopted.
MR. CHAIRVAN: The Hous: ;iands
adjourned till 11.00 a.m. tomorrow.
20.00 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
December 12, 1974|Agrahayani 21,
1896.
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